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"/ r·... ~ 

OORODUC,"TION OF THE BIHAR CEss (AMENDMENT) BILL IN THE BIHAR 
LEGISLATIVE COUNCIL. 

1. ·Pandit Lakshmi ltanta lIaitra: (a) 'Will Goverllment. please 
state if ~  is a fact that the Government of Bihar have introduced a Bill 
in the Provincial Legislative Council to amend the Local Cess Act Y 

(b) Js it a fact that ~  prop0se8 to impose a cess on production 
and despatches of conI from coal lllines in Bih/W.", in addition to the 
existing cess on profits of conierics ? 

(c) Ie it a fact that the maximum of the combined cess is proposell. 
... be .. Ibueh U thee sma. per ton af eoal rai.tled and de&patched from 
eoal aiIl., 
. (d) Is it a fact 14at the G<lvernor General in Council, wbiJe ~ 

tng the introduction of the proposed legislation, made a reservation to 
the effect that the Government of India would not acquiesce in the sub-
jection of colliE"ries in Bihar helonging to Railway adminiRtrations to the 
Jlroposed enhanced cess, unlesa they were satisfied that the amounts of 
cess renJii\ed wo\lld be spent for tile bGefii of suc.h ooUieries alone t 

(.) Iii ~  answW& to the foregoiDg parts be in the affirmative, why 
WRII the reservation made in respeet of Bailway 6&llieri81 only t 

(f) lIue GoveMlJllent been oonvineed that the incre88ed cess realised 
from ~  belobging to private owners and companies will be ~  

for-the benefit of those collieries only t 

The Bonoumble Sir Nripencira. Birea.r: (a) to (c) • Yea. 

(d) and (e). The sanction required and grantE"d was that of the 
Governor General, not n£ the Governor General in Council. J u communi-
cating t'fle sanction of the GoyerlJor Geueral, the Government of India 
conveyed an intimation to the effect indicated in the qUI'Rtion. The basis 
of tU intimation was the aNltutory power in rMpect of' thp snbjection of 
railway administrations to local taxation which is veRted in the Governor 
General in Council by sootion 135 of the Indian .Railways Act. No 
corresponding powers exist in respect of collieries other than railway 
collieries and the Government of India therefore had no stnttlf! to make R 
CM'l"eSpMtding re8erVstion in respect of such col1irrif's. 
(f) The Government of Indin mWit leavc thill question to thf' Local 

Govermnt>nt aTld the Local Legislature. 

1If. J[. A.hmed : Has IIny other company 01' any private owner raised 
any objection to the Government of India's sanctioning the hltroduction 
of tUi JIClpGsed legi.tioll er introducing a BUI in the Bihar ~  

Council to amend the Local CeSH Act T 

The Bonourable Sir Nripendra Sircar: The answer is " Nfl p. 
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~ SlIt lPPibila , Have you betlJ'd the qtlestiOD. f (L8u@llta';) 

Mr. It. Ahmed :' Is it not 8 fact that there was a great commotion 
itt thtt"Cduftt1'3'; ~ yet (}oirEmilDtetlll gave 8 "peeiat Inoor to tbe rail-
wily companies' collieries and n&l: to outside owners' 

'!'h. JlAMlftra.ble iii' Bripendra lircw : I have been Illlable to hear 
the question. 

Mr. E. ~  : lIS it not a i'aet thai m tbe newSlCpers; the puhlic 
platform and the press there wa.<; great commotion in the country that 
the G6"eI'nlnent. was doing 1\ great illjuHtiee in not all()wiagoutsidel's 
the 881me latitude of privileges as they allowed with regard to their own 
collieries, T Is it sance for the gander and not sauce for the goose 1 

The Honourable Sir HripeDdra.Siraar : GoverBmellt have not heard 
of any commotion about the distinction between gander and goose. If 
my Honourable friend will draw myatt'ention' to any ~  complaint 
in ay speeifie paper, I can. answer it. At the present moment, if I aJU 
eompelled, to answer, the answer is " No ". 

Mr. X. Ahmed: In view of the fact that the Honourable thl' Law 
Member has caught hold of the gander and the goose and. hAs missed the 
lea) JX,int in issue, I want to put u definite and specific questi6n whether 
there was Ii great commotion in the press and the public plaU'lwm. The 
que.'ition was sent a long time ago, and why have not. Government heard 
anything about it Y 

The Honourable Sir Nripendra. Sirca.r: The answer is " ~  ". 

Mr. Ram Narayan Singh: May I hIke it thnt the Government aCcl'pt 
the principle that the taxes rca!ii,\ed from Ii particullU' person or company 
ought to be utilised for the benefit of that particular per;;on or company? 

The Ilonourable Sir Nripendra Sirear :  I do not know of any such 
principle. . . 

Mr. Ram Narayan Singh: Then, what about the reservation referred 
to in part (d) of the question Y 

The Honourable Sir Nripendra Sirear: That reservation does not 
indicate tha.t principle. 

Mr. Lalchand Navalrai: As it seems that there is one provincial 
cess and the other is nn ludian cess that is going to be levied, what will 
he the difference between the two 1 Why a.re hvo cesses levied simul-
taneously T 

The Honourable Sir Nripendra Sircar : What is the Indian cess and 
the provincial cess T . 

Mr. Lalehand Na.valrai : I am asking Ii question and the Honourable 
Member is putting IRe a questioll. The point iii this. It is !laid in the 
question that the. Provincial Government is going to aml'll!l the I..Iocal 
('ess Act. Wh:y should it be in ad(litiolL to the existing cess On 'th'e 

~  T  I want to kno,v whL'1:her t.wo cesses are going to be levied 
01' only ont>o 

The Honourable Sir Nripendra. Sircar : TIll' power of amending ~ 
given bv the (}(jvenlltlfm1 of ~ Act.; and if the Bill is not ultrct 1.·ir('s, 
wlHch i have no ~ to think it is, then iJuch power existli ill the Local 
I'!'gislature. 

L17lLAD A2 
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l'tIr. l.a1obg.nd Havalrai: I would like to know if there is power in 
tile Local IJegislaturt' by which two OOI:l8e8 can be levied, 

The Honourable Sir Hripendra. 8ircar: There can be a local sur-
chargt' confined to a particular province. 

Mr. N. 11.. Joahi : May I ask What is the object on which the money 
is t.o bt' spent , 

The Honourable Sir Hripendra Sircar : The Local Legislature will be 
in a better position to al18wer that question. The matter is left to the 
Local Legislature to decidt' as to what should be done with the proceeds. 

Mr. Lalcband Navalrai : Haw the Government of India heard from 
the Local Govt'rnment 8!; to what use will be made of this money , 

The Honourable Sir Hripendra Sircar : No. 

~  Lalcba.nd Na.valrai : May I know why' 

Mr. S. Satyamurti : In giving sanction to this Bill, did Government 
ascertain or have they any information as to what purpose this cess is 
levied for, whether to add to the general revenues of the province or for 
any specific purpose , ' 

The Honourable Sir Nripendra Sircar: I want notice of that 
question. 

Pandit Lakshmi Kanta Maitra : May I know whether, in the matter 
of the> proposed imposition, public opinion was comlllited , 

The Honourable Sir Nripendra Sircar : By whom " 

Mr. S. Satyamurti : By the authorities , 

The Honourable Sir Nripendra Sirca.r: I cannot answer that with-
out notice. 

OPINIONS ON THE BIHAR CEss (AMENDMENT) BILL. 

2. ·Pandit Lakshmi Ranta Maitra: (a) Is it It fact that thc 
Governor General in (';(lunci} accorded sanction to the Bihar Cess (Amend-
mcnt) Hill, 193;', with the recommendation that the Bill should be cir-
culated for the purpose of eliciting public opinion thereon Y 

(b) ~ it a fact that the non-official public opinion, as expressed 011 
the Hill including the District Board of Manbhum, was almost unani· 
mously opposed to the Bill , 

( r) h it a fact that the opinion of the coal trade, both European 
and indiau, was unanimous against the Bill , 

The Honourable Sir Nripendra Bircar : (a) No. 

( Ii) and (c). The Government of India have no information. 

Pandit Lakshmi Xant:l. Ma.itra: Did Government cale to inquire 
nft('r the receipt of the notice of this question, because I gave notice 
of this question four months back' 

The Honourable Bir HripelDdra Birc&r : In these four months, we have 
had 1,300 questions spread all over India, and we could not make any 
special inquiries in regard to Pandit Maitra's question. 



QUESTIONS .AND .AN8WBB8. IS 

Pandit Lakshmi Kant&. llaitra: May I take it that Government 
have not any machinery to elicit the answers to questions lIent four 
or five months back , 

The Honoura.ble Sir Nripendr& Sirca.r: This is a matter for the 
local people. Government have got certain machinery which can bear 
a load up to a certain extent. 

Pandit Laksbmi Kanta Ma.itra : May I know the extent up to which 
the load nun be borne T Notice of this question was given as early as 
April, ] 936. 

Mr. PreSident (The Honourable Sir Abdur Rahim) : The Honourable 
Ml'mbel' has given the answer. 

Pandit Lakshmi Kanta Maitra : He has not given the answ('r. If this 
is the answer, then I am helpless. 

The HonourablEi Sir Nripendra Sircar: The Honourable Member 
says 'thltt I am prevaricating. Is it Parliamentary T 

Pandit La.kshmi Kanta Maitra : I never said that. I never 1>U!<t(ested 
that. 

Mr. S. Batyammti : In spite of all these Ilhanges, the acollstics of 
tllis HaJJ have not improved at all. . 

Pandit I.&kshmi Kant&. Maitra : It is a very bad augury that there 
should be so much heat on the first day of the Session. 

The Honourable Sir Nripendra Sirca.r : The day is vl'ry cold. .\ little 
hf'lIt does not matter. 

DEPRESSION IN THE CoAL INDUSTRY OF BBNGAL AND BrHAR. 

~  ·Pandit Lakshmi Kant&. Ma.itra: (a.) Is it It fact that the 
IiHlilll.l Coal Committee presided over by the Honow·able Sir ~  Noyce 
fOllnd that the depression in the coal indWitry of Bengal and Bihar 
cOlllm(llIcecl in 1924 , 

(11) I:,; it a fact that this depreSRion is still continuing Y 

(l') Is it. a fact that. the ooal prices have recorded a continuous fall 
~  IH24· and that such fall has not yet bef'n arrested f 

(d) Is it a faet t.hat a number of eollieries in Bengal and Bihar, 
wit.h 011 machinery and plants, have been auctioned during the 1ll8t 12 
YCRrs ill certificate cases, cons('l]uent 11!1r'l11 thrir fnilur(' to meet local cess 
demuI\(l , 

(' t:) Jf the answers to the ~ parts be in th(' Ilffirmlltive, how 
,Hd (lovC'l·nm('n1. satisfv thrmselv('s 1.hat thl' coal trade could bear a freRh 
burden of taxation 0;' production and despatches f 

The Honourable Sir Muhammad Zafrullah Khan : (a) I woul,l refer 
the Honourable Member to the Report of the Indian Coal Committee, 
1!.l2fi. a ('opy of which is in t.he Library. He will find from that Report 
1hat the Indian coal industry had been in a depressed condition for some 
time l'efore 1924 and that thiR leo the Government to appoint the 
Committee in that. year to consider measures by which the compct.itiolli 
from which thr. industry had been snffering particularly in the overseas 
nUll'kets could be relieved. 
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(b)aad ~  So far as the sports of Indian eoal 00 OV4ll'seal markets 
Bre cllnoemed, ·tAere has b.een illlprovcment in the position Hinre the 
year 1924. The prices of Indian coal have no doubt teen 'j{;eadily 
dflClillillg sincl' that year but the decline may be attributed generally 
to the economic depression, ~  and the competition of 
foreign c!oal, such as Natal and Japanese coal, which is displacing Indian 
('oal ill itlS principal markets. 

(d) Government have no information on the point. 

(e) The matter is primarily one for the I,ocal Government and the 
J,.ocal Legislature. 

Pandit Lakshmi 1[anta Maitra: Have the Government of India no 
contr!)l in this mattt'r of mining T Has not the Railway Member any 
power tCJ investigate whether any fresh taxation can be ~ by 11 

trade which is suffering the deepest depth of depression? 

The Honourable Sir M'uba.mmad Zafrullah Xun: The Railway 
Member has 110 authority. 

Pandit Lakshmi ltanta Xaitra : Not even in regard to collieries f 

The Honourable Sir Mubamm"4 Zafrullah Klwl: If any qll.f.stion 
arises ill regard to railway collieriell, the matter can be investiKatecl. 

RoAn Cass OM Dl:SH'fCRJlA 01' COAL PROM RAILWAY COLLIERIES IN THE 

HAZABIBA.GH DISTRICT. 

4. ·Pandit Lakshmi Ka.nta Maitra: (a) Will Goyer1lJDleDt pleMe 
state : 

(i) ii it is a faet tb.at tb.e Goverwu.ent of Bihar ia,,* to impose 
Road eMS on deRpatches of coal from collieries owned by 
Railways ia the diatriet of HuaribaP ; 

(if) if it is It fact that the maximum cess contemplated iR /L'I much 
as three &DDas per ton of coal produced and despatched by 
such collieries ; 

(iii) if it is a fact that the Railway Board has agreed to !lUbmit tll 
tJlis 6(WJ on production, altering thereby the basis of the 
existing cess from profits to production of SUM collieries ; 
and 

(iv) if it is a fact tant beside. the ex.ting cess on profits the.se 
oollieries have to pay cess on rent of surface lands they 
acquire for purpose of the collieries , 

(b) If the auswer to the ~  parts bp. in the affirmative, will 
(Jovernm.ent please state : 

(1:) the amount or approximate amount of the cess which the Rail-
way collieries willlta?e to .pay annually; 

(ii) the purposes for which the amount of the eess to be paid will 
be spent; 

(iii) whether the entire amount ill to be made over to thenistrjc.t 
Board of Hazaribash i 

(it}) wnat ~ funetioDi of this Diltrict B9ar.i are witb lIefeNitce 
to collieries ; and . 
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(v) whet4&' medical aid. health and i4I4t4tioll, w",ter .supply ..oa. 
primary education which are ~ to be ~  func-
tionN of Local Self-Government, are all provided at the 
Railway collieries at the cost of the collieries themtselves ¥ 

(c) If the answer to part (b) (v) be in the affirmative, will Govern-
ment be pJeased to state whether t.he amounts to be collected from Railway 
collieries are intended to be spent on the ~  of road communication 
alone! • 

(d) Will Government please state: 

(i) the total mileage Qf metalled and unmetalled roads serviq 
the Railway collieries in the district of Hazaribagh ; and 

(t:ij wbether the entire amount to be raised as CeiS will be neoe .. 
sary for the upkeep of roads ierving the collieri.ea , 

The HonouraWe Sir MubNPlllaci Zatruna..a KII&n: (a) (.) The Gov-
el'UIlH'nt of Bihar have iutl'oduced a Bill of the nature mentioned, provWing 
for the impositioll of a local cess. 

(ii) Yes. 

( iii) Yes. The ~  of India. have ~~  to the iPlpOJition 
of t11C cess on railway coUieriefl provided that the proceeds are used lor 
improvement of conditions in colliery areas. 

(it') Government understand that no cess on rent of surface lands is 
p8Y8hle. 

(b) (i) The IUlQunt of the cess will depend 00 the rate of .tax fill.llUy 
decided on and the output frow the various collieries. I am ~  

~  to give a relillble estimlj.te at ~  

(ii), (iii) and (iv). The Honourable Member is refel"recl to the 
Huzaribagh Mines Board Bill, 1936. 

( 1.') The Railway collieries provide some of these Memees lor the 
benefit of the employees. 

(c) Upkeep of road communication within the mining areas ill OJU' 
of the purposes for which the amount collected is proposed to be 'pent. 

(d) (i) Ab()ut 62 ~  

( 2'i) Government ha .. e no information. 

PJI,ndit Lakshmi Jta,nta )b.itra: 1 coulil not follow the answer tp 
part (1') of the question. 

The Honourable Sir Muha.mmad Zafrullah Khan: " Upkeep of road 
commuuication within. the mining areas is one of ~ lJUI'poaJes ~  which 
tJJe amount eollec't.ed is proposed to be ,spent ". 

Pa.JUI,it l.eJoJnni &M.ta thika : Alao in tl1e ~~ of ~ to 
t.hr ~  roads of collieries T 

Thti ~  • ~  ~ JQu : I ~ ,said" road 
e.ol1lmuu.icatioD. ~ the ~ ~~  '. 

SUBJBCTION OF RAILWAY COLLIERIES TO COAL OI:!lS. 

5. ·Pandit Lakshmi Kanta Ma.itra: (a) Is 11 a Ifact that the 
InriiRn 'rliXation ilnquiry ~  092i), ooMtm_ .t.N wI*ition 
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of local <'ae&8 on production of coal in some of the collieries in the Central 
Proviuces lIB "diffClrential taxation'" 

(b) If the answer to part (a) be in the affirmative, are Governmeut 
prepared to Iombject Railway oollieries to the proposed cess 7 If so, on 
what grounds , 

The Honourable Sir Muhammad Za.frullah Khan : (a) In paragraph 
474 of their report tl!e Indian Taxation Enquiry Committee referred 
to the danger in the Central Provinces of differential taxation under 
coycr (If a provision in the law which gives powers of an unduly wide 
!l8tm'c. 

(b) The proposed legislation in Bihar does not givE' such wide powers 
to 10('al hodies as the Central Provinces Local Srolf-Government Act gives. 

Paruiit I.aJrshm; Xa.nta Ma.ttra : I wanted to know whether railway 
collieries are also intended to be 8ubjected to this cess. 

The Honourable Sir Muhammad Za.frullah Xha.n :  I have already 
allswcred that in my answer to question No.4. 

fandit La.Jrabmj Ka.nta Maitra : I could not follow that. 

The Honourable Sir Muhammad Za.frullah Khan : That I 8m unable 
to help. 

Pandjt I.a.kabmj Ka.nta llaitra: Help in respect of what 7 

The Honourable Sir Muhammad Zafrullah Khan : I am bound t.o read 
out the answer ;  I cannot help the Honourable Member in ~ it. 
I said, in answpr to question No.4 (a) (iii)," Yes. The Government of 
India have agreed to the imposition of the cess on railway collieriea 
provided t.hat the proceeds are used for improvement of conditions in 
('olliery areas fl. 

POPULATION OF THE fuZARmAGH AND RANCH I DIsTRICT!!, 

G. ~  Lakshmi Kanta Maitra: Will ~  please state 
the total pOJlulntion of the Hazarihagoh District and thc Rnnchi District 
separately ? 

The Honourable Sir Henry Oraik : Th(' populatioll of fht! Hazaribagh 
District is 1,517,357 and of the Ranchi District is 1,567,149. 

• CoMMUNIQUE ISSUED BY THE ROYAL CONSUL-GENERAL FOR- lTAtT, 

CALCUTTA. 

7. -Mr, 8.Satyamurti : Will Government he pleaseil to state: 

(a) whether their attention has been drawn to a communique issued 
by thp, Royal Consul-General for Italy, Calcutta, especially 
the lateRt one ; 

(b) whether their attention has heen drawn to the ah1l8e of the 
Press in India and the Governmental Agencies in this country, 
.contained in tbjs ,communique ; and 

(c) whether they propose to take any action in the matter; if not, 
why not.'·L ~  ~  !,] ":'-':',' ):r-., .• :,::::-

":(:iItr' Aubr81 Metca!fe -: ~  (b):: Yt's: '" " .... ,,' I.;; 
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(c) 'I'he Government of India have protested through His Majesty's 
Government against the propagandist activities of the Italian Conl>ul-
General at Calcutta. 

1Ir. 8. Satyamurti: Are Government aware that this Consul-
General has been transmitting communiques by post to me certainly 
and I helicve to certain other Honourable Members also, in which they 
ahusIl Great Britain, the League of Nations and everybody except Italy, 
and may I know what action, apart from protesting, the Goverulllent 
of Imlin propose to take against the abuse of the postal facilities in 
this country, for carrying on this agitation , 

Sir Aubreyll!etcaUe : The Honourable Member has put down another 
qu('stion on that subject which I shall answer shortly. 

Mr. S. Satyamurti : When was this prot.(,flt to His Majesty's Govern-
mc',,1 III If de, Sir T 

Sir Aubrey Metcalfe: I cannot give you the exact date, but I think: 
it was ( .. f!rtainly some months ago. 

Mr. S. Baty&ID.urti : Have Government heard anything in reply from 
His l\lnj('sty's Government T 

Sjr Aubrey Metcalfe: Certainly. 

Mr. S. Satyamurti : What is the reply? 

Sir Aubrey Metcalfe: That I am not at liberty to state, but, as the 
Honow'ullie Member will have noticed, t.he propaganda against which 
Wt' protested has entirely ceased. 

Mr. S. Satyamurti : Will the Honourable Member take itfroru me 
that. eyen this week I got ~  from this Royal Consul-General 
which show that the propug'allda has not e(·usl'd. hilt is increasing in venom 
a.nd which (lug-ht not to bl' allowed to allY civilizE'd na.tion ¥ 

Sir Aubrey Metcalfe: T was not aware of that fact., but if the 
Honourable Member will let me 'have the pamphlet concerned, I !-ihall 
be p]('m;t'd to take any further action that may be necessary. 

Mr. It. Ahmed : ~ it not II matter of opinion tha1 t.he !;tateltlf'nt 
of the ;;o-called abuse of t.he Press in India, and that the Go,-prnment 
agencies in this country in reference to the communique issued hy the 
Royal ('()wml-General of Italy, Calcutta, havE:' not'hiug' lo do with it ? 

Mr, S. Batyamurtll: On a point of order, Sir. You have bef'n good 
enou/lh to rule on other occasions that with reference to the qU('slioQ 
concern(,d the Member hasanflwered it. I submit, Sir, that this interrup-
tion j;; irrelevant. 

Mr. It . .Ahmed: I was not' putting any qUesti()D to Mr. Satyamurti 
or ~ other Honourable Member. 

Mr .. 8,8&tyam.uni: I am submitting now to Mr. President. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 



10 UQJBLATlVB S ~  [31sT AUG. 1936. 

NBGOTlUlONS FOB AN lNoo-JAP-¥iBSli TRADlil AGUlilUNT. 

8. ·Mr. S. latyamurti : Will Government be pleased to state : 

(a) whether it is a fact that the Japauese Consul-General had an 
interview with the officials of the ~  of 
the (fflvernment of India j 

~ whether he expreSBed the .rapanese Government's desire to 10 
ahead with the negotiatio.ns, so that there may be a new 
treaty in place of the ·existing one in operation, when tho 
Indo-J apanese Tr.ade Agreement of 1935 expireB in March 
next j 

(c) whether they are coBtlidering the matter ; 

(4) when the negotiations are expected to begin ; 

(e) whether they proPOIle to eonault tAil HoWIe before§nally com-
pleting the ~  ; 

(n whether they propose to consult commercial opinion, especially 
Indian commercial opinion, in the country at all stages of 
the negotiatioIlB j and 

~  I if not, why not f 

The Honourable Sir Muhammad Zafrullah 1DIu: «(I), (b), (tc), (d) 
and (f). The Honourable Member is merred to the Press Communique. 
OJ) the ~  recently issued by the Govf'rnment of India, eopies of 
which lire in the Library. 

(e) No, Sir. 

(u) Doa not arise. 
Mr. S. Batyamurti: llay I know if the scope of the negotiations 

now ('Overs the entire field of external trJlde between India and Japan 
01' whether it ill confined only to the renewal with or without modific4-
tion (\f t he protocol T 

The Honoll1'&ble air Mn1Munmad Zafrulla.h Khan: I am afraid I 
cawlOt add anything to the communiques that have been already 
pu hI i slU'rl. 

Mr. I. lUyulul!'ti : The communiques are ambiguous on that mat.ter 
and give no information. I am asking my Honourable friend wbtther 
he eHJ1 throw any fresh light on this questioD, OIl which tMY are silent, 
as to whether the scope cover¥ the entire trade or is confined only to 
the protocol 

The Honourable lir Muh.Wmad ~ Kbu ; Tb.t-~  
eOJltain aH lUuch information as is in the public int6l'est to publish. 

Mr. S. lI.t,amurti : Kay I know whether there iN Rny hiteh in the 
~  ;tJt ions now ? 

The HonOlU'&ble Sir ."h ....... SafraIla;h ttIIa.n: I bve udthing 
to add to what I have said already. 

Mr. I. 8U)WiUI ti ~ 'May llmow who is cendu(!ting tile Detof.fati&:is-
1he Honourable MeD/.bcr or his SecretjiTY T 



T.be ~ Id.r .nbyemad Wrullaoh Kha.u : The actual officer 
carrying on negotiations with the Japanese representatives is the 
~  in the Comml'rce Department. 

Mr. S .• tyamuti : May I know why the Honourable Member does 
llllt himself conduct these very important negotiations, he being an Iudian 
ell.1hwntly capable of representing the interest» of this country 1 

The Honourable Sir Muhammad ZafrulI&h ][ba.n : I am much obliged 
w dM: Hunourable Member for the compliment he has paid to me, but 
I understand there are diplomatic reasons in favour of the actual 
aJ'l'ungement made. 

Mr. S. 8&tya.m.urti : II'! the reason this that .Japan will only deal with 
8 Europcan and not with an Indian 1 

The Honourable! Sir ltIuhammad Zafrullah Khan: No, Sit·. 

Mr. Lalchand Xa.vaJr&i: May I know from the Ilonourablc )lembcr 
if the l'ommuniques also answer clauses (e) and (f) of this question 1 

The Honourable Sir Muhammad Zafrull.a.h Kh&n : Will the Honour-
I:Ible )lcmber read the communiques and tind out whether they are or 
11ft' not 8n1"wered, and, if they are not, it is open to him to Pllt down a 
fresh question. 

Mr. Lalchand Navalra.:i : May I ask whether Government propose to 
cUlIslIlr th(' House before finally concluding the negotiations ~ 

The Honourable air I[uha.mmad Z&t'rullah Xhan: Tha t I ha "e 
answerad .alrt'.4cly. 

Mr. S. Satya.Ja8l1i : May I know the reasons why the GoverJlJl1ent do 
lIot propose to consult this House before completing the negl)tiations 
ill "iew (If the very strong opinion of this Housi' on this matter, and its 

~  to ~ upon them t 

'!'he Honourable Sir M:uhamma4 Za.frullah Khan: It would be impos-
sihl(' to ('omplete negotiations of this character if the Honse IUlS to be 
conslilted before they are concluded . 

• r. S. Batyamurti : Are these negotiations to be concluded in India 
01' in England , 

'1'he Honourable I!Jir Ml1ha.mmad Zafrulla.h Khan : In India. 

Mr. T. I. 4vinubiJjDg&IIl Ohettia,r : May I take it that these negotia-
tiolls will not be ratified finally until after consulting this House! 

Mr. N. II. 101M : Will the ~  of labour which if, affected 
by these ~  be consulted in this matter! 

The Bonoura.ble Sir )fvha.m1Mll Zafrullah Khan : Governmen t do not 
~ ~  that IJlY repl'esentativ('s of 18 bour are affected by <Illy of 
th("s(1 llf'gotiatioD8. 

Mr. N .•. J08hi: May I uk whether it is no.t a fact that the intcrests 
?f tht· wOl'kers ~  affected by the textile industry as mueh as the 

~ of any other people' . 

1'bf' ~  lir "ubamPl •• ~ K_ ; The l'-epl'efjentAtives 
of the textile industry were consulted on the matter. 
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Mr. N. ltt JOIhi : May I ask whether the interests of labour are 
not the interests of the industries' 

The Bonoura.ble Sir Muhammad Ze.frullah Khan : That I am unablE' 
to say. J suppose the interests of labour are vitally bound up with 
the interE'sts of the industry. 

Mr. N. :M. Joshi: May I, therefore, allk whether the repres(lDtntiv88 
of htuour were consulted' 

The Honoura.ble Sir Muhammad, Zafrullah Khan : The reprellenta-
tiv('s of the industry WE're. 

Prof. N. G. Ranga : lIay I know if the representatives of the cotton 
growel"8 have been con"ulted ? 

The Honourable Sir Muhammad Zafrullah Khan: Yell, Sir. 

Mr. M. Ananthasayanam Ayya.ngar: May I know if lLny repre-
sentativE' of the handloom industry waR consulted' 

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir. 

Pandit Krishna Xa.nt M.aJ.aviya : Am I to understand t.hat repre-
sentatives of cvery section of the people have br-en or will be consulted 
except the Members of this House Y 

lIrIr. N. M. Joshi: And of labour aillo 7 

INTERNMENT OF MB.. SUBIIASH CHANDRA. BOSB. 

9 .• l'tIr. S. Satyamurti : Will (ioVPl'llnlt'ut be pleased to state: 

(a) where Mr. Subhash Chandra Bose is confiMd ; 

(b) what his present stille of llealth kI ; 

(c) whether their attention has been drawn to a statement in the 
Press about his health by Ii European doctor who treated 
him j 

(d; whether they have provided for him proper treatment; 

(ej whether they are aware of the answer to a question put in the 
House of Commons over ~ internment of Mr. S. C. Bose ; 

(n whether they propose to l't'fer his case to any judge 01' judges 
for enquiry ; 

(g) whether they have any idea of putting him on trial for ~ 

charges; 

(11) what are the charges on which "he is now interned ; 

(i) how long they propose to keep him in internment; ti, whether they have eOJ18idered the effect of the adjournment 
motion passed by this House, protesting against the action of 
the Government in threatening internment for Mr. S. C. Bose: 

(k) what t.heir conclusions were; and 

'.1) the reasons for turning down tlie recommendation of the 
.Assembly T I. 

'lba Honourable 8lr Hemy ·Oratk: (a) At ~  Of" his 
brother at Giddapahar near KU1'8eong. .  , 
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(b) and (d). The reports received. show tha.t Mr. Bose had an 
4ttnck of influenza after his arrival in Kurseong and a slight 'evening 
temperature since. Examination does not however re:veal any signs 
of trouble beyond tonsilitis. He is receiving proper medical treatment 
tiS necessary, from the Civil Medical Officer, Kurseong, and the Civil 
Surgeon, Darjeeling. 

(c) I have seen the statement. 

(e) I do not know to what particular question the Hononrable 
Member refers. 

(f) No. 

(y), (h) and (j) to (0. It is not proposed to place Mr. Bose on trial. 
I ,,'onld refer the Honourable MembtV to the speeches made in this 
House by Mr. Hallett and myself in connection with the adjournment 
motion relating to Mr. Bose's return to India which explain the reaSODS 
whieh have led Government to intern him under the provisions of Regula-
tioIl 111 of 1818. 

(i) As long as this is necessary in the public interest. 

Mr. S. latyamurti: May I know if the report of the Honourable 
tllt, Home Member is the latest on this matter' J am asking this, 
bccau!;e I have seen-and I am sure the Honourable Member himdelf 
has ;I!!;O seen-some letters in the press recently saying that Mr. Hose 
ill f;ufi'crillg from intestinal trouble. 1 should like to know ~  the 
Honourable Member has got any later report than what he rearl fl'om, 
about Mr. Bose's health. 

The Honourable lir Henry Oraik: The information that I have 
given to the House is the latest available. 

Mr. I. Batyamurti : What is the date of that report from which my 
HOllonrable friend has read 1 

The Honourable Sir Henry Craik : 15th August. 

Mr. I. latyamurti: May I know the reasons why Government. do 
not propose to refer hi!; case, as they do in the case of other detcllus, 
to any .fudge or Judges for inquiry T 

The HODourable ltir Henry Oraik: That I explained, as far as I 
remembf'l', in the Rpeech on the adjournment motion. 

Mr. I. Batyamurti : May I know if Government have found, after 
the release of his brother, Mr. Sarat Chandra Bose, that there has been; 
any ~  of violent aetivity in Bengal, and, in view of thli 
calml1ll<;s that prevails in the province, will they conRider ~ releJlHc 
of Mr. Subhash Chandra Bose also , 

The Honourable lir Henry Craik: I do not see the connection 
bet.ween the two. 

Mr. I. Batyamurti: They are brothers, 

Pudit Lakabmi Reta Ilait1'6: Is it not a fact that Mr. Bose has 
heen running slow tr,mperature since his detention in Kurseohg, that he 
has bcen considerably reduced in weight and has been suffering from 
insomnia and loss of appetite' All these things have appeared in the 
preflS. 
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.. ~  lit HeJll'1 Ch.it: If c'e.f.tain Mat'f!ments have 
~~  'ill the ptess, tlult does nnt nece8Sllrily prove that thcy ~ 

eoftl'ct. S01ntl statements that ~ ~  in the press abaut his 
ltettlth a1'e' tntal1y ~  It has' been said that 'he lost ~  Ibs. hi 
\\reight, whie'h is quite inoorrect. H£' only lost 3 lbs. 

PRlldit Lakshmi K&nta Maitra : Has any specific inquiry been mude 
as to wllether he has actually suffered Iron!. loss of w-eight. whetller he 
W88 FlUming "low_ temperature &Dd whether ae was developing intestinal 
1uberculosis ? 

Tbe Honourable Sir Henry Cra.ik : Yes, 1 have got a full report from 
the doctor who says that h(' is not suffering from any such thine. 
Mr. S. ~  :Do GoverDJD.nt review this case from time to 

1iml' , 

fte HO!101l1'able Sir Henry 0raIk : YeR . 
• r. 8. Satyamutti : When did they review it last T 

The Honourable Sir BeIU'1 Oraw; : I must have notice of that question. 
P&ndit Laksllmi XaDta Jl&itra : Do Government propose to appoint 

a Medical Hoard to have a thorough examination of Mr. BOl:le and 
~ their report for the information of the public T 

The Honourable Sir Henry Oraik : No, Sir. 

Pe.ndit Lakshmi K&nta M.a.itra: Why not T 

The Honourable Sir Henry Oraik : Because he is receiving satisfactory 
treutlllfmt and there is nothing serious about his health which would 
justify the appointment of a Medical Board. 

I'anit La.kshmi I&nta Ma.itr& : He is bt'mg examined now by the 
Civil Surgeon of the place. Does my Honourable friend mean to suggest 
that he is the highest medical authority on the land, and doeil he think 
that his opinion is final and conclusive in the matter? 

The Honourable Sir Henry Cra.ik : We have got the opinions of two 
Dledical officers-the Civil Medical Officer, Kurscong, and the CivH 
Surgeon, Darjeeling. They are both satisfied that there is nothing wrong 
with him except sliglt.t. tonsilitis which can bfl corrected by an opernti.m. 

Pandit Lakshmi Kanta Maitra : Is there anything which prevents 
hil'l being examined by expert doctor,; of Calcutta T 

The Honourable Sir Henry Craik : I see no necessity for it. There 
is llotlllng in the stat.e of his health which would justify it. 

Mr. Sri Prakasa.: Do not Government think that the HOlDe 
l\Iemher's •• paradise " will suit Mr. Rose bet.ter thaD Kurseong , 

Pandit Lakshmi K&nta Malitra.: What was the act.ual weight of 
Mr. Hww nt the time of his uetentit)n and on t'he 15th of ~  'l'hat. 
would giye us a sure indication of his health. . ,. " 

Th. HoDoaraible Sir Henry Ora.iII: I cannot say what his net-uaI 
weight W8M at the time of his detention. but I can say this that there 
is .1\ difi'eren<le Qf three pl')undll in Me ~  His' weig1\t is Rti11 con-
siderably in excess of what it. ought to be for a man of his height. 



.,.... •. .A.Jm ANSWERS. 1& 

JI&1ldIt L."...-..... lIIIIi&a: ] .. aat to know whetl1t1r there 11 .. 
Mra any_rlleddiilerelMte i'D hill weight from tho date of his aetna. 
detention and the 15th of A-qust t 

The Bonoura.ble Sir He81'7 01'lill ~ I have already &aid: tal'ee poonds. 

Pandit L&kshml K.anta lIrIaitra : How doe. the HUllourable Member 
ae('ount for it unless he admits that he is suffering from ill nealth ? 

The Honoura.ble Sir Henry C'ra.fk: Hp is probably fitter now than 
he was then. 

Mr. AkhtI ChMIdra Da1ta : lIay I ask, Sir, if it is the eaAe of the 
Government that they are unable to prove any case a14ainst him in a 
eovrt oj' J:aw T 

The Honoura.ble Bir Henry aralk : That question does not arise. 

MI. I. ktyamurti : I submit it does. Clause (g) relates to that. 

Mr. Prelid821t (The Honourable Sir Abdur Rahim) : That has been 
r.mrwered. 

Mr. ~ ,ca.aacb:a. Datta: :My question is this. He has 110t been 
put 011 trial. Is it beoause Government are unable to prove thdr ease 
in COllrt? Is that the reason why he is not being put 011 trinl 1 

The Honourable Sir Henry Ora.ik: That is a hypothetical question. 
The nonourable Member asked me, if he was put on trial, would he be 
convicted? 

Pandit L&kshmi Xanta Maitra: Sinee his  first detention, what new 
faets have eome to light in the spaee of be months so as to justify his 
further detention in Kurseong , 

The Honourable Sir Henry Ora.ik : No new facts that I am aware of. 

Puldit La.kIlygi Kaat&. llaiua: Then, how does the Honourable 
Member justify his further detention' 

The JIoDourable 8tr BeDI"1 Oraik : I said he would be detained as 
~ EIIII it is neCeS8ftPY in the public interest, and, in the opinion of 

th:e Government, the public interest does not yet justify his release. 

Mr. S. Satyamurti : I want to ask R question with rpgaro to clause 
(g). May I know why Government do not propose to put him before 
a Court of law on trial, for specific charges' 

The Honourable Sir Henry O'raik : 1 explained those reason:.; in th,! 
debate on the adjournment motion .. That was not the questioJl which 
tlle Honourable the Deputy President put. What he said was: Would 
he be cOl1victed if he was put on trial' 

Mr. S. Satyaaurti : Government have no direct eTidenee on whieh 
to go lwfore a Court of law Y 

ftc Honollmble Bil' Hemy Ora.ik : That is not the reason. 

Mr. S. SatyamurU: 'I'hen, what is the rea.'!on '? 

The BODolU'able lir HeDl"1 Oraik : ~  it ~ not. ~  in the 
~ interc:.;t VI make tae evidence public. 

MI. a. &.eyanmrti : FIa,'c Government considered this mattero£ the 
~  of Mr. Bose, after the passing of the adjournment motion by 



16 LIII).llJUT IVB A8DIDIL Y. [31ST Ava. 1936. 

this IIousr. aaainst his proposed internment" .And, if they. did conSider 
the nlatter, have they come to the cODclusiOil that they ought no. to 
follow the opinion of this IIouse, and, if so, why' 

'!'he Hou01U'able Iir BeDry Or&ik: Yea. 

Mr. I. Satyamurti : What are the reasons' 

The Honourable Sir Henry Ora.ik: I cannot state the reasons in 
pUlJlie. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question . . 
SUBSIDY FOB DISTBIDUTION AMONG THB SUGAB-CANB Ci:NTBBS IN .TO MADJU.i 

PuSIDBNCY. 

10. -Mr .•. Ananthaaay&nam Ayyangar: (a) Is it It fact that GOY-
ernment have sanctioned RB. 60,000 as subsidy to be distributed among the 
sugar-cane centres in the Madras Presidency , 

(b) What is the purpose for which this subsidy is granted' 

(c) What is thp criterion for granting the subsidy to any society or 
organisation , 

(d) Is it a fact that the Madras Government have insisted on the 
subsidy being allotted to only such of the organisations as have supplied 
sugar-cline to the factory , 

( e) Is it a fact that the Sugar-cane Growers Co-operative Society, 
HespeL and the Agricultural Societies, Hespet  (Bellary District, Madraa 
Presid('my) have applied for the subsidy grant' 

(f) Is it a fact that the Sugar-cane Growers Co-operative Society, 
Hespet, is organised by the India Sugars and Refineries, Ltd., Heepet, 
and controlled by it T Is it further a fnct that two of ~ directors of 
the above Co-operative Society are paid employees of the Sugar Factory 
(India Sugars and Refineries, Ltd.), the third director is fina.nciall,y 
indebted to the Factory, and the fourth, its president, is the director in 
the Sugar Factory , 

(g) Is it a fact that according to the by-laws of the Society members 
of ih(' said Co-operative Society, who apply for the loan, should enter into 
an agreement that he would supply sugar-cane to the Factory at a price 
fixed Ly the Factory months prior to the date of the actual delivery without 
referenCle to market rate' 

\ h) Is it open to any society or organisation, which cannot fight for 
a fair price for sugar-cane, to apply for the subsidy gr8Jlt Y 

lir Girja lhankar Bajpai: (a) to (c). A sum of Re. 60,()()() wal 
allotted provisionally to the Government of Madras out of the Sugar 
Excise Fund ~  aRSisting the cultivators of sugar-cane in securing fair 
prices for their cane. It was decided that grants from the fund will only 
be made for schemes formulated by Local Governments and approved by 
the Government of India. Out of the provisional allotment of B.s. 60,000 
made to the Government of Madras, a sum of Rs. 2,500 lias ~ been 
allotted to the Government of Orissa. as a portion of the area under ea.ne 
in Madras has been included in the Orissa province. 
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(d) The Government of ~  have provisionally de(:ided that, 
&II the allotment from the Sugar Excise ~  was intended to belp the 
growers of sugar-cane to secure fair prices from sugar manufacturing 
1I0ncerns, ~  from the. fu.nd should be given only to growers who ~  

to !!ell theIr cane or theIr Jaggery to a factory producing white SllglU·. 

(e) Yes. 

(f) Government 'have no information as to the first part of the 
questIOn. The answer to the second part ~ in the affirmative. 

(y) Under its by-laws t.he Societ.y !!elects the purchaser to whom the 
('ane has t.o be sold by members from time to time and also fiACS a 
minimum price below which t.hp eane should not be sold. It is not COrre(lt 
that the price is fixed by the Factory months prior to the date of actu'a! 
delivery without. reference to t'he market rate. 

(h) It. is open to any societ.y or organisation to apply to the IJocal 
Government for assistanct'. 

Mr. M. Anantha.saya.nam Ayyangar: If there is a difference of 
opinion regarding the fair seIling prjC('. between the purchaser loud the 
grovl'l'r, is tht're any othl'f ~  to decide all to what the fair selling 
price is T 

Sir Girja Shankar Bajpai : It is open to the part.y which considers 
itself aggrieved to ~  th .. Local Government in the matter. 

Pandit Lakshmi Ranta Ma.itra : Therl' is no agency to arbitrate 
between thl' g'rowf'r Ilnd tlH' ~  1 

Sir Girja Sha.nkar Bajpai : .As fal' IlM I know under thp rules of the 
co-operative solliety, t.hert' i!' no proviHiou mad!' for arbitration. 

Mr. N. M. J08hi : ~ ~  1 ask whe'her Government, while making the 
allotment of ~  impose a condition that those who work as wage 
earners on Mugar-Cllnf' fields gf't. a fair ~  f 

Sir Girja Shankar Bajpai : As far as I know Government have made 
uo attempt y!'t in any Provinef' to detprmine the fair wage for agricul-
tural workers. 

Mr. N. M. Joshi: May I ask if Government have attempt.ed to fix t.he 
pri<'R for t.he sugar-cane, and, if so, whether they will also try to fix a 
Iair wage for thOHe people wrho w()rk on Rugar-cane fields when they make 
allotmentll of subsidy Y 

Sir Girja Shankar Bajpa.i : It really is a matter for Local Government& 
who have to fix prices for the g'rower. If my Honourable friend so 
desircs, I will pass on th(' ~~  to thp different. IJoeal Govprnments 
concerned. 

Prof. H. G. Kanga : Are Gowrnment aware that no minimum price 
is fixed for sugar-cane in Madras Presidency under the S ~  
Protection Act. lind that. (>ven in Npit.p of prot.(>RtM made by V8rlOllM 

~  ~  in the Madril!! Presidency, the Govenlment of Madru 
have refused to fix tht' minimum price' 

Sir Girja Shankar Bajpai : I am aware of that fact. I made enquiries 
from the Madras Government and they have reported that they do not 
find it necessary to fix a minimum price, because the prices actually 

Ll71LAD • 
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fetched have been higher than what the minimum price would have 
been according to the criteria fixed either by the Tariff Board or by 
the Sugar Technologist' 

Prof. N. G. Banga :.Have the Government received any representa-
tion from Hospet and other places in the Madras Presidency protesting 
against the attitude of the Madras Government 1 

Sir Girja Shankar Bajpai :  I do not think that either the Government 
of India or the Local Government are bound to take note of protests 
which are not justified ·by actual facts. 

Mr. M. ADanthasayaD&lD Ayyangar : Is it not a fact that the 
Imperial Conncil of Agricultural Research started an investigation into 
the fair selling price and that it has been going on for the past Ii years T 
At what stage is that investigation at present !-

Sir Girja Shankar Bajpai : As far as I am aware, the Imperial 
Council of Agricultural Research started no investigation into the fair 
!Selling price of sugar-cane. My Honourable friend is thinking of an 
-entirely different investigation. 

Mr. M. ADanthasayanam Ayyangar : I was referring to sugar-cane. 

Sir Girj& Shankar Bajpai :  I am talking of sugar-cant'. 

Prof. N. G. B.a.nga : Is this subsidy being offered to the growers of 
sugar-cane in Madras Presidency in order to enable them to get a fair 
selling price in view of the failure of the Madras Government to fix a 
minimum price' 

Sir Girj& Shankar Bajpai : My Honourable friend ought to draw a 
distinction between fixation of minimum price and the securing of a 
fair price. My contention is that these cane growers in Madra!! are 
securing a fair price. 

Prof. N. G. Ranga : If the elIDe growers are ~  a fair price, 
where iB the necessity for offering them this particular ~  in 
addition' 

Sir Girja Shankar Bajpai : Tltt' ~  growers IIrc not ~ offer'ed 
.a spbsidy. Certain societies are being offprerl ~  in order to 
enable them to make good terms with the ~  

ASPERSIONS FLUNG ON THB MUSLIM COMMUNITY IN THE Postal Obsen'CT . 

.11. "Khan Sahib Naw&b Siddique Ali Khan: (a) Arc Government 
liware of the fact that in the Postal Observer, for March, 1936, aspersion,.; 

S ~ be('n flung on the Muslim community ill calling them tigers, etc. '! 

(b) Are Government also aware of the fact that a certain ~  

offldlll was tackled for casting aspersions as ' wolves' for the Hindu corn-
~  f 

(c) Is it a fact the Postal ~  i .. the official organ of the 
nm'('(log"uised Punjab and North-Western Frontier PORts and Telegraphs 
'Hindu rnion, which is run by the serving and retired postal staff , 

(d) If the replies to parts (a) and (c) be in the affirmative, are Go\'· 
ernment prepared to deal with all the members, including the Executive. 
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IIf thiy lmrecognized Union foOr creating ill-will betweel;l the two communi· 
r jell and disturbing the peace, as was done in the case of the MUHlim 
offieial mentioned in part (b) above 7 If not, why not' 

'The Honourable Sir Frank Noyce: (a) and (c). Government have 
no information. 

(b) Yes. 
(d) Does not arise. 

l'I-bLTREATMENT OF THE MUSLIM STAFF BY THE POSXMA.STER, R.AWALPINDI. 

] 2. -Khan Sahib Nawab Siddique Ali Khan: Are Government aware 
of the fact that there has been a lot of hue and cry about the maltreat-
ment 1)£ the Muslim staff by the present Postmaster, Rawalpindi Y 

The Honourable Sir Frank Noyce: Government have no reason to 
believe that the faets are as stated by the Honourable Member. 

MALTBBATMENT OF THE MUSLDI STAFF BY THE POSTMA.STEB,.-RAWALPINDL 

13. -Khan Sahib Nawa.b Siddique Ali Khan : (a) Are Government 
aware of the faet that on receipt of a complaint that the present Post· 
master, Itawalpindi, was unnecessarily harassing Muslim staff, the Post· 
master General, Punjab, deputed bis senior Deputy to make enquiries in 
the matter, although the suuject·matter of the complaint did not fall 
under ill(, headings dealt with by that officer 1 

(lJ) If the reply to part (a) above be in the affirmative, is it a fact that 
the ~  report being perfunctory, the case was entrusted for thorough 
inve:;tigatiun to the Deputy Postlllllsier General directly concerned with 
til!' 8uhject.matter of the case? 

(t') lIS it at-;o n fact tImt the Postmaster General also looked into the 
complaillts, while at Rawalpindi, and satisfied himself that the Muslim 
~  wcrt' actually harassed by the Postmaster ? 

(rl) If the replies to parts (a), (b) and (c) above be in the affirmative, 
are GoY('rmnent prepared to take action against the Postmaster, as also 
~  t{l redress the grievances of the Muslim staff? If not, why not' 

The  Honourable Sir Frank Noyce: (a),  (b), (c) and (d), Govern-
1l1l'n! hay" 110 informatiou ann do not propose t.o call for it as the 
PostmHstt'1 (jeneral is fully eOlllpetl'nt to neal with the matter. 

CLERICAL V ACA-lIl'(JIES IN THE DACCA lfEAD POST OFFICE FIJ.LED IN 

CONTRAVENTION OF THE REVISED COMMUNAL ORDERS. 

14. "Kha.n Sahib Nawab Siddique Ali Kha.n: (a) Is it 8. fact that 
~ (·j(,rical vacancies in the Dacca Head Office were filled in ~  

her, l!1;'J:;. in cont.ravention of the revised communal orders providinj! 71 
per Cf'nt. of all appointments for Muslims ? 

([,) Is it a fact that. the appointments have not yet been regnlarised. 
and that th(' irreg'ularity has bt>en pointf'd out by the Postmaster General 
Who has oecided that modification must be made 7 
The Honourable Sir Fra.nk Noyce: (a) No. Owing to his not 

having received thf' revised orders of Government, the Postmaster made 
one appointment which WClS not in accordance with these orders. and 
the clerk so appointed was subsequently discharged. 

(h) No. The error has been rectified. 
LlllLAD d 
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.RJ:PBIISBNTATION OF MUSLIMS IN 'IHB POSTS AND TBLJl:GBAPHS DB PARTAlE NT • 

15. ·K.han Sahib Nawab Siddique Ali Khan: (a) Will Govllrnment 
plealSe state the result of their investigations in respect of the ~

sions made by t.he 1\'1 uslim MeJllbt'rs or the Centrlll ~  in ~ 

IlltllIH,l'alldUlll, dated 27th .March, 19a5, to His Excellency the Viceroy II.nd 
GO\'ernor General of India. regarding the representation of :\luslims in ~ 

J Ildinll J 'osts and 'l'elegraphs Department , 

\b) Will Government please state the action taken on each of ~ 

points ((/; to (k) in paragraph 90f the :;aid memorandum 7 

«(') I!' it a fact that while rctrenching or discharging the Burp} us staif 
in any cadre, junior officials at the bottom of the list are removed from 
serviee, and that this Ilullifies the effect of the orders of reservation of 
vacancies for Muslims' 

(d) Will Government please state whether, like ths Hailway Depart-
ll1ellt, t.here i&-any proposal of fresh retrenchment in the Posts and 
Telegl:upht: Department' 

The Honourable Sir Pr&nk Noyce: (a) and (b). A copy of the 
reply to the memorandum referred to by the Honourable Member .is 
laid on the table. 

(c) The fact is not all stated by the Honourable Member in the first 
part of hi.Ii quC!lti()I1. The discharge or' r<'tirement of officials whose 
appointments may he abolilihed is governed by the ntles in the Civil 
Service Hegulations. 'I'he latter part of the question iloes not nrise. 

(d) There is, at present, no proposal for compulsory ret.rtmChmellt 
on a large scale in the Posts and Telegraphs Department. But I would 
inform the Honourable Mf>mber that increases or decreases in the ~  

of 1i1atf employed in the department dut' to administrative changes' or 
fluctuations of tl'atIi<: are a normal feature of administration and these 
will continup to be madt' under the ordinary rules. 

~  E8.B.-26-11185. 

UOV ERNMENT OF INDIA. 
~ ~~  ()]o' ~ AND LABOUR. 

Simla, the 14th Jvlg, 1986. 

A. li. UWW, .l!;SQU1&II, O.I:U., C.I.E., 1.0.8., 

Ollg. SeCf'etA,." to the G01Hlrnment of IndiG, 

'fa 

A. K • .I!·A:6LliL fiUCol, .l!;SQUlBE, .M.L.A., 

U/o Legislative Allaembly Depa.rtm.ent, Simla. 

Iifl.tJJeflt :·-AlIUiO&ANDUK R.aABDINO REPRESENTATION or MUSLIlI8 IN 'l'BIIINDIAN POSTS 
.&1Q) TIILI:ORUB8 DUAa'l'IIUT. 

Iitm, 

JIl ~  to. your letter, dated the 28th Mareh. 1935, fonva.rding on behalf of your . 
. ... 'If nnd oortalD other members of the Central Legialatttre a memorandum regaTdill( 
renrt'scutlltion of MU81i1JlJll in the bwUlltl Poste and 1'f>legraphl Department, I am 

:'.1. 
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'.llrct'tetl to commwlie&te tire ~ obeervatioDB. The' referBDeeII Me to the para-
~  of the memorandum. 

Parallraph i.-'l'he ti.xing of the ratios of fl.'Cruitrnont of different ~  i.u. 
~  to iJVC eti'cct to the UoverJJ.ll1Cnt Jtesoiutioll of July 4th, 1!J34, is an intricate 

~  involving refer8l1Ces to numerous local authorities. The work is being expedited 
lIij lUucb 118 pOijlible but ite completion lUUllt tll.ke Bome time. As regards til" last 
Mt'nWIIC(' of t.lJUi IJII,l'ugraph, HuvtJrlJU10nt h:tve no nlasun to sUPllOse that the factll Ilre 
aM a;taled. Tile 6I1tr,) of a. luge nunlb(,"I' of ";lnllillntes of olle (lQUlwunity in the 
1\·a.ihn" lists cannot bcllctit tiULt community iII the matter of rer.ruitment as this JII 
lJt'illK conllu(·ted i.u. strict uct'orrianre with the orders of Govl'rument. for tht' protection 
.. / ~  ~  

J.'arallrapA a.-The pere6Jltage of 25 has betm fixed on a. population buis. It is 
actually slightly in exeet18 of the percentage strictly applicable on that bWli8, aline. 
)Jl Hr.itish Jnrtia t.he ~  of Musiinlll in the l!J3! ecJlllUll WWl 24.68. 

1'IJfol/l'apl, 4.-'J'he policy of Governmtmt has been to ('D8ure that the minority 
",ollJDJunities get a specified minimum proportion of the vacancies filled by direet 
rt'eruitLilent. 'f'he ~  of India made it elmr in the lIt'eond sub-paragraph of 
purugruph !I of the Home Department letter No. F.-14JII135-Est. (8.), dated the 26th 
J Il11l', Hi3;" that tlley were not prepared to inl·.rease the percentage of vacancies for 
Ii usJiJllB or to suspend the rec-ntitment of other rommunities u:ntil the Muslims hold 
:lfi lwr cent. of all posts in eal'.b seJ'Vll'e. A ~ to thl' Annual Reports of the 
Posts IIntl Telegraphs Department for the yell.1'II 1932-33 and 1933-34 wilJ show that 
the strl'lIgth at the MWilims in t;be entiJoe Depo.rtmellt (excluding the non-gazetted 
.tall' of tbe Directorate), hllB risen  from 21.66 per eent. in 1932 to 21.99 per unt, in 
111::3 :ul(l that ~ per eent. of the vacancies in the Department have gone to Muslim!! 
d.uring ihe yuar 11133 as t\Ompared with 24.0.'1 per ~  during 1932. ThUll the intel'l!llte 
,,1' th'" Muslim ~  have not been neglected. 

1'IlFailraph .S.-'l'he orden I¥f Government relate only to recruitment and Dot k 
I'J'CIlllot\onll. tltrid. instructionll have buC'll issued to all roeruiting authorities &ad 
tlll.'ir "oIlIIlhanee with thl' orril'rs is being wat!'lwd by II. syst.cm of ela.borate eOmmlJDaJ 
ItatemelltB Teeeived annually from them. It iB the duty -of the Hew 
"t c"'ir'II\'6 and of tlJe Diredor General t.o see tha.t the orden are being properly earried 
tlut. 'rhe tiguree giVE'll in the preceding paragraph ahow that Uie reeults of ti,. 
erUlltroJ exerc1l1ed by the 'Dt!pa.rtment in tho matter of recruitment are satisfactory. Ia 
addition. QlI .tllted· ulparagraph 9 of the Home Department Jetter of' the 28th .June, 
11135, :eferred to above, the Government of India haft appointed aD Additi_l 
IJt'puty ~  in' till' HOBlE> Df\partmeDt, .au importut part of whOllO duties iB to 
11'.· th'lt tlie IIrd{'rR :1rl:' strietly observed. In t-heel' drcuDUltanlles Govornment do not 
VOIIMirtl'r tliat tht>re is Rny nN' ... .8.it.y for II IIt"pR.1'II.te Rpet'ja..! nflieer to b4\ employed ill 
Ih,' ~ ~ wul TI'It'Sl'rn.phs Department for t.hl' purpOile. 

'l'he Ilftir'e Ataft' dellling with questionB relating to communal representation ill till 
tlollle llt'part.lllcnt IIIlD be strenlli·hened if and when this proves 1If!I'.e_ry. Thp 
Uuvernml'nt of India consider that thert' ill no 1rJ'0und for any apprehension in rf'.IIpeet 
of ('olnpilation or examination of fijl'tJrell and statement.s. This work is eareful1y doa. 
awd till' detn.ik<l flgu1'l'II which wilt' 00 furni8hl'><1 by the various Deparimlmtoll art' 
.lwlI:-'" availabJt> for «,heelling purposee if neel'88ory. 

Paragl'aph 6.-(1.) As has been repMtedly ,tated in the LeglRlatiye A8eembly 
Ind I'IFewhere, pottings of IItaft' in the variaull brallC'hell of the Department mUllt be 
mad.' \vith rl'garil t.o thf' exigt'nl'ies of tbe Hemee and l'.:I.IlDot be made Oil ~  

~  . 

h) The difticuJty of Hel'.uring iluly qultlified Muslim r.llnditlateB hall not ariln 
Ui the l'RfIt t>u.ept in the Bombav Postal Cirelli and orlters have nlready been illBuetI 
"0 the POltmuter-GeneraJ,. :Bombay Cirt'lc, in Noyember, 1932, to pelu thill 
'f'ltpil't.ion where lll!eetlll8ry. Unilep thll RMolutioD of the 4th July, 1934, the pep . 
• l'ntlJlrf' of MU8limB to be ~  will be fhtl'iI for e&l'h lor.a1 ~  area witli 
tne II'Rnl!. '.tM' aliG. to the lIroport;on of thl' MURlim population in that area. 
fJonllPf'!Uentl,. a dMrth tlf Mn .. lim ~ ill not. like1 .. to ouur in future. IIIIpeeialJy 
·In nf!W of tbe pplWilrinnll mad!' in parall'l'Rnh 8 of t.he Memonnilwn of 8lJl)l)1emeata'1 

~  8 4'.oTlY nf whieh WIUI forwarded to 'Vou with the Home Depart.mMt let ... , 
nf ~ Beth Jmae: 1911S: • 
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(i·it) 'l'be preferelltia1 treatment accordt.'Ci to Bons and relatives of the employeea 
ill BUbj(ct to communal coWlilieratiolls and does not operate to diminiah the rights of 
"l1y l· ... rnwunity ill respect of recruitment. 

\1 i:) Urders have already been iS8ued to the effect that the plea that no luitabll 
llallJ.iCl;Jtt' of a minority community il available for filling a vaeaney rjlllerved for that 
l!(lllllllllnity will not be accepted unlen the vn.cancy bas boon advertised in Bueh news· 
p:tpm'" us are likely to be read by the public of the minority communities or unlea 
II rclCl'CnCIl hna been made to a suitable organiza.tion. Attention is invited in thia 
('(lul'e('\'i(>n to the provision made ill. paragraphs 8 and 10 of the Memorandum of 
Mupplementary Instructiolls. No farther adion appears to be necessary. 

(v) Vide paragraph 4 above. 

Pal'llgraph 7.-;-Attl'ntion is invited to the observations made by the Government 
of Indill ill ~  -1 of the Home Department letter of 26th June, 1985. Govern· 
ment llaUllot, with fairnel!ls to othl'r communities, resorVe for Muslims any propor· 
tion of vacaneiel to be tilled by promotion. The claim of individuals to promotioll 
must rest on their O\nl meritR and scniority combined and promotion could not b. 
granted on eOllunllnal grounds, without the riRk of a grave depreciation in the efticiellcy 
of the IIcrvice and of reaRonable and seriouR discontent on thl' part of thoBe whORe 
promotion was thereby rl'tBl'ded. . 

Paragraph B.-All l!omJlulaory retrenchment in this Department ceased with effect 
from the 1st April, 1!135, but as stated ill paragraph 6 of the Home Department 
letter of 26th June, 1935, the ordera referred in this paragraph were ilsued to proteet 
the interests of tht> minority communities themselves. 

'l'he numerical caleuJationa ill the second sub-paragra.ph are evidently bued on a 
miseonception of t.he position. The orders of Government are that 25 per cent. of tha 

~  to be tilled by rtirect I'tlCruitment should be reserved for Muslim&. It ia 
immaterial whether certain I'adrea are filled by promotion, because when any POlt iD 
a higher ea.dre is filled by promotion it causes a vacancy in a lower eadre whieh ia 
then filled by direct reeruitment. MUlllims thus llCeure }Iosta equal in number of 25 
per cent. of the vaeancies in tho whole semee, whatever the ('.adrea In ~  the 
fte8ncies originolly arose. 

PartJgrap" 9.-(a) Ilnd (b). Attention is iIlvited to paragraph 1 of the Home 
J.>epartment letter of 26th June, 1935. 

(6) Uovernment orders prior to the Belolution of 4th July, 1984, did not reaen-I 
a bed percentage for Mualimll who ha.d to compete for a llhare of 83 1/8 per eent. 
Of the ftCanei811 in POlltS filled by direct reeruitment along with other minority 
eomm.1IDities. Those minority communitiell which were adMationally advanced 'Were 
then able to aeeure a proportionately higher number of poetll. The preeent orders of 
Uovemment  ensure to MusUmli a definite ahare amounting to 25 per cent. of 11.11 
'f'&C&neiea filled by direet recruitment. 

(d) Uovemment are not prepared to aceept thia wholesale condemnation of ofllcen 
Mtollgillg to the majority community. 

(e) The Government of India conaider that their orders of 4th July, 1934, are 
clear; they will be brought into opera.tion as aoon WI po8aible. Attention is a1l0 
hInted to the Memorandum of Muppll'mentary wtructioD8 referred to above. 

(t). (.11) and (hl. These have been dplllt with in parall1'aph 8 above. 
(0 While it is true that in the ga7.pttod ronks the percentage of Muslim. is low, 
~  cannot n(,f'ept the Mnf'hllrion drown in the eonrluding portion of the 

pa.ral!'raph thRt the interests of an Indian official are safe only when entrwrted to 11.11 
oftIt'cr of thp pnrnpll!nr f'ommnnity to wllif'h lie may ~  

til It. is f1rlmittf'd thnt thPT(' ~  lIot he an 'UndulJ prepondcraMe of auy 
1l0mmllllity. 

(I:) 'I'hi" .hRII been dealt with in paragraph 1\ abovp-. 

~ : .. 

I have the honour t.o be, 

Rm. 
Your mollt abed ipnt IIOrvut. 

~  G. cr.oW, 
()ffn-Rr.rrl!tary to ~  .. ellt '(If 1,.d;.".-
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No. Es.·B.-26·llj35. 

A copy ill forwarded to tbe Home Department for information. 
SIMLA, 

TM 14th Jul." ~  

J. R. T. BOOTH, 

Bemor Depv.t1l Di.rectQr-Glmeral. 

REPRESENTATION OF MUSLIM!! IN TIlE G >VERNME'lT OF INDIA ~ ~  

]6. f<Khan S ~  Nawab Siddique Ali Khan: (a) Will Goyernment 
plmlse Ht.ah; the actlOn taken on paragraph 9 of the memorandum dated 
the 271.h March, 1935, submitted by Muslim Members of the Legislative 
A.'1H/'mhly, to His Excellency the Viceroy and Governor General of India 
regarding repreStlntation of Muslims in the Secretariat Attached and Sub-
ordinate Offices of the Government of India' ' 

j b) Will Government please stute how their new orders dated the 4th 
.1 uly, 1!J34., of recruitment in those offices have worked in actual practice Y 

(c) J s it a fact that the number of Muslims in the Superintendents' 
aud Assi&tants' and First Division clerks has been reduced instead of 
being inl:reaseci , . 

(d) Will Government please state whether the employees superseded, 
on t.he litrength of departmental office memorandum embodying certain 
restrictions have a right of appeal against such supersessions, and, if 80, 
whether they are entitled to copies of the" office memoranda" which are 
not published in the Gazette of the Government of India, but which are 
used for lE:cruitment and promotion purposes , 

(e) Will Government please place on the table copies. of the Home 
Department memoranduDl, dated the 8th December, 1928, and 8th 
October, 1934, circulated to all departments of the Government of India T 

in Are Government prepared to order that all such office memoranda 
circulatNl to departments of the Government of India or Local Heads of 
lJo\'l'l'nment departments are circulated to ·the employees of the Govern-
ml'nt dl'partment concerned and published in the Government of India 
OHzet.tc, and if not, why not' 

(fJ) Are Government prepared to order that no order and memo-
ranuum, eopiPB of which were not and could not be supplied to the Gov-
~  employees or circulated, should not be used foJ' or against the 
employ('t',s T If not, why not' 

The Honourable Sir Henry ~  (0.) I lay on the t.able a copy of 
the Hom(> Departmf.'nt Jetter No. F. 1418135-Ests.(S), dated the 26th June, 
1935, adllre;;scd to !'1ft-. .\. K. Fuzlul linq, which was in ~  to the 
memorandum. 

(b) All ,'acancies are reported to the Home Department who fir,st 
detel'mille wJH'thcl' thr Ylwancy 8}wu'd. according to tIle recruitment 

~  be filbl hv ~  ~  or otherwise. Commullal ros:el"S 
on ~ JilJ,(','. ~  in paragrnph 7 of thl' MemoralldllU1 of ;:)Ilnple-
~  Inwt.J.'llctions connected with the Home Department Resolu'joD 
No. F. ~  dat.ed the 4th July,· 1934 (copiea of bot!h of 
which-are· in-th,,' IJibrarv of the House), are maintaibl'o in rtlRpeet of 
~ ~  ~  . If the '-;Rea'ley ~ to be ~  by ~  ~ ~ 
~~  a,_l}liniiidnte ~ l)ominated according to the 'roster, ,and thIS ~ ~  

'! . "" ., . . .. .' ~  . .  . ~ , ' I  :  " • • • 
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that candidates belonging to the minority communities get their due 
share of the vacancies. 

(c) Information in regard to the number of Muslim Superintendent. 
and Assistants in 1934 and 1935 will be included in the annual returns 
in respect of these years ill the form referred to in paragraph 9 of the 
Memorandum of I:)upplementary Iustructions. It is unlikely that these 
statements will show a reduc:ion in the number of Muslim Super-
intendents and Assista.nts, and ill any case any such reduction would be 
the result of promotions and retirements and not of any deficiency in 
the number of Muslims recruited. 

(d) I presume the Honourable Member refers to the Home Depart-
ment Office lIemorandum No. F. 452!27-Ests., dated the 8th December, 
1928 and No. F. 180!34-Ests., dated the 8th Oetober, 1934, which lay 
down that promotion from 8 lower to a higher Division should be made 
IItrictly by selection from the most meritorious candidat.es. Any 
person who feels aggrieved by the orders passed in the mutter of 
promotion is at liberty to represent his <:ase to the Department 
conf'erned. Copies of Office Memoranda concerning the staff fire 
Ilencrallv communicated t.o their Association and are also available to 
tllp members of the establishment and in fact are obtained by them and 
qUOTf'd in represent.ations. There is, thprefore, no need for ony formal 
communication. 

(e) A copy of tbe Home Department Office Memorandum No. ~  4521 
27-Ests., dated 8th December, 1928, will be found in the Library of the 
HOIJRP. . I lay on the table a copy of the Office Memoranclum, dated the 
8th October, 1934. 

(f) and (g). It is open to mombers of the Rtaff to familiariHe them-
..,lveR with the orders regulating their condiHon.s of service, but Govern-
ment cannot undertake to supply copies Of all order!'; to ('vel"1 
Govemmfmt servant nor would the expense of publishing all such ordel'll 
in the Gazette he jIDItified. 

Copy 01 thr Home DepartmC1lt IcUcr No. F.·14181"S·EBt.t. ~  dated the 16th J .... 
19"5. to Mr • ..4. K. Foa"" n'lq, M.L . ..4. 

In continuation of my Il,tter No. J' .. 1418135·Eata., dated the 4th April, 1935, I &£)1 
direded to forward, for your information, a copy of a Memorandum of Supplemontar ... 
Inatructions issurd bv the Government of India in conncr-tion with the orden COll 
'ained in thl! liome 'U6partment Rellolution No. F.-14117·B.133, dated the 4th Jul1 
11134, nnd to make the following oblervationB on the remarkl and suggostio. 
made in t.lle Memorandum addressed by you and lome other MUlllim Membo,. 
of the (lentral Legilliature to His Excellency the Viceroy and GovArnor Genersl, 
ill rf<lIpert (\f the pO'litioll oj' MUlllims in the Herrl'tariat, Attal'hed and Rubordinatf 
UIIII'''8 of the Uovlll'nment of India. Replies to the Memoranda rAlating to thl' 
A udit and " er.ountll Herviee, the RailwaYII, the POllts and ~  Dflpartment 
Ilnrl tho fll'ntrAI t'ut.lic Works Department will be lIent separately by the admb! 
tBtrative ~  MneemAd. 

2. In pl1rall'1'RPh 2 of the Memorandum it III IItated that although thfl iDstrO" 
ttonR "lnhlldit'ld in the ~  refe1'1'ed to have bt'len illllnfld to amelhl1'atl! 
.... pI'IIUion of MUIII'mll in the lIervieell, in actual pral'ttef! tb"'r 'Po8tti01l -'fl· 
"""omq wn"ll", nnd this iJIutrllted by a eoncrete elll:amnle. I am to "point oot 
tbt tho flftlmJlationll made in thA Kemoranilum a1'fI ba.ed OIl eenain lIIIIIum"titJIII 
""'"h ~ Jlot ~ to mnteriaU"e. In the ftrst pIaee, it til UllUmed ~  ~  
YUaJlelel out of 40 arille on aeeount of f!allualties alllonll MUIUml in tllt'l' A_tat •• ti' 
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,rade. '1'1111 is DOt 1iltel1 to be the cue for a number of yearl, beeaule of thl 
l'reBent low percentage of MUlllima, especially ill the higher gradel!. ~  it 
~ ululIled that none ot the vacancies lJ1 the )'il'lt DivisIon to be filled by promo· 
hOJi 1'ruIII the tlecond Vivision will go to Muslim.. Thil too leemB to be baBed 
,.11 a JUisllJlprehenlion. 'file claims of MUIUm memben of the Second Divillioll 
~ ~  for promotion equally with those of other members of that DiVision, 
IIlld 1 Wl.I to add for your mtormation, that out of the 8 vaeaneiel 10 filled in the 
Huwe Vt'partJut'nt sinrl' lOll5, II have gOllc to Muslims. 

1I. The interpretation, referred to in paragraph a uf the Meluul':lnUUIll, tlmt ill 
tlte event u.( MuslimB St'Curing ll(; per cent. of vacancies by open competition, the liS 
per eeDt. reeerved for them will lapse, is eorrect. Thill does not, however, mean that 
A uelllDB are worse 011: IlOW than under the old orderll. MWllilll8 arc 1I0W all&ured 
ur :l5 per cent. of vacaneiea, whertlaB under the old orderll when all minority com-
wunities shared ill Ii reaervation of 33 1/3 per eent., the MUlllim share of vacancies 
",a8 1i&ble to foil bt'low :!5 per ct'nt. and did in fact lometimtlll fall below thiB 
lIgure. 

L \\' ilL ~  to the suggestion made in the first sub-paragraph of paragraph 
4 ut the Memorandum, 1 am to refer you to paragraph 5 of the Memorandum of 
l:Iupplemeutary instructions from which it will be observed that the pereentageti 
pJ'ob<:ribed 101 minurity "ommunities un' to be applieil to vl1('anl'ics in each grade 
OJ' division ot U IIInicc to be filled by ~  recruitment. As to vaeaneies to be filled 
by prumotion, it ill tlJt, estll.;blished polit'Y of the Oov('rnment of India that no propor-
tioll "f 8uch vac:ulci1l8 should be filled ill l1('cordan('.e with communal considerations. All 
the Illembl'rS of II service, o1Jice or Department inust rely on their UWII individual 
,ut'ritK t£l I!(uin p'(1l1lution, IIml ~  is nothing t.o prevl'nt Muslims. or members of 
,,, i.,'/' ~ (n}1Il st'('uring their pr£lper shure of Mu(·.h vMancies in this manner. 

S. A. to the eomplaint made ia the second Bub· paragraph ot paragraph i 
(.f the Memorandum, I am to say that the orders Itopping direct recruitment of 
ASliatanh and Second Division I>lerk. in Attached ~  apply to all com-
munith·s lllike. The number of AS8istant8 and Second Division clerks had to be 
r!·Juccd all an ~  condition of the ~  ot the Beeretariat lealea 
vi pay whieh lire higher than th08e previously obtailling in Attached Oitices, bu\ 
fbll result hal :be('n n correlponding increase of vne.an.'lee in the Third Division. 
AI. 8!lQn. &II. tlJe ultilpate. revised strength of the vllriou8 Divisions in Attaehe4 
dtl"el Is at.t.aint'd, d1:hwt recruitment. in tht' normal manDor will be relumed. 

,6. Thfl prinr.iplfl quoted in paragraph 5 ot the Memorandum ia etill beiDI 
'ollo"'(ld. Ttl(>' orden regllrding the preservation at the pre-retrenehDlent. ratiOl 
.if ~ ",-rinua ('ommnnitil's wert' ~  for the exprels purpole of .. feguarding 

~ ;nte-I'Hta of l\!usIiDlS, liS it was apprehended that retrenehment in aceordanoa 
"ith thl' ~ laid dO'W1l for sf'Iection of il,ldividuala for disl'hargt1 might 
I"I'lldt in' l't'dll('ing th(' J"'rrentnllt' of Muslim!! in lIervil't'. 

7 _ AI . to the rellllnk.. made in paragraphs 6 Dnd 8 of the Memorandum, it i. 
true thai M ueliws have not YElt tlttained positions of relponsibility and importan.·.· 
ill pruportion t" tlleir l'opulat.ion, but this is due firBtly to thl' paucity of 
,"fticit!ntly qualifit'li men IImollg thl'lD in the past, as they wl're mur.h behin.1 
Clther ~ iu tilt' l1Iattl'r of ~  ('(lucntion, and, leeondly, to the f:, .. t 
that tbe ordera relrlU'diJlg communal representfltion havt' not yet. been in opera-
t io? It'Dg cllllugh for their full eft't'et to be felt. especially !n thOle grades to 
,,1'111('11 appointmtlllta art' mAde by promotion. Ample opportuuitiell exist for t.h.· 
r'" \rt'88 of grievanef'8 through statutory appellla, petitions, memorillle, I'tl'., "uti! 
th" Goverllmt'Dt of India do not eonsider that any further ar.tion, othllr tlllUl 
thtlt Illl't'ady tRken in the form of Aupplementary Instrurtionl, is ner.e8sary to 
ehviste the o('('urrenel' of e·al!e! of the kind mentioned in paragraph 8 of th. 
M ~  

8. The propoaal, referred to in paragraph 7 of the Memorandum, that Sttlno-
r:'aph.era Ihollld in .tuture be rec1'lIited without beinlt required to pUB an examina-
"on JI 'till under the 1'0DBideration of the Government of India. The ohaerva· 
~ ~  made in the Memorandum will bl' duly 1'0nBidered belore a decillion i • 
.,rnYf!d ~  but, in the mllltntime, I am to aalure you that the propoaal hu Dot 
hell 1nltillted with the objl'rt of' "f!I'rivIDIt MUIliml of their dUll Ihare ot th_ 
..appointmentL . 
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V. To come now to the appeal made in paragraph 9 oJ: the Memorandum, I 
ftnl to lay that the first suggestion haa already been dealt with in paragraph 4 
above. As to the lecond suggeltion, the Government of India have appointea 
an Additional Deputy Secretary in the Homo Department, an important part of 
l\'hCHIc duties is to see that the orders are strictly observed. The Itatement. 
prescribed in paragraph 9 of the Supplementary Instructions will be oatul to him 
for this purpose. 

The third 8uggl'stioll is that steps should be taken to secure for Muslima their 
dllt' share within a. ~  pcriocl. The Government of India recognise that at present 
tbe pl'l"{'entnge of Muslims in some gmdet! or diviziiolll!i is below 25 and that the 
filling of futuro "l'1l(,.nJlcies to tbe ext.ent of 25 per ('ent. will not serure to them tm. 
pert'entllge of postll for a. number of years. Neverthelllss, the position cannot, witlia 
fairnl'88 to other ('ommunitil's, bl' remedied immt>dilltcly, and Government are not 
prl'}larrd to increaso the pl're{lntllge of· V8<'Bncies for Muslims or to suspend the recruit· 
meut of other communities until the Muslims hold 25 }lor cent. of all poste in eacII 
tervirc 

With regard to the J:ourth suggestion, I am to say that Government will take .tePl' 
tp see that appointing allthoritietl earry out these inatruetions. 

COP1I of tile Home Department ~ JlemorGftdum, No . .F.-180\84.E,t,., dGCed .h, Bela 
Ootober, 1984, Co aU Departmmt, 01 the Government 01 ItI.d$G. 

HUBJZC'T :-Que.tion 01 the .toppage 01 ezteNJ4l reoruitmmt aM the ftzU"g 01 ~  

b, promotio1l '" order to aooelerate 'he prOO", 01 readj""_I' 01 'he 
cZelioal .taf! OOtI,equtlt Off, retrClflohment and tlw "'h'oduotio" 01 ,..., 
ra'e. 01 par in .dttaohed of/lon. 

'l'he att8ILtion of the "f'oreign and Political Departmentlete., is in'l'ited to the Home 
Department Office Memorandum No. F.·25012132·E8t.. (S.), dated the 9th May, 193'. 
AI a condition of applying the revised Secretariat seales of pay to new entrants in 
the Attached Oftie61 the number of posts in the First and Second DivmoDB in the 
Attached Oftices will be materially reduced and a eorreapondinr number of poata w1U 
be created in the new Third Division. If this st'lleme is to have it. full effed in the 
Ihortf'st pt'riod of time, every vacancy in the higher di'rilioJll ahould be utiliaed to 
effect the ntlCetlRBry reduction nnd repl""emellt: but a. this would involve hardahip 
on the clerks in the existing Second Division since they are normany elltitJed, if 
qualified, to .J)romotion in l'very second vacancy in the higher divillion,M' KG .. 
Department ~ MemorlUldum No. FA,52!27·Esta., dated the 8th December 11128, 
the Uovernmcnt of India have decided that the firat and every altemate vn.cancy there· 
aft('r in the }<'irAl. DiviHion that may oecm in an Attnched Oftit'.e should, with effect 
from th(' lilt O('toilf'r, 1!l34, or. in C/I.I!et! wherl' v&randea occurring in Sept('ItDber. 1934, 
havt'! not alread:v been filled hefol'!' the receipt of thet18 orders, from lit Soptember, 
ID34, be 111100 ~  promotion from Bmonj!'st qualifled members of the old lecond 
division. The Itlt',onil.. fonrth Rnd Aixth vllA'nnr.i .. s. ete., will thull remain unfl.lled till 
the ~  9anetiOlll'iI. strrnQ'th for the Firllt Division is reaebml. Thl. conce .. ion 
will apph' onl:v t.o tho!lt) ('AncHllntes ,.,.ho are alreadv eerviuR' in thl' same offie-6 on tho 
old aecond diviRion RNl.lo of PIIY >l-nd are fully qualified for promntion. 

!l. ~ Tlll!lLrds thl' Go\"('rnm('nt of India Set'retllrint in wltil'h owinll to the r('trench· 
ment M.mpniV-l1 of 1931·32 .. ertnin POMts were aboliRl'l'd and Departments undertook 
to r('pl:!r{' ~  numhl'r of Seronll ~  posts by ThiTd Division ones as vaeanciea 
oC('.nul'd, it. ~ bf'''n ol'"ill('''1 fhnt t.hl' first an"l every fifth vnr.ancy thereaft.er that 
limY O('I'UT in the A('('ond n'\'iRion nfter the 1Rt. O"tohrr. ~  or in p.IlRe. where 
... ~  n(·('l1rr;n,. in f:"nt"TTlhrr ~  l>nvr not ~  hl'!'11 filled before the receipt 
of ~  orrlrTs. fTl'm ht Af'Tttl'imheT. 1!l34. ahtlllld he fllJpd hy promotioD from the 
Tlhird lli.'l'ision, pmvided qualified and· MeeptionaJly meritMlou8 men a.re avail-
able. . 

. 3. The Foreie-n .n.nd PoJitiral Departmentlstc., i. requt'lated to .eG1I1munieate • 
('om-'If ~ .oftire. ~ ~  to lIurb of· it,,· Att88hed an4-. Bubordillaoo 0"81.l1li 
?No.rnit ~  thl' Pllbli(' AI'Tvi"" ("ommillsion. ,,' 
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RBPRBSBNTATION OF MUSLIMS IN THE AUDIT AND ACCOUNTS SBRVlCB. 

17. >lI<Khan Sahib Nawa.b Siddique Ali Khan: (a) Will Go\"ernment 
pJealie ~ the actioll taken on the memorandum, dated the 6th March, 
1935, submitted to His Excellency the Viceroy and Governor General of 
lndia regarding the S ~  of Muslims in the Audit und Account;; 
i'erviccs by ~  Membt'rs of ~ ~  Assembly? 

(IJ) 'ViII GOYl'rnnlf'nt plea!;e sta1 n \\"hethrr, in vil'w of the fact that 
t'cos(,J'YHtion for initial recruitment at the bottom and again retrenchment 
3t the bottom could not, in actual practice, improve the position of 
,\1 u;;jimH. ti)(' jll'OPOHHj ('ont.ained ill jlllrag-raph :1 of the said memorandum 
for reservatwn in " Grade and Grade Promotion" has been considered, 
Md, if 80, with what result T 

The Honourable Sir James Grigg: I would refer the Honourable 
Member to the reply given in Finance Department letter No. F 10 (10)-
Ex. 1135, dated the 23rd December, 1935, addressed to the signatories 
of the Memorandum int'llliling the Honourable Member himself. a copy 
of which if! laid on the table. 

'ro 

No. F. 10 ~ S  

GOVERNMENT OF INDIA. 

FINANCE ~ 

N etD Del"", the 13f'd Decrm.bef', 1936. 

,J. ll. NIXON, EBQUlBE, C.LE., I.o.S., 

8ef1retMy to tM Go"",ment of Iftdia, 

MAULVI BIB. MUHAM.MAD YAKUB, M.L.A., 
ete. 

SUBJECT :-Bepre.e"tGUoft of M",,"m..t "' .Audit and .Accouttt. ~  •. 

I am directed to refer to the memorandum, dated the 6th M.arch, 1935, addreall8d to 
His ~  the Vieeroy rel.rllrding the repres!'ntation of Muslims in Auctit and 
Accounts t:lervicell, and to eneloBC a copy of a note in which the varioUII statements 
made In it are examined. 

2. The orders ~  the redrel.s of t'ommunnl inel1ul\litir.s in rllcruitment to 
Government servit'.e, eontn.ine/t in the ~  No. F.-14!17-n.I:lS, dated the ~ 
,'.uly, 1934, apply only to dirr.ct reerlutml"nt nnd it iR ~  st,nted in the ReRolu· 
bon thl\t ret'ruitment by promotion will ('ontinlle t.o be, made solely on merit. From 
thilJ poliey the Hovrrnment of India nre not pr('pnr!'d t.o depnrt.. 

3. It is 'lJIoreover clear that the applieation of the ~ prescribed in th" 
Kc!so'lltion of the 4th .Tlliv. 1934. mllRt tnke some ~ to nroduce its fuD effect. 
t:he Gove1'l1ment of India"1\.J'tII lIatillfied that the ~  )I\ld 1I0Wll in the Reaolu-
bon are be;n!l' apnlied in the 1'A8e of thflRfI Rcn"cea. Aince 1926. 12 Muslims have 
bef,}1 ~  to tho Indiall Audit. lind ~ F\Pl'vice out of a total of 45, a f1gu", 
'lightly in tlXceas' 'of title ~  MUIIBm 'pereenta,re. . , 
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.. After a careful coWlideration of your memorandum, the aovernlD8llt of ladia 
do not consider that it is necessary to i'llue in the eaIe of the Audit and Account. 
I6ervices further orders on the line. indicated in paracraph 11 of ;your Memorandum 
regarding representation of Ku,lima in the Bailwa,. Service .. 

I havil the hOllour to be, 

8Ia, 

)" our mllit obedillDt I6rvant, 

J. C. NIXON, 

B,er"M" 'e ,h, GOVI1',""e1I' 01 IAdta. 
No. F. 10 (10)·EdI35. 

Copy, with a copy of the memorandlUll under reply, forwarclllu to the HOllie 
.DeplU'tment, for information. 

Helol'1l aU8wering th\! epl!cific complaintll ill the memorandum lubmitted by the 
IIll!mbers of the LegiBlative Aa.embly it may be pointod out that when iDlltruetiob 
were ftrllt iIIIIued prellCJ'ibiDr a certain percentage of minority reeraitment the Govehl-
IIlent of indIa "ere aware of tile fact tlIat the percentagell then. prescribed could 
not at OU('t' be IlI'hieved in the total composition of any Service or Department. The 
fact that tilt, percentage adopted for recruitment haa not yet been attained in the 
total eompo!lition of a department does not juatit,. the inference that the Department 

~ devhltt,,, ill any wily from the orders of the Government of India. To thill extent 
the ~  should rIOt lJe a rl'II80n for (.omplaiDt. For il18tanee, the recruitment to 
tile indian Au(lit lind .-\(·COWltR Service Biul'e 1(126 hu been aa followa :-

Hindu. 29 

Muslim. 12 

tlikhll 2 

.HurlD&Da 2 

4:1 

~ 

'l'h,' ~  pt'l'Centuges bu.ve therefQre been eorree&l,. obMrYecl and Mualimll han 
"btllinl'd a sharI' lllightly in ~  of that laid down by the recent July, 1934. ordflTB. 

2. TIlt' fo1l(l1\illjr l't"lDarh are offered on the 'peei1le eomplaintl ill th" me_-
random :-

PMafiraph t (a) " -Tht, ~  figure. are-

Indiau Audit Ilnd Aeeounte Service 

A.iatant Accounts O1II.cera 

l:lubordiDatti Aee.ount. ~  

Clerical grades 

MUNUm •. 

17 

2 

32 

7.1 

Total. 

11111") 

77 J IIp ~  lIute, 

Gfill} .. on :n •• 
Der.l'lDber, 

11.740 1933. 

Ia paragraph 2 (0) (itl) of the m8moraD4um, lIfUree for the following oft\r.e. hoYS 
... omitted: 

(IS) Comptrola, Auam. 

(b) Comptroller, North-Welt Frontier Provinee. 

(e) Audit om!'er, Indian Rtoret Department. 

(/I) Audit Offtper, Lloyd Barralft! alld Canala (JoDlltrnetioll. 

(.) Director of Army Audit. 

(f) Direetor of Raihl'l1r Anlfit tin" oft\t-f. Rubordiute to him. 
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tf ~  OlliCCH Lo incluuod in the rumllOsition of thll eleriw "radee will be 741 
.ullIilwllI iu u tutul of li,7·10 illswau of ;;l.i4 1\1ulllimB in a total 5,1.i;iO 11.8 shown in p'ara-
graph :J (a) (iv) of the memorandum. [.lo'igures for items (Hi) and (111) are as tho,. 
htUUlt on ;Hllt J)ecmuucr, ~  Latl'r figure8 are not available.] 

:So The orfierll of the (toverllment of india provide for II. gradual illllreas6 in the 
repl'c8tlutatioll of uUnority communities by reserva.tion of a. preeeribed percentage of 
nll'undes fur them. 'l'he orders do Dot apply to depo.rtDllllltal prolllotiull8 whieh are 
lIlainly I'l.'gulat('d by merit aud seniority. If the nllnority (lolllmunities receive their 
pr_'riulld IIbare in the gradtls to which direct reeruitment is wa.de there is no ~  

why they should not obtain promotion to higher grades. after about the saDlIl period 
of Sl'n-j(,1' 118 ill the ('.ase of the majority community. If reasonable el'lieiency on the 
pu.rt of minority community personnel be tlllRumed (and every effort is being made to 
Dlaintain the 8tandu rd), the proportions in the grade8 filled by departmental promotion 
shoultl readjust th('Dlselvetl in due course. 

4. PCITtlgraph 3 (lIl.-Paragraph 8 of the Resolution, datee} the 4th July, 193", 
dOl'S 1I0t. permit the fixing of a higher perl'.entage for rel'ru.itmcnt of Muslim8 than 
t.hllt. pr"",,rlbed in the parn.graph. Hovernment have never agreed to the ILpplication 
of recruitmcnt orders to departmental promotions from grade to grade and the ques-
t.jon whether there ~  be any modifi('ation of this poliey is R gencml one ('oncerIung 
all V('''IJllltments. The introduction of the element of oommunal represl'ntation into 
promotion tll grades tilled by 8election on considerations of merit and approved lIervice 
wuuld ohviously be detrimental to eftldcncy. Where however it has been the n'cogni!l('!d 
lloli(·.y to huve a measure of dirtlct reorI£itment to a grade in the Audit Department 
ordinarily filled by departmental promotion 11.8 in the cue of the Subordinate Accounts 
~  the opportunit.y has been taken to redress communal inequalities by this meaDS 
nntl recent rllcruitmont has bet'n dmost invariably from minority eommWlities and 
~ ~  has been Muslim. Confirmation in this grade however depends upon passing 
IUl examination and although every reallonable consideration has been shown to Mnslim 
r.Rlldidates fl'w of them have succeeded in paBlling the examination. The number of 
appointmentA of this kind made Binee 11130 is 13, including 11 Muslims and 2 from other 
minority Ilommunities. 

il. Paragmpl. :1 (b).-The ~  made here are without foundation. Con-
"l'slIions in the matter of paBsing examinatiouB are in particulRr expreBIIly eli8('ountennnr.ed 
hy thl' ,'t'uditor·(ieneral. 

G. l'amgrapil J (a).-P08tingB of offil'er8 are made aftl'r taking into acoount the 
Ilsna! admini8trative eOll8iders.tiona and in eonformity with a. general policy of placing 
uHicerli 118 far a8 po88ible in their own provinces. This policy haa facilitated economy 
:md I'ontributes to the contentment of the officers themllelvea, It is not open to tho 
objections which might be urged if it were applied to oxeeutive office8. It follows that 
:. Inrger llroportion of MuHlim officers will be found in offices in Northern India but 
it is not. trul' that MUlllim Oftlcers have been concentrated in any lIingle office exelulively. 
'I'lli' romltlRinta mad!' in this Bub· paragraph are bued on insufficient information: the 
~ ~~  ar(1 not a{,.I't'ptn.ble administratively and the Adoption of them would not. hI' 
l'OJlIluc'ivo til the contentment of the offirl'rs themselves, 

7. Paragraph 4 (b) .-The ml'morandum ignores the faet that of the 2 ASliltants 
()/' the Indian Audit Rnd Aeeounts Service usually attaehed to the Auditor-Genern.I'1 
oftil'(, one was a MUllim during the year ],932-33. He wu the first MURlim OffiClJr 
80 to be emploYl'd, he dealt wlth personnel quelltionl and left on promotion. It il 
pl'rhnpR relevant to point Ollt tbat the Auditor·General and his Deputy are Europ('.tlns. 
As relrllrds thl' Hubordinate ACl'.ounts Service a. direct Mohammedan reeruit W311 tRken 
in thf' yell I' 11130, In IpitE> of extra opportu.nities given for Pllll8ing the examination, 
h" faill''' t.o pUBS it. : bE' religned hil POlt in 193. and another Muslim probationer ~ 

hN'11 r"I'rllitl'd in his pla('e. 

M. Paragraph -I (r,).-Tbe allegationll here are unfounded and the remedy RIIj:t'gl'.tecl 
WflUl<! '110+. be ol'fectual. ThE' aa.feguarding of minority community reeruitml'nt is the 
A '1rtitor·G,>!\eral 'II l'or80no 1 roneern and observauce of the rul811 is ehel'ked by him 
rl''!'!)I" rho '.(.tlt tbrouli:h rl'turlls and hy his pcrsonal iMpectionB. 

~  0]1' MUSLIMS IN THE CJ:NTRAL PUBI,IC WORKS DEPARTMENT. 

18. ·J[han Sahib Nawab Biddique Ali ][ban : (a) Will Governmp-nt 
pIN!!'I" state th(> action taken on the various U!SUt'8 raiRed in thp mrmo-
rnn(l\w:. rlated t.he 29th Mareh, 1936, S11bmitted toO Hi!'! EXMJI"ncy th" 
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Vieeroj and Governor General of India, by the Muslim Members of the 
IJt'gisiative Assembly, regarding representation of Muslims in the Central 
Public Works Department , 

(b) Will Government please state the org,ers p8B8ed on the suggestioDII 
(a) to if) contained in paragraph 7 of the said memorandum, and, if not, 
why llot Y 

The Honourable Sir.Frank Noyce: (a) and (b). A full reply to the 
memorandum referred to in the question was sent to Mr. A. K. Fazlul 
Huq in the Government or India, Department of Industries and Labour, 
letter No. E.-65, dated the 16th August, 1935, a copy of which is placed 
on the table. 

COpy OJ' L&TTER I'ROli THE OFFICIATING JOINT SECUT.ABY TO THE OOVJI:BNllENT OJ' 

INDIA, DEPARTMENT OF INDUSTRIES AND LABOUR, PUBLIC WORKS BRANCH, TO 

A. K. ~  ll(;Q, ~  M.L.A., 21:1, JHAIVTOLA RoAD, CALCUTTA, No. E·65, 
DATJ:D TD 16TH AUGUST, 19BIS. 

SUBJECT :-.Hepresentation of MUlli"" i" the Central Public Works DepGt1me"t. 

I am directed to refer to the memorandum, dated the 29th March, 1985, on 
the lubject noted above, which wu addreBled to HiB Excellency the Viceroy by 
you IUld other members of the Legislative Aisembly. 

~  The uovernment of India do not accept III complete or entirely accurate 
thc .ligures givtln ill paragraph 4 of the memorandum. But in view of the 
Cllcumstullc:S in whleh the l:entral !'ublic Workl Department beca.me a permanent 
Vepartment in 11133. and of the conditionl under which work is now being carried 
on, 110 yery u8t'f111 result ean be obtained by an examination of figurel at short 
intervals. ! am to explain that the permanent Department Wall formed by the 
aIII:l1(l.:nnation or (a) a large tcmporary staif employed in thc Delhi Province and 
at Dehra Vun, with (b) three permanent divisions at Simla, Ajmer and Indore. 
Many of thp temporary staff had been employed continuously for yearl, and it 
would have beeu unjust to discharge men with long service merely to make room 
tor new re('ruits belonging to minority communities. Of the permanent divi!lione. 
the division at ~  was a central organisation; the divilions at Ajmer and Indore 
were ~  by the United Provinces and the Uentral Provincel relpectively. All 
three divisions w('l'e nbsol;bl'd in the new Department, and thcre was no question 
ot diHI'harging any of the permanent men thon employed in them. The Department 
was thus t'orT,lll'd from severnl organisations ree.ruited in different ways, and it 
(':lIlnot be expected to refll'ct the results of a uniform system of recruitment. Apart 
fr()111 this, ~  work 1M still in progress, and there are, in addition to the 
permanent l'stahlishIlH'nt, two temporary Circles of two and five Divisions respectively. 
'I'hellc ~ deal with the New Capital and with Civil Aviation works; there is 
110 intention of making them permanent, and while they are in existencl' many 
tl'mporary 'llPlI pas9 through thE' Depnrtment. A comparison bued on permanent 
all,1 t"mjlorary figures is therefore likely to be misleading. 

3. All rpgnrdl! thE' lIuggestions summarised in paragraph 7 of the Memorandum, 
1 Ilm to refer you to the Home Department letter No. F. 14ISlati·Est(II.), dated tho 
2lith .June, lf1:ifi, anti to make the following observations: 

(a) Appointments of ~  Engine!'r and ~  Engineer (or 
Diviliolllli Oftict'r) are not filled by direct reeruitment. MOlt pf the 
I!llzetted posts In the Department have in the past been filled by thl' 
trllllHfl'J' from the provineee of oftil'ers of the Indian Bl'rviee of 
~~  or the Provincial }<Jngincering Services. With the creation 
of new posts of Assistant 1!:xecutive Engineer, which are oppn to 
direct recruitment, the posts of Executive Engineer will probably bl.' 
111ll'rt by promotion to a greater extent than hal been poslible in the· 
past: but the Uovernment of India are not prepared to reserVE: 
vacanciPI ill the posts of Executive Engineer or in the poetll of 
Huperintending ltJngineer, for J(Ulllml. 
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(b) liuperintendenta IUld Head Ch,rk8 arc not recruited direetly, IUld nil 
reservation tor M.Wlhmll can be made. Any vacancies in the grade 01 
AS818tllJlt to be filled by dIrect recruitment Will be 8ubject to the 
provllilon8 ot thtl llome Department .Kesolution No. F.14117·B.IS3·EstB., 
dated the 4th July, 11134. 

(0) The Goverllment of India callnot ugrtle that the principle of communal 
re8ervatl0l1S should be applied to grade to grade promotions. Promo· 
tiol1a mUllt, aa ill the past, depend on merit and. 8eniority alone. 

( ") 'l'he reservation sanctioned is 25 per cent. of all vacancies to be filled by 
direct recrUltment ; the Government of India are unable to agree that 
.for the purposcs of aclectioll or competition the unreserved Bhould be 
8eparated from tbe reserved vacllllcies. If Mualim8 lecure on their 
merits 25 or 30 ptlr eent. of a given Bet of vacancies they are clearly 
in no need of special protection. 

~  it would be impOBSible, without grave injWltiee to other eommunitiee, to 111 
a period within which the strength of MUBlimB in the Central Public 
Works Department muat be inereased to a specified figure. Thill 
(iovernment of India regret that they cannot accept this suggestioD. 

(1) The Government of India cannot agree to the establishment of mixed 
boards to deal with aervice casea. The statutory rules already giVI 
ample scope for appeals. 

CHANGB IN THJI CYPHER COVE. 

HI. ""Mr. T.  S. Avina.shilingam Chettiar: (a) Will Government 
lIt.ate for how long attempts are being made to change the cypher code in 
India? 

(b) In what stage is the proposed change , 

(c) When is this change expected to be completed , 

air Aubrey Metcalfe: (a.) to (r.). The new Codes are already in 
lise. 

Mr. M. Ananthasayanam Ayyangar : Are Indians using tbat Code , 
Have Indians lH'en (':)!lficled with thE'se Codes? 

Sir Aubrey Metcalie : If the Honourable MembE'r will waif fOI' the 
lIext question, hE' will hear the answer. 

NON-ApPOINTMENT OF INmANS IN THE CYPHBR BUREAU. 

20. -Mr. T. S. Avinashilingam Chettiar : 
,tate wllat the reasons are for not appointing 
Bureau ~ 

(a) Will Government 
Indians in the ~  

(b) Has there been an order Qr understanding with the British Gov-
I'l'nmcnt, express or implied, that Indians should not. be appointed to th .. 
('yphel' Bureau, so long as the present cypher contmues , 

((;) If so, what. action have Government taken in this matter Y 

Sir A.ubrey Metcalfe: (a) There i .. no bar to the appointment 01' 
I lldianll to the C'putral Cypher Bureau, and an Indian has already beel' 
jlostf'!d there. 

(b) and (r). Do not arise. 

Mr. tw. Ananthasayanam Ayyangar : What is the total ~ ~  of 
omeers at present employed in the Cypher Bureau of all nationalItIes' 
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Sir Aubrey Metcalfe: , ~  J:i\'e I ~ Honourable Member the 
flxact. number, but I think about 14 altogether. 

Mr. M. Ana.ntha8ayanam Ayyangar: j Ills one Indian alone been 
fouud compe:ent to do this work? 

Sir Aubrey Metcalfe: That is Twt t he point. All the preRent. posts 
are filled up ; they cauDot. be imrnediatcl.v ~  in order to make room 
for Indians. 

Pandit Lakshmi Ka.nta Maitra : Is this Indian an Anglo-Indian T 

Sir Aubrey Metcalfe: No, he iR an Indian, a full Indiltll. 
(LauA'hter. ) 

Mr. Lalchand Nav&lrai : May I know whether he has been appointt'ti 
merely as a clerk wit.hout any rt'sponsihility, or is he in any responsible 
position 1 

Sir Aubrey Metcalfe: IIt' cf'rtuillly has not been appointed 
SupE'rintendent. 

RECRUITMENT OF INDIANS IN THE GoVERNMENT OF INDIA. DBPARTMENTS. 

21. -Mr, T. S. Avinashilingam Chettiar: (a) Will GOYf'rnment 
IItate wliE'ther there are any departments of the Government of India ttl 
"hieh Indians are not recruited' 

(b) Are there any departments in which recruitment of Indians ill 
lIot prohibited, but still none have been appointed t.ill now' 

(r.) What are the posts in superior services in the Government of 
]ndia to which recruitment of IndianR has not been prohibited 1 

The Honourable Sir Henry Craik: (a) and (r). Indians are eli!!ible 
for all superior posts in all Departments of the Government of India. 

(b) No. 

Mr. M. Ananthaaayanam Ayyangar: Is t.here any Indian Secret.ary 
in the Home Department or in thE' Finan('.e Depart.ment 1 

The Honourable Sir Henry Craik : That does not seem to arise, but 
therf' are Indians in snp('rior appoint.ments ill both these Department!!. 

Mr. S. SatyamurU : In yie\'V of till' comwj! Federation and Provincial 
Autonomy, is there any move to oust all Indians and provide European" 
in what are called the key positions? 

The Honourable air Henry Craik: T ~ never heard of it; the 
Honourable Member may hav(' Rome such move. 

1Ir. Akhil Chandra Datta: J" thf're liny Department in which the 
recruitmf'nt (If Indians is prohihit.ed , 

The Honourable Sir Henry Oraik: No, Sir. 

Mr. AkhU Cbandra. Datta: Practically. to all iJ1t.ents and purpoSf'S ~ 

AMIINDMENT OF RUlliS AND ST4NDING ORrBRS IN RESPECT OF PaIVaEGES OJ.' 

TRlI IBGISL4TIVB A.sBBMBLY. 

22. eMr. T. S ~  Cl-ett;ar: (a) Will Government 
itate whether. in view of the fact l)()inted out. by the Honourable tAe 
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~ ~  in ~ ruling on Sardar Bant Smgh'H raising the question of the 
prIvIlege of thIS House, thl:'.y propose to bring forward auy motion to 
amend the rulm; and standlllg ordenl 1 

(b) If so, what action do Government propose to take in the matter , 

The Bonourable Sir Nripendra Sircar: (a) and (b). I have given 
notice of a Resolution on the subject and J propose to move the same 
duririg the course of the present SesHion. 

POSITION OF INDIANS IN ZA,NZWAB. 

23. -Mr. T. S. Avinashilinga.m Ohettiar: Will Government state: 

(a) what is the effect of the Zanzibar Anti-Indian decrees on the 
Indians there j 

(b) whether they have received any replies to their representations 
to the British Government j 

(c) if 80, what j and 
, 

(d) what is the latest position of IIldiana in Zanzibar' 

Sir Girja Shankar Bajpai: (a) to (d). The Honourable Member 
presumably refers to certain decrees passed by the Zanzibar Legislat.ive 
Council ilJ 1934. The clove industry, to which one group of these decrees 
relates, has bE'en the subject of a special enquiry by Mr. Binder. who 
was (lqJuted to Zanzibar for the purpose. The Government of India 
sent Mr. Bozman to Zanzibar to act as observer on their behalf in 
~  with this inquiry. Mr. Binder's report is now awaited. As 
regardx the Land Alienation Decree correspondence with His Majesty's 
G(n'm'llment is still in progress. The Government of India bope that. 
decisi(ms on this subject also will shortly be forthcoming. 

Mr. M. Ananthasayanam Ayyangar : Are the decrpes in opel'lItioll 
~ or ~ they been suspended , 

Sir Girja Shankar Bajpai: The decrees have been ID .lllt'rut.ioll 
sine!' they. were passed. 

Mr. T. S. Avinashilingam Chettiar : When do they expect 
Mr. Binder's rejlort ? 

Sir Girja Sha.nk.'l.l' Ba.jpai :  I could not give a specific datt', but I 
~ Hhol'tly. 

Mr. S. Batya-murti : Is Mr. Binder's report to be submitted to the 
GOY(')'J!ment of Tndill liS well liS to His Majefolty's Government. 0/' to 
the Oowl'nment of Tndia alone? 

Sir Girja Shankar Ba.jpa.i : lIe was appointed by the Secretary of 
State for t.he ColoniE'S lind his rel)ort wi1l be submitted to that HutllOrity. 
RlIt 1 nnderRtand that it i" the int.ention of the Secretary of State for the 
ColollieH to I!upply copies of the report. to the Government. of India also. 

~  S. Batyamurti : May I know whether the Government of India 
will get an opportunity, or will be given an opportunity, to make their 
l'epl'eselltations on Mr. Binder's report. hefore the Secretary of State 
for Hll! Colonies makes up his mind on the conclusions of the l'<']lort Y 

L1711.Al> c 
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8ir Oirja Sha.nk&r Bajpai : That certainly is tl-.e intention, as far 
as 1 am aware. 

Mr. T. 8. AvinasbjJjngam Ohettiar : May I take it that some olle is 
J1laking an inquiry on behalf of the Government 01' India Y 

Sir Girja Shankar Bajpai : Mr. Bozman was lIent to Zanl'.ibal' to 
Jaake an inquiry on our behalf. The inquiry is completed. 

Mr. T. S. Avinashilingam Ohettia.r: Has he submitted any ~
sfnlntion to the Government of India 1 

Sir Girj& Sha.nkar Bajpai : He sent a memorandum to the GOY<'rn-
Melli of hldia. 
Mr. S. Satyamurti : In view of the fact that ~  clove season 

is Oil or will soon be on. do the Government of India realise that the 
continuHtion of theNe decre,'s for another season will cause disaster to 
t.he Indian merchants. and what steps do they propose to take to mitigate 
the 101;8 to them , 

Sir Girja Sbe.nkar Bajpai :  I can assure my Honourable friend that 
the GO\·ernment of India are fully conscious of the ~  or ~ 

cOlltirnumcf of this legislation. I do not think I need say a·nytb;.ng 
more on the subject. 

IIr. S. Satyamurti : Is the Honourable Member going to do anything 
more' 

Sir Girja Sbankar Bajpai : After all, the mere fact that Mr. BinJcr 
was appointed to go into the operation of this legislation is some proof 
of Sl1ceeS!I on the part of the Government of India. 

Mr. S. Satyamurti: How long do Government expect to take before 
they arc in a position to come to some conclusions on this Mr. Binder's 
report Y Will it be at least before another season is on 7 

Sir Girja Shankar Bajpai : As far as I know, the intention of the 
Secretary of State for the Colonies is to take action on Mr. Binder's 
report expeditiously. 

RBPORT OF THE SAPRU CoMMITTEE ON UNEMPLOY.MIINT. 

24. ·Mr. T. S. Avinashilingam Ohettiar: Will Government state: 

(a) whether they have finished consideration of the report of the 
Sapru Committee  on unemployment ; 

(b) what is the result of their consideration; and 

(c) whether they propose to take any action in the matter, if so, 
what' 

The Honourable Sir Prank Noyce: (a) No. 

(b) and ~  I would ask the Honourable Member to wait until the 
consideration of this report, which is being actively pursued, is concilldt!d. 

IIr. T. 8. AvinaIhiliDgam Ohettiar : How long will Government take 
t·o finir-h t.he consideration of this report t 

The Honourable Sir Prank Noyce: That I am unable to say. A 
numbE:'l' of Departments are concerned. All I can say is that we art' 
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endeavouring to get on with the eonsideration of the report aN quickly 
as posI>ible. 

'Pandit Laklhmi Ka.nta Ma.itra: May we expect a report by the 
end of this year Y 

The HonoW'able Sir Frank Noyce: Certainly, Sir. 

Mr. L&lchand Nav&lr&i : May I know if this Sapru Heport reeom-
mends that Government :;ervants should be made to retirr· at the age 
of 1)0, ill view of unemployment Y 

The Bonourable 8ir Frank Noyce: The Honourable Member is ~ 

capabh:' of reading the report as I am. 

:Mr. M . .A.nanthaaa.yan&m Ayya.nga.r : Will the report be placed for 
(Jollsiuel'ution before the Standing Committee of this Assembly for 
JlllillSil'ies and Labour? 

The Honourable Sir Fr&Dk Noyce: I am unable to say uutil we 
hav!' ('Ollie to our conclusions on the subject. If there are allY points 
on wldeh the advice of the Standing Committee for IndustrieH and ~  

S ~  dC!lil'able, I shall be very happy to obtain it. 

Mr. T. S. Avinashilingam Chettia.r : Apart from mere consiticl'Iltion, 
do they propose to take any active steps to rclicve unemployment 'I 

The Honourable 8ir Frank Noyce: That, Sir, opens up a wide 
question on which we have had lengthy discussions in thiH JIOUHe fl'om 
time to time, and I have nothing to add to the !Statements whieh have 
hc·en mnde from these Benches on those occasions. 

Mr. N. V. Ga.dg:il : Has that resulted in reducing unemployment 'I 

Mr. M. An&Jlthaaayanam Ayyanga.r : Hllve any of those recolflm(,ll'la-. 
tiOIlS been given effect to so far by the Government of India 1 

The Bonourable Sir Fr&Dk Noyce : I would remiud my ~ 

friend that thi!> report was one which WIlS submitted to a Provincial 
Govt'rnment, the Government of t.he United Provinces; nnd Iw will 
han Heen statements in the press that the Government of the ~  

l'l'I>VilH.'4;;S have tal,ell actioIl upon it. . 

Mr. Lalchand Nav&lrai : In view of the report that has been l'eCflivcd 
by {/oYt'l'nment, do thcy proposr to adopt that rule that Government 
s(,l'vants ~ retirr at the ~  of 50 ? 

The Honourable Sir Frank Noyce: No, Sir. 

Mr. S. Satyamurti : May I know if Government have COIlsidered or 
propmw to consider the financing of large capital works by raisiug loallH 
at It time when the market is very favourable, with a view to relil:'\'e 

~  at least partially' 

The Honourable 8ir James Grigg: I think the Honourable Memher's 
que!o.tion when paraphrased comes to this whether tll!', Government of 
Illdia would adopt inflationary measures. Quite definitely, no. 

Mr. S. Ba.tyamurti: Do Government propose to keep quiet until 
rillelrlploymt'nt bursts them up and all of us T 

Ll71LAD 01 
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The Honourable Sir James Grier: I am not sure, if the second 
part of the Honourable Member's diagnosis is right, whether it would 
not bc worth my while to sacrifice myself. 

UNST ARRED QUESTIONS AND ANHWEHS. 

PROMOTIONS OF THlI: NON-GAZBM'ED STAFF IN CBRTAIN DEPARTMENTS OF THE 

F.ulST INDIAN RAILWAY. 

1. lIIr ... Ananthaaayanam Ayyangar: Will Government please 
state : 

(') whether the Commercial and Transportation Traffic Depart-
ments of the East Indian Railway are considered as one 
unit for the promotions of the non-gazetted staft' ; 

(it) whether such staft' of the Transportation side are eligible fOl' 
transfers or promotions t.o the Commercial !>ide; if so, 
whether this is in accordance with the rules framed by the 
Railway Board for the recruitment and training of non-
gazetted staft' ; 

(iti) whether the Commercial staft' seeking promotions or transfers 
to the Transportation side are infonned that they han j,atl 
no practical experience in Transportation work ; 

(iv) whether Transportation Inspectors who have not passed thl' 
Goods Audit Examination (a condition for promotion as all 
Inspector for the Commercial staff) have been posted as 
Commercial Inspectors or as Inspectors performing thl' 
combined duties of Transportation and Commercial i and 

(v) whether any gazetted officer with Commercial training and 
experience has been posted as Chief Operating Superintendt.llt 
or as Divisional Superintendent sinc£' thf' divisional system 
was introduced on the East Indian UaiIway ; if not, why not t 

'!'he Honourable Sir Muhammad Zafrullah Xhan : OOVerllllH'llt HI'(' 

informed as follows : 

(i) and (ii). The normal channels of promotion of the Commercial 
and Transportatioll BrunehcN arc !riven in Section II of thl' 
I Rules for the recruitment and training of subordinate staff 
on Statr-manug-ed Railways" a copy of which is in the 
Library of the House. I would invite the Honourable 
l\1t'mher'N attention to the note printed at the head of 
Sedion II in the rnleR referred to above. 

(iii) Not necessarily. It all depends upon the nature of the duties 
to be performed and the qualifications of the individual. 

(i-v) Yes, if found competent and capable. I may add for the Honour-
able ~ information that the passing of gOOf];; aullit 
examination is no longer compulsory for Inspeqtol"fl on thf' 
commercial side. 

(v) Yes. 



UNSTARRED QUESTIONS AND ANSWERS. 

SIGNATUBE OF PASSENGBRS ON MONTHLY TWK.BTS ON TO EAST INDIAN 

RAILWAY. 

37 

,  . ~  Mr. M. ;Ananthaaayanam Ayyangar: (al) Is it a fact that the 
ChIef CommerCIal Manager of the East Indian Railway published the 
following in February, 1936 Y 

" HolderA ot Monthly Tickets are informed that on and from the 1st March, 1936, it. 
will be necessary for them t.o sign their name& 01. the reverse of the ticket in the 

~  of the Stat.ion Master or Booking Clerk Ilt the time of purchase. In caS88 
whl'rc the purclUl.8cr of a monthly ticket is illit<mlte hU! left thumb impression will be 
nee_ary. Ticket !lOlders will hi) linblo to pro(luc.e their ti('kE't to the eheeking stair 
/llId furnish their spccimrn signature or thumb impression whenever ~  upon to 
<it! so." 

(b) If the answer to part (a) be in the affirmative. will Government 
plpase state : 

(i) whether the Chief Commercial Manager has had his stat! 
trained by handwriting and thumb impression experts ; 

(ii) whether the majority of the monthly ticket holders are resi-
dents of stations close to Howrah ; 

(iii) whether they have  oonsidered that this burden on bona fide 
monthly ticket holders is likely to drive them to the road 
services; 

(w) whether this system prevails on the other two trunk railway. 
leading into Calcutta Y 

(v) whether the present Chief Commercial Manager and his prede-
ceAsor have no experience in the Commercial work of Hail-
ways; and 

(vi) whether this scheme has emanated from the Research Section 
of the Commercial Department of the East Indian Railway' 

(r) Do Government propose to issue iIlBtructioIlB to stop this system of 
('heck and to take disciplinary action against the official responsible for the 
approval of the system' If not, why not' 

The Honourable Sir Mubamma,d Za.frul1a.h Khan: (a) Yes. 

(b) and (c), The arrangement was recommfl\l(led by the Indian ~
WRY ConferencE' Association and was based on a procedure actually m 
force on the Madras and Southern Mahratta Hailway. It was, however, 
!;l1hRN1l1ently decided not to introduce this arrangement and notices to 
thi,; ptTE'et were published early in March, 1936. 

GRIEVANCES OF THE OI,D EAST INDIAN RAILWAY STAFF ON THE DELHI-UMBALA-

KAT,KA SECTION PLACED UNDER THE NORTH WESTERN RAILWAY 

ADMINISTRATION. 

3. Mr. M. Ananthuaya.nam Ayyangar: «(It) Is it a fact: 

(i) that when Government took over the management of the 
East Indian Railwav the section-Delhi-Umbala-Kalka-waa 
made over to the ~  Western Railway; 

(Ii) that the staff on the section referred to in part (i). who were 
taken over by Government, were utilised by the North 



I.-aISLATIVB .A88&JllBLY. [31sT AUG. 1936. 

Western Railway pending their return '00 the ElBt Indian 
Railway; 

("i) that the North Western Railway furnished a list of such staff 
to the East Indian Railway Administration; 

(''I.') that, although numerous vacancies took place on the East 
Indian Railway, those members of the staff who were still on 
loan to the North Western Railway were not considered and 
the vacancies were filled with their own men ; 

(1) that &8 a result of this the juniors of those men have super-
seded them ; and . 

(vi) that the deprivations of the legitimate dues of these men have 
deprived them of senior and better paid posts , 

(b) If the answers to parts (a), (i) to (vi) be in the affirmative, do 
Sovemment propose to take action to place these men in the positions they 
would have been, had they not been overlooked for 80 many years 7 If not., 
why not' 

The Honourable Sir Mubammad Zafrulla.b Jtba.n : Governmcnt are 
informed as follows : 

(a) (i) to (iii). Yes. 

(iv) to (vi). The allegations made' are of a very general nature. 
The question of absorbing the East Indian Railway staff 

~  on the Delhi-Umballa-Kalka 8ection after its 
amalgamation with the North Western Railway received 
the Careful attention of the East Indian Railway Adminis-
tration and no casell of supersession have come to the notice 
of Government. 

(b) No. 

DuTms OF THE DEpUTY AGENT, PERSONNEL, AND THE WELFARE OFFICBR OF 
THE ~ ~  BENGAL ltATLWAY. 

4. Mr. 14. Anantbaaayanam AyyaJl&'ar: (a.) Will Government please 
lay a Hatement on the table showing, separately, the duties of the Deputy 
~  Personnel, and theewelfare Office of the Eastern Bengal Railway' 

(1,) Is it a fact : 

(i) that .J unior or Senior Scale Officer is posted as Welfat"e 
Officer; 

(i1') that the post is not a tenure post; 

(iii) that the gazetted officers only occupy the post for short periods 
and are then returned to their respective departments ; 

(it;) that the Welfare Officer is required to deal with the appeals 
from the non-gazetted staff ; and 

( v) that he is not empowered to reverse the decisions of the officers 
against whose decisions the appeals have been preferred' 

(c) Do Government propose to abolish this post with a view to 
eifeeting economy and transfer the work to the Deputy Agent, Personnel , 
If Dot, why not , 



UN8TARUD QUJlSTIONfi AND AN8WJ:BS. 

~  ~  Sir Muhammad Zafrulla.h lthan: (a) A :statement 
showmg the dutIes of the Deputy Agent, Personnel, and t.he Welfare 
Officer of the Eastern Bengal Railway is placed on the table of tht' 
House. 

(b) Government are informed as followB : 

(i) This post was held by senior Scale officers up to 31st March, 
1935, but from 18t April, 1935, it is held by an offilliating 
Lower Gazetted Service Officer. 

(u) Yes. 

(iii) The position was 80S stated in thequestioB ~  IiIG long as senior 
scale officers were posted 88 Welfare Officers. 

(it:) No. As a general rule appeals are dealt with by the officera 
concerned in accordance with Appeal Rules. If, in any casef 
grievances are represented to the Welfare Officer by the stafI, 
he makes his own enquiry into the ease, and puts up facts 
to the Head of the Department concerned for consideration. 

(,,) Yee. 
(0) No. The post bas proved its value. 

8tatemellt 8howtng the autiea of the Deputy .A.gen', Peraonnel, ema the Welftwe Ofl'Mr 
Oil the Eaatef'n BtfftUll' UlWdf/. 

llepu.ty .A.gmt, PerllMtnel. 

This Olfir.er is the Administrative authority immediately responsible to the 
~  far eo-ordinating all general questions relating to stall mattere ot the varioUl 

Vepa rtments and for naming instructions regarding the policy to be followed by 
Head. of Departments in such matters, thus ensuring CI}-ordination between the 
Agent. and the Heads of Departmentll and similarity of treatment in all Depart-
ments In connee.tion with the ~  of rules and orders as in force from time 
to time. All questiolls involving gl'neral prineiples are referred to him by Head. 
ef Departmentll. He also deals with lueh appeaJs from the lltall 8. may lie to hia 
I,nct puts up to the Agent appeals from stalf against decisions givl'n by Heads of 
Departments, and disposes of (,nscs requiring the sanction of the Agent except 
wb!'re the Agent's personal sanction is required under the rules. Deals with all 
refereneea from the Hail",'uy Hoard in eOllll8eticm. with etaa' natter. "lWlluding 
.A. .. embly q12elltions. 

WelffJn 01l'oer. 
'J'his officer il the liailon Officer between the Railway and its employe88. 

Working under thl' Deputy Agent, Personnel, he bring! that Offi(',(lr and through 
him, the Agf'nt, into direct and very real ('on tact with the staff and their needs. 
His duties consist of dealing with se.hemes drawn up for the benefit of the Bto.ft', 
lIu('h lUI ~  Htaft' Benefit 1"und, (',o-operative Credit Society, Sporte ana 
AthleticlI. l,uees requiring Agent·! sanction are submitted by him, through the 
JJepllty Agent, Personnel. In regard to Appeals by the 8taft' it is open to th(' 
appellants to intervi('w the WelfllTe Officer, who makes his own notes on the eaae 
lind institlltl's his own cnquiries, after which he plnces the fnets before the Head 
of the Hepnrtmp.nt eoneernl'd for his consideration hut he does not deal with appeals 
1t8 thl' Agent'8 D('puty, whil'h is one of the duties of the Deputy Agent, Personnel. 
'fbI' Wrlfnl'E' Officer also 8Cl'Ves on the various Selection Committees for the recruit· 
!nent of subordinnte amft'. He is also the ex-officio Secretary of the 8to.ft' Benefit 
Fllnd Oommitfee and Honorary l;eeretary of the Junior Co-operative Credit 
t:!e('iety. 

Hil dutlce entail I'onsiderationof general representatioll8 from reeognised 
Unions aDd mainte1raDl'.e of personal eontact with their offieials in order to eDlure 
their eo-operation with the Administration. .  . 

He deals with ABlembly Questions in ~  to stair grievanees. 
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RECOMMENDATION FOR A SECOND CHAMBER IN AsSAM. 

5. Mr. Kuladhar Ohaliha : (a) Will Government please state 

(a) whether the Assam Government recommended a second 
chamber for Assam, if so, when; 

(b) whether any representation was made to the Secretary of State 
for lndia by anybody; if so, please lay on the table the names 
of the signatories ; 

(c) how many of them are (i) 1i:uropeans, (ii) Indians, (iii) 
Assamese, and (tv) inhabitants of Surma Valley , 

The Honourable Sir Nripendra Sircar : (a) In preparing their 
meJnorancin for the Simon Commission in 1928 the Government of Assam 
gavc instances demonstrating the defects of a single chamber. Their final 
conclusion, however, was as follows: 

, "The Government of Assam are agreed that there i. at present no 8uitable 
material in ASH am to Ilonstitut\' a seeond chamber. The Minister for Education 
(Sir Muhammad Saadullll) would not in any r.ase have al'proved tho croat ion ot a 
lec.ond chamber, but His Ext'ellenc.y and the other Members ot the Government 
would have welcomed a second chamber all the best check on hasty, predatory or 
communal legislation." 

I t will be seen that the opinion of the Government of Assam (as t.hen 
constituted) was in favour of a second Chamber though they felt t.hat 
suitable material was not at the time available. 

A unanimou."l recommendation in favollr of 8 second Chamber was, 
however, made by them in 1935. 

(b) and (c). Government have no information. 

F'ACILITlES GIVEN TO THE STAFF TO SIT FOR THE GOODS ACCOUNTS EXAMINATION 

ON THE EAsT INDIAN RAILWAY. 

6. 1Ir." Ananthaaayanam Ayya.ngar: (a) With reference to 
the reply given in this House to unstarred question No. 168 (I) on the 
27th February, 1936, that no special leave or other privileges are granted 
to staff in order to enable them to sit for the Goods Accounts examination, 
is if a fact that the Divisional Superintendent, Howrlth, vide his letter 
to the Goods Supervisor, Howrah, No. E. Mis.-43, dated the 15th Novem-
ber, 1935 (copy given below) has granted leave and facilities 7 

., With reference to Mr. H. K. Bose '8 applieation for three weeks preparatory 
leave in connection with the above, 1 have to inform you that his cnee hu 
been reconsidered and ill viow of his not getting the opportunity of parLi· 
eular experience at a llmalier Goods Rhed RJld Pareel office before sitting for 
the examination. 

Mr. BOlle is however to be given an opportunity to get in the praetieal experience 
at Shl'orll.pbull at once aDd l'X&lUined by the 'l'raJJio Inspector ill fourteell 
days from the 15th instant. He moat lIit for the examination .. heD the ~  
one is held. 

Be,weighment Inspeetor Mr. N. M. GOII'Wami is required to appear in the above 
examination to be held in this office on 18th November, 1935, at 10 •. x. 
Calcutta time. He sllould be told to bring hi. pen to write auaw8rl. 

Please inform them aeeordingly." 



UNSTARRE'D QUESTIONS AND ANSWERS. 

(1.1) 1B it a fact that the H.ailway Board in their letter No. D.O.IE.-
36-L.G.-1, dated the 12th December, 1935, to the Agent, East Indian Hail-
way, have stated as follows' 

., In eonnection \\ith all forthcoming t{uestions in the Indill.Jl Legislature, the 
Hono.umble  Menlber for ~  h:1S Il8kcd me to 6upply . him with a ahort 
note In the form of a brief for his own iuforllU1tion and to enable him to 
deal with 8uppielJlenta.ril,s, in addition to the allswers Ulat it i& suggested 
DlaY be given on the floor of tho 1I0use. To enable me to prepare 8ueb 
notes, I shall be obliged if when sending repli"8 to '1'l<'Htions that Ilre referred 
to Y(lU, you "'ill also submit at! the lnatcTwls in YOUT possession upon which 
YOUT Teplie:s hav,: bum /Trlllltcl. It ill imperative that tull and ~  
information 8hou111 be sublUitted by Agents to the Board ana that no laot., 
eve/L when a milltake hal been oommittea ahol4ld be ~  

If SO, who is responsible for the information given in the Homie, 
the Ea::;t Indian Railway or tJw Hailway Board '/ 

The Honourable Sir Muhammad Zafnillah Khan: (a) As already 
stated, in reply to part (f) of question No. ]68 laid on the table or the 
liou::;e, no special leoYe or other prh'il('ge:;; Ilre grant('d to staff to enable 
them to sit for the Goods Accounts Examination. This does not. however, 
imply that staff who apply for leaye for this or any other purpose aud can 
lit' spared may not be granted ll'ave which is admiAAible to them. 

(b) ~  to the opening part is in the affirmative. The D. O. 
,eferred to was issued to the Agents of State-managed Railways with a 
"icw to avoiding mistakes being made and ineorrect informatil'u being 
t'llrnisbed. As regards the .scwond part, information given in reply to the 
question rrferrefl to in part (a) above was eorreet. 

CuT IN PAY OR SPEcIAt PAY ON THE EAST INDIAN RAILWAY. 

7. 1rIr. ltI. Ananthasayanam Ayyangar: (al) With reference to 
the reply ~  in this Honse to unstarred question No. 158 on the 18th 
February, 1936, that the cut in payor special pay has been discontinued 
by the East Indian Railway after March, 1935, is it a fact that the cut on 
special pay has 1I0t been discontinued by the Divisional Superintendent, 
IIowrah ? 

(b) Is it also a fact that the Divisional Superintendent, Howrah, in 
his ]ettt>r No. E. Mis.-69IVol. II, dated the 6th December, 1935, has 
ordered: 

" In continuation of my letter No. E. Mis.-89IYol. II of 16th April, 1935, I haY. 
to advise you that the discontinuance ot the ten per cent. reduetion on the 
• Special Pa.y , has been irregulnT and it should be To-imposed. ThAl deduc-
tion should therefore be made from the rurrent month's 8111ary. 

Please arrange to recover the arrenr amount on aceount of ten per cent. redne· 
tion on • Special Pay' from let April, 1935, in t.wo ~  from the 
.taft: eon cerneil , connneDcil,g from their dnlary for the month of Jau,u&r1, 
l!l36. !;pecial Pay ill not admissible to the old East Indian RaIlway 
employees during rt'rorded 11'11\'(', ~  of the period ot such leave. I 
shull let you hear further in respl'et of other ~  if rt'quirl'd to bE' 
made on hearing from the Divisional Aei-ounts Ofti('er, I1owrnh.'" 

( c ) Is it 'further a fact that the spt>cial pay referred to in parts ( II ) 
and (b) only relates to the non-gazetted staff on the Howrah Division' 
If not, what gazetted officers are in receipt of this special pay' 
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. (d) Do Government propose to take disciplinary action against the 

.officers responsible for furnishing false information to this House' If 
60, what action T If not, why not' 

(e) Do Government propose to refund the amount irregularly re-
eovered from the pay of the stafi' concerned' If not, why not , 

The Honourable Sir lIuhammad. Za.frull&h Khan : Goverl1-ment are 
mformed as follows : . 

(a) The reply to question No. 158 referred to emergency cute 
illlposed from December, 1931, which were discontinued from 
1!le 1st April, 1935. The Honourable Member is evidently 
referring to compensatory allowance which is granted to 
certain staff at llowrah. If so, I would invite his ut.wntion 
to the reply laid on the table of the House to Mr. Amareudra 
Nath Chattopadhyaya's QUeh'tiol1 No. 605 asked in this lIouse 
on the 17th April, 1936. 

(b) Yes. 

(c) No. Part (a) refers to the emergency cuts in pay which applied 
to all ranks of Government servants, whereas part (b) l"cfers 
only to certain subordinate staJf of the Howrah Division. 

(d) No false information was supplied. 

(e) No irregular recovery has been made. 

PaoKO'l'ION OF EMl'LOYEBS IN TBB HOWRAR DIVIBION OF THE EAST INDIAN 

RAILWAY. 

8. Mr. II. AnuatDa&YaDaIIl An'a.np.r: (a.) With reference to 
the reply given in this IIouse to unstarred question No. 168 (a) on the 
S7th Felmw-y, 1936, that it i .. not a fact that the claims of employees in 
the normal avenue of advancement are not considered when promotions 
.... made in the HOVl'rah Division, is it a fact that incorrect informatioll 
hM agaia been furnished to this House 1 

(b) If the answer to part (a) be in the negative, will Government 
please state: 

(i) whether the claims of the employees in the normal channels 
of promotions to the posts of Goods Clerk, Howrah Goods 
Sheds, 111111 l.JuA'A'al!e and Parcel Supervisor, Howrab Station, 
were considered ; 

(ii) whether tl\(' men appointed to t.heRe postfl wen advanced in 
the normal channels of promotions ; if not, what claims t.he 
men had to these two posts ; 

(iii) whether Selection Boardl! were convened to nominate Buit-
able employees for the two posts ; if not, why departures 
from the ~  procedure on this Division were made 
in the cases of these posts only , 

(c) Is it a fact that the Divisional Superintendent has addressed :J 
Jetter to the Chief Commercial Manager asking if he is agreeable for thl' 
POltU! of l"uj.tgage and Parcel Supervisors on the coachintr side to be reserved 
for thl' failure!:! of t,he Transport.ation side T If so, with what. result ? 
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(d) ~ Government. propose to take disciplinary action against the 
gazetted ~  respons).ble for furnishing false information to this 
HOWIe 7 If so, what actIon' If not, why not' 

. (e) Do ~  propose to compensate the aggrieved staff whose 
cl&lms for promotlOns have been superHeded t If so how 1 If not why 
not f " 

The BODour&ble Sir Muhammad Zafrullah Khan : Government are 
informed as follows : 

(a) No. 

(b) (i) Yes. 

(ti) The employee advanced to the post of luggage fUld parcell 
supervisor .was promoted on the basis of seniority-cum-suit-
ability from among the commercial hands employed ir. the 
goods shed. The other employee appointed as goods clerk 
was an assistant yard master on a high grade hut was 
absorbed in a lower grade than his own for which he was 
suitable as his eye-Hight was declared to have deteriorated 
and become unsuitahle for transportation work, alt1lOugh it 
'Was good enough for commercial and other indoor uut.ie.o:;. 

(iii) Both the posts were filled after a review of the claims of all 
senior men by the Divisional Officers concerned. There was 
DO departure from the established procedure in regard to the 
COJlsidflration of the claims of employees for filling up these 
vacancies. The selection boards were not held as tlit'se post. 
Me not selection postN. 

(e) No. 

(d) No false information was furnished. 

( e) In view of my reply to part (b) this does not arise. 

OBSBRVANCE OF THE PROCEDURE LAID DOWN IN RULE 34 OF THE RAILWAY 
SERVICES (CLASSIFICATION, CoNTROL AND .APPEAL) RULES. 

9. Mr .•. Ananthasa.yanam Ayy&nga,r: (a) Is it a fact that thu 
Railway Board in their lctter No. E.-235-A.E.-21, dated the 21st Novem-
ber, 1935, to the Agent, East Indian U,ailway, regarding the ~  of 
the procedure laid down in Rule 34 of the Railway Services (ClassIfica-
tion, Control and Appeal) Rules have stated : 
.. J am to add that aJthough Rule 34 of the Railway I:!ernces (Classilll'.atiotl, 

Oontrol and Appeal) Rules does not sperificnlly require the holding of un enquiry or 
till' serving of II. ehllrge shet't in connedion ~ the propOt!l>d ,,;thholding of inrl'l'· 
IIl1'nts of gllzetted ottil'erR, it is dcsinlble that the ofiil,er (·onc.,rned Hhould be gh-ell 
1m opportunit.y to defend himself before the penalty is netually imposed. It is under· 
stood tllnt this has beE'n tho actual prnctice hitherto" , 

1£ SO, arc similar conditions provided for the non-gazetted staff f If not. 
why 110t T 

(b) Is it a fact that with the lettm' refl'rred to in part (a) the Rail-
way Board enclosed a copy of letter No. F. 108135-8, dated the 10th August, 
1935, from the Secretarv Public Service Commission, to the Government 
of India, Home ~  t If 80, hIlS the following appeared in that 
letter: 
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,. III the aecolld, whieh related to the Railway Department, the olll.cer believecl 
to ue at· fault waa actually punished by an authority which had 1I0t the power to 110 
80, Wh:fl· no ~  hUll ever been framed ugainst him a.t 011 ; nor had any inquiry 
blll'lI II(dli into hiN l'olulur.t, hllyond t.he arcident. in which he was supposed to have 
pla:·cll II eO!ltriuutory part ., ~ 

(c) If the answer to the secoll(l part of part (b) be in the aftirmative, 
will Government plellse state : 

(i) tht'ir policy when it hilS been proved that an authority that 
had no ~  to punish had done so ; 

(ii) whether that voHey i:; applicable to both the gazetted and non-
gazelted staff; 

(i'ii) what Iletion was taken in the case referred to by the Public 
Service Commissiun ; and 

(iv) on whut Railway it occurred 1 

(d) Is it a fact that the following /llso appears in the said letter of 
the Public SCl'Yice Commission : 

" It will be observed that in all these caBell open disregard Wil.l Ihown lor 
essential proviMiolls of the rulca ill qU68tion to an extent which no advisory 
body in the pORition ot tIll' ~ St'rvice Commission could possibly over-
look. Apart frow the fact that these provisioDS have been deliberal.ely 
inserted for the protection of the members of the Services, the disregard of 
them provideli au officer who has been punished with an almost irresistible 
caIIO for till' reVt'rsul 011 'lIppo:ll of UllY order passed ugainst him. In the 
matter of defeetivl! I'rocoduro the Public Service Commission have only or.e 
course open to them •• , 

1£ SO, what action hM been taken by the ll.uilway Department, and does 
the same cover both the gazetted and non-gazetted staff' If DOt, why 
not' 

The Honourable Sir Muh&IDmad Zafrullah Itha.u: (\1") The reply to 
the tirst part of the question is in the affirmative. As regards the 18Bt. 
part. I would invite the Honourable Member's attention to rule 12 of the 
, Rules regulating discipline and rights of appeal of non-gazt'tted Railway 
.servants', Ii copy of which is in the Library of the Houst'. 

(b) The reply is in the affirmative. 

(c) (i) and (ii). When any such case comes to notice. whether it 
be that of a gazettt>d officer or subordinate, it is set right in accordance 
with the rules applicable. 

(iii) Action was takfm in aeCOrd&llM with the procedure laid d\lwn in 
the rnlt'l!I. 

(iv) Burma RailwayI'. 

(d) The reply to the first part of the ouestion is in the affirmative. 
'\s regaros the lattf'r part. the ohst'rvationR of the Public Service COlllmis-
sion were brought to tht' notice of State-managed Railways. They referred 
to the gIlY.ettf'd staff only Ilnd not to the non-gazettRd staff in regard ~  

whom the Public Ser"ire Commission have n() functions under the Pubhc 
Service Commi'l!!!ion (Functions) Rules. As already stated in my reply 
to part (a), rule 12 of the rules referred to covers the case of non-gazetted 
staff. 
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DELEGATION OF POWERS BY THE AGENT OF THE EAST INDIAN RAILWAY TO HIS 

SUBORDINATES. 

10. Mr. M. Ananthaaayanam Ayyanga.r: (Q.) With reference to 
the reply given in this House to !,Itarred que!,ltion No. 1569 on the 14th 
April, 1936, that certain powers have been delegated to senior and junior 
scale officers, will Government please state whether this delegation or 
re-deJegation of powers is in effect on the East Indian Railway T 

(b) Is it a fact that the Agent, East Indian Railway, has printed a 
pamphlet in 1935 in which details of the powers of Agents, Principal 
Officers, other Heads of Departments, and Divisional Superintendents 
have been publish I'd ? If so, will Government please state whether there 
is any provision in thORP Hchedules of powers which permit the Divisional 
Superintendents to re·delegate certain powers in establishment matters 
to their senior, junior and lower gazetted officers , 

(c) Has the Agent delegated any powers in establishment matters 
to st>nior, junior and lower gazetted officers Y If so, when were these 
powers delegated' Why were they not published in the pamphlet 
referred to in part (b), and will Government lay a copy of the same on 
the table of the House T 

1'he Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(II) The reply to the first part of the question is in the affirmative. 
Reply t{) til(' !';t'cond purt iR in thp negative. Tht>re is, lIOWeVf'r, nothing to 
prewut a Divi!,lional Superintendent from re-delegating powers or allowing 
th,' oft1cerR, nnder his control, ~  powers, within thr delegations made 
to 11im. as he may consi<.ier necessary for day to day administration. 

(c) Yeil. A stat('ment ilhowing the delegation of powers maJe by 
the },g'ent will hr found in the I.Jihrary of the lIouse. The Agent, East 
Indi:lll Hailway, repurts that hI' did not consider it necrssary t.o ine1u<le 

~ .. ddeglltiuns of pOWf'rs in thl' pamphlct referrf'd t.o which related to 
d!'ll'g-atiull uf powf'rs to principal officers, Heads of ~ and 
Di visiona I RIl perin tennent!!. 

REMODELLING OF THE HOWRAH RAILWAY STATION. 

1]. Mr. M. Amnthasayanam Ayyanga.r: (a) Is it a fact that the 
.East Indian Hailwav authorities have under cOlltemplation the removal 
of the present Third Class Booking Offices, the First and Second Class 
Waiting Rooms, the Refreshment Rooms, etc., at Howrah Station at a cost 
of about rupees three and a half lakhs 1 If so, will Government pleal!le 
state : 

(i) the estimated cost of the proposed remodelling; 

(ii) the amount already incurred in preparing the various esti-
mates; 

(iii) the necessity for such a large expenditure in these times of 
financial stringency ; 

(iv) whether the present or expected traffic warrants such remodel-
ling; 

(v) whether such expenditure adds to the working expenses of the 
Railway ; and 
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(vi) whethel' such sanction is within the competence of the Agent 
or the Railway Board , 

(b) Is it a fact that in reply to a supplementary question to starred 
question No. m on the 12th February, 1936, Government have stated 
that they have impl'essed upon Agentll the necessity of scrutinising every 
itelll of expenditure continuously and to effect reductions whert!ver 
possible' If so, are thE.'.8e instructions observed on the East Indian Rail-
way' 

«(') \Vill Oo\'el'DlI1ent please state whether the Agent, E88t Indian 
Railway, has advised his Principal Officers, Heads of Departments, Divi-
sional Superintendents, etc., regarding the instructions referred to in 
part (b)' If so, when were the orders issued ? 

( d) Do Government propose to see that unnecessary expenditure is 
not incurred by the Agent lind his subordinate officers and state whether 
the remodelling of Howrah Station is to be done' If so, to what extent 
and at what cost Y 

The Honourable Sir Muhammad Zafrulla.h Khan: ~  A scheme 
has been submittE.'d by the East Indian Railway for certain alterations in 
the arrangements of booking offices, waiting rooms, refreshment rooms, 
veunors' stalls and latrines at Ilowrah station : 

'I) HII. 2,40,OOU. 
(w) As this project h8B been prepared 8B part of the nUl'lllai duties 

of the East Indian Railway sta.if, it is not pOSilible to lfepll.l'ate 
the cost of its preparation from that of their duties. 

("it) It is estimated that the reduction m working expen"es win 
more than cover the interest on the capital expended. 

(iv) The present traffic warrants It. 
I.V) No. It reduces them. 
(vi) The Railway Board. 

(b) Yes. Government are not aware of any grounds for doubting 
that such is the case. 

(c) Government ore not aware of any other mf't'bod by willetl tile 
Agent could have carried out his instructions. Government are lIot aware 
of the date when such IoIteps were taken but ha\'c no reMon to ~ tuat 
there was any delay in doing so. 

(d) Government are not aware of any unneccll<;ary expenditllre by 
the Agent and his subordinate officers. The remodelling of IIowrah 
station proposed by them haR been sanctioned by the Railway Buard. The 
Honourable Member is referred to the answer to part. (a) of the question. 

ExTENSION OF A BUn-DING TO HOUSE THE PERSONNEl. SECTION OF THE AOENT'S 

OFFICE, EAST INDIAN RAILWAY. 

12. Mr. II. ADa.nthu&ya.nam Ayya.Dpr: (a.) Is it a fact that 
the Agent East Indian Railway, has sanctioned the extension of a building 
to house the Personnel Section of his office? If so, what is the amount 
involved , 

(b) Have Government considered whethf'r accommodation is available 
in the very large offices of the Railway at Calcutta and that re-arrangement 
of rooms was only necessary , 
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(0) Whet is the saving in the number of gazetted and non-gazetted 
Fltafi and the IlmoUllt thAt has been effected bv the formation of the Per-
sonnel Section' • 

(d) Do Government propose to restrict the powers of the Agent in 
regard to the sanctioning of any new work or Mcheme Y If not, do they 
propose to have each item of expenditure over one thousand rupees scruti-
nised by thE' Railway Board' 

The Honourable Sir Muhamma.d Zafrullah Khan: (a") and 
~ b ). Owing to the lack of accommodation in the Head Office Luildingl 

which could not be met by 8. mere re-arrangement of rooms, it was neees-
sary to provide an additional room at a cost of &. 18,690, anil the 
Personnel Section has been accommodated in it as a temporary measure. 

l c) TIH' exact "'living will be known ouly aft(·r til(· re.organisal iOIl of 
the work of the Personnel Sertion has been completed and it can be decided 
definitely what reductions in staff are possible. 

(d) The Agent cannot sanction works costing more than one lakh on 
his own authority; Government do not consider that any further 
restriction is necessary. 

PRoCEDURE IN TIlE MATTER OF PROMOTIONS OBSERVED IN THE HOWR:A.H 
DIVISION OF THE EAST INDIAN RAILWAY. 

13. lIIr. .. Ana.nthasayanam Ayya.ngar: (al) Is it the policy of 
Government in the Railway Department that before the non-gazetted 
staff. are promoted to any post, they are first placed on special duty in 
that. post in order that they might pick up the duties of the post, then 
they are temporarily posted in the job and later on confinned Y 

(b) If the answer to part (a) be in the negative, will Government 
please state whether that procedure has been observed in the IIowrah 
Division of the East Indian Railway' If so, why' 

(c) Do Government propose to take disciplinary action against thfl 
gazetted officers responsible f If not, why not' 

The Honoura.ble Sir Muhammad Za.fralla.b. Khan: (a) No. 
(b) Government are not aware of any cases in which irregular l'rnce-

Jure 'has heen followed on the Howrah Division. 
((') Does llot arise. 

USE OF SERVICE STAMPS BY THE INDIAN RAILWAYS CONFERENCE ASSOCIATION. 

14. Mr .•. Ananthasayana.m Ayyangar: (a.) With reference to 
tbe replies given in this House to starred questions Nos. 565 and 476 on 
the 26th February, 1935, and the 14th February, 1936, respectively, that 
the Indian Railways Conference Association is not owned, worked or con-
trolled bv the Government of India. ill it a fact that. the AssoeiHtion uses 
postage stamps surcharged" Service" , 

( b) If so, will Government please state : 
(i) the reAsons why a private body is permitted to use" Service' I 

stamps; 
(ii) who sanctioned the supply of 8Uch stamps to the Association; 

and 
(iii) whether they propose to disoontinue thi!! practice' 

The Honourable Sir Muba.mma,d Zafrullah Kha.n: (11') Yes. 
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(b) Government have issued instructions that Service postage stamps 
ahoulU not be used by the Indian Railway Conference Association in 
future. 

INTRODUCTION OF THE REVISED SCALES OF PAY ON THE EA'JTERN ~  

RAILWAY. 

15. Mr ... Ananthasaya.nam Ayyauga.r: (a.) With reference to 
the reply given in this House on the 12th February, 1936, to unstarred 
question No. 60, that the revised scales of pay were actually introduced on 
the Eastern Bengal Railway on the 1st October, 1934, is it a fact that 
there are cases of t;1aff employed in the Traffic and Locomotive Depart-
ments of the Calcutta District who though appointed before the 1st 
October. 1934, have been giV(-'n the revised scales of pay' 

( b) If the answer to part (a) be in the affirmative, do Government 
propose to give such employees the benefits of the old scales of pay and to 
make good the amount that would otherwise have been drawn by these 
II!-en' If not, why not T 

(c) If the answer to part (a) be in the negative, is it the desire of 
Government to be furnished with the names and designations of the staff 
adversely aff'ected , 

(d) Do OOYl'l'nmt'nt propose to take dist·iplinu,ry action ngainst tIlt' 
gazetted officers responsible for such treatment of the non-gazetted staff ~ 
If not, why not T 

The Honourable Sir Muhammad Zafrullah Khan: Government are 
informed as follows : 

(a) Yes; IIltllOng-h the revi'ied scales of pay were introduced with 
effect from 1st October, 1934, they were applied to all stuff 
appointed after the 15th July, 19:n, as such staft' were in 
thp fil'lit instllll('p  f'mplo)'f'd on a ~  footing because of 
the embargo placed on perman('nt appointmpnt.'l in order to 
prevent persons appointed after that date from obtuiniug 8 
right to the old scales of pay. 

(b) No. 
(c) Ali tIl(> answ('1' to part (a) above is in the affirma.tive. this does 

110t arise. 
(el) Does not arise. 

INTRODUCTION OF THE REVISED SCAT,ES OF PAT ON THE CERTAIN STAT!': 

RAILWAYS. 

16. Mr. M. Ana.nthasayanam Ayyangar: With reference to the 
reply given in this House to unstarred question No. 60, on the 12th 
February. 1936, that the revised scales of pay though having effect from 
thf' 16th July, 1931, were actually introduced on the Eastern Bengal Rail-
wav on the 1st October, 1934, will Government please state the dates from 
which the revised seales of pay were actually introduced on the East 
Indian, the North Western, and the Great Indian PeninsUla Railw'ays T 

The Honoura.ble Sir Muhammad Zafrullah nan : The reviRed Rcales 
of pay for non-gazetted staff were introduced on the East Indian, N'orth 
,V f'stPTll (except t.he Press staff) and Great Indian Peninsula ~  

from 20th May, 19:14, 1st AuguRt, ]934 and ]st April. 1934, rpspectively. 
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REoULAT IONS BEGABDINO DISCIPLINABY ACTION AGA.INST RAILWAY STAJ'I'S. 

17. l'ttr. M. Ananthasaya.nam Ayyangar: (a.) With reference to 
the reply given in'this House to unstarred question No. 155 on the 27th 
Februnry, 1936, that: 
II Yes, a few cues have been reported and inve8tigo.ted, a.nd it baa been found 

generally that tho rulllS were observed. Non·observance of the rule8 is taken up with 
the pe 1'8011 concerned ", 

is it a fact that this statement is incorrect and that eases of breaches of 
the rules ~  to the Agent, Eastern Bengal U,ailway, from the T;ratlic 
and Engmeermg Departments are still pending with the Agent and the 
appellants awaiting his decisions' 

(b) Is it a fact that appeals from the Traffic and Engineering 
Departments submitted in February and March, 1936, have not been 
disposed of by the Agent T 

(c) If the replies to the above be in the affirmative, do GPvernment 
propose to take disciplinary action against the gazetted officers responsible 
for the incorrect information given in this House' If not, why not' 
The Honourable Sir Muhammad Zafrullah Khan : Government are 

informed as folluws : 
(a) No j there have been no cases, recently, of successful appeal on 

the ground of the rules not having been observed ; nor are 
there any appeals pending with the Agent, Eastern BeugaI 
Railway. 

(b) No. 
( c) Does not arise. 

ApPLICATIONS INVITED FOR STORAGE ACCOMMODATION AT THE HOWRAH GOODS 

SHEDS. 

IS. Mr. M. Ananth&&aya.na.m Ayyangar: (aI) Is it a fact that the 
DiviHional Superintendent, ~  Indian Hailway, Howrah, has been 
inviting applications since April, 1936, from bona fide merchants only for 
PJtorage accommodation for inward grain and seeds traffic on top of Nos. 2 
and 3 Slleds, Howrah Goods on and from ]st May, ]936 T 

(b) If' so, will Gm'ernment please state : 

(i) whether storage will be confined to grains and seeds only ; 
(ii) whether this facility has been taken advantage of ; if so, to 

what extent ; and 
(iii) whether any expenditure  has or will be incurred to make 

these sheds suitable as storage godowns, if so, what is the 
e&timated amonnt , 

The Honourable Sir Muhammad Zafrulla.h Khan: (a') Yes. 
C b) ( i) Yes j for the present. 
(ii) Yes, to the fullest extent. 

~  Beyond petty repairs no expenditure has so far been ~  
1mt the seheme is likelv to illyolve the services of lin extra clerk to ma.lntam 
the required details o"f occupat.ion and vacat.ion of ~  to realise .rents, 
and to Ul'l"ange recovery of handling charges where pnvate labour IS not 
engaged by the plot-holders themselves. The scheme is, however, still in an 
pxperimental stage. 
Ll71LAD 

D 
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ALTBBATION IN THE RECOBDED AGE OF THE EMpLOYEES ON THE E4sT INDIAN 

RAILWAY. 

19. Mr. III. AnaathuayaD&ID Ayyangar: (a.) With reference to 
the replies given in the Council of State to questions Nos. 133 and 134, on 
the 25th March, 1936, regarding proof for the alteration of the recorded 
age of the employees on the Eastern Bengal Railway, will Government 
please !oi1ate : 

(i) whether an employel;l of the East Indian Railway is permitted 
to see the original documents in the office in order to satisfy 
himself as to whether the mistake has been made by him or 
by a clerk when filling up the  Service Sheet j 

(ii) whether fresh Service Sheets were prepared for employees 
after Government had taken over the management from the 
Company j if so, whether the employees are to be punished 
for the errors in copying by the clerks when preparing the 
Service Sheets j and 

(iii) whether there are cases in which such charges have been 
made ; if so, with what results 7 

(b) Is it a fact that the policy of the East Indian Railway is not the 
same as that adopted by the Eastern Bengal and the North Western Rail-
ways' If so, do G1>vernment propose to instruct the East Indian Railway 
to observe the same policy in the matter of the change of the recorded 
age' If not, why not' 

The Honourable Sir Muhamma.d Zafrullah Khan : Go\'crnment are 
informed as follows : 

(a) (i) Yes. 

(ii) and (iii). ~  service sheets were not prepared fo1' all 
employees who were taken over by Government from the E8tlt Iudiun 
Railway Company at the timc of transfer of the East Indian Railway to 
State management. Cases do occur in which employees, for whom it was 
found necessary to pre]>are fresh service sheets owing, for example, to the 
original being missing, allege that their age was wrongly recorded by the 
clerks preparing the fresh service sheets and each case is dealt with on :i.ts 
merits, according to the prescribed rules. 

(b) The reply to the fim part of the question is in the negative. The 
latter parts do not arise. 

STATEMENTS LAID ON THE 'l'ABLE, 

InjQnnation'" promised in r('ply to 1Jnstarred questt.on No. 33 a;;kt(/ by Mr. r. l'. 
Giri on the 4th February, 1936. 

SAVINGS EXPECTED BY INTRODUCTION OF NEW SCALEH m' P.<\y. 

StlJte'otlmed BtJilwliIg •. -About 3t orores por annum. 

Civil deplJrtment •• -About 2i crores per annum. 
--------------------------

·'I'his information also ditpo8es of the queati0J18 regazding 8ueh lavingll asked by 
Mr. S. l:Jatyamurti on the 12th Mareh, 1936, as 8upplementary to lltarred question 
No. 1141 of Mr. Huryya Kumar 80m. 
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Inforrnation promised in reply to unstarred questiun No. 66 asked by Dr. N. B. 
Khare on tM 4th Febt-uary, 1936. 

DISCHARGE OF SUBORDINATE RAILWAY EMPWYln;S. 

(a) ~  are informed th.at this was not a minute sheet from the Agent 
but an ollictl note recorded by the ASIIlStli.ut Secretary on a caee in the Agent's omee. 

(b) As regards the first part of the qlU!8tion I would refer the Honourable 
Member to clause 2 of the service agreement of subordinates employed on the Eaat 
lndiul1 &ilway which reads as follows: 

•• '£he ~ Railway Servant shall serve subjeet to the following conditions of 
~  namely, that Much service, is permanent and non· pensionable and 

termJnable at any tillle by the RailwlI v Administration on OJIC month', 
notice, or without notice on payment' of one month's pay and by the 
Railway Servant on giving the month's notice only." 

As to' the latter part of the question the competent authority is any autllOrity 
declared as competent by the railway administration to removll an eml,loYlle from 
service in aceordance with thc ruills in force from time to time. 

(0) All efforts were made to absorb the staff who were likely to be retrenched 
and all except one were absorbed. 
(d) Yes. 
( e) and (I). Only one temporary peon who was di8charged haa not yet been 

absorbed. 

lriformation promised in reply to ~  q'Ucstion No. 100 ash·a by Pandit 
Sri ~  Dutta Palvwa! on flU' 4th Fcb19lfl1'1/, 19:36. 

REDRESS UF GRIEVANCES O}O' THE HAlLWAY STAFF. 

(a) and (c), A Superintendent of Staff who is a senior seale officer on the East 
Indian &l.iIway had powers regarding dilK'harge of non-gazl,tted staff under Rules 3 
and 6 of the BuIes regulating the discharge and dismillllal of State· Railway Don· 
gazetted Uovemment servants. Under rnle 8 of the Rules regulating discipline and 
I'ig-hts of appeal of non· gazetted ra;ilway servants, which were promulgated in June, 
]!)35, by the Uovernor General in Council in elc:ereisc of the powers r.onferred on him 
hy the Dire('tion appended to the Railway Services (Clusifie.ation, Control and 
Appeal) Rules, copies of which are in the library of the House, power to remove from 
R('rviee non-gazetted railway servants without assigning any reasons in exceptional 
~  ac('ording to servi('e agreements ean be exercised only by an Agent or 
3n authority not lower than the head of a department to whom powers may have been 
d<'il'gated in this respel't. Senior scale officers, however, continue to retain certain 
powers regarding discharge of non-gazetted railway servonts under rules 4 and 5 of 

~  Bulell. 

(b) Does not arise. 
(d) and (e). I would refer the Honourable Member to'clause 3 of t.he 14greemf'nt 

nllllcl' which a railway servant agrees to abide by all regulations for the tiUle being 
in force and alBo to all further instructions that D1&Y, :Crom time to time, be issued 
hy the Government of India, the Railway Board, the Agent, East Indian Railway, or 
all.v perlon or officer having authority over him. 

Information prnmiRf'd in ~  to "tarred ~  No. 229 ~  b?1 Mr. lalchand 
Na."alrai on the 10th February. 19.36. 

LIMITATION 011' POWER OF DISCHARGE BY A SENIOR RAH.WAY OFFICER. 
«(\) and (11). A senior scale offirer, who derives ('ertain powerR in respect of 

~  or dismiAsal of non·gazetttld raHway servants from t.he Rilles reftulating 
~  Rni) rill'hta of appeal of non-gazetted railway lIervants promulgated In June, 
1 !I:I!i, by the (iovernQr General in Council in exereisl' of the powers conferred on him 
h.1" th!' Dir('('tion appl'ndei) to the . Railway Sl'l'vil'.es (rnaRsifir,at.ion, Control anil Appeo.l 
HUll'S), ropies of whirh al'P in the lihrary of thp Hnuse, is tl'e.ateil a8 an appointing 
Ruth.ority on thl' North Welltem Railway for the pnrposeB of paragraph 3 of the 
~  nl!'reement I'xe('uted by non· gazetted railway serVlUJts, and exercises the powers 
I ~  aut.horitv to th(' I'xtent of powers ilelej!'ateil to him by t.hl' Agent., North 
:'Mern Hail WRY. An ext1'al't. in l'espeet of the powers fielegated by the Agent will be 
oUni! in the Ldbnal'T of HIt' HOUse.' . .. 
M7]JJAD . . JI!! 
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~  promised in rtply to tln8tamld question NQ. 141 ask((l by Mr. 

ENTRY OF INDIANS INTO STATES, 

~ ~

(a) 

Conditionllaid down by Dominions 8Ild Colonies on the entry of 
Indians 

-----------------------

Serial 
No. 

Name of Country. (it,) for eatablishing 
induatriN; §( ill) for 
entering into services ; 

(tt) for busineBl. (II) for owning residential 
or other propertill6 ; and 
(vi) for agricultural 
purpoilCl. 

1 

(,) as tourists. 

2 3 

1 I New Zeal8Ild 

2 Australia 

3 C8Ilada. (Btitish ~ .\ il 
Columbia is a 
province of the 
Dominion). 

UnioD of Ronth 
Africa (Natal, 
the Tr&l1lvaal 
and the Cape 
Colea, are pro-
vine. of ,he 
Umc.). 

PermiBIion .hould 
be obta.iDod before 
hand in each Cl8BIl. 

-No restrictioDII on' 
temporary visits 
for purpoeee of 
bWlin8l8. 

-Do. 
(BUIin_ meane 
wholeeale busin_ 
and dOflll not in-
include retail 
busin818 and 
hawking). 

. *1)0. 

Do. 
(Permillsion Ihould 
be obtained be-
forehand in each 
case). 

6 Britieh Guiana. t No restrictions. t No restrictions. 

6 

DOM! 

The Govemment of 
India are not aware 
of any disabilii.i811 
in regard to th8llf' 
matters, unleaa per-
manent residence is 
involved. 

The position would 
appear to be the same 
as in respect of (i) 
and (ii) exoept ,hat. 
entry for ~  

settlemont is lIot 
allowed and, in th" 
Transvaal, Indians 
may IlOt own land or 
even oooupy it in 
certain areu. 

COLO 

t No restrictions. 

t Ho far al the UoVelDment of LDdia are aware, there iJ J10 Itatutory bar to the 
DomiDiOJl8 ucept 



S'l'ATEMJIlNTS LA.W ON THE TABLE. 

Hussenbhai Abclullabhai Laljce on the 18th February, 1936. 

DOMINIONS AND COLONIES. 

(6) 

Legialation diaarimiDating between the 
atatu. of Indiana living there and that 
of the nativ611 of thOle countri6ll. 

6 

NJ<lNS. 

The only disability from which Indiana 
Buffer in this Dominion is their exclu-
sion from tbe benefits of the Old-Age 
Pension& Act; but the practical con-
IMIquencH are not I6rioUB as the t.otal 
Indian population is approximately 
1,100 only. 

None 10 f&r as the Government of India 
ale aware. Relident India.n. are not 
IU b ject. to any tIOOIIomic reatrictioDl. 

(c) 
Conditions 
placed by 
the Govem-
moot of 
India on 
the entry 
into India 
of the 
nationals 
of 

Dominions 
and 
Coloni6ll. 

7 

Nil. 

Do. 

The only disability from which lDdianII Do. 
IIIIBar in this DomiDion fs their 
exclnaion from mlmicipal, provincial 
and federal franchise in the province 
of British Colombia. 

There are certain refltrictiollll againat Do. 
Indi&DI in regard to ownership of 
fixed property. reeidence, franchiae 
and trade Iioencee. These have been 
pointod out to the Houll6 from time 
to time. 

NIES. i 

None 80 r&r 11M the Government oflndia I Do. 
are aware. 

I 
I 

Rem&rk .. 

8 

• No formality beyond the ~  
ofvalidpauport. 

t No formality attach61 to entry 
beyond obtaining a valid JII'IIPOl't 
and all immigrants landing in 
British Guiana are required to show 
the police an amonnt or 96 doUal'8. 

appointment of lawfully resident Indiana to the Cinl Serviee. in aU the Colonies ... 
lley Ion and Mala)'&. 



Serial Name of Country. 
No. 

1 2 

6 Trinidad 

7 Jamaica 

8 Kenya 

9 Uganda 

10 TanpIlyika 

11 Nyualand 
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(u) 

CoDdition.,laid down by Dominioll8 and Colonies on the 6JItr yof 
Indians 

(a) .. touri8te. <it) for bwdnMB. 

3 4, 

(iii) for eRtab . li8hing 
iDduBtriee ; .(ttl) 
~  iDto IS'V' 

for 
lOe81 
entia! 
and 
ural 

(tI) forowaiJIa reaid 
or other properti811 ; 
(vi) for agrioult 

parpoBllB. 

5 

COLO 
.No reatrictiODB. . ·No I"8IItrieti.ons .. . ·No l8IItriotions 

Do. Do. Do. 

Do. Do. Do. 
(In practiM Indians 
are not allowed to own 
or 1_ land in the 
Kenya Highlands. for 
agricultural purpoaes.) 

Do. DO. .. : No I"8IItrietionii .. I 

tDo. tDo. tDo. 

~  tDo ... 

~ ___ ~  __ ___'__ ___ __:_il 
f 80; fllr 118 the U-Overllment ot fDtlia are aware, there it DO itatutory bar to the 

Dominions except 
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(6) 

Legialation disr..rimiDatiDg between the 
status of Indiaua living there and that 
of the Dative. of thOll8 countries. 

6 

NIEB-eotIId. 
None 80 far &8 the Govel'll.ll18Dt of India 
are aware. 

(c) 
Conditions 
placed bv 
theGovem. I 

I ment of I India on 
the entry 
into India 
of the 
nationals 
of 

Dominions 
and 

Colonies. 

7 

Remarb. 

8 

I· 

Nil • P8r8ODB not bom or domioiteli in 
Trinidad have to deposit £110 
which amount will be refUD.ded 
at the end of twelve montha. 

Indians who have been bom in the Do. 
Colony, or who have completed ton 
yean reeidence in the island, pOIIIIe8II 
the Bame political rights aa the native 
population. 

None 10 far &8 the Government of India 
are aware. 

Ditto. 

Do. Asiatic or African emigrants, without! 
visible means of support or who are 
likely to become paupers or a 
charge on the colonial revenues are 
required to pay a deposit of 200 
Shillings or fumiah lIOCurity to that 
amolmt. 

Do. Ditto. 

Do. 

Do. 

t A non-native entering the territory 
haa to produce a p&8Bport duly 
iNned to him not more than I) yeaN 
before the date of his arrival. He 
haa aJao to pa.y i. deposit of £100 
for himself and £50 per child or 
each dependent. 

tThe Immigration Officer caD de-
mand a deposit of £50 from an Im-
~  on his arrival in Ny_land, 

which amount is returned to him atl 
the end of six montha, if he is able 
to show that he is not likely to 
beoome a public charge. 

:IIPPointinentpi iawfully rellident Indian8 to the Civil Berviee8 in all the OoIoDiea &D4 
'Deyion and Malaya. 



Serial Name of Country. 
No. 

1 2 

12 MauritiUl 

13 Zanzibar 

14 North8l'll Rhodeaia 

11 Britiah Boma1iland 

18 Gold C.out CoIoD.y 

17 Ceylon 

LlIIGISLATIVE A SSEHBLY. [31sT AUG. 1936. 

(tI) 

('.onditioDlilaid down by DominiODll and Colonies on tho nnt.ry of 
Indians 

(iii) for eatablilbiDg 
induetriee ; I( itl) for 

(t) 81 touristl. (ti) for busintlllB. 
entering into 118rvice; 
(v) fOJ'owningreeidential 
OJ' other llropertios; and 
(vi) illJ' agricultural 

purposes. 
3 

4 5 

COLO 
No reetrictiollll .. No restriotion ••. No reatriction8 

·Do. 

Do. Do. There ill no formal di.· 
criminatiOll lliainlt 
A.iatica ~ 
the Colo:r but 
individu 0&88 ill 
IICrIltiniaed 81 to fit-
li-to enter the 
Colony. 
(i) on economic grounds 
and 

(it) on ltandard or 
habitl of life. 

Do. Do. No reetriotiODll 

fDa. tDo. No information 

Do. Do. No ~  

:-foot·note (5)· 

• ~  far .. the Government of India are aware, there 11 no ltatutory bar to the 
Domini01l8 ueept 
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(b) 

Legia1a.tion diacrimiDating between the 
.tatua of IndiaDs living there &lid that 
of the natives of thOle oountriee. 

6 

Under the Alienation of Land (RBBtric-
tion and Evidence) Decree. 1934. the 
a1ionation of land by Arabs an d Afric-
ani to othera including Europe&DI is 
prohibited except with the l&Dotion 
of the British Residant. 

(c) 
Conditiona 
pl&oed by 
theOovem-
mont of 
India on 
the entry 
into India 
of the 
nationala 
of 

Dominions 
and 

Colonies. 

7 

Nil 

Do. 

None 10 far .. the Government of India Do. 
are aware. 

No information Do. 

Do. Do. 

Indians like other non-CeylonBBB. lmlBBB Do. 
they &I'll domiciled in {',.ylon &lid 
~ a Ceylon domicile of origin. 
cannot purchue Crown land IBt 
apart for systematic development 
by 'CeylonBBB' under the Land 
Development Ordinance, No. 19 
of 1936. 

Remarb. 

8 

An immigrant may be required to 
prove on landing that he will ibe able 
to maintain hiinaelf in the Colon 
for at leaat one year. Doubtfu1 
C&I5 are required to depoBit a 
BBOUrlty of Ra. 200. 

.New Immigrants are required on 
arrival either to depoBit t Rs. 100 
or give a guarantee of an' equiva-
lent amount. 

tl<'ormality of valid peupol'i. 

~  of lawfully resident Indians to the (,'ivil Servioos in all the ~  and 
Uey Jon and Malaya. 



SeritJ 
No. 

1 

Name ar Country. 

11 KalayA 

19 Fiji •• 

20 British North 
Bomeo. 

21 \ ~  Rhode-
81&. 

\ 

I 

\ 

22 Dutch Guiana. 
(Surinam) • 

I 

\ 

LBGJBLATIVB ASSJDIIBLY. [31ST AUG. 1936. 

(a) 

CcmditiODllIaid don by DomiDioDi and CoJomllll on the entry of 
Indiana 

~

(i) lIB touriltl. 

3 

(iii) for 8ItalilishiDg 
incluatrlee ; § (4,,) for 
eDteriilg Into lerviollll; 
(tI) for ownillg l'Nidential 
or other propertiel; and 
(vi) for agriwltural 

pUrpoeel. 

Ii 

COLO 
No reetrictiona .. No reatrietiolll • • No J'8IItrictiOnl. 

·IA1lding permit 
Bhould be obtain· 
ed beforehand 
from the Secre-
tary for Indian 
AIlaiJ'R. 

No I'OIItrictions 

\ Permission should 
be obtained 
beforehand in 

\ each cue. 

I 

tNo reatrir.tionl .. 

·8&me lIB in column .8ame III in Column 3 
No.3. (PI_ _ &lao reo 

marks in oolumn 6.) 

No reetrictiODI .• No restriction. '" 

SEiF-GO"ERN 

PermieBion should Indians are prohibited 
be obtained from entering the 
beforehand in Colony for permanent 
each_. J'8IIidenoe. 

FOREIGN 

tNo rNtrictionl •. tNo l'Ntrict.ione 

i tio fat .B the ~  of india are aware, there I. DO ltatutol1' bar to the 
DominioDl exoept 
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(h) 

Legialation diacriminating between the 
It&tlll of Indi&n.a living there and that 
of the native. ofthoee countries. 

6 

NIES-ooncld. 

I
N one 80 far .. the Govemment of India 
areawue. 

I 
Under the Nativ" Lands Ordinance, No. I 
of 1905, and the rules issued then', 
ulider, Iodi&DII and other non· native!! 
are prohibited from buying land out· 
right from natives. 

IN' ~ . I 0 1Il10rmat1on 

~  COLONIES. 

I (c) 
Conditions 
pl&oed by 
the Govern· 
ment of 
India on 
the entry 
into India 
of the 
nationals 
of 

Dominions 
and 

Colonies. 

7 

NOl. 

Do. 

Do. 

\ Resident lndi&n.a enjoy Municipal a.nd I Do. 
I political franchiRe on the MOle basis I 
as EuropeanR. There are, however, I 
restrictiODll Ua regard to (i) the grant I 
of licenl'81 to I.ndJans for purpoeea I 
of trade in N ati ve &I'08Il and (ii) the I 
Bale or 1_ to Indians of Crown I 
lands situated in proximity to natil'e I 
afflB8. 

COUNTRIES. 

I Nonl! so far BI the Govemment of India 

I am aW&re. 

I 
I 
I 

Do. 

Remarka. 

8 

.The Immigration authorities may 
demand" depOllit of £50 in the -
of any penon who is likely to 
booome a charge on the Colonial 
revenues. 

tNo formality att&<'heB to entry 
beyond obtaining " valid pass· 
port. 

appOintment of lawfully resident J.nclillus til the Civil Services in aU the Colonies and 
·\'.vJO/l nnd M.aJaya. 
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lnjormal:um prom'iscd m reply to unstarrnl que,stwn No. 163 fU!/red by Mr. 
Atnare'oora Nat" Uhauopadhyuya on the 18th .February, 1936. 

IRB.EGULARITlliS IN CHARGING ::lALARIES 01. THE S ~ S ON THE EAST 

INDIAN RAlLWAY. 

(0) .No. 

(b), (c) (i) and <K). Government are informed that the par of MelirL J. 
Gillard, N. .l!:. Whaley and K W. Goff waa charged agaiut the posta lubltantively 
heJd by them as they had, during the period referred to, the reaponaibilities attached 
to these posts with some additional duties. The pay of Mr. L. McNeill WBI charged 
against the Chief Commercial Manager's office budget from the 11th No.,ember, 19815, 
to the 22nd December, 1935, when he u.cted as Assistant Commercial Manager. His 
pay for lOth and 11th of November and 3rd t,o 17th December, 1935, waa charged 
against his subatantive POIt. Commercial Inspectors, though attached to the Divisions, 
work both under the Chief Commercial Manager and the Divisional Superintendents. 
'fheir pay is debited to the same sub-hend of account whether they work directly under 
the ("'hief Commercial Manager or the Divisional Superintendenta. 

(0) (Ki). The Obief Aecountant and Booking Clerk performed a portion of the 
duties of the C<>mmercial Transportation Inspector in addition to hiB own. 

(w) and (11). Yea. 

(tri) Yes, but thiB did not involve a long stay away from headquarters as tbe 
jurisdiction of the Commercial Transportation Inspector, Howrah, extends to the 
suburban area of Howrah, where the train Bervice iB frequent. 

(a) (iovernment do not consider that there bas been any breacll of rulce in thiB 
ease. 

InjOf'fIlation promisnl in r('ply to part (q) oj stam'd qtJe.,t1"on No. 55/$ asktd by 
Sp.th Govind ~ on the 18th Frbrtlary. 19.16. 

BRITISH EMPIRE FORESTRY CONFJi:RENCE HELD IN EtOUTB AFRICA. 

A copy of the proceedings of the British Empire Foreatrr CoDlereDee helcl ill 
Mouth Africa in 1935, together with a copy of Summary Report, ReIIolutiou., and 
Beportll of Gommitteea, hu as prornilad in the reply to part (q) of ltarred question 
No. 555 been placed in the Library of the House. 

InjOf'mation ~  in rp.ply to Sf,(J.ff('d question No. 626 asked by Mr. C. N. 
Muthuranga Mtldaliar on the 19th February, 19.16. 

LETTING otJT OF BUILDINGS IN CONNAUGHT CIRcns, NEW DELBT. 

(a) and (b). Conditions are preB('ribed by Government, not by the New Delbi 
Municipal Committee, a.t the time that a plot of land ia auctioned. TheBe prGllcribe, 
'"ter alia, the purpose for which a building on a particular aite may be uaed. Broadly 
the UAe of buildings on the inside of Conuanght Place and Connaugbt Circul are to 
be used aa trading premiaea only while thoBe on the outBide and in certain adjacent 
areaB mav be used a8 oft\(',eB. This rliviBion is based on administrative and finandal 
r.onsiderationa. 

(,,) Government have no information. 

(tl) No. The New Delhi Municipal Committee ill not concerned. 

(II) The attention of the Honourable Member is invited to the reply aiven til 
pari. (f) of his starred question No. 822 on the 19th February, 19311. 
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Information promUled in reply to starred question N u. 788 askfd by Mr. A tnarendra 
Nath Ohattopadhyaya on the ~  February, 1936. 

UNIFORM INTERPRE'fA'rION AND ApPLICATION ON ALL STATE HAlLWAYS OF THE 

RULES FRAMED BY THE RAILWAY BUA1{lJ. 

(0), (e) and (f). The words old scales referred to in Railway Board '8 letter 
)/0. tl07-KG.II, dated 31st August, 1934, signify the Bcales of pay applicable to 
certain retrenched employees at the time of their retrenchment. These words were 
wrongly interpreted by the East Indian Hailway to mean the eo-ordinated scales of 
pay in for.ctJ prior to the introduction of the ~  seales of pay which apply to the 
staJf appointed after the 15th July, 1931. The eorrect interpretation h8.8 been com-
municated to the East Indiun Ra.ilway with the instructions that retrenched employees 
~  on the waiting lists should, on their re.appointment prior to 1st April, 1936, be 
gIven 1f they were entItled to the old scales of pay under the rules, the old seales of 
pay which were applicable to them at the time of their retrenchment. 

Infonnation promised in reply to starred qucstions Nos. 1516, 1)17 and 818 asJ..ed 
by Mr. Amarendra Nath Chattopadhyaya, on the 25th Ffbruary, 1936. 

SUPPLY OF MILK TO THE DETENUS AT D1WL1. 

tl16. (a) Milk supplied twice daily by the Contractor, who obtaina it from the 
loeal cowherds twice daily. The supply is supervised by the medical stalf. 

(b) No. Milk of exactly the same quality obtained from the same source ia 
daily consunled by all the officers and other inhabitants of the station. 

DETENUS SUFFERING FROM. TUl:lERClJLOSIS AT DEOLl. 

tl17. (0) and (b). No detcnu is suffering from tuberculosis. 

(c) I:lepafate s.inglp-hed wards exist in the Camp hospital for the segregation of 
8usperted ,'usos; and adequate tf{'atment and diet are giwn until the diagnosis is 
confirmed. lJetinite tuher"uloMis cases are rctransfcrrl'd to Bengal. 

FACILlTI}O;S FOR TltJcATMnlT OF D1<:TLNll AL0KEN.ATH CHAKRAVARTI. 

~  (a) 15th lJecemlJOr, 1933. 

«(;) The ('OInplnint from which be was sulfering is tf'ehnically known as spasmodic 
torticolliH. There was no displnrcment of the muscles of the neck and shoulder, but 
only a rerf-nin d"gree of atrophy, which is the usual sequel to this complaint. He has 
~  that he has been sullering from this afl\iction since ] 029. 

(c) It" is at present heing treated with massage and various medicines. m. 
st.ate of hralth is rpported to have greatly improved. He is able to sit up and 
Mcasionu II,)" walks with help. A few wellks ago he was Wlable to do this. 

(d) He is no longer in Ajmer Hospital. He returned to Deoli on the 2nd 
Deremher, ~  He has not fully recovered, but lUI I have said he bas much 
impro\·ed. 

(e) He says that this is a fact. I am not sure whether the treatment by 
('orrespondcnce has eeased. 

(1) If he makes such a request, it will be considered. 

Information pt'()mised in reply to supplementary questions ~ ~  with 
Seth Govind Das's ~  qtlPstion N(). 845 askl'.d by Pan.d?t Lakshmt Kanta 
Mait,a and Mr. S. Satyamurti on the 26th February, 1936. 

TRAINING OF INDIAN STUDENTS TN CERTAIN FOREIGN COUNTRIES. 

'fhe High Oommissioner for India, London, from whom an inquiry h8.8 been 
made h8.8 intimated that he does not keep particulars of Indian students residing in 
individual countries in Europe, as Indian itudents, who go to the Continent tor conrses 
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0:( stully aul(l training, U8UliUy IIlAke their own II.J'raAgemonta direct. Approximate 
numbers are however given in the Annual .Report of the Education Department (of 
tbe ./:ligh UommiaBioner '. ofliee) draWJl from information furnished by the foreign 

~  concerned. In 1934·35 the total number of Indian Itud8llta on the 
t:ontln8llt waa :-

Jo'rl1nce 25 

Uerman 57 

l:iwitzerlaud 4 

Haly 24 

:!. ',l'be liigh (JommilBioner for India has stated tliat no information is available 
III biB ottice liB to wbether auy diacourte8y i8 being shown to Indian studenta in certain 
.'ount.ries in .t;urope, but that if auy IIl8tance of alleged dilcourteay were brought to 
hlB notice, he would make such inquiries and take 8ueh action .. qht be neC68llU'1 
and possible. 

Information ~  in rl'ply to part (b) ofstarrrd q"ut"Rtion No. ~ asked by 
Dr. Ziaudd"i-n Ahmad on thl'-60, March, J.f136. 

HEClmlTMl<:NT 0J0' MUSl,lMS IN' 1)OR1' ~  

A. summary of the r6pli68 reo6MI6d ffYJfll.'''e Purt Tmlfu in I"lUa to 11t!! oircular Inter 
issued by tht Government of India regarding repreBelltatio" of Mu.Iim8 and otMr 
minority communitie8 ifI thl1 Port Trust Service.. 

Chittagofl.g Port TrU8t.-ln view of the large pereent;aare of Muslims already 
employed in the Port (Jommi8sionera' service no special action iB con8idered by them 
to be necessary. 

Madras Purt Tru.t.-Tbe Truewos will ob8erve the spirit of the letter from the 
li-overnment of India in the ~  of staff. 

Vizagapatafll.-If tho population in the neighbourhood of the administration 
contain8 no member8 of the minOrity communities, it would be necesBUy to recruit 
stat! from a di8tanee in order to carry out the Government of India policy. Employ· 
ment of staff whose homes arc distant from the se.ene of their employment usually 
involves extra expense. The policy of communal representation 8hould, therefore, be 
~  by C?Oll8iderations of eeonomy and prallticability. 

Calcutta Port CommiaBwners.-About 37 per cent. of the Oommilmonera' 8taff 
nrc Muslims. The vast majority of theae are in inferior pOBta a.nd the percentage 
in superior posts is very small. Tbe smu.ll number in the superior posta requiring 
ec1ueational qualifications i8 due, not to any discrimination against Muslims but to 
the ~  poor quality of the applicant" for appointment. According to the Com· 

~  l'xperlenc.e the reservation of 25 pcr cent. of Buperior appointments for 
M.uslims or cven a mueb lower perecntage would have resulted 80metimes not only 
in the pa88ing over of bettcr qualified men but in the appointment of men unfit tor 
their posts. The tJommi88ionerR arc, however, desirous of seeing more superior posts 
filled by ~ IUId will take care that ~  Muslim candidate8 are advised of 
future vll('nnl'ies anel given encouragement to a.pply. They are not, however, prepared 
to binc1 thl'msl'lv('s in any way to recruit on a ('ommunal basis. 

~  Port Tmlft.-The nature of work is more va.ri£'d in Port service than in 
most other services and different claBBes of work attraet different C?ommunities, 80 
that the distribution of appointments ill often largely govl'rlled by the nature of .work . 
.It WOUld, therefore, be very difticult, if not impJ'aetit'.able, to adbere to() any rigid 
ratio for t.he reeruitment of Itaft'. A careful review of the results of tho Port Trust 

~  of rccruitinl: to the ~  on th .. bllllis of' ml'rit ~ that UII' various com· 
ntnnttil'R in Hombny are ~  ~  in their service. In the matter of direet 
recruitment for oftlcers' p08ts tiuring rC<'ent. yearR the distribution has bl'l'n IR per 
Cf'-I:- ~  2U lIf.r ~  M.1JlIlillJ8 and 53 per C8IIt. other clus!!s. Interests of 
~~  commuiL\ties arl\, therefore. not neglected. Apart from the ~  

qf ~  ~  tI:JOO percell_ge, the 'l'rultes8 lLJ'e of tile unanimous npinion aftn 
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t'xaminillg the atatiatiee of aetual atal! employed, that • change ill the preeent .,.... 
of recruitment iI unneC8lll&r1. In u.:r case, the Trustees are u.nwillillg to adopt rw. 
tramed. to regulate recruitment on • communal basis. 

H.araclli Port TrUolt.-'fhe 'frUit has .upplied detailed figures which .how that 
.M.uslUJll han a large ~  of tbe posts in the Karachi Port Tr11!t but mostly of the 
Jower grad.es becau8e it is stated for their lack of educational qualifications. There 
J8 11 mck of Muslim candidates with even a Bombay Matriculation qualification but 
when such eonle forward they will be given a trial in reasonable proportion in the 
clerical bruch.. 'rile tint lnd.lan pilot taken into the Karachi Port Trult lemce 
"US a Muslim a.nd in faet in every appointment Muslims are given a fair chance and 
in tllo ordinary elerical Branch preferenee over other eandidates is given as Itated 
above. In their view, the Port Trust arE' doing even more than the Government of 
ludia d.eslre in the matter but nevertheless they consider it inad'riaable to Jay down 
any hard fUld fast rule or in any way to reduce the standa.rd of emeiency in the Port 
'i'rust service by the ~  of men les8 fit for their posts beeause they are of a 
particular eommunity. 

Information, prot"u;ftl in reply '.0 slMrp.d ~  No. 1085 asked by Pandit 
IA.kshmi Kanta Maitra on the 10,,, March. 1936. 

EDUCATIONAL INSTITUTIONS MAINTAINED I1Y RAILWAY Al>MINISTRATIONB 

FOR THE EDUCATION OF THE CHILDREN OF THEIR EMPLOYEES. 

(a) au!! ( b ). I lay two statements on the table of the House giving the required 
information. 

((l) Adminiatrative IIODtrol over these institutiODs i. vested in the Agents of Ball· 
ways concerned. 

S ~  Rhnwing ~ location and number of &chool. tnaintlriAed liS! oerta4ft ,..lwelg 
..4d""",Wtration. 

Numher ofschools. 

I.ocation. 

Indian. 

EtUI Indian RaillOGY. 

~  Sahibganj, Jamalpur, Dinapore and 5 
Tundla. 

Ondal •• Thajha, Keshavapur Bt>hari (,Tamahmr) 6 
.lamalpllr IBlamia. MoghalBarai and Hareilly. 

p"thardihi, Gonloh arid HI flClbool1l at t·he (!ollie- 111 
riflll,t Girdih. 

OakgrO\'tl lIilI Schools 

LiIlooah, Bandol, Burdwan, Onda!, A8UIIIOI, 
Dhanhad, Gomoh, Madhupllr, JhajluL 
ll.alllpur Hllut, Rahibganj, .Jamalpur, Gaye., 
I>inapore, MQiMJ Sa.rai, Minapur, Tllndla 'I 

a.nd Moradab&d. 

Anglo-
Indian 
and 

Europeans. 

~ 

18 

-------1 
Total 29 21 

Remarks. 
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Location. 

Number of lohoola. 

---------1 
Anglo-

Indian. Indian 
and 

Eorope&ll8 . 

RemarkN. 

_·_-------------·1----1----1----·--_._-•. 
BePlQGl N CIflJlllr Rllilwog. 

Adr&, Bilaepur, Chakradharpur, Dongargarh, 
Kh&rgpur, Khurda Road, Nainpur and San· 
traga.chi. 

Adm .. .. 

Bilaapur .. .. .. 

Chakradharpur .. .. 

Khargpur .. .. .. . . 

Nainpur 

8 

3 

3 

3 

3 

3 

Chindwara, Don!l:argarh, Sahdol, Tatanagar, 6 
Bhojudih and JhBl'B1lgUda. 

KhurdaRoad .. 

Total .. 

Aua". Bt.ftgal Railtuay. 

Pahartali .. . . 

Akhaur&, Bhairab ~  Kayothali, Lumding, 
Mariani and Badarpur. 

Total .. 

Oreat IttdiMt. PeIli1lo4tda RaulM!I' 

Pare!, Kalyan, Lonavla, Dhoud, Sholapur, Igat. 
purl, Bhuaawal, Ma.nmad, Nagpur, It&rBi 
and Bina. 

Total 

2 

-
23 

2 

6 

R 

8 

.. 

n· • These schools are 
primarily intended 
for the children of 
European And Anglo 
Indian employees, 
but in accordance 

11 with t,he Educational 
1----1----1 Code, children of 

Indian elDployeee 
lDay be admitted 
upto a limit of 20% 
with the sanction of 
tht' Agent. 
I 
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. -._ ... _._---_._--------_._-_._-_._---_ .. --

Location. 

Bt)lI'Ibay lJaruda, aM Cetitrallflilia Railll.'Gll' 

Abu Road, Ajraer, Bandikui, BulMr, Gohad, 
Fatehgar. ~  Mhow. Neemuch, 
Phulera. Rewarl and Ratla.m. 

Ajmer, Dohad. Gangapur, Godhra, 
Kotab Sabarmati a.nd lJdhna. 

Abu Road 

Bandikui 

Total 

Phulera, 

.VadrlU aM .... olllAena l' aIIratIG Railu'lJII' 

Bitragunta, Haffieldpet, JaIa.rpet, Perambur, 
Al'Bikere, BangaJore City, Castle Rook, Oadag, 
Gooty, Guntakal, Hubli, Miraj, Pakala and 
Rajahmundry ud Mormugao Harbour. 

Guntaka.I, Bitragunta, Ja.Ia.rpet, Gooty, 
Pakala. 

Total 

EaBt.ern Bengal Railway. 

and 

Saidpur, Katihar. Chitpur and Kanchrapara .. 

Total .. 

Bengal alld NunA Wulerll Railway. 

Oor akhpur ..  .. .. .. 
Oon da, Gorakhpur, Benaree, Sooopore 
Samaatipur. 

and 

Total ... 

Ll71LAD 

Number of school. 

Anglo-
Indian 

Indian. and 

2 

2 

2 

14 

5 

5 

., 

1 

1 

European •. 

12 

12 

15 

15 

4· 

" 

st 

5 

Remark8. 

• Children of Indian 
employees are 
admitted to thcae 
8choola up to the 
percentage permit-
ted by the Eduoa-
tional Department 
rub for IIuch 
schools. 

t In tbesc 8obools 
childron of Indian 
employees are 
admitted to the 
erlent of 2.;% on 
total enrolment. 

• 
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InJormationpromiBed in reply to parta (a) to (0) of seaned q'Ue8tion No. 1152 aslred 
by Seth Gotiind Das on the 12th March, 1936. 

PUBLICATION OF THE "SEA-BoRNE TRADE AND NAVIGATION ACCOUNTS". 

'l"he total expenditure incurred on both the monthly and unual tiea-borne Trade 
and .Navigation Account. is about Be. 21 lakha and the revenue derived from I&leI ia 
about H.tI. 7,500. 

Information ~  in reply to ~ Nos. 321. 323, 326 and J33 
a.r;ked fJ!J Dr. N. B:Khare on the 13th March, 1936. 

PROCJWURE FOR INQUIRY INTO 'rRE CoNDUCT OF NON-GAzE'rTED RAILWAY 

STAF1''. 

:s:n. The provisions of the Public Hervanta (Enquiries) Act, 1850, are applicable 
to employees ou ~  .H.ailwa18 who are not removable from their appoint-
ments without the sanction of Government. As regard. other non-gazetted atalr, I 
would refer the Honourable Member to the • Rules reiruJating discipline and rights of 
appeal of non-gazetted Railway S ~  a c9PY of which will be found in the 
Llbrary of the Houae. 

POWF.RS ~ DIVISIONAL SUPERINTENDENTS ON ~ ~ S  INlJIAN RAILWAY. 

~  Tho reply to the ~  pllrt of the question is in the a.ffirmative. 

As regards (a), Government are informed that when powers have not been 
speCIfically (lelegated to officers under Divisional Superintendents theRe officers exerciae 
powers within the delegation of powers made to a Divisional Superintendent to the 
extent that may be ~  .. d necessary for day to day administration and 'are 
]'esponsible to the Division.1.l ~  for proper conduct of busin_ aecording 
to the internal official arrangements. 

( b) 1 would refer the Honourable Member to the eehedule referred. to ill para· 
graph 1 of the (,drcular quoted by him. 

(c) Prllllumably the Honourable Member wishes to know the authority' under 
which the Divisional Superintendents are empowered to execute service agreement! 
with non-pensionahle railway servants. If 80, I would refer him to paragraph 13 of 
the Uovernment of Indin" Home Department, Notification No. F. 1084-31-Judicial, 
dated the 14th July, 1932, n copy of which i8 in the Library of the lIouse. 

POSTS OF TRANSPORTATION INSPECTORS SAN('TIONED BY THE EAST INDIAN 

RAILWAY. 

:126. Uovernment are informed as follows : 

(a) and (b). As both the officers who formed the Selection Committee in qu_t!on 
have retired, it is not possible to get any further information on the subject. It ma.y, 
however, be stated that two lists, one containing the names of all 8uitable candidate. 
~  the posts of Tranaportation Inapectora and the other of all officiating Inspector. 
With a summary of the recommendations from the Divisional Superintendents and 
others were prepared and received the consideration of the Selection Committee. The 
persons selellted for the appointments were from theee lists. 

(0) Uovernment do not consider any action was necelaary. 

(a) 'l'here wal no necllllity for a fresJl tJeleetion Board. 

(It) The repl;r is in the negative. 
LI71LAD 
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AI'l'EAVI AG4INST ~ l{F.MOVAL OF A COOLY JAlIIADAR OR A COOLY ON H'rAn. 
" RAILWAYS. 

333. OIl the Hurma, .i!:aatern Bengul, }<;ast Indian and Great Indian Peninaula 
.Kallwa,.., Jiceaaed coolie. "'4 Jem"dll,ra aro not appointed by the Railway Administra-
tions but by contractors; no appeal, therefore, lies to any ofticer of the Bailway 
.A.dtIl1niUca'ioa ~  I",eh eooJ18I and Jenl&d&ra. 

Un tile lIoIonil Western .Kailwa.y, Oooly Jemadare are Jie8lll8d by Divisional 
~  who are entitled, in aeel)rdanee with the terms of the license, to with· 
draw it at any time. They have no right of appeal. Coolies, whether a.ppointed by 
J emadar. or by MtatiOD Masters, are not ra.i1way ICnant. and have, therefore, no 
Jilht of appeal above the authority recruiting them. 

InfOf'mation promisrd in reply to part (b) of stamd ~  No. 1292 ~  by 
Kh4n Stfhw Nawab Siddique Ali Khan on tM 17th March, }9·16. 

DEJ'A.,RTMEN1'AL PUBUCATIONS TO THY. CREDIT OF THE DEPUTY DIR1£C1'OR 

G..URAL OF ABoILBOLOGY. 

BflJtetnetJt .1I0Uling tile ~  wBUeci b1l tile .A.roAoeologicaZ Office,., other thq.n 
tAe Deputr 1Xrector G.,tUNl of 4rcl6oeology '-Inclicl lZIMcl ott. tM tllbl., of tM 
ug\llGt,w .A."embl, ~  r.,fereflC., to port (b) of fillft. BAMb NG1IJtMJ ~ 

.A.U EPwJ,,'. ItGrred qtUlttion No. 1t9!! in. the LegiBlGfi1J/t 481embl, 0" the 17th 
IiGroh, 1986J. 

1. Mr. J. F. BlakUton .• l. Edited Memoir on the drawings of Geometril' Pattefll 
in Baraeenic Art. 

2. Memoir 011 ~ Jami Maajid at Badaun. 

3. Edited Annual Report for 1924-25. 

.. Ditto 1926·26. 
DRto ItlU-3D (in hand). 

So ~  NiL 

.. K:lIaD Bahadur M. Sana UHah . • Contributed Chapter XXV and AppeudU; I in 
Mohenjodaro Volume. 

'" KUn BaWur lIautri Zafar 1. Lilt of Mohammadan and Hindu Monument. in the 
Huan. Delhi Province: Volume I-IV ~  

~  Dr • .Anuri •• 

e. Mr. H. L. Srivaatav& 
'I. Ik. JL H. .Kuraiahi •• 

2. Memwr No.9. Moaqa. of Sheikh Abdu Nabi. 

3_ Memoir No. 10. A. Guide to Nizam-ud-Din . 

•• Memoir No. 29. SpedmeDI of Calligraphy in the 
J;>ellli lIU11eUUl of Arcbology. 

II. Memoir No. 411. Bibliography ofIndo-MoaIcm History 
exeluding Provincial monarehilll>. 

6. Contributed articler in Epigraphia Indo.MOIlemioa 
for 1909-10, 1913-14. 1919-20, 1933-34. 

Nil. 

Nil. 

l. Urdu Translation of Sir John :Ma.rh88l1's Guide to 
TuDa. 

2. Urdu Tr&Dllation of Sir Job 1IIarsball'. Guide to 
Banelli. 

8. CaiaJo8ue of the Banchi MUleum of ArchlllOlogy. 
4. Guide to Nalanda. 

II. DoInriptiYe Liet of thf' Prou.cted Monuments in 
Bih,ar and Oril!ll& (New Imperial Sefiea Rl'port 
Volume). 

6. Persian ~ ia M810ir on Kotla Film Shah. 
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8. Mr. M. S. Vatl 

9. Mr. Q. M. Moneer 

10. Dr. M. Nazitn 

11. Mr. G. C. OhaDdra 

12. Mr. N. G. Majumdar .. 

13. Mr. C. R. Kri8hnamacharlu 

1 •. Mr. H. H. Khan 

15. Dr. N. I'. Chakravarti 

16. Mr. '1'. N. Ramchandran 

17. Dr. Chabra 

Monograph on Harappa (not yot. publi.th.ed). 

Nil. 

1. Memoir No. 49. Bij ... pur InBcriptiQnB. 

2. Contributed articlllll in J<:pigraphia Indo-Moalemica for 
19l!9. 11134 and 1936. 

Nil. 

t. Memoir Xo. 4'1. Exploration. in Sind. 

2. {",ontributed articw.. in Epigraphia Indica for Volume 
XIX. 1'927·28, Volume XXI, 1931, VolunHl XXII, 
Part oJ. 1934. 

1. Edited Annual Report on South IndM Epip'apby 
for 1931·32 and for 11132-33-M in Preu. 

2. C',ontrillllted articles in Epigraphia Indica Volume 
XV, No. 26. Volume XVI, No. 18, Volume xvm, 
No. 41, Volume W. No. 24. 

Nil. 

1. EditAld Epigraphla Indica Volume XXI. Part VII. 
Edited Epigraphia Indica Volume XXII, Part I-IV, 

2. Contributed articlee ill Epip'aphia Indica Volumli 
XXI. Part I, XXI, P&rt8 IV and V. Vo11UDi1 
XXII. Part I. 

Nil. (Has joined tbe Hepartment only recently). 

Nil. (Has joinod the Department only recently). 

/".jormat-infl pt'01'MBed i" nply to Buwnd q11(8tWns Nos. 1303 and 1308 asked btl 
Dr. P. N. Bane.'1',16a on the 17th ~  

PAYMI,NT FOR HOLInAYS TO THE EMPLOYEES OF THE EAST INDIAN RAILWAY 

PRESS. 

1303. (Jovernment are informed as follow. : 

(a) All enlpl01eea of the J<.lut Indian Ba.ilwlIY Preu irrelpectiVe of the eom-

nlUnity to which they belong have in tile past enjoyed and are now enjoying the paid 
holidays IJrescribed for the PreiS eltablishment, unless a holiday falls withiD. the 
period of an employee's !eave in which case it is treated &8 leave. 

(b) This is a matter of opinion. 

(c) No. 'l'he 28th Deppmber was not a paid 1:lhop holiday. 

(d) The Workshop stalf granted leave on the 211tll December, 1935, were granted 
leaye with plly it due or leave without pay it no leave WDI due. 

(e) InformatIon i8 not readily available and Government do not consider the 
lIUlount of time and labour inVOlved in collecting it will be juetitied by the l'8IU1ta 
liKely to be obtained. 

(f) Does not ariae. 

WORKS COMMtT'l'EE OF THE EAST INDIAN HAlLWAY PRESS. 

-18(/11. Yovernll14mt are Informed at foUcnn : 

(/%) Yea. 

(b) C'> ud (U). The Works (Welfare) Committee has never functioned om, 
te the staff failing to Dominate reprelentative. to le"8 on the Oommittee. 
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IAJcwmaewn promise" ,n reply to starretl ~  No,. 1362ar&d136JQ.Slusflbg 
Ptmdit Sri Kri"hna iJulla Paliu'cU IJn the 20th March,19.16. 

REORUITMENT TO THE ~  OF DIVlSIONAL AOCOUNTANTS. 

18611. It is a fact that the appointmenta to the Subordinate Aeeounta Servie. 
Ua41'e are conlidered aB departmental promotion, and to the Divisional AccountanY' 
Uadre aB direct recruitmcnt, for the purpole of the communal reeruitment :rulea; 
but the 80urces of recruitmeJlt to thele Uadrel il not •• almoat the IUle ". Divi· 
lionaJ Accountants who serve both in the omees of Accountanta·Gener&l and in the 
omeea of the Public Works DepartmeI!t in the various Proviacel or areal are 
recruited from three different sourcea, w.: 

(1) from Audit Uffice clerkB, 

(ll) from derks in Divisional or l::Jub·Divillion&l umces in Public Workl 
Department, and 

(8) from Graduatel and others of l::Juperior or special qualificationl not in 
Government lernee. 

'l'he Departmental derks have no morl' vellted right in prometion .. Divilional 
Accountants than hayo the others. Appointment. to a Divisional Aeeountant Cadre 
are. therofore not cODllidered a8 C&BOI of departmental promotions. ~ the other 
hand, vromotions to the ~  Accounts !:)ef\'ice are made mainly and almost 
eatire1y from source (1) mentloned above, except that a very amall number of 
appointment8 is also made from source (3). The considerations which apply in the 
CaBe of Divisional A.'c.ountants do 1I0t therefore apply to the Subordinate Account. 
Hervice. ' 

RECRITfMI::-"T TO THE ('AJlRX OF DIVlSIONAL A<TOl}l'\TAN'I'8. 

1363. Although the Divi8ional ACC!.ountailta under the Accountant General, Central 
.Kevenues, are Jia.lJle to be posted to Public Works Diviaion! ill different. partR of 
India, re('.ruitment for the ('adre is not IlIlU:\1' on an all-India basis. The Divisional 
AeooUDtant eadre  is 28. '1'here are 14 posta in Delhi and 14 outside. Of the outside 
posta one eaeh is in Port HIair, Kangoon and the Penian Gulf-not suitable ~  

areu. Mix posts are located near or fairly near Delhi--8imla, Dehra Dun, Ambala, 
etc. Hen('e the number of post" that m.illht ue held to juitify all-India recruitment 
1_ comparatively small As a matter of fact recruitment is mainly in Delhi, and it ia 
not unreasonable that the Delhi I'ommunal proportions should apply. 

InJcwmation p[)mi.'lPd in ""pltl fn 'PMts (d) and (e) of t.tarml Q1I('1It101I Nu. 136.5, 
pa"t,s (a) to (f) '!l ~  ~  No. 1.166 and ~ (a) to (c) rd' [o;tfITred 

~  No. 1367 ~  'IY Mr. D. K. Lah1:"i Cooudhtlr'l on, tl", 20th Mn'rcl., 
1936. 

ARRANGEMENTS FOR WORK ON SUNDAYS AND POSTAL HOUPAYS IN 'IRE 

HOWRAH RAILWAY MAIL RERVJC1';' 

.1365. (d) '1'he _taft' employed in the Ba.ilway M&il Service sorting OftlCOB iI 
reqUIred to perform work on holidays in(',luding SundaYII, and this is the eaae with the 
.Howrah Hallway MaiJ Mervice Morting Oftice aillo. 

(e) (i) Hueh relaxation as ill practicable ill given on holidaY8 to the staff employed 
ill the Howrah ~  Mail Merrice. Of the 38 1I0rten employed in the office, U 
BOrten employed 1n aet .No.1 have only 7 hours duty per day as against the Btandard 
of 1:1 hours duty per day. Orden have been i8sued to give all the sorters a chance 
of worlring in ~ ."10. 1 by rotation. The lltaff of the Howrah Bailway .Mail Service 
Horting Uftlee Will a!"o be periodieaJly tranllferred to lIections working in railway 
trainll where thE' maximum hours of work per weelt are only 36. I may add for the 
~ ~  M.ember:1I ~~  that the performanee ol lIome work on l::Jundaya and 
holiday. IS a rooogDlBed condition of service in .the Postal Department. 
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(e) (u) .No reply was received from the head of the eirele .. IlODfI W8I eaDed for. 
A copy of the· .liouourable Member'l queation wu BeDt to the head of the circle eoa-
ceru6d tor luch action aa he considered auitable and practieable. 

(e) (iii) This docs not ariae. .' 

GRANf OJ<' R.r;r,AXA'l'lONI> 0:': Su NDA YI> ANlI HUJ-lDA ~ '10 'aU" CU,RKS IN THE 

SUB-HIWORJJ OJ,"}o'IGE OF' nu: HOWRAH HAlLWAY MAIL SERVICE. 

1366. (a) aud (e). The Borters attached to the Sub·Record Oftiee, Howra.h, u. 
elerks have been ordered to work at the I10wrab Railway Hta.tion POlt Offiee aa sorters 
fOI a portion of their daily hOUri of duty. .No breach of rules is involved in this 
fwd they are perlllitted to enjoy the conce88ion of 20 days maximum CBSUal leave per 
IIlIlIUlll 111 view of the filet that they do not enjoy relaxation on Sundays and 
hOlidays. 

(b), (c) and (d). Yfq 

(f) Ooes not arisc. 

FIXATION m' WORKING ~ 0)0' INF'!·R1OR ~  IN THE HAlLWAY MAIL 
SERVICE. 

1a67. (a) Ordinllrily, the working houra of interior ltaff in the Railway Mail 
I:!ervwe conform to those of the set to which they are attached, but this is not the 
case where the inferior staft· is attached for duty partly to one Bet 'and part.ly to 
IInother. In sueh r.ascs eare is taken to ilee that the daily or weekly hour. of dut7 
of "ueh inferior statf do not exceed the standards fixed. 

(b) Yes, if thcy arc wholly attllched to the set in whieh they are working. 

(0) Yea. "' 
(d) 'i'he fads arc not as stated by the Honourable Member. Certain members 

of the inferior staff of the Howrah Railway Mail Service are attached partly to lIet 
~  1 and partly to set No.2, and certain other members of the inferior staff are 
attaehed to the Howrah Ha.ilway .M:{l.il BervieePost Oftlee. Their hours of duty do 
not, therefore, conform to those of the Barters either of Bet No. 1 or of Bet No.2; 
but in no ease do the hours of duty of the inferior staff exeecd 8 hours per day. 

(c) Docs not arile. 

Inform.ation promiRfd in r,·ply to parts (b) and (c) vI 'Unsi.amd que6tion No. 369 
~  by IA:cnf..-(!olnn,1 8'iT Hrnry Oidrl·'Y Ml, tIM' 2011, Marck, 1936. 

PROMOTIONS ANn DF.JlfOTtoNS 01<' HUCTR)CIAKS ANY> CHARGE MEN, BTO., Oil 

rUE GREAT TN).)A}'; ~  HAII.WAY. 

l;ov(,l"nment II]"!' informed as follows: 

(b) No. ~  c\(,Jhotion and promotion IIr(' made on the 8B1lle basiB, but in 
tile CIISt' of ele('trienl 1'lIsrgt!JDen promotion in t.hc paet W8S made on a divisional 
basis but Itt II ~  rl'('('nt date ,lr-motion had bet'n ordered on a depurt-
mental basis, in view of thp fliC·t thnt tIll' (rulre was a small one. 

(c) Generally where promotion is mud!> on a divisional bRllis demotion will be on 
th(' sallll' hasis and wlwrl' promotion is mac\" on It departmental basis demotion will 
IHI marie on thl' same basis. 

~  ~  itl. rr /lll1 to HIRfmrrrd ~  N ,.," .. 18.1 (nd ;flU lUkrd by 
Mr .• t;;;ham Ln' ()n th(' 20th ~  19.36. 

SUPERNUMERARY ~  OF ~ OlD OUTm AND ROH1l,Kl1ND RAIJ,WAY. 

aH3. (a) to (f), (h) and (i). UOTernment are informed that the polts of 
brake!lllll'n on the Lucknow Division were n,bolished ill 1931. Out of 11 brakeamen 
~  were retrcnrh"d 7 have bet'n ~  one dierl and the remaining 3 did not 
turn np when ealled by the DiviRionnJ Rllperintt'ndent, ~  in ('onnedion with 
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~  a,nd their names were struck ~~ ~  waitiag liatl; 9 POltl of brakel· 
men were abOlished. on the Morauabad DlVIllon In 11135 and the holders of those 
polita were treated as Bupernunlerary pending a.bsorption in other vae,a,ncies. The 
llUUlbcr of supernumerary brat6llmen to be absorbed al a result of the orderl wued 
in 11135 was four. Two of them were absorbed as lorters on Be. 27 per mensem in 
the !!Cllle UI-1-:!7 with effect from lat 8eptember, 11135, and lat November, 1935, 
relpectively. Une was abeorbed as A88istant Traina Clerk on RI. 28 in the Beale 
HII. ~  on the 27th November, 1935, and the 4th reaigued service from 2lat 
lJeeember, 1935. 

(g) Uevcrnment are informed that there is no material difl'crenec between the 
duties of letter deJivery clerks and lIorten. The ('.ategory of train dellpatch clerke 
is extinct. 'l'hey used to be employed on the old Oudh and HohilkhandRailway on 
duties IIlmilar to tbOE of letter delivery clerks. 

(j) anrt ('/II). I would refer the Honourable Member to my reply to Qazi 
Mohammad Ahmad Kazmi'a queation No. 832 asked in thil House on the 26th February, 
l.,a6. 

(k) and (11). 1 would refl'r thl' Honourable Mcmbl.'r to the reply given to question 
1\0. !i73 uted by Mr. Muhammad Azhar Ali on 26th February, 1935, in which it wall 
stated that the Uovl.'mment consider that continuance of mileage allowaacea to ataff 
working al letter delivery clerke is not according to their present polides and that the 
Agent, t;ast lndian Kailway, had been instructed to dillcontinue the practice and to 
abIIorb the staW concerned in e.ategoriea the duties of which they are aetuaDy perform. 
ing. 

(t) The present polle,· of the (}overnment is to abolish posts which are considered 
lIuplua alld to absorb holden of sueh poate into oth!!r V&caaciee &8 far as pouihlt' 
:IS an alternative to diaeharge. 

(r) If aud wIle1l llta'ft' other than supernumerary brakeRmen were ordered to 
relie\'1! brail:esml'n they werl.' paid daily allowanee if permJallible and not mneago 
allowance. 

SlTPEBNUMEBARY BBAKE8DN 011' THI: OLD OUDH AND ROHILKCND RAILWAY. 
3114. (II) ana (b). Haply to tbe firet part of (0) iB ill the atllrmatin. A. 

regard. the latter part of (0) Imd (b) I would refer the Honourable Member to the 
information laid on the tRble of the Boulle in reply to parts (0) to <f), (1) and 
(i) 01' question No. 11811 "liked by Mr. HItem Lal on 20th March, 1936, in the 
LegilJativl' A_mb!y. 

(c) tel. 

(d) !:Ital]" ol'pointl'd as sorters have been given the new seales of pay of the pOlta 
M there "'t'rt' no «.'111 aralea of pay for thelle POstll. 

In,f'lrmatl(ii 1.romi.vcd in rrpl]/ to unslurred question No. 402 as/rtd b'l Sardar 
Ma""!1al Sinflh nn tllP. 2Otl1 Matrr.h, 19/16. 

NEW SC'ALF.:; OF PAY FOR .TOlTRNEYMJo:N ON THE NORTJI WF.f:lTFPN RAI1W-\Y. 

(;iOvcrnmeut are informed al tollowl : 

(0) ~  order that the revised scales of llay would be introduced with effect 
from the ]pt August., 1934, wnll first notified through tilt' Agent, North Western 
Hailway'H I('tt('\" ~  561-K167, dated the 31st July, 1934, addrellied to the aubordinate 
Otlit"C8, nnd W88 publiBhed in the North Western Railway Gazette Extraordinary, dated 
til(' lith ~ ~  l!I34. A letter of the llUlle number, dated the 11th Beoptember, 1934, 
giVing detlliled inlt.ructions in rt'gard to the applit'otion of the reviled Ilea lea wa_ 
publi8hed ill the North Weatern Railwlly Uazette Extraordinary, da.ted the 24th 
Mcptemher. lIla4. 

(b) aud (n). '1'110 pay of staff newly appointed after 15th July, 1931, and before 
lilt August, 1\:134, to whom revised Icales were applicable was re1b.:ed in the 1'e.'fi8ed 
1It'!11e1l with t'ffect from 1st Augult, 1934, but no recovery waR made Oil aoeount of 
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JII'Yfllelltl ~  before 1st Oetober, 1934, from IUch employeee a8 had been paid. 
at a higher rate thM that admillllible under the rev.i8ed scalee. 

(d), (c) and (j). 1 would refer the Honourable Member to my reply to un· 
atarred question No. 169 asked by Mr. Nllbi Bauh IIlahi Bllksh Bhutto on the 18th 
j<'ebrluITY, l!136. As regard8 the latter part of (j) the reply i8 in the negative, 

(f) ~  

(g) Y1'8. 

(II) As regllrd8 the first part of the question the new scales of pay for the junior 
and senior l ~  are R8 fol1ow8 : 

Junior Ohargemen-l0o--10I2-120. 

Menior Chargemen-HlO-1012-120-140 (fixed)-160 (fixod)-lSO (bed). 

All regards the llecond part, I would refer the HonourlLble Member to my repIr 
to un8tarred question No. 169 asked by Mr. Nabi Hokah lIlahi Bauh Bhutto on the 
lSth l"ebrul1ry, 11136. 

(i) No. 

lnjorllwlion prombrfd in reply to unstarred ~  K(l. 404 a.,l.ecl by Boou 
Kailask BehaTi La[ "I.· ~ :tOt/" Mf:n/l, l!i.1tj. 

PROVISION OF A WAITING ROOM AT NATHN'AGAR STA7·ION. 

(b) '1'11(' Agent, J.<.:ast Indian .Ra.il,,·ay, reports that the question was gone into and 
it WllS found that the l1umber of passengers dealt with at Nathnagar did not warrant 
the provision of a waiting room at that station, nor has a recent re·euminatioll oJ: 
tht' (jll('StiOJl altered the Administration's vieW\! in this matter. 

information promi,('ed in reply to unstatTed question No. 426 aJlkid b?1 Mr. Sham 
Lal on ~ 20('" M(lT"", If/,16. 

DISCHARUI!: OF CO.&IMERCIAL STAFF ON THE NORTH WI-f''rFRl'O RAILWAY. 

Uovemlllent are informed as follows: 

(a) (i), (ii) ud (i4i). Yel. In this connection the Honourable Member i8 
referrE'd to !'Iaule 5 of the agreement (reproduced below) exet'uted by thele men: 

•• thut after 0111" month'M h,mporllry employnlcnt I must be prepared to put 
any examination ('onsidered neceslllry for holding charge I am appointecl 
to, failing whie.h my services are liable ~ be terminated immediately ". 

(tJ) Hoes not arist'. 

In:formation ~  in T("}Jly to 1Jarts (a) to (f') of stama '1I1Clltiof/, No. 1388 
~  by Panch:t IAtklll:mi l(allUr. Maitm m., th,. 23rd Marrll, 19.16. 

GRAST OF HOLIDAYS .TO THE ~ WORKINn IN TilE RAn.WAY MAIL 

SERVICJo: SORTINn OFFTCI':R. 

(II) '1'he numb"r of notifit'd holidays including Sundays for Circle 01ll('.el, for 
~ of the tiupcrintendcnts of post offices and of Railway Mail Servit".e, and for 

post offict's vaTies ill different eireles. But even on notified holidays the staff may be 
r"IllIired to perform Rome work if the elligellp.ies of the scrvie(' require it. Further the 
perfornlRIl('C of !lOme work on HUll days and holidays ~ a. rel'ognised t".ondition of 
8E'r\'iCt, In th" postal department. The staft' employed in the Railway Mail Service 
BOlting oftil'l' is required to perform work on holidays ineluding ~  

(b) /Sucb relasatioJl 8S may be pra.eti('able ill given on holidays to the staff 
emploYl'd ill .Ka.ilway Mail Service BOrting ofti(\ea. Moreover the staff employed in 
Hal1way MAil Marvice lotting oftices are periodically transferred to work in travellin, 
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HeltionB wbere the maximum houri of work are fixed at 86 per week od 11 thu 110' 
requlJ'ed to work on all holidaYB throughout the yeez. 
(!) Doe. not arise in view of replies to parta (G) od (b). 

InJon,.atiAm ~  i" ~  to ~  quc8tl!m N(;. 1424 ruJ.aJ. iJy Dr. P. N. 
Banl'TJea Ult IIw ~  Metre/I, 19J{j. 

FAOILITIES TO THE EMI'J.OYEES U}<" THE .l{AlLWA Y S ~S IN l'h.lt'1'AIN 

MAl"l'ERS Ui\ STATE ItAILWAYI". 

I::!tllft' employed in railway institutes are not railway IBrvanta. They are ~~  
of tile managing committeee, who appoint them on IUch terms and ~ ~  
IlerVlce as tllpy may consider noeessary. .Hailway Adminiltrations do not Dl&IDtaiD 
Inf(lrmatiOIl rega.rding their termB od conditions of Berviell. Government regret that 
they are not prepared to ~  information in reapect of employee. who are not 
rallway servants. 

In/orm'Jlio71 promised iii reply to Imslumd '/HI'si'um No. 431 asked by 
Mr. a/u,n,1t14m Singh (htpta on tlte 23rd Maroh.19.36. 

DISTINCTION ~ INillANI:i ANII EllItol'RANM IN ~ :FAt"rOBlEi-l. 

(a) There is no distinction bctwren Indiuns and Asiatic domiciled Europeau 
doing the lIame ciaSA of work ill Ordnllnce Factories &8 regards any cODditions of 
Belville. 

(b) 'rhe allowances reft'rred to are in the nature of ~  pay " and are 
admilBlble only to those of non-Asiatit' domicile. 

(c) and (e). At present overseaA pay iM gellerally IIdmisRible to superior officen 
of non-Asiatic domicile in civil departments of thc Central Government. In no depart-
Dlent is any distint'tion marl!' between Indians, and Europeans, irrelpectivl' of domicile. 

(d) No. A revised _Ie of pay was introduced for those of Asiatic domicUe 
recruited for Ordnan('.e ~  aftl'r the 27th September, 1931. 

(1) IJ ~  have been' recruited locally for Ordnance Fartoriea durin&, the 
1aat 5 years. In three t'Mes the posts were advertised and the beat men available were 
selected. In the remaining six caseR men were specially selected either by tra.ufer 
trom other establilhments or on account of special qualiflcationa for the pOlts. 

In/ormation promised in reply to u7Istarrea qUe8t'i,ons Nos. 434 and 435 asked 
by Mr. A_marendra Nath ChlwJJ.opadhyuyu on the 23rd Ma¥ck, 1936. 

SUCCESSFUL PoX-ApPRENTICE MECHANICS OF THE EAST INDIAN RAILWAY 

TECHNICAL SCHOUL. 

ta4. Government are informed 111 followl: 

(a) 'rhe uppointment of apprentices as (,hargemen in the technically 
truinl'd grade is subject to their being vacancies in that grade; 
when vaeanciea do Ilot exiat, but are available ill a lower grade, 
apprentices are given the option of appointment in lueh lower grade 
vacancies on the understllnding that their future promotion will be 
subject to thc rulc!! and prindples applicable to employec. Berviag 
in these lower grades. 

(b) The position aa stated by the Honourable Member il not correct. The 
procedure mentioned in reply to part (0) above ia followed in all the 
Mechanical Worklhops of the East Indian Railway. 

(Il) No. 

(a) Iu view of the reply to part (b) above this doeB not ayiM. 

(,,) nnd (I). In view of the reply to part (a) above, Governp1ent do not 
t'flnlidor any further action ia neceHary. 
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SUCCE88FUL ez-APPRENTICE8 OF THE LIu.oOAH WORKSHOP8. 

435. Government lU'e intormed &8 tollow.: 

The procedure is that when apprentices who have completed their period ot 
training are appointed to fill temporlU'y vacancies occurring due to 
stalf aeting ill higher gracies, they are appointed in an otAciatins 
capacity. When stalf officiating in higher grades are confirmed, thull 
('auKing a permanent vacancy in the chargeman (technically trained) 
gracie, an omciating ehargenlan (technically trained) may be 
confirmed as a permanent measure. 

Information promis('.d ,in reply to unstarred ~  No. 445 asl."R.d by Mr. 
Muham'tMld Azk(J,r Ali on tke 23m Marek, 1936. 

SANITATION OJ<' SUAHDARA, DELHI. 

(a) 'rhe .Public Health Uommissioner with the Government of India, who il 
also Diret·tor of Public Health, Delhi Province, did not visit the area in 19815·38. 
The Assi8tant Director of Public Health, Delhi Province, however, visited it on 
more than onc occasion. ' 

(b) No. '1'hl' area is looked lifter by the N otifieel Area Committee, Shnhdara. 
The Rub·ARsiltant Surgeon in ('harge of the Shahdara dispensary is Health OtAcer 
otthe Committee anel ill responsible for looking ufter the Health of the population. 

(c) The HI'nUh OffiCl'r insists that vendors' ot vegetables, fruits and other 
eatahles should provielewire gmlZ!) and covers to protect them from insects and 
111811. Rotten' vegetables, fruits, ete., are seized and destroyed, it necessary. 

(d) A scheme tor the improvement of the drainage system i. being considered 
by loeal authorities. 

(e) The Not.ified Area Committee with its limited means keeps the ponds u 
dean as p(lssible hy the lise of ~  ~  as diesel oil and phenyle. 

(I) This is n loral matter under the administration of the Notified Area 
Committee. 

Information promised in reply to parts (a), (b) €tnd (d) of starred question No. 1429 
. aslr.ed by Sir Muhammad Yakub on the 24th Marek, 1936. 

STENOGRAPHERS IN THE GOVERNMENT OF INDIA DEPARTMENTS. 

(a) ]43, buth permanent lind tempornry. 

(iJ) (i). 2.;. 

(ii) !14. 

. (d) Five, viz., LegiAlativ!l, Ll'gislativc Assemhly, Commeree, Military Finance, and 
FInance Deplutments. 

H.B.-The foregoing stntes the position on 1st March, 1936. 

Information promised in reply to starred question No. 1433 asked by Prof. N. a. 
,Bango, on the 24th MarrA, 1936. 

UNSYMPATHETIC AND ANTI-INDIAN ATTITUDE OF THE Ern1(·AT10NAJ. 

(a) Yes. 

(b) No. 

ADVISER FOR INDIAN STUDENTS AT OXFORD. 

( c ) Doe. not &rill'. 
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(a) The High OommileiOAer for India., LOildoa, who "u coDlUlted in the matter, 
bae st&ted that he has no evidence to the e1fect that the general body of Indian 
IItudeuts at Oxford University ure discontented with Mr. Williamlon'l &llered 

~  and anti· Indian attitude '. 

IttJurmation pr&mi&ed in reply to starred question No. 1453 asked by Khan Baluuiur 
Shaikh Fazl-i-Jlaq Piracha on the ith April, 1936. 

CANCELLATION OF THE APl'OINTMENT8 OF MUSLIM: INSPECTORS IN THE CREW 

Dl!:PARTMENT, EASTERN BENGAL RAILWAY. 

Government IIrc informed as follows: 
(u) and (e). Yes. 

(b) Th(. Ageut favoured the appointments, but &8 they were somewhat exceptional 
invit.ed iustrlu·tiou8 from the BOllrd before making them. 

(tI) lIud (e). Thl' Agent did not make the a.ppointments because the Railway 
Board informed him they were not in favour of the propOial. 

(f) Information is not available. 

(fI) In vit'w of my reply to part (f), this does not &rile. 

Jftftmnation prmni3ed in reply to starred qtlution No. 1460 asked by Mr. 8ri 
Praka.sa on tile 7th April, 1938. 

RAILWAY ADVERTISEMENTS IN THE INDIAN NEWSPAPJCB. 

(d) nnd (e). Government. are informed that it ill at the insta.nee of the Govern-
uutllt of tile United Prorincell that the Eaet Indian RaUway refrain from advertll-
ing in the Aj (Henarl's) and the Pratap (Oawnporl'). 

Information pro'mised in ~  to unstarred question No. 453 asked by Dr. P. N. 
Banerjea on tke 7th April, 1936. 

LIBRARIES ANI> INSTITUTES SUBSIDl8ED BY STATE RAILWAYS. 

GovernmeRt are informed that the information wed by the HODoura"le 
Jlember is not maint.ailled by Railway Adminiltrationl. Libraries are generally 
littar.hed to railway inlltituteR, maintained out Of' inititute fund. and controlled 
by t.hl' managing committee of the in8titute, who employ 8udb Itaff u they 
conllider nece88ary. No grant8 lue given to libraries but institutes receive gruts-
ill·aid from t.he" Sta1l' Benefit Fund and occasion&! contributioll8 from the same 
"'und for tht' purchase of books, etl'. 

Injormatioo promised in reply to unstarred queatioos Nos. 4B7 and 4B8 asketl 
by Mr. Amarendra Nath Chattopadhyaya on the. 7th April, 1936. 

CABINETS OF Ross PATENT TICKET CASES PURCHASED FOR Do AT THE HOWRAH 
BOOKING OFFICES. 

467. (0) (0. Jo:ight"clI ROlli! Patent Ticket CaseI! hnvt' been ordered; 16 han been. 
lupplied. 

(a) (ii). Thrt'e ('SeeR COIIt RI. 150 each and the otbe1'll Ra.. 175 c&!lh. Each 
magazine coatll Re. 5. 

( a )  ( iii). 'l'hroe I'MeII are in uae at Howralt-two in the Intermediate chua ancl 
one in the Third Cl&118 Booking Oftices. 

(h) (i). 1,600. 

(b) (ii). Hs. 13,511'i. 

(b) (iii). A propo8al to combine nil the Third Olalll Booking Ofllcell at Howrah 
b1to one oftlce to provide efficient supervision, economy in ltd &lui 1pM41 for 
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iutallin, the 18 ti\\ket CIUICI i8 Wlder IlOnaicieration. An eltimato of the coet ot 
the Icheme is being prepared. 

(b) (iv). The risk of frauds is diminished by the use of thelle ticket cal81 &I 
til.'kets ~  he extracted out of ('ourlle from the magazines which i8 possible with 
tiM! Ol'di.na.Ty ticket tubetl. 

(b) (v). The eXpeilditure wa. considered jllBtifiable with a view to preventin, the 
.trawiulent removal of tieket •• 

(b) (vi). The question will be decided on results of the trial at Howrab. 

INTRO.uUCTION OF Ross PATENT TICKET CABINETS ON THE EASTERN BENGA.L 
RAILWAY. 

468. (a) R088 Patent Ti('kct Cabinets bave been introduced in the North aDd 
South Stations at Sealdah. 

(i) .Nine cabinetl with 980 tubes have been purchased at a cost of Be. 6,475. 

(ri) ~  cabinets are in use on the North ~  and four on the South Station 
at ~  

(iii) .No. 

(iv) The Don-introduction of these cabinets, so tar, at the main station at 
ISealdah is due to the fact that it wal decided to telt the existing Cabinetl 
orbaultively before extending their ule to other stations. 

(b) .No. 

(0) Yell; but tlu!se defects were rectified by the lupplier. 

Information promi8ed in reply wunstarred queBtWns N08. 479, parts (c) and (d), 
491, 492,  493, 494,  497, 498, 499, part (d), 510, 518,  519,  541,  547, 
548, 661 and 662 asked by Dr. N. B. Khare on the 7th April, 1936. 

RENT CHARGED BY THE EAST INDIAN RAILWAY FOR REFRESHMENT ROOMS. 

"79. (to) and (d). Yea. The rates are generally Il.II shown below: 

Messrs. G. F. Kellnel' &, 00., pay a lump SUID rent of Ra. 1,087-10·0 per 
mensem for all the refrelbment rooms on the whole of the line which il made up 
of RI. 1,000 per mealem for the old East Indian Railway Betnion and RI. 87·10·0 
per mensem for the old Oudlll. and Rohil1thand Railway lection. ' 

Howrah Division-Hindu and Mohammedan refreBhmeu.t room contractorl at 
Howrah pay Rs. 90 pel' menscm each. 

Asansol DiviBion-The basis of charge is Ra. 5 per mensem for each room. 

Dinapore Division-The basis of charge il 6 per cent. on the capital coat 
exclulive of the eost of land. 

AIl(1habad Divilion-RB. 5 per menllem per room. 

Lucknow and Moradabad DivisiODl-Nominal rents of Re. 1 per mensem from 
eaeh contractor, except at Lbaksar where Ii per cent. of the ca.pital COlt is 
recovered from a contractor. 

'rhcsc rt'nts whilo.h al'e ex('\ulive of the rental on electric equipment, are at 
prHeat. Wlder ~  There iB no uniformity in the rates of rental cllarge. 
1/.8 the rents have bOeD ~  afier taking into consideration the amowlt of catering 
donI' und Jl088ible profits made. 
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PROCEDURE ON STATE RAILW A YB FOR PUNI8H1NG OR REJJUCING THE STAR 

FROM SUPERIOR TO INFERIOR SERVICE ON FAILURE TO PASS AN EXAMINA-

TION. 

491. It il pre8umed that the Honourable Member ie referring to the depart· 
mental examination8 which certain categorie8 of 8td are required to pUl durin, 
their 8erviee. If 10, it m&y be IItated that a8 a general rule on the four Stato· 
managed RailwaYI in India, a member of the non·p.Htted aubordinate lIernell 
i. not reduced to inferior 8ervice because of his failure to paBI a departmental 
examination. 

As regards punishing the Itall who fail to paM a departmental examination, 
Government are informed al follows: 

EtUf India" RMlwGfI.-(/J) In the cue of exa.min.ations which are intended a8 a 
tellt of the capacity of the individual to perform hil daily dutiell, failure to p ... 1 
the examination renders the employee liable to removal from hie pOlt and. the 
proeedure for dealing with lueh ltd who fail to quality il ... laid down in the 
notificlltion at paragraph 30 publilhed in the E ... t Indian Railway Gazette, dated 
the 24th January, 1934, 8S modified by paragraph 682 of the Gazette,dated 
the lITd October, 1934, copie, attached. 

,( b) There are certain training courlN and examinationl whieh it is neee8llar1 
for certain clll8l1es of stall to pus before they are eligible for promotion; failure 
to paM ~  ~ would render the employee ineligible for the promotion 
in questillD. 

NOTtli WeBtl'l'7L Bauway.-}'ailu.re to qualify in & tr&in.ina' couree iB a 
bar to promotion to that clu8 of appointment for whieh the qualification obtained 
by PIl8Silljl that ('ourse is laid down, but not a bar to promotion to higher POlta 
for whieh u training courae qualification is not required. The general procedure 
is that failur!' to qualify in an examination at the training Behool is not taken ... 
II. condu"i"(l proof that a mall is unfit to work in a partieular capacity. In the 
caK!' of train working a man who is considered as being 10 ignorant u to be 
dangerous ill the matter of the safety uf the travelling public, a special report on 
him is made by the Huperintendent of the se.hool. In any cue hiB executive 
ottieer, on the bURis uf the school reports and all other available information, decides 
whether to allow him to NtTry on or to put him on probation or to examine him in 

~  way hI' ~  fairest. lUI to ~ real ('lLpabilities, and nu olle ill removed from 
hi8 post without such pcrsonal consideration of hiB cue by hiB executive officer. 

r;Y"fII IntiilL1! Peninsula Railway.-----Htaff who are con('erned with train working are 
required to pails Ii periodi('lLl cOllfpetency examination. If they fail after two 
attempb, they are removed to pOBts not eoncerned with train working, or removed 
from the st'T\'il:I', if th(·ir r('('ords are unsatisfactory. 

II'llJItcnl, Bengal Railwaty-Trolftc Department.--Signallers failing to pass higher 
test in t.e](·graphy or to qualify in train pusing and coaching dutie8 do not get 
inCT('mclltH beyond the efficiency bar. 

M I. chanica! Department.-Fir!'men are required to p&88 a8 IhUllter. and shunters u 
drivers within rr 8pecified period of Bervice. The penalty for failure to pUB thil 
examination is dis('hltrg", If, however, the man ie otherwile deserving, special 
eonBideration ill shown to him. 

Copy of paragraph 632 of EaBt Indwn Railway Gazette No. 20. dated the 3rd OctolM. 
1934. 

Railway School of Tra1llportatlon, Chandau.ri.-In modification of the orders 
contained in gazette notification No. 30 of East Indian Railway Gazette No. 2 of 
24th January, 1934, it il notified that the penalties ~  failing in. ~ eumination 
will not be applied automatically but at the dilcretlon of the DIVlIlOUal Buperl1l· 
tendent. Staff retained at the Bchool under paragraph 8 (PI) of the notification will 
not be required to pay their own melBmg. 

If a man iB reported to have fa1led in any subjeet, it will reat entirely with 
the Divisional Superintendent whether he mould be allowed to continue in hie pu.t 
or not, and whether hill increment should be dected. 
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A Ipeoial report on tlaOH who tail will be .ubmitted, b1 tlae .chool Superia· 
iendent tot" Divi8ional Superintendent. 

Copy 01 paragraph. 30 01 Ea.t Indian Bailway Gazette No. S 01 14th. Jt1/rIIII4ry, 1984. 
Boiltllag Boh.ool 01 Tra1lBpOrtatio., ChGtldaui.-The following ill publiJJhed for the 

information ot all concerned and in lupenelsion of East Indian Railway Gazette 
.Notification .No. 953 of 8th August, 1928. 

1. The lubjeetl in the Alai8tant Station Masten Refreaher Coune will remain 
aa at present, i.lI. : 

(i) TrlUlllportation, 
(,,) Commercial, 

(iii) Telegraphy, 
( iv) .I!'irst Aid. 

but the Transportation Examination will be subdivided under three head8: 
Practical-Practical Test in the Model Room. 
'l'heory A-l.Juestions rllgarding the lafe working of train .. 
Theory B-I.Jueltionl not covered by Theory A. 

2. CIlrtifieattl8 of competency will only be iSlued to men who pa81 in all lubjects. 
I:!ta1f who fail in allY subject will be ahown in the School-Superintendent'8 Report 
to the Divisional Hup(lrintendent liS • Failed in but 
palsed in other duties '. 

3. Staft' failing to obtain a certificate of competency will be dealt with .. 
follows: 

(a) Those who pUS8 in Transportation, Practical and Theory A, but fail in 
any other subject, will be lent ba.ek to their Divisions as at pre8ent, 
Ilnd Divisional Huperintundents may (·.ontinue to utilise them for train 
pasHing or any othl'r duties as desired, but they will not be granted 
any further annual increment with eft"'(lt from the date they were Bent 
to the SdlOOI until they obtain u school certificate. Such statl should 
be rc1urned to th() School at the earlie8t opportunity, 1I'i.de sub-
Ilaragraph (0) below. 

(b) Those who fail iu Transportation Practical or in Theory A, will be 
retained at the school for the following course and will pay their own 
IIlllssing churgos at tho standard rate. 'l'heBe messing charges will be 
recovered through their salary billll in one instalment. 

(0) Htuff uudergoing further instruction due to failure in the firBt examina-
tion, 1ride sull paragraphs (a) and (,b) above will only be in8tructed and 
eXlLminod ill the subjer,1s in which thoy previou81y failed. If a man 
fails 011 the 8el·,ond examination, vide Bub-paragraph (b) above, it will 
be takon as definite proot that the man is unfit for the pOlt he 
substantively holds and it no otht'r suitable post is available in which 
he call be permanently ablorbed he will be discharged. 

4. All Itaft' of other categoriell attending any Refrellher Courles, all di8tinct 
. from inlltruetional Courses who fail to paBB in all subjects will be returned to their 
Divisions and be given no further annual ineroment until they have passed in the 
subjects failed in. SUllh staff should be returned to the school for further instruc-
tion at the earliest opportunity. 

5. All lIoon as possible after the holding of an examination, the Superintendent 
will intimate by wire to the Divisional Superintendents concerned, which men are 
being retained in the School under paragraph 4 (b) above. Divilional Superin-
tendent8 may then eorreflpondillgly roduee tho number of Allli8tant Station MaBten 
they are sending for the next course, if they wi8h. 

6. Extract of Transportation Lecturel and a Seriel of typical uamination 
q_.tion8 will be printed and may be obtained from the School Superintendent at 
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appro:rlmateiy cOlt prioe. A.. lOOIl &I theM are avallable, a noti6eatioa to the 
e1foct, stat ill, the price, will be published in the Eut-Indian Railway Gazette. 

7. A committee composed of two TranRportation Officera to be dotailed by 
tile Chief Operating Superintendent, will visit the School once a year, or oftener 
u the (;'hid Operating Supet'intendent may direct and study the method of 
~~  with a vjew to keeping it u much in touch with lille reqlliremellts .. 
pouible. They will submit tQ the Chief Operatillg Superilltendent a report of 
their visit with such recommendationll as they eonaider IllC8II&I'y. 

8. Thlllle orders will t&lr.e e1foot on WId from the Courle commencing i,. JaDuary, 
1934, and will not have retrospective ell'ect. 

SCALE OF PAY APPLICABLE TO THE STAFF RECRUITED BY THE EAST INDLAN 
RAILWAY BETWEEN 1ST JULY, 1925, AND 1ST NOVEMBER, 1928. 

492. Government are informed DS followlI ;--

(a) That the stall' recruited between the 1st July, 1925, and lilt Augult, 
1928 (1st September, 1930, in respect of Running Sta1f) were governed 
by the old Eaat Indian or the old Ol1dh and Bohilkhund Railways 
scalea according to the area in which they were recruited. Perlons 
appOinted thereafter but up to the 15th July, 1931, are governed by 
the reviled Icalel of pay referred to part (0) of the IItatement laid 
on the table of the HouBe in answer to Mr. K. Ahmed's question 
No. 1469, uked on the 28th November, 1932. 

(b) Revised Icalel of pay have been introduced on the Eut Indian Railway 
lint'e 1925 to meet diftlcultiel arising from the amalgamation of the 
Oudh and Rohilkhund Railway; to adjult payl fixed at a time when 
COlt of living W&l high to changed conditionB; to improve pay of 
inferior, lower-paid, and woruhop std; and finally, u on other 
railwaYI, new leale of pay for all Itall' engaged after 15th July, 1981. 

SUFF IN EACH SCALE OF PAY AS B'UDGETED FOR THE YEAR 1936-37 BY THE 

EAST INDIAN RAILWAY. 

493. I would refer the Honourable Member to the Pink Book containing E&lt 
Iadian Railway Reviled Estimatel, ]935-36 and Budget Elltimatell, 1936·37, a eopy 
of whieh iI in the Library of the HOUle. Governmont have no other information 
and do not consider that the expenle and labour involved in compiling the informa· 
tion will be commensurate with the results likely to be achieved. 

ScALES OP PAY BBVISED WITH EFFECT FROM 1ST AUGUST, 1928, ON THE EAST 
INDIAN RAILWAY. 

494. A copy of the Agent, East Indian Railway'l circular No. 485·A.E.-388, 
dated the lat October, 1928, ~  the reviled Icalel of pay for lubordinate 

~ introduced with ell'ect from lilt AUgUBt, 1928, hu been placed in the Library 
of the HOUle. 

ABUSES OF POWER IN REGARD TO ApPEALS FROM RAILWAY SERVANTS ON THE 

EAST INDIAN RAILWAY. 

497. Hovernment are informed that a number of direct appeals are reeeive4 by 
tJut Agent, East Indian Railway every day, but it il not alway. po •• ible to decide 
011' hand whether theBe lie to the Agent. They are generally sent to the depart-
ment concerned' f.or disposal '. and it haa becn made clear to the department. that 
the word. ' for dilpolal ' imply that the appeal mUlt be dealt with in acoordanee 
with the rule. on the subject. 
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DISPOSAL OFAPPEAL81'BO'M RAILWAY SERVANTS ON THE EAST INDIAN RAll.WAY. 

-'98. It the Honourable Mem ber will quote an inltance ot an appeal which 
lay to the Agent but was withheld, otherwise than, in accordance with the rules, it 
will be inveltigated. (iovernment are informed that all appeals are carefully 

~  and care-is taken to lee that the procedure laid down in the rulea 1.1 
obHrved. 

RULBS FOB RESIDENTIAL BUILDlNGS ON STATE RAILWAYS. 

'99 . .dcHnterim reply given by Honourable Member to part (d) ot unstarred 
que.tion No. 499 on the 7th Aptil, 1936 : 

The information is being obtained and a reply will be laid on the table in 
due course. 

Proposed final reply to be placed on the table ot the House at a meeting ot the 
next session of the Assembly. 

(d) ('). The North WeBtern Railway 11''' able to work out the details of tho 
rent pooling scheme by 1st August, 1928. The ltd were not deprived of any 
benetits, a8 the new rules a8 stated in the reply to part (b) of the question, were 
fa.ued in 1926. 

(tt) The said rules could not be enforced from 18t July, 1925, on the East 
Indian .Railway as they were issued in 1926. The earlier rules issued in ] 922 were, 
however, applied to the ticket checking std, and under thele rulell the privilege 
of giving rent free quarters to this class of staft' was discontinued on the Eut 
Indian .Railway proper with eft'ect from the date on which the line was taken over 
by (iovernrnent, and on the Oudb and Rohilkhund section with eft'ect trom the date 
on which it Wall amalgamated with the East Indian Railway. I may mention that 
such of thc ti"kct, c11(>Ckillg st.aft' liS cnjoyed the privilege of rent free quarters or 
house-rent allowance in lieu thereof, or rent free quarters when available, have 
been permitted to (',ontinue to enjoy this privilege. 

DIFFERENOE IN THE NATURE OF DU'nE8 OF CERTAIN STAFF ON THE EAST INDIAN 

RAILWAY. 

510. Clovernment are informed as follows: 
(ll) llrakeslllcn huvll not IW"11 employed 118 such on t.he East Indian Railway 

for some years, lind it is Dot, therefQro) possible at this stage to specify 
tho precise nature of the duties they used to perform. A guard is in 
charge of a train in all matters aft'I'cting stopping or movement of the 
train for tra1lie purposes_ Details of the duties of a guard can be 
found in Chapter III (Working of Trains generally) of the General 
Rules for all open lines of Railways in British India administered by 
the Government a copy of which is in the library of the House. 

(II) The duties of ~  dp,livl'ry clerks before this <,ategory W8S replaced by 
, sorters' were to deliver dak and empty ticket bags, ete., to station •. 
Letter dUJ'atch derb and train despatch clerks are not employed on 
the East Indian Railway. 

(c) I would invite the Honourable Member'. attention to the reply to part 
(n of Sheikh Fazal Raq Pira,cha'. question No. 1125 asked on the 
floor of this Rouse on the 2nd October, ]931. Crewmen have not been 
employed on the East Indian Railwlly sint,e the 1st June, ]931. When 
they were employed their duties wore largely similar to thOle now 
performed by travelling ticket examiners, the principal dift'erence being 
that crewmen were not responsible tor the collection of cash. 

ACTING ALLOWANCES OF THE ex-COMPANY STAFF OF THE EAST INDI.AN 

RAILWAY. 
518. (tl} and (b). Yel . 

. (c) (i). No, as t.he change sanctioned in the Railway Bonrd's letter referred 
to Introduced an additional ('onecss1on t,o whieh theR!' omployl'es were not pr!'viouRly 

L171LAl> r 
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entitled, a.nd oQuequently the queet.ion ot .. king them to agree to the BRnt ot ij1e·. 
additional concession did not arise. Any employee who does not wish to avail at 
the conceslion will not be torced to do 10. 

("), (iii) and (i1l). Do not arise. 

RELATIONSHIP BETWEEN 1'HE AGENT AND CERTAIN OTHER STAlI'F ON STATE" 

RAILWAYS. 
, . 

519. While the officials mentioned by the Honourable Member are under the 
Agent's control 10 far ae general administration ia, concerned they exercise the 
powers of a local Government in respect of staff under their administrative control 
for tbe purposes of the RulEIII contained in AppelidicEIII I and II relerred to in Rule 27 
of Rules regulating discipline and rights of appeal of non·gazetted railway .ervant •• 

CHECKING OF THE WORK OF STATION MASTERS BY A TRAFFIC INSPECTOR ON 

THE EAsT INDIAN RAILWAY. 
Ml. The reply to the first part is in the affirmative. AI regardl the latter· 

part this is a matter of detailed administration entirely within the competence ot 
the local Railway Admini.tration to decide. 

SENIORITY OJ' EAsT INDIAN RAILWAY AND OLD OUDH AND ROBILKHAND 

RAILWAY STAlI'F. 

547. For sta1r other than Engineering staff leparate seniority lists are not. 
maintained and promotions to higher grade appOintments inclnding seleetion pons, 
whll'h are eontrolled by the Heads of Departmentl, are made on tho joint cadre, and 
no dilltillction is made as between the Oudh and Rohilkhand Railwnv and East Indian 
Railway posta. In the case of non-selection posts, promotion.' are regulated by 
leniority subject to fitness, antI in the e.ase ot Relection posts promotionl are made 
by "election from among the Italf who ILre recommended by the Divisional Superin-· 
tendentl al 1I.t for promotion. In the r.asc of promotions to lower grades than thOle 
controlled from headquarte18, each division hns its own cadre of posts. and 
promotions are made by the Divisional Superintendent from the seniority Jilt of his 
own division. 

STATION MAsTER'S EXAVIlUTION IN THE MORADABAD DIVISION, EAsT INDIAN 
RAILWAY. 

548. (a) GoVernment have no information and do not eonlider that the amount 
of time and labour involved in compiling the information will be jUlti1ied by results. 

Government are informed as follows: 

(b) The Goods Account. Examination was introdutled in 1928, was applieable 
to both the old Oudh and Bohi1khand Railway staff and to East Indian Railway stat!. 

(c) Previous to 1928 the examination qualifying for promotion as Station 
M.ater or al Inspector on the Oudh Ilnd Rohilkhand Railway was the goods audit 
examination, lometimes called the station masters examinatioll.· 

(d) The date from which the Goods Accounts Examination was introduced. 

(e) As regartIs the first part of the question, the staff of both (old) Oudh IIl1d 
Robilkhand and (old) Eut Indian Railways, who have pasaed the old Gooda AuelU 
or Rtation MaBten' examinationa are not required to pass the new Goods At'.('ounts 
Examination to qualify tor promotion as station master or inspector. The latter 
part ot the question doe8 not arile. 

POWER TO PASS AN ORDER OF DISCRARGE BY A. SENIOR So.u.E OPFICER ON STATE 

RAlLWAYS, 

. 561. On the State-managed Railways omeera below the rank at a ~  
Idupilrintendent derive power. in relpect of diacharae and dilmisllal of non-gazetted 
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railway lervants from the Rules regulating discipline and rights of appeal of non· 
gazetted railway servants which were proILIulgated in June, 1935, by the Governor 
6eneral in Uouncil in exercise of the powers conferred on him by the Direction 
appended to the Railway Services (CllI.IIsification, Control and Appeal) Rules, copiel 
of 'which will be ,found in the Library ef the House; and exercise powers to the 
extent permissible under the rules. Powers have Iwtuully been deleguted hy the 
Agents of North Western, East Indian and Eastern Bengul Railways &Ct,ordingly. 
UOI,ies of the extro.cts in respect of the powers delcgated by the Agents of these 
Railways havtl been placcd in the Library of the House. On the Great Indian 
Peninsula Railway also powers have been delegated to senior scale officers in respect 
of discharge and dismissal in lI.ccordance with the Rules regulating discipline and 
rights of appeal of non·gazetted railway lervants. 

DISMISSAL OR DISCHARGE OF AN EMPLOYEE BY A SENIOR SCALE OR AlJMINlSTU· 

TIVE OFFICER ON STATE RAILWAYS, 

1i62. (a) and (0). I would refer the Honourable Member to the information laid 
on the table of the House in reply to question No. 561 II.IIked by him on the 7th 
April, 1936. . 

(b) Terms of service agreement have nothing to do with delegation of }lowers 
by railway adminietration8. 

(d) I would refer the Honourable Member to Rule 8 of the Rulee regulating 
diecipline and rights of appeal of non-gazetted Railway lervants. 

Inj01'mation promised in reply to' unstarred question SQ. 564 asked by Mr. 
Atnarendra Nath ChaUopadhyaya on the 7th April, 19;;6. 

PROCEDURE IN REGARD TO THE CONVENING OF SELECTION BOARDS ON THE 

HOWRAH DIVISION OF THE EAST INDIAN RAILWAY. 

Presumably the Honourable Member is referring to selection boards held for 
the filling of posts declared a8 selection posts. If this is so, Government are 
informed: 

(a) That such selection boards are not held on the Howrllh division but at 
the headquarters office sin('C selection posts are lilll'd by the head of ~ 

dopartment. On the Howrah division special selection committees are 
('onvened for the purpose of reviewing the CaBel of 8enior men who are 
eligible for promotion. The NI.St'8 of ~  num art' revit'wed by 
the branch officer, if }lolsible, in consultation with the Stall' Superin· 
tendent at a special meeting with a view to ensure that senior 
eml'loY(les are not pas8ed over unless they have actually been found 
,to be unfit fnT promotioll. 

(lij When any of the lenior U1en eligible for consideration ill ill or on 
leavl\. on tll.C date of the intervi('w the vacancy is temporarily 4l1ed 
by the,. suitable seniorm.ost employee interviewed, and the I8leeted ,: 
Dian ~  swio., who could not attend 011 atlCount of illnell or leave, 18 
given the ,earliest, opportunity immediately he resumes work of ha.ving 
his case reviewed. If he is found to be suitable for the vaeancy ho 
replaces the junior employee temporarily selected to All the vacancy 
ill his absence. 

Inj01'mation promised in reply to unsta"ed question No. 575 askR.d lYy Mr. 
N. M. Joshi on the 7th April, 1936. 

SUPPLY OF NECESSARY UNIFORMS FOR A CABINMAN OFFICIATING AS A GUARJ) 

ON ~  PENINSULA. RAILWAY. 

60vernment are informed 'as follows: 

(4) The reply to the first part is in the affirmative. As regards the laBt 
part it is presumed that the Honourable Member il referring to the 

Ll71LAD 1'2 
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(b) 
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rain ('oats; if so, I would invite hi' attention to my reply to part (d) 
of tile question. 

The information &liked for 18 not readily available and ita eolleetion 
will involve an amount of labour and expenee not likely to be justified 
by results. 

(0) If spare rain ('oatl are available the ol!ieiatinl etatr are permitted to nae' 
them. 

(d) No. 

(II) Does not arile. 

information promised in reply to unstaN"eG question No. {j!J1 aalrMl by Mr. 
Multammad Azliat" Ali on. the 7th April, 1936. 

HARDWAR STATION ON THE EAST INDIAN RAILWAY. 

(G) Hardwar station W&II buUt in 1886. The COlt il not available. 

(b) to (d). The information ill not available. 

(II) FigureB are available only for the financial year 1934-35 and are &II follo"l : 

Daily average inwardl pUlengers .. 1,200 

Daily average outwardB p&S8engera .. 1,100 

(1) Only the earnings of local outward! tral!il'i from Hardwar during the financial 
year 1934-35 are obtainable and amount to Be. 3,26,891 or an average of BB. 894 per 
day. 

(g) and (h). The information is not available. , i. 

Information promised in reply to unstarred question No. 604 ask4'Al by Pnndit 
KrUhna Kant Mala'l:iya on the 7th April, 1936. 

T&AFFIc IN MONKEYS FROM THE PROVINCES TO CALCUTl"A FOR EXPORT TO 
FOREIGN COUNTRIES. 

(a) )"1'11. As regards the !'ountries to whieh monkeYIL are mainly exported 
attention is invited to dause (a) of the reply given by Sir James Crerar on 21st 
~  ]93], to Mr. C. S. Rnnga Iyrr'R question No. 614. During 1935·36 
monkeya were eXJlorted mainly to the United States of America, tho Straits 
Hettleml'llts, Belgium, Germany and the United Kingdom. Government have no 
definite information rogarcling the purpose for whieh monkeys aro exportl'd. In 
thill connection IIttefltion is invited to parugraph 1 of the information laid on the 
table of t.he House on the 14t.h September, 1932, in reply to Mr. Ranga lyer'lI 
atarred questions Nos. 615 to 618 and 660 which were a.nswered on the 21st and 
SSnd September, 1931. 

(b) and (0). With reference to the ease referred to in IIlaulle (") of the 
quelltien it has been ascertained that the consignment in question wu not accepted 
by ·the railway staff for despatch until the regulationll regarding the carriage of 
moueys by rail had becn complied with. The railway staff are thus fully alive 
to their responsibilities iu the matter and the Government of India do not consider 
that any further inlltructionll are caned for. 

Information pt"omisf'd in rp,ply to IJarts (a) to (e) of ~ ~  qllf'.stum No. 1.501 
asked bJl Mt". An'lJgf'ah Narayan Smha on the 8th April, 1f136. 

PO'lTMF.N AND LoWER ~  STAFF UNION, DJo:ulT PJtOVINCE. 

(G) The facb are not exactly &8 stated by the Honourable Member. The 
POltmen and Lower Grade Stat'l 'Union, Delhi Province, Delhi, il a  " branch" union 
afllliated to the All-India Postm('J) anel J,ower Grade Staff Union. It applied for 
Irocognition and waH told that separate ree,ognition by the Direlltor-General was not 
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neeen.ry as it was a.1!lliated to the recognised All·India (including Burma) POItmell 
and Lower Grado Statf Union. The  channel for submitting representations wu 
duly proscribed but this implied no departure from the rules regulating the status 
of Union •. 

(Ib) and (0). The ordera referred to by the Honourable Member were illaued at 
tint bnt as the Poatmaster·Generai pointed out that the Provincial Union at Lahore 
was already repreaonting the interests of all the Postmen and Lower Grade Sta1f 
in the Punjab and North·West Frontier postal circle they were subsequently modified 
to provide that the J)elhi Union ahould be treated as a part of the Circle or 
.Provincial Union at Lahore through whick Union it Wal required to .ubmit ita 
repre.entationa to the head of the circle. 

(0) J)oea not a.rise in view of reply to part (b). 

(e) 'l'he Ulerks Union at J)elhi is a Circle Union and hal conaequontly direct 
re!atiolla with the head of the circle. It haa been explained in the reply to parta 
(a) and (b) of this quostion that the Postmen and Lower Grade Sta1f Union at 
J)elhi is a •• branch " Union. There are no grounda therefore to treat it in a 
Ilmilar manner. , .. ~ ~  

Information promised in reply to Rtarrt'd 'luestion No. }!;31 UJJkcu by ~ .• Or 
N. G. Ranga on the 9,h A:rm1, }9;'$6. 

FAII,URJo: OF CROPS IN AHMEDABAD ~  OTIII"R ~ OF GU.nmAT. 

(s) There was failure mainiy of the cotton crop during 1933·34 and 1934·35. 

(H) 'rhe Hevenue and Police Patel of Aalali village submitted a petition under 
compulsion by the village people but it was subaequently withdrawn unconditionally. 
("') There ia no famine in any district of Gujerat and the question of extending 

lalt conceaaionll doea not ariae. 

InformatUm promised in reply to parts (c) to (m) of slarred ~  No. }·538 
asked by Mt·. S. Satyamurti on thf' 9th Apr·i/, 19.16. 

COFFEE CEss COMMITTEE. 

(0) 'l'he Indian (Jotree Cell (Jommittee has 10 far held one meeting at Bangalore 
in .November, 1985. 

(d) and (8). 'l'he following Sub·Committeea have been appOinted by the 
Ootree Cesa Committee: 

(i) The Ezeouti1Je Sub·Committee.-ItII functions a.re to deal with the general 
adminilltration of the Committee to control the finanees of the eom-
mittee and to exereile such  powers in matterl of policy &8 ill 
authorised from time to time, by the Committee. This Sub·Committee 
met on the 24th November, 1935, at Bangalore, on the 26th January, 
1936 at Madras and at Coonoor on the 2nd May, 1936. The cost of the 
l:!ub·(Jommittee upto the 30th June, 1936, being travelling and daily 
allowancea to non·Government members, waa about RII. 1,388. 

( ii) The Market EZpa7l8WfI, Sub.Committee.-1ts function ia to examine the 
question of finding wider markets for Indian Coffee, aa detailed ~  

the endosed statement. Thill Sub·Committee met on the 24th November, 
1935 at .Hangalore, on tho 5th January, 14th and 15th March, and 
26th April, 1936 at Saklnspur. Two joint meetings of the Executive 
l:!ub·(Jommittee and this Sub·Committee were also held at Coonoor on 
the 2nd May, 1936, and at Bangal.ore on the 10th .Tune, 1936. The 
c08t of thil Sub· Committee upto the 30th June, 1936, was about 
HI. 1,464. 

(iii) The .'1electioR S"b·Comm&ttee.-It was only an ad hoo Committ.ee 
conatituted to oonlider the several applications for the POlt of the 
Secretary. 
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Uf> (1) 'l'he eltimated ineoliieaD1C e:qleli4lm. of the Committee tor 19815·111 ... 
11186·87 are as tollow. : 

~  /4" 

,  •  j 
. , '19315·36. 1938.37. 

',. , 

Eltimated total inoome 

:'''Thia Inelladee---' . 
(0) eetImated upeoditme ohab·oonimitteeI aDd pDenl 
oommittee 

(b) l'Istimatleli expenditure on promotion of ale ud con· 
_ption of lDdir.a coffee • •  • •  • • 

.' :  •  , J ... ~ r . \ \... ~ .' 

Re. Ba. 

15,000 815,000 

16,000 116,000 

8,000 4.,000 

6,500 6O,OOOt 

t(includea Re. 13,500 
ror expenditure in 
. the United King6Im.) 

(g) aDd (A). The partieulan required in theee part. of the ijiie8lionare as 
followlI : 

__ p_oR. _____ -'-F-'DnO ___ t_iQQ.l_. __ ! N_ ~ .. &-t-io-n-.-. __ 

i \ RI. . 

8Iareary to t.Iae I H. UI_ponaible for all •. A. M. W.bb ~ 
Coli .. C- I rout.in. W9rIr.. ac .. .ountl\ (From the 31d 
Ccmmittee. I and corrtl8pondenoe DN!ember I_ 

with the memilen 01 &0 the 27r.h June 
tbe Committee. H. 1.!13§,1 __ ... 
i. alao _ponlible for 
collect.ing and QO.onii. 
nating reportl 01 mar· 
keting 'U"8Y" in India 
and other oountrie •. 
H i8 8I!rvioee are aJ.o 
placed .t the dllpoaal 
of the Market ExpaD· 
Rw'Sub-Conilbittee 
,. hen pDlBible. 

Mr. M. J. Simon 
Chadian ChrIJo-
ti&,!l) from the 
27th JUY 1938, 

EduoatOO at King'. 80Il001, 
Rocbeater, Served for (i) 
21 yean in W ... tlQin •• 
BUik Limit.!. (ii) 8' ye6ra 
in Manglea Brothen 
Coo18 Coffflfl Eatatel 
(1920.28). (iii) 7,...n in 
('AIMOlidated CoffN E •• 
tatel Limited. (i •• ) Hooo. 
rary &cretary of the 00018 
Plant.en AlIIIOOiatioo from 
11128-1932, At the time 
of appointment h8 w., pro. 

~ and ValUlfl'lr of the 
Sidapur Ettate. He.hM 
intimate knowledge of 
South Inclian OOIlditiOllll 
havi.ng,beeo a Qo .... p1 ... • 
ter for l/j yean . aud UI 
aoquainted with looal ver • 
. D&Oulan. 
B. A. (Mathematica) Madru 
Univenitv: ~  in 
1918, POIt. previoualy 
h"ld:-
191f1-19.-·Teaaber. S,. 
Mary'. High School, 
AlwaY". 

IIlJIl.22.-I..ecturtlr. 
WOIDPn'. Xian Collet!e. 
Mad ..... 

1922·36.-.stati.ti .. &1 
~  Indian Cen. 
traI Cotton Com. 
mittfJfl. Bombay. 

1936 to the 27th JUDe 
19111.-0ftlciating 
Superintendent, Indit.n 
Central ~  Com 
IIlfttfJfl. Rom bay. 
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~ 

POit. 

Secretary to the 
Coftee C-
Commit;i;ee-
(:6'1\ld. 

Auiatant Mar· 
keting Officer 
lor CoIfee. 

.: '., ~ " 

I 
FunotiioD8. I Name of Oflioer. 

He baR been trained by 
the Agricultural Mar-
keting ~  to the 
Qo""mmcil1t Of India 
in the techniq ue of 
marketing .urvey. 
And haa now commen-
ced an all-India mar-
ket.,U1@ aurvey of coftee 
In which he will' have 

.. the "tidtitelmle'of 'the 
Central and Market-
ing etaft. in varion. 

I' parte of India_ A 
good deal of the de· 
tailed work will Ii" in 

I 

South Illdia_ He will 
place at th.. di.poaa.l 
of the Market Exp&ll' 
.ion Sub-Committee 
all pouible informa-
tion wiUch will ..... i.t 
them in their work. 

Mr. M. Gopal 
Menon. 

&1&1'Y· QuaIifica tiOIl •. 

1--------1-----------------

300 

Mr. Simon io a permanellt; 
Government .e!'Vani; hav-
. ing beea a.ppoiililed to the 
.taft of the Indiall Centra I 
Cotton ~  before 
the pauing of the Illdian 
Cotton Cea. Act, 1923. H. 
underwent apecial training 
in the Oflioe of \he Director 
General,  Commercial In. 
telligenoe and Statisti.,., 
Calcutta, by whom he w ... 
reoommended fur the 
Indian Central Cotton Com· 
mittee appointment. 

B. A. of the University of 
Madr ... and had 3 yeare' 
training in the Accouniil 
Branoh of tho Sooth Indian 
,R&i1_v Company Limi. 
ted. He also worked ... 
Sal.,. and Marketin!! In •• 
peetor for 6 y ..... in the 
Standard Vaouum Oil Com. 
pany, Limited . 

(t), <Ie) and (I). ln India a. ~ was employed by the Committee tor 
preliminary work ill ~ ~  ... firm has ~ been -l\lJlRloTed ~  .tile Committee 
to carry out propaganda work In accordance WIth an approved programme. The 
period of the appOintment of the firm in the first instance is for nine months from 
'J'ulY· 1936 subject to three months' notice on either side to terminate on or before 
the lUst March, 1937. A Bum of Rs. 40,000 has been provided for ~  

In A'ngland IUl organisation called I" The Indian Coffee Market Expansion 
Board " has been set. up at London with the assistance of the Indian Trade 
CommiSSioner, lndian ~  Publicity ~  and ~~ Mysore Trade. ~  
The functions of the Board will be to serve as the agent of the IndIan Coffee Cee. 
Committee in the United Kingdom in its efforts to increase the sale ~  
Cofl'ee in the United Kingdom and Eurolle. A sum of £1,000 per annum has' been 
alloeated for thia purpose. , "'" 

(j) )' ea. Does not arIse. 

(m) Yea. Bulletins explaining the activities and proposale of the Sub·Committee. 
are 188UAd to the Press. ,., ,"",'.11,:,'_\ 
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lR&tement show1Dl the tunc:t10D8 of the mEut Exp&Da1cm 8ub-0OllUll1ttee. 

'I'he following more important subjects have been under discu .. ion: 

(1) Deccan .Propaganda Heheme: l!'irst proposals of-and amended proposa1a 
01-

(li!) .l!:n,agement of Marketing and Advertising Experts. 

(8) Press Publicity and Broadcasting: Advertising General Write·ups and 
talks· counteracting of Tea Advertisement in South India. 

(4) '!'rade Co·operation: Seeking names of Distributing Trade desirous of 
eo·operating. Co·operation from Associated Trade. 

(5) Hecretary's Report: On preliminary visit to Hyderabad, with addenda 
concerning informal meeting with Trade at Coimbatore. 

(6) India Coffee Houlle: Eltablishment and functions of at Seeunderabad 
and relative ltd, equIpment, etc. 

(7) .Propaganda Budget: Detailed leheme and Budget approval of Exeeutive 
Hub·(Jommittee. 

(II) .Press (Jontributions: Approval of-

(9) JUhibition., etc. : Hyderabad Hilver Jubilee Exhibition, Britilh Industries 
rair, All·India l!lmpire Exhibition at BaD4ralore and Delhi Exhibl· 
tiOD. 

I. 

Information promised in reply to ~ (a) (i) and (a) (if I) oj starred 'l?lest"'" 
No. 1.563 and part (!J) (w) of starrp,d qlle,ti(}n No. 1564 a,qh·d h!/ Bhai Parma 
Nand 011 thp, 14th April. 1936. 

PRmlOTION OF 'l'HIRD DIVISION CLERKS IN TIIF. ~  OF ISnY.4 OPFICES-

Part (0) (i) of No. 1563. 

Name of Department. 

Commeroe 

Deflmoe 

Financial Adviser, Military Finanoe 

Finance 

Home 

Imperial Council of Agriaultural ~  •• 

IndutriM and Labour 

Lep!ative 

Number of candidates promoted to the 
Beooad Division who are qua\ifIed 
for the Third Division only. 

2 (1 temporary). 

1 ,officiating). 
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II 

PROMOTION ~  T.RlRlJ DIVISION CLERKS IN THE GOVERNMENT OF INDIA 
. ~  

_____ Parts (al (ivl of No. 11)63 and (a) (iv) of No. 1564. 

Name of Dopartmont. 

(1) 

Commerce 

Defence 

Education, Health and 
Lands. 

I Number of clerks quali-
fied for tho Second 

I Division who have yet 
to be.promoted. 

(2) 

2 (ono is provisionally per-
manent in the 2nd 
Division). 

Finanoo 1 

Finanoial Adviser, Military 
Finance. 

Foreign and Political 

Home 

Imperial Co1Dloil of Agri-
cultural Resea.rch. . 

Industries and lAbour 

Legislative 

3 (temporary) 

10 (5 are provisionally 
permanent in the 2nd 
Division). 

1 

Ii 

Number I 
of Super-I 
numorary 
poets. 

(3) 

3 

Number of3rd Division 
men prompted to the 
Second Division in one 
out oHive vacanoies. 

(4) 

2 

1 

Some ha'V8 been promoted. 

8 ~ ~ has beea 
gtven m accordance 
with the rules). 

1 

6 

7 

Legislative Aaembly There are no Third Division appointments in this Department. 

Railway 

Reforms 

1 

(It. a temporary office). 

Some have been promot-
ed. 

Information promised in reply to part.s (e) to (g) of stafTcd question No. 1571 
. and starred question Nu. 1591 ~  by Mr. Muhammad Azhar Ali on 14th 
April, 19.'36. 

NON-PROSECUTION OJ<" Sadklls, ~ AND BEGGARS TRAVELLING WITHOUT 

TIOKETS ON THE EAST INDIAN RAIl,WAYS. 

1571. (e)-(g). 'rhe Agent, East Indian Railway, Itatel that it was found that 
prosecution of mendicants eerved no ueeful purpOle and only relulted in extra cOlt 
to the ~  and that there wae nothing that the Railway wu1d do beyond ejectinl 
JDendicante from traine. Government do not propose to interfere in the matter. 

89 
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ABSENCE OF A SHIW ON THE 1'1..A.TFORM OF THE HARDWAB ~  

STATION. 

151'1. (IJ) It II not pOllible to elUmate the number of pauen,er. that can be 
accommodated with their luggage ill aD area of 1,680 Iq. feet, U the amoUllt of 
luggage that pUlengers travel with variel considerably and lIluch depends alao on 
wbether paalengera Jie or lit down. A rough fleur. w'ould be tram 1110 to 200. 
(0) The length of pauenger trr..inl varill from 280 feet to 840 feet. 

'(0) Yes. 

(d) Yell, by the Railway Admlniltratloll 'Who have beell guided by the fact 
that no accidentll to pauengerl have, 10 far, been reported .. a relult of the Ilope .. 
Uovernment have no reaaOn to think otherwiBe. 

(e) .I!'igures are available only for the fillancial year 1934·35 and are .. 
foUowl: 

Daily average inwardl pUlenrer. 

Daily average outwardl puaellgerl 

1,200 

1,100 

(f) Amenities for pUBenger. including aholter from heat-stroke and rain, are 
liven eonltaut attention and consideration, and additional faeilities and ~  
are provided at Hardwar Itation from time to time. ". , 

1nformatiM& ~  i'n reply to ~  ~  NOB. 1618,1620 and 1623 
, ·.ked· by Mr. V. V. ain on behalf of Mr. Sri Pra1casa Oft the 14th :April, 1986. 
CLOSING OF THE LEVEL CROSSING NEAR THE BENARES CANTONMENT RAILWAY 

STATION. 

16111. (II) 'l'he level eroslling is dOlled for a period exceeding 111 minutes on an 
average only once in 24 hourI and at oth.r times for leuer perioda. 

(0) .No. 

(0) It i. not practicable to iBaue inatruetionll that the level croMillg ahould Ilot 
be cloaed for more than 5 minutes at a time, al the period of elOling depends on 
the Ihunting movements to be done and on the pUlage of train.. Ordera have, 
however, been issued that. if the IIhunting takt)s more than 10 minutell, it ill to be 
,topped to p:us the road traftlc and then Bhunting to be relumed, if neeel8ary. 

(d) Traftle on the Urand Trunk road can cross the railway by the bridge at 
Ch owJtagh at, or by this level eroBBing. The question of conlltructing a Bubway in 
place of the level croslling is for the Local Government to decide. 

CONSTRUC1'lOX OF HYDRANTS SUPPT.YINr: DRINKINH WA1'F.R OR URTNALS AND 

,. , LATRINF:S ·BY TilE ~  IN NFV; DF.l.HI. 

162U. (II) and (0). 'rwo public urinalll con8tructed on the water borne .ystem, 
which elln be used both liS urinale and latrineB, have been provided, one on Qu,!ell 
.MarY'1 avenue and the other on Talkat.ora Road, A scheme for increaaing public 
1lrinall ill under the consideration of the New Delhi Municipal Committee. 

Ol'F.NINO OF A PASRAfa: DIRECT 1'0 THY. DHARMA8HALA OUTSIDE ETAWAH 

RAILWAY ATA'J'lON. 

1628. (II) 'l'he plot in quelltion Willi a 
tJle ~ ~  ~ ~  ~ ~  ... 

...... • (11')".1"'(,11 lIot"· ~ ... ,. 

part of the land originally acquired for 
,oj 
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. ·.t 
Information promised in r"ply to star,·eel ~  No. 1650 asked by Mr. M • 
•  f ~  AY.ljan'Jar o}/. tkr·16th April, 19·36 . 

. FILMS, BOOK .. AND:omu PUBLICATIONS IN FOBEIGN COUliTBIES CALIJULATED 

TO WWER INDIA IN THE EVES OF THE WORLD. 

8tatem_t. 

The IUigestion that the League of Nationl Ihould be approached with a view 
to 8topping the misrepresentation of India through cinematograph films, bookl, etc., 
11.. been carefully considered by the Government of India in consultation with flbe 
~  of /State, who in tW'n cOlUlulted the Home Office and Foreign Office. It 
bal been agreed that no llBeful purpoae would be aerved by bringing the matter to 
·.the notice of the League. l.n view of the bUainesl before that body, there i. no 
'llro1peat at pml8nt of getting this matter conlidered by it and, even if this were 
. later . fOll1ld' possible, ·:the probability ia that eonliderable time would be taken in 
"evolving & formula for the acceptance of foreign powers which may quite conceiv-
,.ably ilever prove elfeetive in stopping milreprelentation or the production of filma, 
... te:, whidl otf.end the lentimentl 'of people of thil country. It il not therefore 
proposed to puraue the matter. The Government of India eouider that far more 
effeetive results are likely to be achieved by bringing to the notice of foreign 
powers, through diplomatic channels, concrete ('ases of objectionable films and book., 
whenever this is necessary and feasible. 'fo this end His MajeBty's repreBentatives 
abroad who are fltHy alive to the neceaaity of protecting againat any misrepre-
.entation alfecting the British 1!:mpire have becn instructed to maintain a caretul 
watch for such films and to bring them to notice as promptly &8 possible. 

lriformatiun ~  in reply to ~  qtlebtion NQ. 1661 a.qked by Mr. LaklwM 
.\iaf)(Jlra.i 0'1/. tlAe 16th April, 1936. 

GRANT OF HOLIDAYS TO GoODS AND PARCEL CLERKS ON IMPOUTANT INDIAN 

.' ..... i Fliit:JTlV,AL ·.P,AYS-

Government are informed .. ' follOW. :  ' 

(6) On the 1!:astern Bcngal, 1!: .. t Indian, Great Indian Peninsula and North 
Western Jtailway, Gooda and  Parcel offices are closed on Good Friday 
and Xmas day only, and not on t.hc New Year's day, except in the 
CAse of the 1!:altern Bengal ·Railway where the city. IBooking offices and 
Ooods !:Ihed situated in Calcutta Ilre closed on the New Year day 
IlIRO. Al'rangomenta are, however, made for the <teiftery of periahable, 
live-stock, l·tC./ etc., even· ·Oll closed holidays. 

(b) The rcply to tht' first part of the question ill in the aftlrmative. A. 
regards the second part, Railway. are essentially public utility services, 
and the number of days on which normal business is suspended tor any 
reason must be kept as few as possible. In view of the very lar,e 
u u.m her of rcligiou. festivals which vary in their lIignificance arid 
importancc in the different areaR served by t.he same Railway, it 
would not be in the public or in Railways' interest, it the ~  

of dosed. holidays was ~  in order to satisfy all communal 
demands for ~  on this account. 

(II) 'l'he POlta and Telegraphs Department give lOme of their employee. 
holidays on certain Indian festivals, but on all these holidays a ccrtain 
amount of work is performl'd in thl' Posts and Tl'legrllph offices, f..g., 

(i) one delivery of letters by postmen, 

(ii) despatch of mails, booking and delivery of expres. telegram., etc., etc. 

(It) The assumption of the Honourable Member in the :first part of the 
question is not eorrert. On Hindu holiday non-Hindu transact ~ 

with Railways as usual, and on Mualim 1l0lidaYI Don-Mwllim communl-
'ties Cl&rry .on their bUBinellB. 
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(e) 'l'he reply to the firBt part of the queBtion i8 in the negative. As regarcia 
the latter put, it will reBult in business being seriously dislocated if 
the booking and. delivery of iOods and parcela is .uspended on all 
eommuaal holiday •• 

Informat'lO'l1 pf'Omised in reply w parts (e) and (f) of xtarred question Ao. 1668 
asked by Mr. C. N. Mutlwranga Mtalaliar on. the 17th April,i 1936. 

ScHOOLS FOR TRAINING TELEGRAPH SIGNALLERS MAINTAINED BY 'I'HE POSTS 

AND TELEGRAPHS DEPARTMENT. 

(e) Un the North W8IItern Railway, Oroat Indian Peninlular Railway and 
Hurma Hailwaya telegraph training schoolB are maintained for training of candidate. 
recruited for employment Btl signallers. 'rhe East Indian Railway and the Eaatern 
Hengal Hailway do not maintain lueh schools. The Eastern Bengal Railway obtaina 
its signallers from certain private training schools which have been recognilled bY' 
that Hailway. The ~  Indian Hailway recruitB Bignallen from amongst thOle 
who have qualified in tt>legraphy at private Ichools or other inatitutiona. 

(1) Voos not arise in view of tile reply to part <,,) above. 

Information promisedin reply to ~  questiMl No. 1676 asked by Pafldi' 
Lakshmi K anta Maitra 0'11. the 17th April, 1936. 

CLOSE OBSERVATION BY THE POSTAL AND POLICE AUTHORITIES IN ~ 

ON THE SUBSCRIBERS OF TI:lE Ro,ilway Labour. 
Oovernment are informed as followl : 

(/I) Yee. 

(b) No. 

(0) 'l'he reply to the tint part of the queation ia in the negative. Aa 
regards the second part the Honourable Member iI refened to repI1 
to (b). 

Information promised in reply w starred questions Xos. 1692 and 1693 aaked by 
Mr. Satya Narayan Si,n/uJ on the l'lth .April, 1936. 

SUBMISSION OJ' MEMORIALS OF RAILWAY SERVANTS TO THE GOVERNOR 

Gmmw.. 
161*11. (II) to (0). Yea. 

(a) and (g). The rulea referred to Itate certain circnmlltancee under which 
petition. to the Governor General in Oouncil may be withheld by a local Govern· 
ment and for this purpole II. local Government includes a Divillional 8uperintenden' 
in respect of non'pensionable lubordinat& Itafr. Divisional Superintendentl of 
pinapore and Asansol are therefore competent to withhold petitions to the Governor 
Ueneral in accordance with the rules. Government are not aware of any petitionl 
having been wrongly withheld and would be prepared to make enquiriel it any 
specific instances are quoted in which pf'titions have been wrongly withheld. 

(e) 'l'he reply to the flrlt two parts of the question il in the a1llrmative. The 
lalt part aoes not anac. 

(1) Heply to the first part i8 in the negative; the relit of the question does not 
arise. 

SP.!LECTION AND PROMOTION OF GUARDS IN THE DINAPORE DIVISION OF THB 

EAST INDIAN RAILWAY. 

HIPII. Oovernment are informed as follow.: 
(a) No IUl'h cireulnr was issued by the Agent, East Indian :RaUway. 
( /I) Voell not arile. 
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~  PromotiO'n of guards froIn grade '  B  ' to grade '  A  ' is made according 
to seniority subject to fitness, if the scnior man in the lower grade ill 
found untlt for promotion he would be superseded. 

(a) Un the Dinapore Division eight' B  ' grade guards bave been promoted 
to • A' grade since November, 1934. Uut of these one bas been. 
confirmed. 'rhe others will be confirmed snbject to vacancies after 
they have been tried out I1S grade • A  ' guards. ' 

(e) '!,here are no retrenched guards in the Dinapore Division. 

InJom/Ol,ion promisld in reply to starred question No. 1694 asked by Mr. RaM 
Narayan Singh on the 17th April, 1936. 

TENDERS INVITED FOR THE SUPPLY OF CoNSERVANCY PLANTS IN NEW DELW. 

(0) Yes. A list of tenderers, who are mostly local firms of standing and have 
aerved the municipality satisfactorily in the past is given below: 

(1) Mistry Nazir A.hmad, Lal Kuan, Delhi. 

~  Mistry Mohammed Yasin, Kucha Pandit, Delhi. 

(3) Messrs. Bhola Nath and /:Ions, 87, Market Road, New Delhi. 

(4) L. Lachman Has and Company, Chaori Bazar, Delhi. 

~  Messrs. M. Young and Company, t:lhahdara (Delhi). 

(tl) Messrs. BriJ" Mohan Lal, Chaori Bazar, Delhi. 

{7) Messrs. Nechal Hingh, Janki Das, Delhi. 

(!j) Pt. Balak Ham, Katra N eel, Delhi. 

(!I) Messrs. Hhana Mal UuIzari Lal, Chaori Bazar, Delhi. 

(b) All teuderers are iDvited to be present when tenders are opened but the 
(lpening is done ill the preSt'DCI' of such of them as respond to the invitation. 

(r) 'l'pndt'rs below Us. 100 /tre opened by the Health Officer. 'fenders above 
this amount arc opened hy the V iCt'·President in the pres once of the Health Officer. 

(d) Not unless there is some 81'ecuLl reason for changing the date. 

(e) There is no box kept fur tenders. A tenderer has the option to send them 
by registered post or to haul! it personally to an offidal in the office who may be 
the !lead Clerk or some "thtlr responsible porsoll. A receipt is grantel! to the 
person who delivl'rs It tender personally in the 01'fit'.". 

(f) Ally correctiolls in t('nders are attested both hy the tenderers and the 
sCfutmiRing' oftker. 

InfO'l'mation promised in reply to stam'd qUfstimls Kos. }fJ97 and 1698 asked by 
Pandit l\'ilakantha Das on the 17th April, 1936. 

FIRMS MANUFACTURING PIG IRON IN INDIA. 

16!J7. (a) Pig iron is produeed in India by four firms, namely, The Indian Iron 
and Hteel Company, Linlited, the My.ore Iron and Steel Works, the Bengal Iron 
Company, Limited, and the Tata Iron and t:lteel Company, Limited. 

(b) l!l!. 

(0) 13 bave rupee .... pital. 

1 has sterling capital. 

12 (ir ... lut1ing 1 Hailway r .. )n('ern) are proprietary. 

'I'en Joint t:ltock Companies were floated after June, 1924, but no information 
t'egarding the date of commencement of work by private companies ill available. 
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~  

ENGINEERING FIRMS J'ABRlCAnNG.A.N1> ASSEMBLING STElilL !»BoDUC1'S IN. 

INDIA. 

~  (II) 'l'he Honourable Member i. referred to the "Lug. Indultrial 
l';stab1isbmenu in India, 1935 ", copy of which ill in the Library. 

(b) and (c) .• Detailed information is not available. 

InfornlAJl,ion ~ in repl'll to sflJrrea gU6B4icms Nos. 1703,  1704, 1705, ~  

1707 and 1709 asked by Mr. Mulunnmad A.zha, Ali on ~ 17th April. 
1936. 

,ApPLlcAnoN OF THE PUNJAB EXCISE ACT AND EXCISE RULES 'l'O THE DELHI 

PROVINCE. 

17U3. (0) l 'om pared with the Punjab Delhi is a small province with limited 
BOurcel of income. The abolition of L·I0 lieenees would cause considerable 1011 of 
revenue. Delhi being the seat of (Jovernment and a trade centre has amongst its· 
population people of every class and many nationalitiel. L·2 lieeneel have been 
issued in tbe civil station and cantonment areas al there is a demand for superior 
Jiquor in tbese localities. L·I0 licence. art' is8ued for the vend of foreign liquor 
in the bazar for the general public. 

(b) .No in8tance of L·2 shops conlpeting with country spirit IhopB by selling 
eheap brands of foreign liquor hu been brought to the notice of the local authori· 
tiel. 

GRANT OF ~  FOR VENDING FOREIGN LIQUOR IN DELffi. 

1704. (0) 'fhe question of the abolition of L·I0 licence. in Delhi wal ~  

in 1929,  1930, 1934 and 1935, but it was decided to retain them. The following 
POintl were taken into conlideration when reaching a decilion : 

I. LOlli ,,( excise !"C\'enue in thl! ease of abolition of L·IO licences j 

ll. Apprebension that rompetition het.wl'en L·lO shops when convertt!d into 
L·ll shope and eountry liquor shops might be encouraged by the fact 
that the conversion of L·I0 licencel into L·2 licencee 'Would mean III 
. appreciable reduction in the incidence of vend  fees on those Ihopl. 

(b) Tbe material diifl'renee in the eonditions of grant of L·IO and L·2 lieen('es 
are tile tollOlllVing: 

An L·ll licence is for Rale of foreign liquor and ill meant for a shop of proved 
respectability in a Uivil t;tation or Cantonment, or any other place 
where there is a demand for superior foreign liquor, and is granted OD 
aaaeised fees on a fixed Icale. 

An L·IO licence is meant for the eale of foreign liquor in a  • bazar' ; theee 
Jie.eneea are situate clole to country liquor shops and compete with 
country liquor by Relling cheap and obscure brands of foreign liquor 
and a.re sold by ~  

L·1l lieeaces do Bot in praetiee compete with country liquor lIbopa. 

'l'he COllts of upkeep, etc., of an L·2 licence are high j while an L·IO lIeence' 
reqUires email Ilapital to run. 

(0) Yes. 1,.2 licencee are granted to firma or personl of approved respectabili'ty 
in a civil stAtion, or cantonment., or in any other placel where there is a. demand 
for superior foreign liquor. L·]O licences are 1I0ld hy public auetion to the highest 
bidder and are intended for the retail vend of foreign liquor in the bazar to the 

~ .publ.ic.. ,. '. 

(dr-The rate of exeile duty fl the lame whatever the method of distribution. 
If the Honourable Member referll to vend fees the queltion hardly seems to ariae 
in view of rl'ply to part (0) of question No. 1705. 
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G,w,wr OJ' 'LicENCBSFOR VENDING FOBEIGN LIQUOR IN DELHI. 
1705. (G) The licenlee holding a licence in form L·2 at Morl Gate is allowed 

to Nftaitl' a-L-41irelll"6''With the lanction of the (..lhief CommiBsioner under ],ule 14: 
of the Chief Commis.iolle]"s Notification No. S05S·Commerce, dated the 3rd October, 
] 935. },here is no restrietioll &jI'ainst a L·2 licensee holding a licence in form L·17 ~ • 

('b) Thcre are no hard and fast rules discriminating between inferior &I.ld 
superior foreign liquor. The liquor which paya higher still head duty than country 
spirit is foreign liquor and L·2 shops sell superior foreign liquor. It was decided 
by the Chief COJllmissioner in 1927 that the lale of rum and malt whilky Ihould 
be permissible under a L·2 licence as they were considered to be superior foreign 
Iiq!1o;, and other Ipecies of Indian made foreign liquor are not nccelllarily inferior 
to them. 

':(0, The rules for L·ll shopa do not purport to prohibit their selling cheap 
brands or inferior brands, but in practice their business is restricted to the superior 
brands (except to a ncgligible extent) due to thc selection for the location of L·a 
liconces of places where thc demand is mainly for superior liquor. 

(It) There is no rcgular bazar at Mori Gate. There are certain Ihop. of confeo-
tioners which meet the demand of the locality, and which depend for their bUlinels 
allo 011 rcsidcnts of the Civil Lines. 

(e) The justification for giving L·2 licences on &88elsed fees lies in the general 
policy relating to the grant of such licences, which is to make available lupplies of 
lIuperior foreign liquor at a reasonable price in a manner not likely to cause 
inf'onvt'nienf''' til the eouallmers and ott the same time to derive as much revenue .. 
possible from this class of lieenaee. To require persons who are catered for by 
L·2 licensees to go to the shop of a peraonsuccessful at auction would be very 
inconvenient to them, sinee it is much better from their point of view that licences 
.hould be given to general merchantll and Ihould be continued from year to year, 

(I) No notifieation under which different localities are declared for different 
licences has been issued. Licence! are granted according to local circumstances 
and the demand for liquor which exist •. 

- (g) In Delhi L-IO shope are lituated close to country spirit shops and eompete-
with them by' lelling eheap and obscure brands of foreign liquor. No suca competi-
tion exillts between the L·2 and L-10 shops or between the 1..·2 and country Bpirit ' 
shops. In the circumstances there appearl, to be no necessity for protection of L·IO 
shops against L·2 shopl. When bids are given for L·IO shops the bidders are well 
aware of this fact. 

GRANT OF LICENCES FOB VENDING FOBEIGN LIQUOR IN DELHI. 

1706. (G) Yes. 
('b) There are many brands of medicated wines. Important onel are .. 

follows: 

1. Winearnis. 

2. Hall's wine. 

S. Manola. 

4. Vibrona. 

5. Steam 'I tonic. 

6. Vane tonic. 

7. Buckfort tonic. 

,,(0)'.1 ~ ~  answet,becal18ethe word" this" occurs three time. in Rule 1.,..·;', 
and the Honourable Member haa not specified which partieular place where the 
word il used is in his mind. 

(0) No. 

(e) Most people reBiding near Gandhi gaJi or Chaori Bazar are not accustomed 
to a European or a modem style of living. 
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(I) The majority ot upper class consumers live in Civil Lin., New Delhi an.cl 
Delhi Cantonment where L·2 8hop. ate in exi.tence to provide the neceuary faeiH· 
tie .. 

(g) No such di1lieulty has been brought to the llotiee of the loe&l authoritiel • 

. (I&) The expression" Upper class JJ was used in the reply quoted to refer to 
Indians living in a European or modern fashion and to Europeans living in 
bungalows. 

GRANT OF LICENQl,:S PaR VENDING FOREIGN LIQUOR IN DELHI. 

1707. (II) Yes. The question was considered in 1980, 1984 and 1985. It was 
decided to retain L·I0 licence8 and to make no alteratioDl in the pre8ent rules. 

~  No. A Itatement of excile revenue from each form of licence for 1984·85 
ana 1985·36 i8 given below: 

Ra. 

1934·35-

L·2 1.,229 

L·10 21,700 

~ 

L·2 18,710 

L·IO 20,700 

OFFICER NEXT IN AUTHORITY TO A DIVISIONAL SUPERINTENDENT ON STATE 

RAILWAYS. 

1709. Presumably the Honourable Member is referring to the oflicer next above 
the Divi8ional Superintendent on State·managed Railways. If so, the head of a 
Department on the Great Indian PeniDlula and Ealt Indian RailwaYI and the 
Agent on the North Western Railway i8 the officer next in authority to a Divisional 
Superintendent. 

Informrt,tion promi8ed in reply to part (e) of starred question No. 1729 aske-d by 
Mr. S. Salyam1J/rti on the 17th April, 1936. 

INSISTENCE BY THE RAILWAY DEPARTMEt.'"l' TO PURCHASE A PARTICULAR 

BRAND AND TRADE MARK OF ARTICLES. 

(e) No. 

Information promised in reply to unstarred question No. 605, parts (b) to (e)of 
unstarred question No. 606 and unstarred question No. 614 asked by Mr. 
Amarendra Nath Ckattopadkyaya on the 17th April, 1936 .. 

CoNTINUANCE OJ' THE CUT ON ALLOWANCES 0]1' THE RAILWAY STAJ'JI' AT 

CALCUTTA AND HOWRAH. 

605. (II) Yes. I may, however, add that the local allow&I1ce granted to the 
Ita« at Howrab is not • Ipecial pay' but • compeDlatory allowance " the cut on 
which haa not been withdrawn. 

('b) The reductions referred to, which were made in pUlIuance ot economy 
campaign, were distinct from the omergeney cut and Government are not prepared 
to withdraw them. 
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AooBPTANCB 0., BAPTISM AND UNIVERSITY CEBTIl'IOATJ!IS IN SUPPOBT 0., 
APPLICATIONS 1"OB CHANGES IN AGES Oll TO EAsT bmIAN RAILWAY 
8T.AB. 

Parts (Ib) to (e) of No. 606. Government are informed aa tollows : 
Cb) The particulars including age recorded in the aervice sheet are atteated 

by the employees when the service records are prepared and the 
employees there tore have the opportunity ot pointing out any errora. 

(0) The service reeords are generally prepared by the establishment section 
ot the office in which the employee is appointed and are attested by the 
employee and a gazetted officer. 

(d) Each employee was required to execute a freah agreement from 1st 
January, 1925, but new service recorda were not prepared. 

(e) The age of the employee W&8 required to be ahown in the agreement. 
Particulars were generally filled in by the employee himselt, but in 
eases of illiterate or semi·literate atd the details were 1llled in by 
the establishment section concerned. The employees when signing 
the agreement had the opportunity ot pointing out any discrepancy 
that had occurred. 

EXTJ!INSIONB OF SJlBVlCE GRANTED TO TUB SU.!'.!' OF THE INCOME-TAX 
DEPARTMENT AT CALCUTTA. 

614. (A) Yes. 
(i) Four non "gazetted offieers were on extension ot service in April, lUSIS. 
(") The extensions were granted in the public interest. 
(iii) Yes. 
(M!) Probably some of the dilcharged men could have been abaorbed if the 

extension had not been granted, but it was not known at the time when the 
extensions were sanctioned that the taxation ot Ie lower incomes" would be 
diacontinued from lit April, 19Se. 

(A) (11) and ('b). The Government do not propole to cancel the extenlioDi 
already sanctioned. 

I nJOf"'11IIItion promised in reply to 8tarred question No. 1750 aJiked by Pandit GotJind 
BaUtsbh Pant on the 18th April, 1936. 

Sc.u.Es 01' PAY 01' TEACHERS IN R.uLWAY MmDLB SCHOOLS. 

Uovernment are informed a. follow.: 
(A) In order to recruit better claH ot teaehera fqr raihray lehOOla Government 

decided in 1929 to regulate the rates of pay in railway lehools by the 
rates of pay of teachera of llehoola of equivalent atandard administered 
by Provincial GovernmentB concerned. The acales ot pay of teachen of 
railway schools were revised accordingly. 

(b) and (II). Yeii, the annual incrementB ot aU teachera of the lChool in qUill-
tion have been held up at the efficiency bars pending satiafaetory report 
on their work. '.l'he Inspector of Schools has been alted to aaBiBt the 
.Kailway to arrive at a tair decision by giving his opinion on the quali1lea-
tions and capabilities of these six teachers. 

(0) Government underatlUld that in United Provinces Government llehoola then 
is no efficiency bar in the scale of pay for trained graduate teaehen 
sanctioned in 1921 ; but that there is an efficiency bar in the llcale of pay 
sanctioned for trained undergraduate teachers and that promotion 
beyond the e1liciency bar is limited to 25 per cent. of the sanctioned 
strength. 

(II) 'I'en. 
Ll71LAD o 
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aDd (/I). '1'he .New tltate .Railway Leave Bulea AI modUled for ~ 
departmcnts apply to teaching stair at Oakgrove lIehool appoint4,ld 0Ii. 
and from t.he lilt April, 1930. They are ilio applieable to teaehln.lltair 
at ~  alld Anglo·Indian schools and Indian IIOhoola OD theplaill. 
ure.paetive of date of appointment. The teaching atair at Oakgrove 
aehool appointment prior to 1st April, 1930, are granted leave on the 
basis of the l!last Indian .Railway Company'a leavc rules and aceordinlr 
to the marita of each application. 

Information promised in reply to starred question No. 1751 asked by Pand,t 
Krishna Kant Malaviya on the 18th April, 1936. 

HOLWAY :rOB BAlBAKHlIN TO GoVJIIRNJOlNT OF INDIA OJ'PICES. 

(a)-(c). in almDllt all Government of India. Departmenta and their attaehed 
ind lIubordinate offices lituated at the headquarter. of the Government of India a. 
aeetional holiday on aeeount of Bailakhi il granted to Inch Hindu. AI wilh to avail 
tbellllelv ... .s of it, provided that t.he state of work permitl and the muimum number 
of eeetional holidaYI, '!IV., lix holidaYI in a year, ia not exreeded by ally individuaL 

'I'be attached and aubordmate olllees lIituated outaide the beadquarters of the 
tlovernment of lndia follow the practice of the loonl authoriti&l in regard to the 
obaervanee of hoUdaTI. 

Information promised in reply to starred question No. 1761 a,.Qked by Mr. Kul.OOhar 
Chaliha on the 18th April, 1936. 

TRANSFER OF BOIU.PATHAB MAU1..A. IN GoI..A.GHAT SUB-DIVISION IN AsSAM TO 

THE MIKIB HILL TRACTS. 

(a) Horapathar Mauza haa been included in the Mikir Hilla jurilldietion for at 
least Mll ye8l'l!l. Under the new eOlilltitution it will remain within that jUrisdiction 
wllich will 1M! a partially excluded area. 

(b) 'rile inhabitantll of the Mauza hal'e never been subject to the _ ord.in&rT 
Juri!dietion of the civil and criminal courts. Appeals lie to the Commisllioner and 
IDeal UOvernment. 

(c) Under the Dew constitution they will eXOrClBe the ordina rv right of franchise 
in the (jeDeral and MU8lim ('on8titueneiea of Golaghat. • 

Information prcnnised in reply to starred questions Nos. 1763 to 176·5 asked by 
PtI'fIIlil Sri Krislana DuII4 PalitIHJlon the 18th April,I936. 

REDUCTION IN THE GRANT-IN-Am OF nm EAST INDIAN RAILWAY ANGLO-

VRNApuLAR HIGH 8<JHoOL, TuNDI..A.. 

1763. Uovernment arc informed as fo11oWB :_ 
(ca) _ t;o. 

(b) The reply to the first part of the question i8 in the affirmative and to the 
latter part in the negative. 

(0) .No. 

(d) The amount was Ita. 7,200 in 1934·35 and Be. 8,556 ill 1935.86. 

STOPPAGE OF THE TEACHING OP SANSKRIT AND PERSIAN IN THE EAST INDIAN 

- RAILWAY ANGLO-VEBNACUI..A.B HIGH SCHOOL, TUNDLA. 

-1764. Government are informed AI follow8 : 
(a) and (b). YeL 

(0) Yea. It is, however, pouible that both theN teachers ma.r be abaorbecl la 
other V8C8IlCl8I. _ . 



ATATEJaNT8 .LAID ON 1'9 ~  

,.. (d) ~ sann, will amount to Rs. 2,040 per anllum. 

\6) A similar qUeltion dld llot arise at OUIll!' IlI'hools. 

(1) .None. 

SIOPPAGE OF THE TEACHING OF SAN8KRll' AND PERSIAN IN THE EAST 

INDIAN RAILWAY .ANGLO VERNACULAR HIGH SCHOOL, TUNDLA. 

11tl5. Uovernment are informed IIoS ~  : 

(a) A publie meeting was held at Tundla, which adopted a. resolution, a eop1 
of which I lay on the table of the House. Other representations on thia 
8ullject hav(' also been made to the East Indian Railway Administra· 
tion. The ~  Indian Railway Administration bas made a representa· 
tion to the United. Provincell Government for inerea8e of grant &8 with· 
out this the school funds do not admit of the retention of Sanskrit and 
PerliaD. 

(II) 1:'el. 

(IJ) 60vernmeDt understand that a representation was made to the Managing 
Committee of the School. 

(a) 60vernment undel'lltand that a reply in the terms mentioned in the question 
waR given by the Vice·President of the Sc.hool Committee. 

(e) 'l'he Vir.e-President is the ~  Officer responsible for the work ot 
the School, vide .Kule 3 of tbe RuleR and Regulations for the management 
of .t:&lt Indian Railway Schooia, dated lit April, 1925. The Vice· 
.President i8 authorised to reply to representations made to the Committee 
through the' Honorary Secretary when the matter is one of detail or 
when the views of the Committee have been previously ascertained. 

(1) Superintendent, East Indian Railway Schools. 

(g) '1'he saving on account of the abolition of thOle twopOitll wi11 be Rs. 1,793 
during the financial year 1936·37. ThiB will balance. the sehool budget. 

(h) (Jovernment have no information. 

(i) It ill purely a question of finance; and, if the money is tortheoming, the 
question of restorillg PerRian :uu1 Sanllkrit win receive consideration. 

BelOZution No. 13. dated the 19th Dtcember, 1986, ~ by tAe Htndu YOfmgtllft', 
. A'80ciation, Tundla. 

'I'hiB meeting of the Hindu Youngmen '8 Association, Tundla, strongly protestll 
agai.nst and expresses its deep eenee of rCBentuwnt of the orders of the Railway 
authority of the H.ailway High School, Tuu.dJa, whereby the education of classiCI, i.e., 
tlanskrit and l'ersian, havo been abolished from the Ichool and request the Agent, 
.i!:ast indian Hailway, and the Railway Board and the Minister ot Edue&tion, United 
PrOvinces, not to interfere in the education of Sall8krit n.nd Persian which are the 
religious and cultural languages of Hindus and Musalmans, who nre the permanent 
I'elJident8 of the town and ,the prOvince and to withdraw the' prohibition order and 
tbe:reby remove the discontent from· the publie at nit early a date as possible. 

Copy to-

'l'he Agent, l!Jost Indian Railway, Calcutta. 

Minister ot .t:ducat.iOn, l1nited. Provinces. 
l>ivisional Superintendent, East Indian Railway, Allahabad. 

l.D.speetpr pf MehooJe, Agra.. 

. Heel'etary' to the Hailwa:y Board, New Delhi. 
Ll71LAD 82 
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l"fornv.Jtion ~  in reply to starred questions Nos. 1784, 1788, 1791, 1795, 
1796, 1800 and 1802 ~  by Dr. N. B. Khare on t/ae 20th April, 1936. 

EliBANClUOlNT OJ' TBB PAY 01' THE INSPECTOB APPOINTED TO INVESTIGATB 

CASES 01' CLADIS PBKJ'EBBED AGAINST THE EAST INDIAN R.u!.WAY. 

17114. (iovernment are informed as follows: 

(0) 

(b) 

Yea. 
• 

Under items (1) and (2) of the 8chedule of Powers of Agents of State 
HaUwaYII in eatabliahmtlnt matters, a copy of which ill in the Library of 
the House. 

Uu 01' THE WOBD "CoOLY" IN BBSPECT OJ' INDIANS AND" LABOUR" IN 
RESPECT OJ' EUROPEANS AND ANGLO-INDIANS. 

171111. (iovernment understand that contract for licensed COOliN at Romah iI at 
pr8lent held by a .l!:uropean. 

FILLING UP 01' VACANCIES ON THE EAST INDIAN RAILWAY WITHOUT TaB 

MEDIUM 01' SELECTION BoARDS. 

17111. (iovernment arl! intormed as followlI: 

1t is not understood what the Honourable Member meaDI by •• junior mOlt 
lltaft' ". If it retera to the staff who are lowest in eeniority in the 
junior moet grade of a particular category of staff, it is obvioul that 
luch persons would not be luitablo for selection as ofllll8 Superintendent.. 
AI regards the latter part of the qU8ltioDo the followiDg are confirmed 
in the 4 permanent vacanciea of offi.ce Superintendents whieh oeeurred 
in 1934 aacl 1985 : 

1. Mr. Ii. N. Gholh. 

2. Mr. D. v. Banranker. 
3. Mr. G • .K. Pandya. 

4. Mr. D. J. McMullin. 

RBaULATIONS REGARDING DIBCIPLINABY ACTION AGAINST RAILWAY STAPP. 

17116. (ioyerument are ~  all follow. : 

(0) 'l'he words" for oftieial ule only" are intended to mean that the pamphlet 
in which lIublidiary rules framed by the Agent, Eaet Indian Bailway, 
are publillhed ia a departmental publication for the use of the staff who 
ue delegated with powers to administer the rules, and that all copies of 
the pamphlet are the property of Adminietration. 

(b) and (0). I:lome of the non'gazetted lupemling atall', who are delegated 
with powers to administer the rule lIubject to the relltrietions contained 
therein, are requirert to know the subsidiary rules. 

(d) If the Honourable Member is referring to non· gazetted atall' other than 
lubordinate supervilling staff, who are Yelted with power. under the 
IlUbllidiary rules, the reply ill that they have no oeeslionto use or refer 
to these subsidiary rules. 

(e) 'fhe ~  rulee are not intended for general information, bot only 
for the ~  of thOle oftleiala wbel are veeted with powen under 
them. There 18 no question of victimization. 
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RBGULATIONS UGABDING DISCIPLINARY ACTION AGAINST RAILWAY STAB. 

17111 .. lioYel'nment are informed aa foll01l'1l: 

~  lulNlidiary rulel containing the powers delegated have been made kno ... 
to the staff to whom theae hal'e been delegated. It is not neeel8ary that 
t.bey Ihoul!! ~  publilh.ed for ~  information. The rules by whicla 
8tal'l can clalJD. to be dealt wIth are those published by the Railway 
Hoard, and these have been given publicity through the Eut Indiaa 
.ICai.Iway lialette. 

ScALES OJ' PAY IN )'OROE ON THE EAsT INDIAN RAILWAY ON CERTAIN DA'l .... 

.1'100. (0) to (e). The .t;alt Indian Railway Company's lleales, the Old Oudh and 
.Kohllkund Htate .Kailway'l scales, the co-ordinated leales and the reviled lIeales of 
pay were in force on the East Indian Railway on 1st April, 1936. 

SBmoBITY OF TRANSPORTATION AND CoMKJilRCIAL STAR ON THE EAsT hmUN 
RAILWAY. 

lliOIl. 60vemment are informed .. follows : 

tieniority in the Operating Department (TJ'lUUlportation and Commercial), Eu' 
lndian .Kailway, il usually determined aeeordiD&' to tJae date of entry into 
a grade or clus. 

InjO'l'fltation promi8ed in reply to 8ta'ff'ed questions N08.1810, 1811,1813 and 
1814 asked by Sirdar Jogendra SiRfl/a on the 21st April, 1936. 

DISMISSAL OF CERTAIN EMPLOYEES OF THE DELHI MUNICIPAL CoMMlTTZlI. 

11110. (0) Thirteen employees including the ASlistant Seeretary, two .. Dior elera 
aDd ten junior elerka were diamillllCd. 

<"> <i) aDd (ii). Yes. 
(b) (iU). Doe8 not arise. 

(c) Y!ll. The irregularities committed during the year 1932-33 were brought 
to the notice of the Committoe by the Audit Department in 193'_ 

(eI) Yell. 

(e) .No. 'l'he ~  wal limply asked to hold a thorough enquiry and tile 
finai ordera were pll.88ed by the Executive and Finance ~  

(f) In view of the reply to part (e) above, the queltion doel not arise. 

(g) .No. Cases of corrupt.ion and grave careiessnl'slI in diacharge of their dutiell 
by Munieipal employees were separately dealt with from the reet of the audit Dote 
which related to the ordinary office procedure. 

(") All cales in which charges had to be framed were taken up together. 

(') .No. 

(J) '1'he audit note was received in 1934, and Will! the mbjeet of a lenrthr 
enqUiry. 

DISPOSAL OF APPLICATIONS FOR THE CONSTRUCTION OF PRIVATE BUILDINGS I!f 

DELm. 

11111_ (0) hI_ 

(b) .No. ~  power hal not been delegated to the Senior Viee-Prelident; but 
the Members of the Committee decided, at an informal meeting, that the opinion of 
the Menior Vice-President. who preeidee at meetings at whieh building applieatioM 
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are '&nali<tered; llheuid' be ~  in C8IIIII m whiel,tbere ... ,4J1rertIIHII, at. ,,"on 
as to the application of rulel. ,t;ven 80 it is open to anT Member to eha11eAp a 
c1i'filion 011 the point after the SeniorVice·Preaident hal eSpre.eclJUa opinion.: 

:' (0) ~ ~ r.eoord of ,Iueh ~  ~  been kept. 
,f 

, (a) ariel.' (t).; In view'Of'the 8.111W1D' given to part (fJ) of the questioil, thll8 parte 
<tI1. Jlot ~  ' 

(f) I would invite the Honourable Member '. attentioD to the 8.111W8l' to part (b). 

'" AuEOED CORRUPTION IN THE DELH1 MuNICl'PAL CO!UlIT'l'EE. 
ltlla. (G) l'jo aotioJl, has been tUeJl lUI the itatement jn quwtiOJl ,4id not cstte 

specitlc cases of corruption., 

(b) 'l'he Auditor8 after examining -the ,Building Department Registerl, prepared 
a ljat of 700 tll08, whillh, had not been coll8iped to the record rooll1. and theBe were 
IIl1ctibM all mt!l8ing. Of these, 400 11111' have 'SillCe been ooll8ifUd to ,the' reeorcl 
room. A number of tile. are still ~ but' there is no information that any are 
miIBlng. 

11114. (a) and (b). The Uovcrnmellt", Ita" Been the presl report referred to by 
the ~ ~  Ra.i .H&.:hadur Sohan Lal,Seeretary of the Delhi Municipal 
Committee "dehlee h8Vinr gTantecianinteri'iewor ha'Vinr made'any .tateDl.ent to' any 
representatniJ8 Of tlftr " Hlnduatan 'TiDleI". 

"';', 

lnformatinn promised in reply to starred question No. 1817 aaked by Maulvi 
Syed Murtuza Sakih Bahadur on tlte 21,t April, 1936. 

~ •• 1 

RE-EMPLOYAIENT OF THE ;NORTH WESTERN RAILWAY STRIKERS. 

Uovernlllent are informed aa followH : 

(a) 

(IJ ) 

(c) 

'n).' IE'ttf'T quoted ~ issued by the North Western Railway and lIOt by 
the 'KBilwsy Hoard and ~  instructions to register the nll.m611 of 
stuft' <hBcJw.rgea on ~ ~  of reduetion of establishment or participa· 
tion in th(' unrellt of 1925 for re·employment in preference to Great 
Indian Peninsula. Ra.ilwll.y strikers and out8ider •. 

E3:-;-.iorth Western Hailway strikel'R of 1925 have beon re·employed sinee 
thl' issue of the letter referred to in part (/I) above, but information 
is not available to ahow lI"hethc.r more tllr·North Western Bailway strikers, 
rlrlverM and shunters were engaged before or all a r88ult of this il1ltruc' 
tion. 

It ~ pOll8ihlc thnt ('('rtain Xorth WOlltem Railwav strlkerH of 1925 have 
heen merlieally examined and not subaequently absorbed due to retrench'. 
ment whkh ~  in 1931 (not 1930), but the number RO a1fected 
is not availn ble. 

(d) ~  fllr ~ I'ltll he ('asily traced a.ppli('ations were ~ by ~  
from two 1'.1'·North Western Railway strikers asking for re.employment. 
'J'hf'Y wer., forwarded to tho Ag,ent. North Western Railway,' for dis. 
posal. 

"(.) Hovemmf'.JIt do not M'Ds'ider any furthE'1' inRtmctioDs to the Agent, Non, b 
'" ,. Western.lCaUway, 011 thtll 8ub'jeet Rre called for. 
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Inj()f'fM.tion promised in reply to starred question No. 1823 asked by &rtlA, 
&nt Singh on the 21st April, 1936. 

DEFALCATIONS DISCOVERED AT QUET'fA GRASS FARM. 

(CI) Yes, severaJ year. ago. 

(b) and (0). 'l'he documents are of a confidential nature, and Government are 
not prepared to Jay them on thc table of the House. 

e· (d) One Hritish Otticer of the Royal Indi8Jl Army Service Corps was dismissed ; 
one .Hritish Otticer of the Military Farms Department was retired, and one BritiBh 
Oftieer of the Military .te'arIDS Department waa Court Martialled ud acquitted.-

( e) Diariplinary actiOlL was taken againat 15 persona with the followiD. 
reaults : 

1 Hritish aubordinate was sentenced by General Oourt Martial to 7 years' peDAl 
lervitude. 

1 HritiBh subordinate was summarily dealt· with and reduced in rank. 
1  V icero)" '. Commissioned Officer was sentenced to 1 year'l rigoroul imprison-

ment, 8Jld 1 Indian Non-Commilsioned Officer W88 sentenced to 2 yean.·r 
rigorous iIIlpriaOlUllent. 

1 Indian N on-Commiasioned Officer gave King'l evidence and was discharged 
under the India1l Afilly Act. 

2 Indian Non-Oommiaaioned Officera were diacharged on reduced pension. 
4 Indi8Jl Non-Commialioned Officers were summarily diamissed. 

3 Indi8Jl civilian clerks were diamissed. 

1 Indian civi1i8Jl clerk was discharged in ~  with the terms of hi. agree-
ment. ." 

(f) 'l'he reply to the first part ia in the negative. 'The IeI!ODd part does not 
arise. 

lnfonnation promised in reply to starred questions Nos. 1834, 1836 and ~  

asked by Maulvi Sye.d Murtuza &hib Bahadttr on the 21st April, 1936. . 

COMMUNAL COMPOSITION OF CERTAIN MILITARY SERVICES. 

11134. (a) On the assumption that by the word II class" the Honourable Membel 
meabll .. clerts ", the strength ot Upper and 'Lower Division clerks in the different 
lervicea is 8a foHowlt: .-

Military Engineer Servi('es 

Indian Army Corps of Clerks 

Indian Army Ordnance Corps 

Military 01'&88 Fanus 

Royal Indian Army Servioeo Col'}lll 

Army Remount Department 

Vpf.ltlr 
Division 
Clerks, 

100 

170 

63 

17 

156 

7 

Lower 
DiviBioB 
Clerks. 

637 

18ft .. 

413 
(induding 124 
Routine 
Division 
<,lerb.) 

96 

932 

44 

.. Includes 2 temporary appointmenlill. 

Total. 

4.7.8 

I ,OR!! 

III 
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(1)-

1. 

J J -
Ii II t J 

-

i 
,,; 

• l ! i * 
.., 

-~ ----
IIiIiW7 ~ Servioel .. 2 26 

IDdiIIIl Army Corp ofCJerb .. 1 36 

lDdiaD Arm, 0rdDaDce Corpa .. .. 20 

IOlitar.T ONII FIIIDII .. .. .. , 
BoJallDdiaD Army Servioe CorpI 1 28 

Army Remount Depr.nmeut. .. .. .. 

·Exolncl.-

1 clerk for SWiOD Supply OfliOlll', W&D&. 

1 aka for 8WioD Supply 0fIi0lll'. Jutogh. 

t 18 pOIt;e are vaoaot.. 

(.)-

BuperiD. 
teDdeut.e. 

1167 

214 

306 

78 

713 

29 

Sub- Electrical Ov-. 
- Divwcmal and 

OfIioen. Meohani· 
cal. 

~ and ADgIo. 7 a 1 

IndiaD· Chrietiau .. .. 13 , 
JUDd_ .. .. 11 41 111 

Jlua-.. .. 12 8 116 

8Ikha .. 10 , 36 

Total .. 80 89 248 

100 III .. .. ~ 

711 27 1 .. 3M • 
96 63 .. 2 .78 

29 3 1 . . 113 

17' 149 I .. 1,07 

18 4 .. 11 

Store- Draftlmeu. Total. 
keepen. 

.. .. 11 

.. 2 19 

4f 43 330 

18 39 128 

2 8 80 

59 91 MIl 

(d) The reply to the flnt PC?rtioD of t.he ~  II in the atlrmatiTe. The nit 
et o. qUeltiOJl 4081 Jlot .riIIe. 
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CLERKS IN THE hmu ARMY CORPS AND THE MlLrrABY ENGINEERING SERVICES 
GETl'ING SHORTH.A.ND ALLOWANCE. 

1838. (0) and (b). Yel. A shorthand allowance of RI. 75 per melllem ie 
autho.riled for each Command Headquarters and of RI. 20 per mensem for eaeh 
Duttnct Headquarters, Independent Brigade Area., and tho offices of Chief Engineers 
of Commands. . The allowance is granted at the discretion of the Army, District and 
J.ndependent Brigade Area Commander. and the Obief Engineers and may be divided 
~ ~ .any clerb who are for the time being actually employed on shorthand work 
lD addItIon to their normal dutiee, provided that they maintaiD their efficiency iD 
Ihortballd. 'rhe allow&llce iI granted purely with regard to administrative convenience 
and effieiency, irrespective of the community to which the clerk concerned belongs, &lid 
AI changes are continually made any llgurea lIbewing the communities of these olera 
would be valuel8l .. 

HOKE DEP.A.RTKENT CIRCUL.A.B re THE FJuDAY PRAYER. 

1837. The reply to the first portion of this queltion il ia the neptiye ; the I880nd 
portion therefore doel not ari.e. 

Information promiBed in reply to starred question No. 1840 ailrRJl by Prof. N. G. 
Rlmga on the 21st April, 1936. 

ALLEGATIONS AGAINST CERTAIN BBITISH SoLDIEBS 01' THE GLOUCE8'l'ERSHIU 

REGDlENT AT lUDBAS. 

(0) aDd (b). It appeara that the report whioh wu pubUUed bl the Prel. wu & 
11'011 exaggeratioll. The faota of the ease are &I follo_ : 

The  seats reserved for male passengers were full when four loldiers latered· the 
tram·ear. There were however BeyeTal empty Beata which the 10idiOl'll 40 
not seem to have realised were reserved for females, and two of the four 
IOldiers took these seats. The tram-ear conductor came to remollltrate 
with them, &lid lome argWll8J1t had apparently begun when an IndiaD 
pOlieeman In plain clothel, who W'&I the uncle of a female oceupa.nt of 
the eompartment, intervened in a state of great excitement. There te 
no evidenee whatever that the conductor was illluited nor that the 
loldiers were asked to apologise and refuled. No allegation of any 
indecency on the part of any of the 80ldier8 wall made by any of the 
occupant. of the tram exeept by the woman &lid her uncle. They alleged 
that one of the 80ldiera made indecent ligna to the woman, but all four 
lIoldien denied thill ablolutely and there wal no further evidence to 
support it. In the course of the altereation the policeman eame close 
up to one of the soldien who gavo him a push to keep him baek. The 
other lIoldierl then interpoled between the two and prevented a further 
dilturbanee taking place. 

( e) A crowd collected, but at once dispersed quietly on being warned by a Poliee 
tlerreant. 

(/I) A eharge waR laid by the Army authoritiel againRt two of the IOldiell under 
S ~  40 of the Army Aet for creating a dilturbance and they were awarded fourteen 
days detention eaeh. 

DEATHS OF KHAN BAHADTTR MIAN SIR ,FA!ZL-l-HUSAIN, 
SIR M. RA?!fACHANDRA RAO AND MR. W. S. I.lAMB. 

The Honourable Sir Nripendra Sircar (Leader of the ~  : Sir, 

12 Noon. 
may I have your pennission to mention the deat.hs of 
three persons who at one t,ime or other were Memberl 

of this House' The first is KhAn Bahadur Mian Sir Fa.z1-i-Husain. Hia 
PfJriod of membership of this House was from the 10th January, 1931, 
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[Sir Nripendra Sil'Car.] .• 

to 30th September, 1931. His activit'ieslasted up to a very recent date, 
and there is hardly any Member of this House who ianot ~ aware of 
them,. It -1S not necessary £-01' me, thert'fore, to speak at length; I would· 
~  thif; IIouse that he was in the Local Government of the Punjab : 
he was,tirst of all, a Minister, and then hI!! ~ a Revenue, ~  Then 
~ joined the Government of Inuia : he waa here for a certain amount 01 
time : he was the Leader of ~ House in the Oouneil of State, and., in hill 
official capacity as Uevt>nue Member of the Oovernment of the Punjab and 
&Ii Member for Education in till' Govel'Dlntnt of India, he took a very 
leading and prominent part, and, as I said, these matters are all known 
to this House. I desire, Sir, to express. to this House, and to convey to 
the family of .the ~  tlu;,ough the Honourable, the ,PreH,ident, our 
deep sense of losii at tl1e demise of Sir Fazl-i-llusain. 
I ' 
There are two other Members whom I would like to mention. Oneis 

the late Sir M. Ramachandra Rao. .llis. pE;l'iod of membership was from 
~  to 1926, I personally am not very much aw'are of the a.ctivities of 
the late Sir Ramehandra Bao; but I have seen accounts of his activities 
in the pres'!, and they muSt be fresh in the urln'dB of Members of this 
Bouse. 

Yet anoth('r case is that of Mr. W. 8. Lamb, who represented the 
Europe&WI of. Burma in this ~  during 1925, and aleo from 1926 
up to the dissolution of tnatHouse. I think heretutned in 192'1, and 
I am not, aware of fllrther: paJiticulal1; of tlili> ~  

'In all these ~  ~  convey to the families:. of the deceased, 
through you. our ~  of 10SEi and deep :regrtt at 'their death. 

: .• ~ Bhulalma.i J. ,DUai. (Bombay ~  Division: :Non-Muham-
madan Rural): Mr. President, it is a 'melancholy dutywbich we have to 
perfnnn at the commCllcrml"nt nf ,,"ery RAA<.:ion, and it only reminds one 
that life is aft,,!" 8011 111011al.. So .far as Hir Fazl-i-llusain w concerned, 
before I callie to Hli.<.; Bouse I !iuly kuew hi.m by rE:putation ; but. I am 
bound to admit that 1 IlIl.d the !o!ftmf' admiration for him &0; any public 
mlln would lrave fot 8 man of !Itrong ~ opinions and implacable in 
their application so fill' us he conceived it right. so to do. Hince my 

~ to thi.s I10use Hnd my pt!l"JS(mal ~  with him, I WaH wry happy 
to ~ that Ilis "isioll in math'rs pubiie was MO considerably altered 
that I cannot help wishing that he had lived long enough to operate the 
"iews whidl Wt're exdulll;:!pd bctw(>cn him and myself. particularly during 
the II1,';t few months. ITt'. ~  t.o ~ more and morl' that the problem 
of t.his c()untJ'Y ww; -a human problem of ~  the standard of life, the 
hettE'rJllPnt of cdl1P..at iOll lIn.} hytril'Tl(' in this country. He ~  fnrtbeT 
to rE'lijist' that in that human ~  therE' was no. room for /lny <Iistinc-
tioll of ea.-;tt> or ~ lind it is in that vision of the larg"{'r servict'-s which 
I f'xppetE'cl him to render that I particularly feeJ the loss that the country 
1111.<; sutff'rp(l in tIl(' dpath of Hri'l' ~  

. So far a<; Sir Rllmachandra. Rao is ~~ ~  T ~  ~  of the one 
~  which he made his o'wn,lnamely, the int,erests of the people of 
:tlif Tndian S ~  tIle extent '. to v.:hich. it ~ ~~  to sP.ofYe them 
thl'O!lgh any lrglslatlve mt"8811l'C m thE' tl!r.gt+r :eonstltllhtm. of the ~

~  01 ~  .  , . ,  -.' , ' 



~  BAHADUR MUN SIatAzL+troSAiN; 8IR M. RAMACBANDBA iot 
BAO AND MR. W. S; LAlrIB. 

.. ".', ," . .., : ~ 

" 'I . ~~  'mrseif"with what has fallen from the jJeader ~  'the ~~ 
ash' ~  ~S  of regret at the. death of the threet gentJeIileil ~ ~ 
~  . . .. 
"f, 

. Mr. .•• Clhiuuddin (Punjab Landholders) : Sir, .I beg to associate 
thEi IndepenQ.eRt Party and myself with the sentiments ~  80 nobly 
by the H,onourable the Leader of the House and the Honourable theLead.ew 
of the Opposition. It is indeed with a heavy heart that I speak this 
JaQrning .:the ,paaUlig. ~  of Sir Fazl-i-Husain' is indeed a national JOBS. 
B.ut to me it is really more ofa personallo8S. Sir, I belong to that genera-
tion ~  ~  up under the benevolent influence of Sir ~  
and, which. mostly derived its political inspirations from him. Whenever 
~  W/iW an ~  quelltion, it was always to Sir Fazl-i.Husain that 
we looked to, and whenever we, wanted al.lY advice we went to him. The 

~  service that Sir Fazl·i·Husain was able to render was to those SOO8 
of .India who have made their 'homes aar088 the seas. He w_ever ready 
in their service. I had the honour and privilege of .working with him 
on the Standing Emigration Committee, and I can say from pel'llOnal 
experience that the zeal with which he worked for .them was almo&t 
fanatical. His negotiations on behalf of the Government of India 
resulted in improvement of the conditions of the Indians in S6uthA1rica, 
and that is 80mething whieh' will always . ~ reinembered by hisrorians; 
1 must also refer to his services in the cause of ·educatlOn and uplift of 
ma.sses in our province. DnriM the time he was. the ,Ed\1.C&tion Minister 
in the Punjab, several new ('olleges were stHrtedand 'a gteatimpetUs was 
givoen to eoJilpul&orY primary eduMtWn. Today he has been taken awaY, 
from us at a ~ when we nepd himmoR'l:. Sir Fazl-i-Husain was in. 
failing health for the last fourteen years, but it W814 only his setul(> of duty 
which kept him at the helm of affairs. A good many times ll.e ~ ~  

by his medical adyiser'S to take rest; hut his sense of duty w(iulu n.ot 
permit him to do 80. In the end, I woold say tha,t.,Ae ~ ~ a w·a.rrim 
fighting for the cause. that is, the edw;ation . and uplift. of h.is. people, a 
cause which was so dear to his IH'art. His deaHl rennnds me of one of the 
beautiful lines of an Urdu poet who has said : .. . 

.. Qatrah Wlil. jiA tn(·,. ,horillh-i.darytl kG ho zallllr. 
HaUl hni jill,] ch<Mll.1n-i-jalwln ~  nthan :llrur." 

Sardar Sant' Singh (West Punjab: Slldl) : Sir, on behalf of the 
~  Nationalist Party, I beg to associate myself with all that. has 

fallen from the Leader of the House, the Leader of theOppoRition and the 
p.revious speaker. Sir Fazl-i-l1usain was one of those dynam.ic persona. 
lit.iE's of his.timE' who comruauded lwaring ewn from tholie who hllppl!U('d 1.0 
differ from' him on political and other matters. It mWit. he said to ~  
"re(lit Sir, that during his time as a Minister in the Punjab and as an 
Execdtive Councillor of the Governor General's Executive Council he ltad 
!'uised issues 'Which sei the people thinking. about, their futurp, politjcal 
~  both jn the provinces at; well as in the Centre. At a ~  ,,:hen 
he was organising the Unionist Party. in .. the Punjah on. er,onom.lc, lines. 
he was unfortunately suddenly ~  from our IDHlst. IllS death 
has kft a big void in the FnioniRt ranks ~ : the P1Ul.;j .. '1b ~  it will be 
i.1ifficult to fill. Today we find tllat, on the eve of the introduction of a 
1new ~  . .Punjab. ~  do. .not, ~  allY· leader to lead 
them. Sir; '1 join in offering our ~~ to ~  ml'mbJ!,1"8 
of the family. 
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; air Lealie HudsoD (Bombay: European) : Su, on behalf of my 
Party and myself, I wish to join in the remarks that have fallen from 
the lips of my friends on my right. Sir Fazl-i-Husa.in was well-known to 
almost. all of us in our Party. We knew him as a most courteoUB ~ 

man in all the dealings, whether businel:!8 or social, we had with him. He 
was an outstanding personality in this country, and more pArtieularly 
in the Punjab His experience and ability as an administrator are well-
known throughput the iength and breadth of this country, both in a 
provincial capacity and ahio as !I. Member of the Viceroy's Executive 
Council. He was, I think, a realist in his policies, and a man who alWAY. 
took a statesmanlike view of the po&ition of his co-reJigioniBts in India. 
Re knew their strength as well as their weaknesses, and he W88 a very 
StalWArt support to them in both tho..<4p, capacities. As Mr. Ghiasuddin 
has said, Sir Fazl-i-Husain's policy as regards the Indians ovel'8eaB was 
throughout a striking success. His championship of them during his 
term of office in His Excellency'8 roundl is well-known to us all. We 
$hall miss w'hat were his far too infrequent ~ to this Assembly where 
h.ia powers of debate were held in high admiration. Sir, a commanding 
figure has been removed from the Indian politieal sphere which it will be 
very hard to replace. 

Sir Ramachandra Rao was an outstanding leader in the co-operath'e 
movement, and he was, I believe, responsible for the establishment of the 
Land Mortgage Bank system in Madras. 

The late Mr. Lamb was a personal friend of mine, and he was a 
loyal and capable Member of our Group. He was full of humour and 
kindliness in his relat.ions with us all. 

Sir, I join in asking you to c{)nvey our condolences to the reiativel 
of the deceased. 

Sir Abdul Balim 'Ghumavi (Dacca cum Mymensingh : Muhammadan 
Rural) : Sir, Sir Fazl-i-Husain ~ a wonderful personality. He left 
the impress of it on every sphere of life with which he came in contact. 
Whether it be the profession of law, or the public and political life of the 
country,-provjncial as well as All-India,--or the adminiRtration of a 
Government Department either. in the Centre or in the Province,-his 
hard ,,'ork, consummate ahility, dogged trnaeity, and splendid ~  

and statl:'SJllanship came into play and forced on him thnt leadership 
which came to him without asking. He was undoubtedly anxious that 
the Muslims of India who had been lagging behind their Hindu brethren 
in education and other activities of life Rhould go ahead and come into 
line with the latter, because he believt'd that U11less that WIUI achieved, 
self-Government. for India must continue a dream. But. this attitlldf' of 
his never brought him near to communalism as was evidenced by the 
wonderful and glMTing tributes which were paid to his memory by our 
Hindu brethern. By his death, Sir, the Government have lost. a capable 
adviser, MId the country a consummate leader and shrewd administrator. 
It is no wonder, therefore, that I should like to join thOlIt' who have already 
spoken in adding my humble tribllt(' to the mfflllory of Ruch a talented 
man and patriot w'ho.c;e Math h8.'l been mournen allover the eountry and 
whORe ]oss has been a person&l ODe to me and whom it was my good 
fortune to study at. clORe quarters. 



DEATS OJ'DAN BAIIADUB lilIAN 8IB J'A.ZL-I-HU88AlN, 8m M:. BAMACHANDBA 109 
lU.0 AND MB. W. 8. LAMB. 

Sir, in the deaths of Sir Ramachandra Rao and Mr. W. S. Lamb, 
I have lost tw.o personal friends. Sir, I extend my sincere condolence 
to the members of these three bereaved families. 

1Ir. President (The Honourable Sir Abdur Rahim) : It is my duty, 
as desired by the Members of the Assembly, to con\'ey to the bereaved 
members of the families of Sir Fazl-i-Husain, Sir Ramachandra Rao and 
Mr. W. S. Lamb the condolences of the Assembly and the feeling tributes 
that have been paid to the memories of these three /!'entlemen who some 
time or other were Members of this House. Sir 1<'ul-i-Husain was a 
distinguished figure in the political and Jlublic life of India, and his 
death, as has been stated, is a serious 1088 to the country, and especially 
to the Muslim community ill the Punjab. IIel had a Long and distinguished 
career during which he rendE'red very valuable services to the people of 
this country, and those who ha,d the privilege of knowing him realised 
that he was a man of outstanding personalit,v, It great judge of human 
character, and one who never Spit red himself in the discharge of his 
duties. I am sure, as has been expressed, his death, when he was about to 
embark on further political activitieB in his own province, will lit muurned 
by all who knew him and realised tll£; yalue of his sen·ir.es to the country 
.as a whole. 

I had hardly the privilege of knowing Sir Ramachandra Rao. But he 
bad a great reputation for public service in his PresidE'ncy. I shall 
convey the condolence of this House to the bereaved members of the three 
families. 

NOMINATION OF THE PANEL OF CHAIRMEN. 

Mr. PreBident ('fhe Honourable Sir Abdul' Rahim) :  I have to 
inform thp B01L'Ie that under rule 3(1) of the Indian Legislative Rules, 
I nominate Mr. S. Satyamurti, Sir Leslie Hudson, Mr. Abdul Matin 
Chaudhury and Mr. M. S. Aney on the Panel of ChairJDen for the current 
Session. 

APPOINTMENT OF THE COMMITTEE ON PETITIONS. 

l!t'lr. PreBident (Thl! Honourable Sir Abdul' Rahim) :  I have to 
announce that under Standing Order 80 (1) of the Legislative Assembly 
Standing Orders the following Honourable Members will form the 
C.{)mmittee on Petitions : 

(l) Sir Leslie II udson, 
(2) Pandit Nilakantha Das, 
(3) Maulvi Syed Murtuza Sahib Bahadur, and 

(4) Mr. N. M .• Toshi. 

According to the provision of the same S~  Order, the Deputy 
President will be the Chairman of the Committee. 

MOTION FOR ADJOURNMENT. 

NEW .RUJ,ES FOR R.mc:mUIT.MENT TO THE INDIAN CIVIL SERVICE. 

Mr. PreBident (The Honourable Sir .Abdur Ra1;rim) .: Order, ~  
I have received notice of a number of motIOns for adJourmng the busmes.'! 
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[Mr. Presidl'nt.] 
of thl' AssPlllbly. the first. of which .IItands· in the name of Mr. 8. 
Satyamurti. He WiNhes to moVe an adjournment of the business of the 
Assembly in order that. the House may consider" the attitude and action 
or thp Government of India in respect of the new rules for recruitment to 
the Indian Civil Service in I.london and in India". Does the 
Honourable Member wish to ask for lea"e to move that motion 7 

. Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) : Yes, 
SIr. 

1Ir. President (The Honourable Sir Abdur Rahim) 
objection' 

The Honourable Sir Henry Ora.ik (Home Member) 
1Ir. President (The Honourable Sir Abdur Rahim) 

will be u:kt·n at 4 0 'clock. 

Is there any 

No. 
The motion 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

Secretary of the Assembly : Sir, information has been ret:eived 
that t]H' following Bills, whieh were passed by both Chambers of the 
Indian Le/rislature during the Delhi Session, 1936, have been assented 
to by His Excellfmcy the Governor General under the provisions of sub-
section (1) of section 6A of the Government of India Act: 

(1) ThE' Italian IJoans and Credits Prohibition Act, 1936, 
(2) The Salt Additional Import Duty (Extending) Act, 1936, 
(:J) The Parsi Marriage and Divorce Act, 1936, 
(4) The Payment of Wages Act, 19:16. 
(1) 'fhe Decret's and Orders Validating Act. 1936, 
(fi) The Cochin Port Act. 1936. 
(i) The Indian Aircraft (Amendment) Act, 1936, 
(8) The Factories (Amendment) Act, 1936. 
(9) The Indian J...I8C CeS8 (Amendment) Act, 1936, 

(10) The Indian Tariff (Amendment) Act, 1936, 
(11) The Innian MineR (Amendment) Act, 1936, and 
(12) The Indian Tariff (Se(!ond Amendment) Act, 1936. 

ST ATEMENTS LAID ON THE T ABIJE. 

OB.JFX"l'8 ON WHTCTI THE PETRO], TAX FuND WAS EXPENDID. 

The Honour&ble Sir Frank Noyce (Member for Indur;trie:; and 
Labour) : Sir, I lay on the table the statement promised in reply to 
part (b) of short notice question No. 146 asked by the Honourable Mr. E. 
Miller in the Council of State on the 28th AUgURt, 1934, showing the 
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4Ibjects ~ wb.i.ch -,the .Petrol ~  WRij expended duriug the fillalll'ial 
year, 1936·36 : 

Object. 

1. JI'iDaneial .\HSi8t1plec to fC)ur ground engineer apprentieee 
and scholarship to a research Icholar, in England 

ll. Lighting of W /'1' malts at Mingala.d.on (Rangoon) 

a . .Provision of a SUD ~  at Jodhpur 

4 . .Provision of an Osira floodlight at 8afdar Jang'. tomb 
near the New Delhi aerodrome .. 

5 . .Provision of a beacon at Hyderabad 

II . .Purehalle of an altigraph 

7. 'i'raining of indians in Wireless T'elegraphy 

!! . .Purchase of spare8 for the wind T indicator installed at 
Karachi Air ,.port 

!I. l';%partment.al' floodlighting of the obstructions to the west 
of the Givil Aorodrome at Bombay (Juhu) 

10. Provision of portable Neon lights for trial at certain 
aerodromes (New Delhi and Karachi) 

11. PrOVision of loud 8pea&ei'8 in the buildings at· New Delhi 
aerodrome 

Ill. l'Jxperimental equipment of an aeroplane with armourplate 
glass wind Bcreens 

13. Urant for additional tra.velling allowance and miscellaneous 
e%pense8 to ground engilieer apprentices 

14. Provision of a Westinghouse beacon at Bukkur (experiment 
abandoned) 

15. instaJlation of a. U. 1!:. C. Neon beacon at New Delhi 

Total 

• .lfeviSed eltimRte; actual expenditure not yet known. 

Ea:penditllr6. 

BII. 

*14,460 

2,598 

1,862 

3,929 

15,000 

175 

3,697 

468 

267 

2,560 

1,648 

100 

130 

12 

1,850 

48,768 

PAYMENTS :noM SUGAR EXOJSE DUTY TO SUGAR MANUFACTURING PROVINCES. 

Sir Girja Shankar ~  (Secretary, Departmf'nt of Education, 
~  and Land!;) : Sir, T lay on the table the information promised 
in the course of discussion on the 2Sth Mareh, 1936, on the motion for 
a Rl1pplemf'ntary grant in respect of " Agriculture ", regarding payment.s 
from Sugar Excise Duty to Sugar. Manufacturing Provinces. 

'fhe following tentative provision waH made for the Sugar Excise Fund during 
the PR.llt two. yl!OI'R : 

1934·35 

]936·36 

Of this the 60vemment of Indin decided : 

Total 

Rs. 
5;48,000 

6,43,000 

11,91,000 

(9 to keep ~  a ~  of Rs. 1,91,000 as a Centra.! reBer.vB. fund for ~  
to the centrally administered areas and for assIstIng any speCIal 
tnellsures in a particular province, and 
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<ii> to allot provisionally the balanae of •. 10 latlla ~  I.nanciDg approMCI 
Bchemes in the proviDceB in proportion to the estimated production of 
white lurar in each provinee in 1985·36. On thiJ buill the allocatioll 
Wlli roughly made a. follow.: 

Province. 
Percentage of 

eltimated production Amount. 
of white Ingar in 

1986·38. 
RB. 

United Provincell II' 11,'0,000 

Bihar and OrlMa 29 2,90,000 

.Mlldrall 6 60,000 

j'uujab 3 30,000 

~  3 80,000 

BurUia 3 80,000 

Bongal 2 20,000 

Total 100 10,00,000 

THE INDIAN COMPANIES (AMENDMENT) BILL. 

PRESENTATION OF THE REPoRT OF THE SELII'Cl' COIUIIT'l'BE. 

The Honourable Sir Nripendra Siroar (Law Member) : Sir, I beg 
to present the Report of the Select Committee on the Bill further to 
amend the Indian Companies Act, 1913, for t'ertain purposes. 

THE GENERAL CLAUSES (AMENDMENT) BILL. 

The Honourable Sir Nripendra Sireat' (Law Member) : Sir, I beg 
to move for leave to introduce a Bill further to' amend the General 
Clauses Act, 1897. for a certain purpose. 

1Ir. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" 'j'hat leave be granted to introduce a Bill further to amend the General aa .... 
Act, 111117, tor a certain purpolle." 

The motion was adopted. 

The Honourable Sir Nripendra 8irc&r : Sir, I introduce the Bill. 

THE REPEALING AND AMENDING BILL. 

The Honourable Sir Nripendra Sircar (Law Member) : Sir, I beg 
to move for leave to introduce a Bill to amend certain enactments and to 
repeal certain other enactments. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" 'j'hat leave be granted to introduce a Bill to amend certain enaetmeat. and to 
repeal certain other enactmentl." 

The motion was adopted. 
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The HODourable Sir NripeDdra Sircar : Sir, J introduce the Bill. 

TH.E TRADE DISPUTES (AMENDMENT) BILL. 

The HonourabJe Sir Frank Noyce (Member for Industries and 
Labour) : Sir, I bf'g to move for leave to introduce a Bill further to amend 
the 'frade Disputes Act, 1929, for certain purposes. 

Mr, President (The Honourable Sir Abdur Rahim) : The question 
is : 

•• 'l'bat leave be granted to introduce n Bill further to amend the Trade »iIPUt. 
~  1111111, for eertain purpoleB." 

'fht> mot.ion was adopted. 

• The HODour&ble Sir Frank Noyce Sir, 1 introduce the Bill. 

TIn: CHITTAGONQ PORT (A!\IENDMENT) BILL. 

The Honourable Sir Muha.mmad. Zafrullah Khan (Membe)' for 
Commerce and Hailways) : Sir, I bell" to move for leave to introduc(' a 
. Bill further to Hmend the Chittagong Port Act, 1914, for certain purposes. 

'rile only obsernltion that I wish to make at this stage ill that 
unfortunately in the printing of the Bill an error has crept into the 
Thi,'d ~  paragraph 11. The Third Schedule. pa.ragrltph 11, gives 
a lis1 of cl'ftain ~  plot numbers, and in t.he last line but one, numher 
1153 i.'1 repeated. TIll' first. .l1!j:J is mellllt f,o be 1154, anel thr second 
will remain as ~  If llollourable l\Jemhe)'s will kindly correct their 
"opies accordingly, Jwrha)ls it will ohviatr the ~  of moving a fOl'mlll 
amendment later to ('orred that miHtaitt:. 

Mr. President ('l'hl' Hononrable Hir Abdur Rahim) : The que!;tion 
IS : 

,. '1'hnt len,'£' be granted to intrcI(1ure n Bill further to amend the Chittagong Port 
Ad, WH, for .. ertain purposes." 

'I'hl.' motioll WaH adopted. 

The Honourable Sir Muhammad Zafrullah Khan Sir, J introduce 
t II(' Bill. 

, 
THE INDIAN ~ S (AMENDMEr\'T) BILL. 

The Honourable Sir Muhammad Zafrullah Khan (Member fOl' 
('(Jllllllcret' and Railways) : Sir, I ~ t.o move : 

•• That the Hill further to amend the Indian Railways Art, 1890, .for ~  

jJurl'OSl'S, he referrl'd to It Flcoleft Committe!', conSisting Of. Mr. V,. V. ~  Mr. Sri 
~  Mr. KnillUlh HelllI.ri Lal, ~  S ~  All, ~  ~  Kant 

!\talnvlyn, Mr. H. Morgan, Hir Muhammad \: akub, Sir Abdul Hahm GhuznaVl, Dr. R. D. 
Dalal, Mr, ]-t. Jo'. Mudie, and the Mover, and that the number of members whose 
prcsen('(' shall h,' nec'csllary to I'onstitute a meeting of the Committee shall be fiv!'." 

Sir, this Bill has been hefore the IIonse since the laHt SesHion, Il!Hl 
r haye no doubt that Honourahle Members have had plenty of opportumty 
Ll71LAD • 
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to study its provisions. The provisiolU! of this Bill are not at all compli-
~  though inasmuch liS they touch a very large number of pf'rson!+ 

conflicting opiriil;n .. have btie'n eXI)reSsM at least wit.h re,,-ard 'tn Home of 
thew. 

~  the object of the. Bill is so to o\ltrengthen the law dealinll' with 
persons travelling U11 the railways without a proper pass or ticket as tu 
mitigah' and reduc(· tu its minimum the evil of ticltetles:s travel. Vuriuu:-. 
estimHtcs have becn marie of t.he number of people who <,vade due payment 
to the railways of their fares whl'n using these scrvices. ThE'se eb1.imaies 
are necessarily mere approximations to' the actual figures. Since 192f.1 
figures have heen kept of people who have bl"t'n actually detf'<!ted t.ravellinA' 
wjthout tickets and thE'S!' figures show that since 1928, on the averag,· 
about 25 lakhs of persons are detectE'd in this country travelling without 
proper pas,<;eg or ~  Tht' lowest figure during tht'!le yea1'f!ha."l hCl"lI 
23 lakhs and the highest has he en as much as 29 lakhs, so that on tht' 
average 25 lakhs may be accepted as correct but that, as I have said. is 
the number of peoplt' who are detected as travelling without Ii ticket 01' 
proper pass and I am afraid the apprehension is correct that a very much 
larger number than these escape detection. The question has BOmp-times 
been raised that possibly the sYNtem of detection adopted by the railways 
ill not adequate. There are limits to the system of detection that might 
be adopted by the railways. As it is, railways are spending a sum of 
~  26 lakhs on the average evf'ry year on the system of trying to detect. 
people who make URt' of the railways without paying their proper ~ 

to them. 

Paudit Laka'bn,; ][ama llaitra (Presidency Division : Non-
Muhammadan Rural) : For purposes of detection only 1 

The BODOUN.ble Sir Muhammad Zafrallah ][baIl : For ~ purpose 
of checking those who travel on the railways and therefore the object is 
to discover whether anybody is travelling without ~ paid his or hftr 
proper dues to the railways. Now, it iii possible to increase this che<lking 
statf and experiments have occasionally been made in that direction. The 
result is that a more intensive system of checking dOt'H disclose that a 
~  mueh largl'T l11Illlhel" of peoplf' actually trllvt'l without proper pllsseft 
or ticket!'! than is dt·tectl'!l hy the nl)rmal systl'JO of checking, but it SII 
happens that the extra return.s from this intensive checking amount to 
almost as much as the extra expenditure that iH undertaken. The positioll 
is this. There is a considerable amount of money properly due to the 
railways for carrying pftHSengerR. which is lIot ~ paid to the railway", 
and to that extent the income of the railways is being affected. I f ~ 

l':lih ... ~  ... <.; ~  TPCOVPT this extra money. it could be utilised ~ 

~ additional facilities and amenities f(lr l)(>op11" who plly for the 
Hervice wh'ich they require frl)m the railways. 1 do not think there would 
be ally ~  that this llrllctice ~  is HO prevalent in this cotmtry 
&JUl.!hl to be tmt an end to if 1)()881hle Or at least to he reduced to a 
mtnl1l1llm. On thi!! qnestion in the ahstract. thert' will bf' uu differlmct' 
of "vin ion hrtwt't'n the difff'rent sections of thi!! House. The questiull 
il'l whllt j" thf' kind of T(,Illeliy to he adopted for that pnrpORe. OO\'t'1"n-
mellt. IW\'fl nllt forward certain emellflulf'nUi to tht' Indian Railway .... Ad 

~ are designed to a very large extent to check ~ practice. 
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'l'his measure, as J have said, was put forward in the last Session, I)wl 
Honourable Membf'rs Mve had flD opportunity of con:,;idering it. It 
has also, been considered by the Central Advisory Council for the Railways 
aud, as I have said, ('riticism has been offt'red to various I18pects of the 
amendments put fOTwar(] hut that criticism is of a nature which I think 
eminently deserves cOl1sideration in 8f'leet Committee. It will be diffieult 
to consider all that detailed I'riticism in a full Session of this House. 
Let me say that both the ~ of this measure RR well as the ~ 
of this meaJ;ure have two  ohjPets ill view. One is thi!;: If the law dON, 
requirc strengthening in the direction of provision being madl' for dpaling-
with ticketless travel on a more ~  basis, let that be done but care 
should be taken thnt iu amending the law no kind of power iN conferred 
upon railway staff the mISUse of which might amount to a hardship or 
at least an unnecessary hardship upon lll'ople who, though ~  may 
not neces.'Iarily have been dishonest in this rl'sp'ect. I may say at oue!' 
that I agree entirely witll that position. It is not poSSible at this ~ 

to state whether it would be possible to diHcowr any set of amendments 
which would sntisfy every kind of critic to the proposals that have been 
put forward on behalf of Government, but I am fre!' to state that in 
Select Committee, in case the House does appoint a Hdl'l't Committee to 
eonsider this measure, it would be my object to Het' that ir any of these 

~  made on behalf of Government are shown to bl' unduly ~  

UpOll that class of persons they are so modified as to excludl' the' danger 
of harassment or persecution of honest. travellers on the railw!l)''I., On 
the other hand I am quite sure Honourable Members will realise that if 
as many as 25 lakhs of persons take the risk every year of trawllingo 
without tickets so that on detection they have to pay a larger Ilmount lit' 
money in respect of the same journey than they would otherwise have 111 
pay, then the evil is prevalent to an extent which does require a rt'me<iy. 
Briefly the ,proposals are these. With regard to section 68 of the Rail· 
wllys Act whieh pro"idcs that no person shall trll"el npon the ~ 
without a proper pass or ticket unless he has been authorised or ~ 

permitted by a railway servant to do 80, it is proposed to amend thi,.. 
section so as to provide that railway servants who are properly authori.:!ed 
to do so, when permitting a. person to travel without a proper pass or ticket, 
may supply lIuch a person with a certificate to the effect that suc'h 
person has been authorised to travel without. a proper pass or ticket, in 
which case the person holding such a certificate when he hM to pay 
proper dues will lIOt. be liable to pay any additional penalty in re!lpect. of 
the distance he has already travelled or proposes to travel which he would 
be liable to pay if he did not hold such a certificate. A further amend-
ment of the section gives powers to railway staft' to eject from a railway 
carriage a person who is travelling without a pl'oper pass or ticket.. That 
ill an amendment oVl'r which much trouble need not arise but the main 
amendments to the Act are those that. are proposed to sections 112 and 
113 of the Act. These two ~ deal with people who are found 
truvel1ing without a ticket or without a pass or who gi"e intimation before 
detect.ion' that they have not been able to secure a proper pass or ticket. 
TheMe are the t.wo sections which are intended by the proposed amendments 
to be tightened up. 

Now, the main amendment is that ~  penalty for travelliD¥ ~  
a proper pass or ticket is sought to be ralBed from a mere fine WhICh mIght 
extend to Rs. 100 to a certain term of imprisonment. It is also proposed 
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that a per.!lOu· who is discovered on the railway without a· proper pall8 or 
ticket f!lliaU, if he wants t.o escape conviction under this seetion prove that 
he did lW without any intent to defraud. TheBt' are the' two main 
amendments that are proposed to section 112. Section 113 is also proposed 
to be amended in this sense that if a pCI"Yon who hUI:! become liable to pay 
hjs fare and the penalty for travelling without a ticket l'f'fuRes to pay tI.l' 
amount that he is liable to pay, power is being taken to arrest him and 
to produce him before a magistratf'. The o1fenee of travelling without 
a ticket with intent to defraud has also ueeD made ('()gnUiable. These are 
tht' main provisioll!! of the Bill. AFt 1 have said, Government do not 
claim that these provil:lions are in thenuwlves either so rigid that no modifi-
cation is acceptablE' or that they are so perfect that no mortification nl"ed 
lJe made in them. The ·attitude of Government Ui that a serious evil 
exists and tha.t measures have to bp taken to rl·duct' this evil. if tht' law 
is lax in certain -respects, the law ought to be ",trengthened. On the 
other hand, it should be our care to see that nothing is introduced in fhl! 
law which is likely to operate harshly upon thE' honest trltv(·ller. With 
thE'se observatioml, Sir, I move. 

Mr. Prosident (The Honourable Sir Abdur Rahim) : Motion ulo\,('d : 
... 'I'hat the Hill further to amend the Indian Railwaya Act, 1890, for certain 

purposes, be referred to a Melect Committee, consisting of Mr. V. V. Girl, Mr. Sri 
J'i'altasn, Mr. Kailash Hehari Lal, Maulana Bhanut Ali, Pandit Krishna Kant 
Malaviya, Mr. U. Morgan, Kir M.uhammad YUllb, Sir Abdul Halim Ghuznavi,· Dr. R. D. 
Hala", Mr. H. .I!'. Mudie, and the Mover, and that the number ofmembel'll wbowe 

~ shall be necessary to conlltitute a meeting of tbe Committee IhaD be five. J  , 

Dr, Ziauddin Ahmad (United Provinces 80utlICrn DiyiHiollli : 
l\Jnhllmmadan Rurlll) : Sil', r hpg to move : 

•• That the Hill further to amend tho Indian Bailwa,l Act, 1890, for eeJ1Ia.u& 
purpoeeB, 00 circulated for the purpole of eliciting opiDion thereon by tbe alit 
l)'lr.em hel', 11136." 

Sir, the Bill which is now before us is a BiU of momentous 
importance, ODP upon whieh 'VI' shoull1 not deliberate without 88riously 
cOll!!idering eVt'r;y IIR11ect of thf' ~  We .no doubt all ha\'4' II gl'E'llt 

~  with thr HonolJrllhlp tlw !\Iovt'!"s dr!'lire that WI' ~  redul'(' 
the numher of tickE'tless tra\'E'I!ol, nlld thlit j-.; n thin!! which WE' IIhould 
make ewry (Ondea \"IIIH 10 r(l(hw('. In thi/j objert ",'p arp pntirely in 
Hgreeml'llt with thp llonourllh}p tlH' :,\,lovl'r. But thp mpthorl" whir.h hI' 
ha. .. ~~  for' l'prhwillg OWln a1'f' ~  ~  ISIH'h lifo; no ot.her 

~  country ill the world hn!; en'r dreAmt of. In other MuntriPH. ~
}l:JY(' ilf'\'i!'l'd R' met.hod by mt'flns of which t"aYf'1 withut1t /I 1 ickl't is 
rendered impossible. On the other hand, in India, they ha.ve devised a 
m(.thod by means of which t.hey encourage travel without ticket. In 
G(>rmAllY. for instil nee. it is impos",ihlt' for Any t.raveller  to ~  Hny 
~ ~  without 8 t.ieket OT a pas!'l. 'fhe entran('(' to thl' platform 
iii by il hltrrier. There iF; a perf;()n at the gate all twpnt.y-follr hours to 
!;I>e no perRon can enter 8 platform without a ticket. Tn addition to it, 
tiekets Are alRO chf'oked in runninl! trains, and no persoll can J!'et out of 
the station without handing over his ticket. at the gati>. . In otlwr 
C9untries like ~  and. England, the ~  is not $0. ~~  ~ i1 i!'l 
in Germany ... but still there the t,jrl,elH are ,usually ~  in ~  
~  ~ India, however. we never ~   ~  ~  ~  this.lti.nd,. 
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lind tickets lire only ('heckl'd wIlen the train ~  lit c('rtain ~  
Uur MYRtem of ~  tiekets is wry d'!ft'ctive, and it encourages travellmg 
without ticket. Mr. Moody, in eOllsultation with his collt'agut', deds.ed 
a new sYRtem in 19:11 which is known as ttll' Moody-Warc1 ~  Jor 
ehe(lking ti(".kets, but one great omission that they made was that they 
did not provide for tranRition from 0111' system to the other. They 
werl.' ~ wit.h a (·lpltD "lat.!', Th"re was a Ryst(>m alrelvly ill 
exiRtrn(le prior to their rf'port, but they neyer mentioned the methorl .hy 
which the old Rystem Rhol1ld hI' tran.'!ferred into t.he proposed one, WIth 
the result that five years find a half have J>llHsrd away and still the question 
hilS lIOt. yet b(:'('n sf·ttJed. Thus, there have been an enormous numbcr of 
quC'stians pnt in thill House as regards the travelling ticket inspectors. I 
myself made not less than two dozen representations to various railway 
authorities about the injustice done to the T. '}'. 1.'s and thC' offieerx ill the 
Crew Department. Five years have passed away, and their eases are 
litill 1111(1f'eiflf'd 'J'hf'rf'fnre. p.Vf'n the npw method, devix('d hy the Go\'ern-
mf'nt for (·her-king tiekets in two major lines, East Indian Railway lind 
North Western Railway, has not proyed a success. That method WitS 

~  without. ~ the travelling public, and you have left tht' 
persons who are responsible for checking the tickets in an unenvious 
position. There jii great. discontent amonA'st them, and discontented men 
naturally cannot carry out. their duties so' efficiently as contented men can 
do. My first point is that you have not. really considered all the avellues 
by means of wl1ich this syRtem of trav('l without a ticket may hl'put a 
stop to or be minimiserl. You are not prepared to spend money. and 
you want to ~  ticket.s by insufficient ]ow paid and discontented staff' 
and then ~  the rpsltlt.s now attained in European countries. You 
havp failpd to put your own house in order, and you h:lve come forward 
with a drastic measure which is not justified by thf' ~ of the 
case. 

My llonollrllhle friend bas mentiQued that. 25 lakllil of IJersonH tt'awl 
without ~  but I should like t.o ask whstjs the ~  flC thf' 
perlions who t.ravel without tickets to the t.otal nUlT!ber of ~  The 

~  is less than .5. it is less than a half per cent. Tht'rt'fore, the 
number is not so large t.hat it may really justify the introductioll of this 
extraordinary measure. In theRE' circuDl8tancefil, thp-railway authoritie,. 
should, in commltation with the representatives of the t.ravelling pUblic, 
devise a better IlH,thod of ~  1ickcts. It is unfair to Ilsk tIlls House 
to shelter the wcakness of Railway Admiuistrations ~  drRstie If'gislatioll. 

?\iow. Rir. thert' art' one or t.wo other points whieh  to ~  mill'1 al(' 
~  (ljffi(>nlt 1n lInderstand. Sir. 'WI' haw been told timf' Aft"!' 

tiIll(, that the 'l'nil'Wllvs tIre really a commercial conceru. Thl' Parliament 
in tIJ(' Government ~  India Act hit!'! created 8 new Railway Authority, 
and ~ basic principle of that mel!!'mre is that the ~  should he 
treated as purely R ('ornmer!!inl cOJlf'ern amI Wf' should avoid all poIitimll 
influences, so much so that 1l per!llon who is a Member of a IJPghdnhtrp and 
who has b(,en a Member<>f a ~  for the last. twplve months cannot 
be a Member of that n.8.ilway A uthonty. Indian ~  will ~  be 
a commercial concern and wiII be free from political influences, and this 
system, will come ,into fore:e from the 1st April; 1937, tlimultan«lusly, with 

~  "utonon1Y. ,Th,e eommercialisation' will : come into operl-ltion 
within seven month". Why then intl'od11"e tbi" punj"hmf'nt of jml'lrison-
ment on the 'eve of it!! commercialisation , You ask us to treat our 
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railways UI! a commet'cial concern, and I l'eq\1Cllt you to introduce on1,)' 
liuch legislation which a commercial concern can justify. On the. oue 
lumd you profess to treat thE'! railways 88 a cQJIlmercial concern, and, 011 
the other hand, you trcat the mattcr as if it were an act dangerous to the 
}lublic peace. You !l('C'k to legislate in II manner al! if railway travt'l 
without a ticket is a violation of thr public peace; and at the samp 
moment you ask us to helieve that the railway system should be treated 
~ a commercial concern which seems to my mind to be a contradiction 
in terms. 

Now, the old Ad. in sc,l'tioll 112, ~ provided a pUlIislimC'ut for 
travelling without a ticket. ThC' passengers without a ticket may bf> 

~  with a fint' which may t'xtend to one hundred ~~ ill additioll 
10 the amount of tht' single fare for any distance which he may hay!' hau 
to travel. If a person is found to travel ,vithont a ticket, he haR to pay 
all the penalties which are prescribed in the Railway Act. In addition 
to that. he has also to pay a fine of Rs. 100. Clause 3 of the proposed 
Hill modifies section 112, and in future a traveller without n tiel,ot shall 
he punished with imprisonmt'nt which may extend to two months or wit11 
fine whieh mav extE'nd to R. ... 100 in addition t(l thl" amount of the ~  

(lirE' for Any distance he may have travell<!d. Now, you havp left it· to 
the option of the magistrate whl"ther a finE' of Rs. 100 should bE' imposed 
PI' whether he should undergo an imprisonment of two month.'l. I tll ink 
that is not a business proposition. A busines.'I concern will n('vel' R<;k 
that you should senel a person who has violatpd any rule of bu.'Iinf'ss 1" 
the jail. He should like to IIRve the money. A person may hI' sent to 
jail for non-payment of the dues. but he should not bf. sent to jail 8.<; lUI 
alternative to payment by the magistrate. According to the old Act. 
you CRn recover R.I!. 100 ; hut. under the nE.'W clause. hI' may pay ~  
Rs. 100 or he may be sent to jllil 'ot' two months. The serond point, 
which to my mind is really against any principle of justice, is this. 
According to section 112 of the present Act, the words are " If a pt'!rson 
with intent to defraud a railway administration ................ ' '. It 
really meant that the bllrden of proof that thprt'! was 8 dE'fraud must hI' 
on 1he pt'osP('utinr Rl1thority. hut. in the propo!lE'!d am('noment. WIlict! ~ 

now ~ the Honse, the hurden of proof is not on fhf' prosecuting 
Imt.hority. but on th(' a('cuspd. Tht'! proposf'd amendment is " UnleR=,! hi' 
!'Iatimes thp Court thm, he had no intention to defr8ml the' ra ilway 
Administration ". That is. thp hurden of proof of defraud will nflt hI' 
now on t.he r:lilwav administrlltion. hut it will bp on the aecURed. Now. 
I appeal to all ~ persons who are lawyers in this House and also to the 
Honourable the Mover himself, who L'I a ~  lawyer, wh"thel' 
hE.' would allow a ~ of thiR kind, namely, that the burden of proef 
should not be on the prosecuting authority, hut on the person wh() is 
beinll' prosecuted under this Act. I understAnd that the try"ing 
magistrate is to be appointed by the Railway Administration. 

'!'he JloJloura.ble Sir Jluham.mad ZafruUah Xhan : Where dOeR the 
Honourable Me.ber get that ~  , 

Dr .... .tiD .hawl·: .. If a per.on is liable to pay estrachargaa 
. . . . . . . . . . . . . . .. an app1ieation should be made to any "'giltt'ate by 
an1 railway aervant··. Now, the IDagiatrates .......... ; ..•...•.•••• ~ 

; • <." 
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The Honourable Sir Muhammad ~ : Will youkiDdly 
withdraw the allegation that you have maue which if> Dot based on allY 
facts whatfloever. 

Dr. Ziauddin Ahmad : Then, how are the magistrates appointl'd , 

The Honourable Sir Muha.mma.d Zafrullah Itha.n : By Government. 

Dr. Zio.uddin Ahmad : On t.he recommendation of the Divisional 
~  

The Honourable Sir Mub&mmad Zafru1la.b. Itha.n : No, Sir. 

Dr. Zilt.uddin Ahmad :  I understood that the railway magistrates 
aJ"e Itppoint.e(l Oil the rc('ommendatioo of the Divisional Superintendents.· 
If that is not a fact., thf'n T withdraw my remarks. 

The Honourable Sir Muhammad Z&fru11a.h Itha.n 0: That is not a 
fad. 

Dr. Ziauddin ~  : I had the impression on the !!round that 
Hevt'ral persons approached me to recommend their appointments as 
Railway MagistratE'S to Divisional SUpE'rintendents. I withdraw the 
point. 

Now, Sir, the next point to which I would like to draw the attention 
of thl' Honse is the proposed amendment to section 131 of the Railway 
Act. The amended clnuiIC will read as follows: 

•  I It a peraon commits any dence mentioned in aection 112, etc., he may be 
Rrrcllted without warrlLnt or other written authority by any railway aervant or 
J,olicfl olftku, or by any oth,!r perlOn whom suc.b offieer may eall to his aid." 

He may be a railway coolie or any other person. It is suggested to 
illtroduce a n('w principle that a person who is to be sent to the jail fqr 
two mont.hs cltn be arrested without warrant. or other written authority 
hy any railway servant or by any person who is appointed by the railway 
Sf'rvant in this bc'!half. 

The llext point to which I would like to refer is clause 5 of the Bill 
which runll thus : 

•• or it II person fails or refuses to pRy any excess charge or other sum demlUlded 
under I:ItIt'tion ] 13 unit there arc rcasonable grounds tor believing that except by 
tus arrest he ('.annot be placed before a magist.rate without undue delay, trouble or 
('xpl'lIse.' , 

:\Ja rk 1 hp word" trouble' '. 'Vho is going t.o judge this" troublc " ! 
TIll' l'ailwIIY nuthoritif'i;! thpmAelves. Whenl'ver any case comes up, the.,' 
will say that it will probably involve a good deal of trouble if it ~ delayed. 
1'her('fnre, thl' man will have to undergo his trial immediately IInder this 
new clause. 

Sir, this Bill req\lires a /loud deal Qi corunderation both in principle 
and in detail. I have no doubt that t.he question will be 
!Scrutinised by the Select. Committee, but the question of principle is 
!l1.ill ther!', lind we should not be in a great hurry to paSR such a measu'·!." 
on the eve of the institution of the Railway Authority. After a few 
B'lOnths, tbe railways will be taken away from UB. They will be a bnsinell8 
concern, and it is rather unfair for the Government to comf' to us and ask 
\Ill to pasa a measure of this kizld 1IVhich .no commercial concern willel'W 
d:reant of df'mandinl{. 
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The next point which I would like to emphasise is that we have now 

II great competition between road and rail. If YOll 
) P.M. introduce such stringent measures which no eountry ~ 

('H'I' 11rt'lIllit of hefore. th(m many persolls would hI.' tl.'mpted to travel ~  

road anel will avoid to trayeJ by rail. There will hI' a good deal of 
propaganda in thp country. People will !'lay that if you violate a.ny of 
these t.hings ~  ~  lw !-It'nt to jail. Thio; in itsl.'lf will induce a ~  

large numher of IWI'sons to gin> up trnvellill!! by rail and th('y will takp tit 
tl'lIvel by I·OIH]. Thf'refol'l.',this principII.' which is undprlying tht' BilI 
ill ont' whi('h requires vt'ry scriOUfi consideration especially at II mom('nt 
whell we arc going to wlIsh off our IlIl.Ilds and cease to have any connectioll 
with railways in the near future. I movl.' my motion of circulation, 
firstl:\'. on tll(' ground t hilt WI' hllYp 1101 yet consid('r!'d all thp D1ethodo; ~  
means of which ticketlt'ss travc1 ('onld be eherkl·d. We hllv!' not (,onsi· 
derpd the ~  lind means of stopping this evil of ticketless travel, but nil 
at once the Government have brought forward this measure \vhcre Ii 
ticketlesa traveller may be sent to jail and not pay the fine of RB. 100, 
and the burden of proof io; put on tht' tickptlel'lR travpllt'l' lind 
not on the prosecutinll authority. This is quitE' unjusti-
fiable, especially at a time when we are to haud over our powl.'-r to thp nt'w 
Railway Authority. With these words, I request that this measurf' should 
be considered by til(' public aud we should devi's(' methods by mf'8na of 
which we can I.\void this evil of ticketless travel mOrf' eitectiwh·. Bettel' 
system of chf>cking tickets will hf> morl' t'fl'ectivl' than strinllen't prflvil>itlll 
of punishment. . 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
•• 'J'hkt the Hill further to &mend the Indian RaU".y. Aet, 1890, lor c.rt&iJI 

p1l!'pntlt. ... he eil'eulated for the pUt'p0Be of elieitinr opinion tliel'eon by 811t DeCleDiber, 
1"86.' • 

The debate will now proceed both on the original motion and on tbp 
motion moved just now. 

lIIr. Sri. Prakua (Allahaba,cI and .fhansi Divisions: Non· 
Muhammadan Rural) : Sir, it may seem a littlp ungracious on my part to 
speak against t.his Bill nt this early stage, when the Honourable the 
Commerce Member has extended to me the courte$y of including my naOH' 
in the list. of the members of his Select Committee, but I am bound to 
oppose this Bill lock, stock, and harrel. T do not think that we can 
permit IIny legislation along the lines proposed by t.he Honourabll.' tilt> 
Commerce Member, unle)\H hI.' can emmrl' to the country at large an 
efficient, hone:.1, and cOllrteou", railway servict,. lin less this ('ouuit.ion ~ 

fulfillf'd, it will be impossible for any representatives of the people, sitting 
in this Hou!'l(>. to givp countenance to any Bill of t.he Hort that is befol'" 
us today. It is possible that the Government may say that the people 
&lHO should he honest. J agree. But wlwn you hay!' ft ~  ",hir'h 
is under your discipline and whieh is recrnitpd nndf'r Ct"rtain ~  

I think it is hut fair to_ expect a higher standard of honest.y ano ~  

efcourtesy and efficiency from the mpmher!ol of that, ~  than from thp 
membe1'8 of 'the public generally. Therefore, long before Govemmentthink 
of making the whole world honest, they should RE'P. to it. that at: least thC'ir 
8i!11'ftDta are honeRt. M01'eOver, jlel'ROIlS in authority are expected to sct 
the standard, not in fine dressing and loud speaking, but in intf'pity, 



I,', 

THE INDIAN RAILWAYS (AMENDMENT) BILL. 121 

hOlwsty, henpvolell('e. and other human virtues. 'rhe whol .. sYHtrlll of 
reeruiting for the railway service is evidently wrong; otherwist' so mUll)' 
ob,i('ctiolls would not be raised against that service. I havE.' been :1 
Jwrsistent traveller since my childhood. I have also been ill the habit 
of ~  with. the railway authorities since before I knew how 
t.o write a Jetter correctly. Though I have been very anxious to follow 
all the rules laid down by the ~  having been a careful ~ of 
railway timl' tables, I am sorry to say that I have constantly got mlo 
t.rouble with railway officials ; and my experience on that score is sad 
ind,'f"1. 

I will begin with a simple question. Have the Goverllment ~  
of milking nny law to prevent over-crowding in railways T Wheu II bu'" 
is over-crowded, there is prosecution. When a railway compartment is 
oV('r-cl'owdetl, so fur as I know, there has been no prosecution. All that 
the railway says is: "Why do so many people come to trav!.'l by ~  

particular trains' Why should so many people go and bathe in a particular 
riwr on a particular occasion 1" The Railways do not take intH 
('onsieieration their own duty of making sure that. trains are not over-
crowded, and that railway companies and railway officials are promptly 
pllnishf'(1 if tht'rl' is IIny over-crowding. A.q this Bill has been bl'forf' 
the HousE.' for Borne time. a.od as I havp done a !!,ood bit of travelling in this 
interval, I thought I might consult some railway officials also on this 

~  One day, Sir, while travelling, T found a travelling ticket. 
l'xamincr comillg into my compHrtment.. He was in a black ('.oat wit.h 11 

~~  rod til'. The blallk coat rat.hpr frightened me, lest he should bp /I 
follower of Mussolini ; but the T('d tie encouraged me, and I thought. hI' 
milth1 he 11 brother ('olllmlluist! So, J took him into my confidence and 
aa1ted him what he thought of thi<; precious Bill t.hat was before thf' 
Legislature. He said that he thought that the principle of the Bill was 
wronl! ; that he had been a travelling tickPt examinpr for a lonp: time ; and 
that he neTer found persOIl8, who were really bOfta fide travellers, travelling 
without tickets. Persons who did really travel without tickets were, he 
informed me, persons from whom you could get. nothing whether you Jlui 
them int.o jail or whether you fined them. Unfortunately as this talk 
was progressing, somebody hi the compartment. recogni!:p,d . me, as r. 
member of t.his House. This news got about and the travelling ticket 
examiner got frightened and stopped at once, saying he would seek Rnothl'I' 
opportunity -of seeing me, which he never did. 

Now. Sir. who Rrt' the person!! who travl'J without tickets! 

An Honourable Member : ]<'irst clllss passengers ! 

Mr. Sri Prakasa : I will come to that. parlicular class II little later 
on, when I fl'ar gentlf!JlWll opposite will ~  to jump! Ordinarily thoSt, 
who trllvel without ticket." are poor beggars, mendicants and otherh. wh!> 
~  thenl.'il'h'es nnder thl' seats or in the latrines. and get along as far 
liS poslo:ihle. You now intE.'no to get hold of thf'm and put them into 
pri. ... on. If. )'0.11 do 80, you are (,"ly increasing the burden ·on the [tmeral 
taxpayer, because the taxpa,er will have' to. shoulder the burden of ff'Ming 
thf'st' good 1I\(,1l in jail for long periods of time, I1ml whil" the ~ 

will ·!Jt.llil'ld':to· ~  nothinfol. thA ~  flnanrf'R of' the country art' h(11llHl 
to suft'er. 
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ThE'n. Sir, there i-; Iwother ~  ot' pa8sengE'rll that f;ometiTlH's ~ 
himsE'lf without tic·kE't. II f' is 1 he person who arrives ut the ~  
~  III thf' Illst lnornent Hnd rushes into a compartment. Tit!> 
Honourable Member opposite will say that he has inserted & clause in his 
Bill to thf' E'ft'ect that II ~  l.'OUIrl hI' oMainl'd from somebody or 
other to the eft'ect that the man is a bona fide pass£'nger and that he 
shonhl notht> harflRS(,(1. Onc'E' tht' I1onourllblt, l\1E'1nt.t>I' for Railways 
!lRid that he also Rornf"time.!l patronizl'd the third daM. Not in the spirit 
of ~  but really in tht' spirit of public duty, if he would divest 
him!o:elf of the ."lort of clothc·s that he ~  wears and msk!' himself look 
like an ordinary third class passenger, and travel on a mela, day particularly 
whf'n ther£' is 8 heavy rush, he will sef' that he will not ill' ah!e to g<'t at 

~  who would dve him a' certificate. It may ("Vt'n be that instead 
of a certificate he might almost get a kick, as so many unfortunate third 
class passengers do from guards and others who regard themselves as 
rull'rs of the line. So that that clause means nothing. 

Onc(' I rt'!ated tu tbr Houst' an experience of my own on this 8uUjf!ct. 
I OIlH' ('onfl""s t.o tht' ~  that I am 11 nt-nOllS man and] go Oil flXlt.min-
ing my tit'k(,t ~  eVf'ry five minutes when I am travelling, to liee that 
it is safe and intaet. I have grt'af admiratioll for t.ht' man who really 
I!'tlw]s withllut. 1\ til'ket (Laughter), because it requires gumption and 
eonra!!'f' of a very high order to do so. But once it did happen, as I told 
tht' Houlle )o;ome t.ime back, t.hat I found myself without a ticket, becaIDte 
I arrived at the last moment and rushed into a compartDHmt. There 
\\'('rt! II ~  nurnbl'r of friends wh() had, unfortunately for myself and 
mort' unfortunntply fur the Law Member who is so ~  at ovations for 
politician8, come to see me oft' ; and I told them to inform the guard that 
I "'ilK in this predicament. At 1 o'clock at niltht, I was shaken ~  und 
Wlked f(\r my tiekt't. I explaint'd to tht' tickf't examinf'r thP. ~  

, The train "urashing along, and I asked him to wait till the next station 
wh8l'e I promised to take him to the guard. He said the guard had no 
authority on tilt' subject; and he immediately cbarged me double farl' 
lllus a penalty of Rs. 3 for non-booking. It was a crowded compartment 
T was anxious to avoid a scene; and I paid fhl' money. Now, the 
HOrioul'ftblp the ('ommeree Member instp.lui of rxpressinll regret 1'0t' what 
had lUlppened, only Raid that I wall wronllly char,red the penalty ; but 
that thf' donhle I'hllr!!e, in hill opinion, was all right, dMpitf' my having 
bepn pf'rfl'ctly honn fidp. ; and if T had only written to the Tllilwuy 
authorities 1 would have got back some portion of the money. The fact. 
is that I did write to the railway authorities, and got back, after a good 
deal of trouble, the extra charge as well as thE'! IWnaIty. Bllt I did feel 
rather funny in thllt compartment. Luckily nobody recognised me, 
hecause you always feel rllther sman when people recollDise you in 'Juch 
a predicament ; but YOll do not mind !IO much if all onlookers are strangers 
when you al'f> made a fool of. It would have done nobody any good to 

~  hold of me and put me into prison at that time. 

111'. PrelideDt (The Honou't8ble Sir Ahdur Rahim) Tbe 
Honourable Member can resnme his speeeh after LUDell. 

The Assembly thtn adjourned for LUDch till Half Put Two of the 
Clock. 



· T-be Assembly re-assembled after Lunch at Half Past Two of, ~ 
Clock, Mr. Deputy Presidtlnt (Mr. Akhil Chandra Datta) in the Ch8.ir. 

MEMBER SWORN. 
K4an Bahauur 8ir Abdul Hamid, Kt., C.I.E., O.B.E., M.L.A. (Nomi-
, nated Non-Official). 

THE ~ RAILWAYS (AMENDMENT) BILL-contd. 
Mr. Sri Prakaaa. : Sir, when we adjourned for lunch, I was trying 

to e.uliglItcn the ~  from an experipnce of my own; and I said that I 
yielded to ,the hullying of the travelling ticket examiner, because I wat; 

~ ~ ruthel' funny in a crowded compartment. He refused to accept 
my word that 1 was a perfep,tly bona fide passenger, and that if he would 
only wait till the train stopped at. the next station, I could bring the 
~  as wituetiR to prove that due information WlIB give,n to him about 
my predicament and the circumstances in which I happened to be a 
~  t.raveIJtw. In thm cOIUlootion, I should like to draw the atten-
tion of tIlt' sponsors of this me88ure to thp very simple fact t.hat it is 
almost imposHible for an ordinary passenger to be able to get a certificate 
{If the typt' the Commerce Member is thinki,ng of introducing. Already 
we have II Nystem of cert-ificates ; and t.he invariable experience of persons 
ill that thto,y cannot get one. You will hear other Honourable Members 

~ you how tht>y have themselves ·tried t.o get certificates whenever 
~  hHve had to travel in a lower or higher ~  owing to overcrowding; 

und t.hat nobody listened to them. My Honourable friend, Choudhri 
~  Nttrayan 8ingh, wa.'1 .lUHt telling me of an incident which I have 
his lIuthority to U&rr8lte to the House. On one oooasion he had a I>ec..'(md 
,·lll.."i/; ti(!kflt ; and ~ t.he wet,ond cl8.88 compa,rtment.'1 were overcrowded, he 
t ravelll'rl intermediate .and asked the guard tA) give him a ~  

nlC guard did give him HOme sort of a paper which 'he thought was Ii 
(lcrtificate and which he carele.\lsly failed to examine immediately for 
himself, thinking that the guard must have given him a proper paper. 
At the end of the journey, when he pulled out thalt paper he found that 
it was a bl&nk sheet with some figures wri1>ten on it ! 
You will probably be hearing my friend .. Babu KaiJash Behari Lal, 

who only the ather day had a very bad experience. He had his little 
daughter travelling with him. les.'! than three yelllrS of ~ The travelling 
ticket examiner ill!olisted tha't· the girl was more than three ye,ars. Well, 
there ~ t.he usual interchange of polite language ; and there was the 
threat of an examination by a medical board by the time the train got 
:.() Delhi; hut JlOt.hing really happcDI·u. I hay!' had a Rimilar experience 
with my OW11 children, when they were very small. They have now /?rown 
Iwynnd the ticketless stage, and I have to take tickets for them now ; but 
I hay!' had my trouble with the railway when they were below three. So 
among the many -things that I carry in my attache case when I travel, 
I also carry a piece of paper giving the exact birth dates of my children, 
Sf) that I could show that to anyone who troubles me on the way. Once 
I had the opportunity of showing it and saying that if ~  would only 
wait, I could get the necessary horoscope also. 
My friend opposite wantM to prosecute all these little children and 

!end them to jail for being 'liicketIess. I do not exaetly understand how 
1I child of 3 will be able to explain tto the Court and to tbe satisfaction 
of the 90urt, ~  he or she is less tban three year. of age. I quite ~

i I .. ( 123 ) 
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stand the anxiety of the Honourable Member that the ~ task 
should be made very easy. I understand that he has been a public 

~  him.';E'!lf and that he made quitt! a 1ort';lne in pros<!cutiJ4( 
S ~  e88t'N ; and I II,) 110t wondt'!' that ht' deSires t.hat a ~  

should nOw bt' introduced by which instead of his having to prove that 
thf' men in t.he doek 'R!l't' gll·i1ty. t.ht' men in the dock should prove that 
they are innocent, 80 that the lawyer will have his fee and will undergo 
no tronble. The ~  in our country are always Obliging to the 
prosP('ution, as we know to our cost ; and the men will be sent to jail 
without nny diffi(·ltlt.y. I ('OlJld ~~  I.hl' S ~ with muny iIlustrat.iotllt 
It is 8 pity that the House ~ .a very ~ ~  llIt'nln.lity, with 
the result that Members do not like to admit publi('ly their own experiences. 
But J am made of sterner stuff: J do not mind telJillg what I have myself 
undergone or what my friends have undergone in the course of their 
experiences as travellers on Indian Railways. The idea behind the Bill 
is that realising the legitimate fare is not sut'6cient to det.er passengers 
from travelling without ticket.s or attempting to -travel without tickets: 
even penaltif'S are not f'noltgh; and ~  friend thinks that. if mt'n are 
only put into jail, things will be all right. Now, as one who has been 
11 chronic prisoner hillUlelf, I can say that jails for good charaeters-a.nd 
I may say. ft.'! an aside. that I am supposed to bt'ar a fairly good character 
-are uncomfortable; but jails for genuinely bad eharacten; are very 
good places. They are able to get. round the jail ot'6cials quitE' easily : 
they are suddenly turned from ordinary prisoners into C. N. W. 's-if 
that means anything fA> gentlemen opposite who must have sent many 
persons to jail. The mystic letters mean • convict night watchmen' : 
then a little palm oiling puts them into the position of C. O. 's-whiBll 
means • conviet overseers'; and they then jump into what we know in 
our province as regular • pllkkas " C. W.'s or ' convict warders '. Tbe 
worse your cha1'86ter in the outside world, the better you are in jail ; 
and so J think many of my friends, mendicants, beggars and others, whom 
a capitalist society as represented by this Government, looks down upon 
with scorn, ~  welcome a six months' free food, clothing, hOWling, ~ 

everythiD¥ in jail. 

1 will tl'lI you a story, Sir.  There W88 a Pathan who was put into 
prison. The Pathan was vE'ry nE'rvou8 in the beginning ; but when the 
night rame and two littl4=' lanterns were hung np in two corners of the 
long barrack. Imd bJankpt.s and other things were supplied to him, he said; 
" Oh, I had thought. jails were terrible places ". Then a friend of mine 
askl'd him: .. Whllt did you think they WE're Jikp and what sort of tr!'at· 
ment did you ('ODle prepared for T " He replied: "I thought they 
would tit' up my hllnds and ~ 8,Jld ~ me from the roof ; and, itl.'ltelld 
of doing tllnt. thE'Y ga"e me a more comfortahle place than 1 !'ver had." 
80. Sir, thesE' poor mendir.ants. ~  and others who now hide them· 
!'!elves under seatli to w:: reI off the travelling tit'ket. examiners, will have 
II plea.o;ant six months in His Maje'lty's jails for whieh, not Sir Muhammad 
Zafrullah Khan, but wt> !Sha.l! have to pay as t.axpayers. If, t.hat slltisfies 
nry friend, he is quite wf'\eome to his f;atiefaM.ion ; htlt it does not Aatisfy 
me, Mir. because I have t.tI pay a fair amou,nt of tax ..... 

- , 'Oaptain Bar4a.t Sher MuhAmmad lthan (Nominated Non-Official) : 
lIe pays the tax too. ' 
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Mr. Sri Pra.kasa: You mc:l.Y tuke thKt Kmount of tu. KS IfO ml19h 
letJ8 of saJary j it make!S no difference. No Government servant pays taxes. 
That amount is'oo be regarded sa 80 much less of saJ8Il'y. Then they make 
lIQ much Qn travelling KUOWanCe8 on which no taxes are levied. In fact 
they really make up for most of the taxes they pay ..... 

Oaptain 8&rdar 8her Muhammad Khan : 'I'hey pay supertu. too. 

Mr. Sri Prakua : Well, 011 that I shall !Say /Somothing when ~ 

14'inance Bill comes up. 

I have described two classel> of ticketless travellers, one the poor man 
whom you intend to put into jail and who can never give you money j-but 
who instead, will ~ you a good bit for his upkeep iu jail. You stand 
tu gain nothing. The other class of passenger is the bona fide passenger; 
-and ~  lionourable friend himself may be one of them when he is 
I,ut of service. Then he will probably realise that he made a mistake 
In introducing a Bill like this, because he himself would be a victim of 
t hat. This class conl>i'itl> of those who cannot buy tickets for one reason 
or anot.her ; and who have -to go by a particular train; who C&IlIlot reach 
the gua·rd ; and whom the guard does not heal' even if he is able to reach 
him. Su('\) II man will 1)(' in an awful predicament. He will be dragged 
out anywlwre, mid-journey, placed before a Magistrate; and he will 
have to prove that he is innocent. Ten to o,ne, the Magistrate is not 
goinjr to bt'liew 'the llIan ; and he will be punished. That will not 
redound either to thl' credit of the railway administration or  of the 
Governnwu 1. .... 

The Honourable Sir Muhammad Z&frullah KhaD : Wby not pay up '? 

Mr. Sri Prakasa : Pay up what? 

The Honourable Sir Muha.mmad Zafrullah Jthan : The fare aud the 
)It"nalty. 

Mr. Sri Prakaaa : Why the penalty Y Any way, I am C'ominl"' to 
that. 

Now. WI' should a.dopt the.> simple system which exists in almost all 
tht' civilized countries of the world. I do not pretend to k,no:w many 
(·ivili?t'o l'ountries. hut r certainly know many of the countIies of Europe. 
There you NUl ~  ('hange your ticket from II lower class to a higher 
,,laMS withollt any difficulty. nnd without any extra payment 88 penalty, 

~  Th(' ('ollduC't41)" eonlPs up to you, and you tell him that the third 
:·I8.SH ht'in/l' ('rowiled. you art' travelling i.n the second class. lIe at once 
Illll.kes out It ticket aud gives it to you. Or you say that you could not 
buy a tickt·!. in time and t.hat you boarded the ·train as you were in a 
Il1lr1'y ; and tllert' ~  the Conduct.or mal;:(>s out a ticket and gives it 
to ~  I will t(>lI the' 1l0Ul,(' Illl instance of my own. As you know, 
f hey a1"(' ~  st I'il't II bout the arrival of students hy a particular time at 
night at t ht' ~  University; the !'tndents must be in their rooms 
hy a certain hour. Aft.('r 0 bllr dinner in London, T rushed along to the 
"ailway sta:tion. T1IP train W8R ahout. rt.o leave for Cambridge and that 
WI\j; the Jallt t.rain. T WlUI ~ along, and T explained my position 
to the man at the goo.t(> ~ him that T must go by that very 'tlj8.in. 
There waR absolut.ely no difficulty ; he just made Ollt a ticket for me. 
Ilnd actually ht"lpt'C1 mf' to gPl' into that train and so I was able to get 
back to the university in t.ime. Why cannot this Government, whie.h 
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pretends to be"so l'fficient a.ntl which h&8 such an inflated idea. of in· own 
greatness, make SODle provision of this nature, so that it may not be possible 
for anyone to travel without a ticket ; and if in certajn circumstancea 
some people have so t.o travel the railway aut.horit.ies may make i·t possible 
for them to tra'tel without harassment, Ilnd pay just the legitima.te fare 
and no finrs or penalties as if they were criminals. Here the railway 
officials ·themselvt'!s do not know what their rights and duties are. Some 
OlH' h'lls you that hl' h&8 ,no orders to make out a ticket ; another telh; you 
that ~  should st'e Mr. So nnd So, and a third llIan tells you that you 
should go to· such lind such an office until it is time for the train to 
start ofr. 

~  I had a. very bad experience when J Wit.'! lea\'ing Delhi aft.er the 
last Sestiion of the Assembly. Nobody seemed to know the rule about 
ehanging a ticket from a,n inter class to a se<'.ond class. One man said : 
. Go to Mr. So and So '  ; &nother said : I Mr. Sarma or some one eh;e 
will do what you want'; and it was with thE' greatest difficulty tbat 1 
could bring them to reason and get them  to make out the tickets I wanted. 
I could do tha<: because I myself am a very close student of the railway 
rnJes ; and 80 I was able to point out to them what they had to do, and 
what charges they were oro make. But everybody does not know, and il> 
not expeet.ed to know. the rules. The poor third cl&88 passenger, 
the unsophisticated villager is not expected to have studied about 10 
or 12 pages of the rules contained in the six-anna guide of the 
East Indian. Railway! What is he to do T Has h£' no right. 
to get proper ad"ice, proper guidance and proper treB'tment at 
the hands of the railway officiala T Has he no right to hope that the 
railway oftioia.l will do the right thing, make the right charge, and not 
cheat him in any way' Can the Honourable the Commerce Member 
honestly state, with all his wealth of information, that railway officials are 
paragons of virtue, courtesy and efficiency' I do not think it is possible 
for him to say tha.t ; and when he dare not say ·t,hat, how ca,n he forge 
instrnmenta to penalise the public for a fault for which the railway offi-
cial is really to blame T Sir, since we adjourned for lunch, my attention 
has been called to the fact ·that in the Railway ~ there is a section 
about. overcrowding. The section says that It railway has to pay a certlUn 
amount of fine if it violateM the rule about overcrowding. I ask my 
Honourable friend how may times h8.11 a railway company paid fines under 
section 93 of the Indian Railways Act , 

An Honourable Member: Who will pay whom ~ 

1'4r. Sri Prakua : The Act Hays that the H.ailway Company haM tlY 
psy ·the Goverrune.nt. Anyway, a8 my Honourable friend is out for 
revenue, and not for blood, let me assure him that he can make quitE' 
/I lot of money if he will have C. 1. D. men about, to catch hold of the 
railway administration every time a compartment is overcrowded. My 
friend will find that hundreds of compartments are overcrowded every 
day on the Indian Railways, and he will have Us. 20 for each overcrowdetl 
eompllrtment ; that will help him to JIl.!lke &so 20,000 or more a day if he 
will only look in the proper qll&rters for revenue. 
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An Honourable Member: That is transferring· inOI1e'y fl'Olli· olie 
pocket into another. 

Mr. Sri Prakasa. : The Railway can realise the money from It!> 

o1fk-ials guilty of having permitted o\'ercrowding. Now, Sir, what are 
Illy ptop<J,<;aL'S " As ·the HOlise knows,! am 8: very reasonable man, and I 
always give practical lSuggestimui whenever I aln tackling a problem. How 
('an you obviate this e,-ji of ticketless travelling, if it is an evil' You 
m'l.n ha\'e better railway stations. It is no U/;;e having open railway stations, 
118 most oj' our railwa.y ~  are, and t.hen complaining against people 
snelt!dng in. Yon should have a barred and bolted railway station. You 
should lSl'H that no one clln come in or go out without a ticket ; and your 
railway officials must not allow themselves to be bullied by persons with 
ha.ts and cou·ts on and \vho ·pretend to have peculiar rights as high officer.; 
of Hovt'roment. There arc rules about platfonn tickets for instancE'. I 
ask if 11 Governor <kneral or a Governor takes a platform ticket when he 
~  to a station. Do Honourable Members of the Executive Council take 
platform tickets when they go there 'f Perhaps many of them do, because, 
.!.Iftpr all, ~  ha\'e to shed many of their bad manners when they become 
Membel"lS of Council. But I ask the District Magistrates circling behind 
them, ~  ·they t.ake platform tickets when they go to the station in their 
districts. Do they not walk up hecooring and bullying the ticket collector 
at the gate, who is frightened out of his wits and alloW'S them to go in T 
Let us take an example. I have heard of an Inspector General of Prisons 
woose habit was to travel without a ticket. Such people always send their 
Inggage in advance. They /lire surroundpd by their subordinate oftlcials 
when ~  go to the railway platform to board a train. It is taken for 
gnanted that they mUll! have purchased tickets. 'fhey arrive just in time 
and get in. Who will dare to ask for tickets from such persons' And when 
th"y get off at their dest.ination, there are other subordina:te oftlcials 
who come and receive them. So they pass in and out without tickets. 
At last this character of my story was caught. 

AD Honourable Member: How' 

Mr. Sri Pra.kasa : I do not know how he happened to he caught; 
1I000ebody, I believe, had the gumption to go and demand a ticket. He 
did what almONt all t.lu" gentlemen opposite do-and I have dealt with 
n large number of that ~  He put t.he fault. on his poor assistant 
for his own crimes and misdemeanours. 'c Oh, it is that fellow's mistake. 
ile did not buy the ticket." And this man was murdered for no fault. 

An Honourable Member : Murdered T 

Mr. Sri Prakaaa :  I think a little bit of exaggerated language is 
pennissiblp on sueh occasions. (Laughter.) What I prop0f;e is that 
first. elM" passengers should be carefully examined. AmollR them you 
will nnd many a ticketless traveller. While thE' third dass ticketless 
t rll\"'lIl'r is a bravl' individual ~ he faces risk with open pyes for he it; 
almost Hllt'e to be caught because he knows that even at. the midnight 
hlllll' hI' will hl' asl,,'C] to show his tickets; the ti('ketleRs fir"t cJaR" 
pa.')l'll!!'i'!' is ~  a eoward for he knows very well that nobody will 
wake him at night, and demand his ticket. So I suggest that if Govern-
Il\Pllt nre rrally in earnest they should make a law that as the clock 
~  t1w ~  hol11' all first cla<;s passengers, all persons lying or 
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rolling about on first class berths, are examined. I &88Ure my Honour-
able friend that he would ID8.ke a lot ()<f money if he could only do this. 

Well, Sir, I have dealt with all the three classes of ticketless 
traveUers. !<'irst is that of the genuinely poor; the second is the btma fitU 
~  who has the capacity to pay, who hu the will to pay, but who, 
for some reason or other, is riot able to get a ticket in time; and there is 
the third class of mala fide ticketle&8 passenger who, if caught, should not 
only be sent to prison for six months but may well be hanged, namely, 
the first cla:;:; ticketless p8sse.nger by night. Now, Sir, I am informed 't.he 
~  i:> a commercial departmcntof Government. If that is true, let 
it behave like honest commercial men. Is there a,ny special law on the 
Statute-book which makes it incumbent on persons dealing with commercial 
men and commercial companies, to pay up their dues in time On pain of 
fine and imprisonment" Is there any law by which we arc bound to pay 
our grocers, statio.ners. and various other folk with whom we deal in life 
011 pain of l'uch penalties Y If they go and complain to you. they are 
informed by you that they should go to the ordinary Courts of law. There 
is IlO special law made under which their customers are bound to pay up 
1heir dues ill time. Then why this exception in the case of railways' 
Is not the ordinary law of the land quite ellough? 011 pri,nciple I am 
against overcrowding the Statute-book ; and if the Honourable Member 
will only consult me, if he will condescend ~ do that, because he is a big 
lawyer and I am only a briefless one-I could point out to him numerous 
~  of the l.ndian Penal Code under which he can take action. On 
t he spur of the moment, the comprehensive section on cheating occurs to 
mt'. Cannot he go and avail him.self of that all-inclusive section' You 
sec there the definition of chea-ting at its best. The m'arvellous brain of 
Macaulay has given a wonderful definition of cheating in his Penal Code. 
All railway offences can be made to come under that. You can. easily 
prO!ieeute tht> man under that section. If my Honourable friend would 
only haw til(' patir[l('I'. I c.ould find out other :sections of the Penal Code 
which could help him in this matter. So, instead of burdening the Statute-
hOllk. instead of comp1i<'lt.ting his own work, instead of confusing the minds 
(If tilt> f.rcneral. pnblie, ht' enn Ilotify that action will be taken under the 
Indian Penal COIle. II is snrpI'isiug how lawyrrs, whether on this side 
or on that side, are anxious to ~  the law. They are sO fond of 
law -that ~  think thatt.hey are solving the problem of unemployment 
~  eOinplieatillg the law and creating larger and larg('r numbers of that 
nnfortnnatt· and 118eless claNS of people called lawyers. 

An Honoura.ble Member : U selesli 1 

Mr. Sri Prakasa : Ab!:lolutely useless and even harmful, like the 
11l'Pi-'!'lIt ~  of' (JOV('l'ml1t'nt of which they are /I product and a part. 
So it is no nse complicating matters further, for the ordinary law of -the 
la.nd seems to me quite sufficient for t.his purpose. 

Palldit Lakahmi ltanta Maitra : If yon are found travelling without 
II tickpt, who will defend you T 

Mr. Sri Prakasa: I will defend myself. I try my best to avoid 
going to a law;ver, whpther it is a political case or any other. t am very 
nervous of lawyers. Now, Sir, the Honourable Member will probably 
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lay: How are we to make both ends meet 7 It is not by bullying meD 
and women passengers that you can make both ends meet. I have 10 
~ dealt wr..b only how men are treated. You would be surprised if 
I were to relate stories of how women are treated, or have been treated, 
IIIpecially at Allahabad during the Last few yea.rs when there was a famous 
aailway Magistrate functioning there. I am glad that he has resigned, 
and he has resigned on very good grounds. lie was the super-
ticketless passenger. So pleased was the railway administration with 
the way this man worked, that they gave him a free pass to travel all 
over the line, not only in his jurisdiction, miud, but all over the line. 
This man became the favourite of Government because he was parti-
cularly adept at extorting mo.ney from ticketless passengers. Many 
stories have come to me of how women have been stripped so that he 
might get hold of money from parts of the body which are not generally 
exposed. And this Magistrate has now resigned because owing to some 
qu('st.ions of mine, the Honourable Member opposite forfeited his pass 
and reduced his free travelling to only his circle. He got so angry at 
this that he resigned, and 80 far as I can recollect at the moment, he has 
also been writing to the public press telling the world of his own exploits 
in the matter; how he fOUDd money secreted in the private parts of 
women; and how he was able to compe,nsate the railway for the ticketless-
ness of such  passengers. Well, it maY be, very fine thing for a 
magistrate to do; but it is certainly revolting to the good feeling of 
ordinary human beings. The women may have been dishonest, I do not 
say that all women in the world are honest. If they deliberately travelled 
without. tickets, these women, I admit, were certainly dishonest ; but is 
this the way in whic.ih Government wants to proceed in such matters , 

Pandit Lakshmi Kanta Maitra: Was he an honorary magistrate' 

Mr. Sri Prakasa : Yes, he was an honorary magistrate ; but he 
has since resigned because he was very angry that 

3 P.II. his services in the cause of rooting out 'liicketlessnees 
were thrown t.o the four winds, and Government deprived him of a free 
pass to t.ravel aU over the line. I had a visit from another railway 
magistrate; and he told me: •• Well, you see we are not DOW giVell 
free passes which we used to get before". He was a railway magistrate 
in the district of Moradabad; and some of his relatives lived in Benares. 
He told me he used to have a free pass up to Lucknow ; and from 
Lucknow he used to huy a ~  to Benares. He wanted to travel free 
aU the distance; and he asked me if I could help in the matter, being 
a member of this Assembly. I said: .. I fear, you have come to the 
wrong man. You han better pay your fare for your tickets from 
Moradabad to Benares, instead of taking advantage of your position as 
a railway magistrate and travel three-fourths of the distance frec." This 
is the type of magistrate you have, whoever may be the appointing 
autbority. I do not know whether Dr. Ziauddin is correct or Sir 
Muhammad ZafrulLah is correct, but this is the type of magistrate who 
cOmes into power : and this is the ~ a magistrate's position is abused. 

So Sir, instead of having this vieious system of doing things, I 
propose that you should overhaul the whole maehinery; and if you 
start at the top yon will be able to save suftic!ient money for improve-
ments at the bottom. You have got a number' of useless officers in the 
LlllLAD I 
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railways. I am very sorry to find that my friend Sir Henry Gidnt'y i, 
not in hiS seat today. He could tell you ff...oriesof'these h'igh OmceH 
who do nothing and draw large salaries; and who have got lar'ge 
numbers of saloons for free travelling. Not even the Prime Minister of 
England has a saloon to travel in. Very often you see him travelling 
in a third class carriage. Here every small railway Enginp('r must have 
a saloon; every D. T. S. mllllt have a saloon; and sometimes a whole 
special train iR nm for some bigwig. If you apply the axe at such 
places instead of applying the axe at the poor beggar, you will be able to 
earn a real good name 8S well as have sufficient money to carryon the 
work. If the Honourable Member would ontyseek my assistance-I am 
sure he will not ; if he would only come to me, I could point out to him 
a thousand and ont' ways by which he could improve matters. 

Secondly, I say: have better railway stations and be strict. Do not 
allow even an Emperor to enter a railway station unless hc is armed 
with a proper ticket. That will be setting a good example. If 
high Government sonants are allowed to hector their way inside a 
railway platform, then you should not trouble other folk jf the;y 
imitate them. Imitating of men in authority is a common weakncss of 
ordinary human nature. You know, Sir, that. everybody starts doing 
what a man in authority does. If the queen limps, then all the court 
ladies begin to limp, thinking that that is the proper thing to do. 
Matters may go even further. Once a Spanish King got operated for 
fistula. All members of his court. underwent tJlat serious operation, 
thinking that to be the right thing to do, even when they had no trace 
of that dangerous malady in them. Whe.n the Distriot Magistrate 
behaves in a certain way, other people, who are his satellites, also think 
that  that is the proper thing to do ; and they also behave in the same 
way. The vicious circle goes round and round, and rOn do not. know 
where you stand. Have a strict rule. Here is II pa.8f1age from which 
aIMle men must. enter the platform. Here iR another pa.<;saJZ'(' from 
which alone men can go out. There is a stile and t.here if! a man. 
Whoever the incomer or outgoer may be, he has to show his ticket ; and 
then you will hl4-ve no trouble at aU. If you feel that ·that is not possible, 
then properly fortify all railway !IItations. 

If you think, however, that that will cost .a mint of money and 
you dare not embark on such an expensive undertaki,ng, then I ask you 
to make a virtue of necessity and take shelter under the mantle of 
charity. Charity is a great Christian virtue; and whether ChriRtians 
practise it or not, many Indian commf'rcial cOncerns have a regula)' rule 
that II certain pereentage of "their income f.!o('s for charit.',. After aU, 
all the temples, matlu, mosques, maktabs, pathskalas and O'ther religious 
and semi-religions institutions you see around, whether YOll likt' them 
or not, are all maintained by ~  given by commercial men Ollt of 
their profits. Almost every commf'rciul man worth his n,ame has a fixed 
voluntary tax; from one upto ten per cent.· of his incOme goes for 
charity. If this is a commercial department of Govp.rnment. It't. its 
,charity to the world he so many ticketlMs passengers per year. Let thut 
be its contrihution to the great spiritual fund, of hUJI?an charity, which 
alone, I am solemnly ~  maintains the m9rl!olequilibrium of. thjs 
otherwise wicked world, I do not ~  ~  that appeals to 
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persons opposite. 'l'heir ironical smiles almost make' me feel th81. their 
~  of charity is all money coming to them and nothing going out to 
aQYoJ).e . else. That is certainly not my idca of charity, aud not the 
idea of charity of persons who inhabit thi", land in a non-official capacity. 
Now, the very f-act that ~ commf'rcial department of Government is 
seeking, . the &8IIistanoo of the Legislature, shows that it is really not a 
oommercial depax:tment. It is a 16-anna political department of Govern-
ment. AmOng the many characteristics of this Government, the one 
gJ!eat eharacteriHtic it! to describe tht! same thing by different names, as 
suits it be!:!t, on different occMions. When the fiscal side of the railways 
is being discIIslied, they say that it is a commercial department and must 
be made to pay its way. When we complain of harassment hy the 
C. I. D. on the railways, they say: "Well, section so and so of a 
particular Act permits this haraHsment of men clad in Khadi, having a 
Gandhi cap on their heads! ". 

Today o,n the table has been placed an answer to an old question of 
mine as to whE'ther certain railway advertisements in certain I'. P. 
papers were withheld at the instance of the U. P. Government. 'l'he 
answer says they were 80 withheld. Such is the commercial department 
.()f Government! Papers widely circulating in the U. P., through 
whom alone large numbers of people could be reached, who would thus 
know and should be told the latest changes in the time table and the 
latest rules relating to the railways, are deprived of advertisements 
simply hf'C8USI' thl' n. P. Government says .that they are not desirable 
papers from its standpoint. ~  any question is asked of local 
importaIice,all the Members opposite, from the Law Member down to 
the Home Member, saJ" that it is a matter for the provincial Govern-
ment ; that it is not the concern primarily of the Governor General in 
Council, whatever the word 'primarily' may mean. Railways, which 
are no department of the U. P. Government, are bullied into submission 
by th(' Local Government about a simple matter like advertisemeuts, 
and the Member sitting op.posite--the Honourable Member of India's 
Executh;e Council in charge of Railways-is evidently helpless in the 
matter and submits to this impertinent dictation of a provincial 
Government. Is the Railway really a commercial department of 
Governm('llt? I do not find anything t.hat distinguishes a commercial 
conc<'rn, distinguishing this department, namely, the Indian Railways. 
No commercial man or concern will spend so much money on outward 
show as this department does, making its administration top-heavy. No 
commercial man or concern will refuse to give charity, as this Depart-
ment refuses to give. No commercial man or concern will seek the 
assistance of a special penal la\v in order to enforce his dues, as this 
Department is seeking to do. They will depend upon the ordinary 
law which this Department refuses to do. This is not a commercial 
department of 1,he Government ; it is out a,nd out a political department ; 
and as such, instead of being a health-giving and life-giving department, 
instead of enhancing the prosperity and increasing the amenities of the 
people. it iscripplinp: the life of t.he nation and suifocating us all. 

Sir, I have already taken more time than I had originally intended 
or what was proper for me to do; but I hope I ~  said ~ ~  
convince all sides of the House that this is a nefarIOUS measure: it J8 
'an llltdefrirable meaRllre Rnd that it must be killed before it has time to 
. unLAV ~ 
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grow. Before I close. I wish only to make one appeal It is thili. 
Whenever we are legislating, let us not. forget that we are legislating 
for India and the Indian people ; and let US not leave out of considet"1i-
tion the traditions and the temperaments. the ideals and the aspirationiJ, 
,the needtt and the requirements, the social conditions and the economic 
distress of the Indian people as such. Let us not sit here as 
foreigners legislating for persons with whom we have nothing to do ; 
persons who are not our own kith and kin, pel'8OJl8 from whom we have 
only to extract money and do nothing in return. Let. us le!J(islate for 
men and women who are our own brothers and sisters. Let us not 
forget that today we may have contempt for the humble in the land who 
tries to do a little journey on a railway without paying bis fare, for to-
morrow it may be that our own brother and nul' own siNt.er may be in a 
tlimilar plight, and may be forcl'd to rl'sort 1 0 ~  which 
we disapprove of from comfortable seats of pelf and power. 
If you < will only remember that we m1l8t do unto others as 
we wish that ~  should do unto us, much of the trouble would 
b(' avoided. If we do not leave out of our ,ken the \poverty and 
ignorance, the apathy and helplessness of our people; if we seek 
honestly to help them to stand upon their feet and to learn better ways ; 
then this is not the sort of legislation that is going to help. 

[At. thiN stage, Mr. President (the Honourable Sir Abdul' Il.a.him) 
resumed 1.be Chair.] 

T am one of those who are convinced from sad and bitter experience 
that t'ler(' is a great lack of eivic sense in our country; and that if 
only ol'din,'i'Y citizens, men 8,1ld women alike, knew their ordinary 
civic rights and duties, India would be a much better land to live in; 
.\IId we should all be more accommodating to each other and more happy 
in our relations with each other. Railways. I think, are the great 
instruments t,hrough which proper civic education can be carried on, if 
only we have the will to do so. Even thc ~  of men have plent.y 
of timp ~  the railway compartments to read what is writtl'll t.here ; 
and if railways would put on the walh; of the railway compartments 
simple lessons in ~ ~  teach persons how to carry theif 
umbrellas and sticks; tell them how to accommodate fellow passengers ; 
exhort them to help each other to sit comfortably i-if they take upon 
themselves the great duty of adult education, they would be doing far 
more I?ood to themselves and to t.he general public than this legWation 
or H. thousand other penal laws of this sort r.an ever do. 

Mr. V.  V. Girl (Ganjam cum Vizagapatam : Non-Muhammadan 
Rural) : Sir. I rise to fmpport the motion for eirell1at.ion, bn!. I oppose tile 
motion for a Select Committee. Unle88 the Honourabl(:' Member in ~  

of C'..ommerce IUld Railways proves to this Hou8el that all remedial 
~ have been taken to prevent the ticketles.q traveller running about 

the trains, he is out of court here. I ~  that all remedial meaaurefl 
have not been persistently put into practice. If they had been uDder-
taken, they wOllld have prevented many a ticketJess tra'\"e11er and would 
have enhanced the revenues of the Government 80 far M the railway 
revenues are concerned. My 8ubmiBRion is that the Gov(;'rni;nent ~ ~  
should have created $ public ~  in the country, in,the :yiUage., ~ 
thi" ticketless travelling. They have not done so. They should have 
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used the village panchayab!, the village munsifs and the vill88" otBaem 
te educate the peoplt: of the ~  against the evil of tlcketle.ss travel-
~  They .. should ~  a ~  fu!ther and appealed. to .' ~  
like the COngress and 0*. pubhc bodies to ~  !pubbc opIDlon 
against the ticketless travelling. They have not done so. On the other 
had, there &i'e. other remedies sueh as insisting on eVt:rybody that would 
oome 1» a railwayplatfor!n to buy a platform ticket. There are other 
mtasures that can. be taken. As we see from our experience, ticbts are 
Ii!Old just 10 or 15 minutes before a train arrives. Certa.inly if tickets 
are IIOld an hour before the coming of a train, many a ticketless traveller 
would not be found in the trains, because FiOmflj of the tl'a\'t"lIf'rs eom(> 
to tht: station just at the time when the train arrives and this could be 
prevented. Not only that, I am on(' of thmw who ~  that the railway 
revenues should be increased for the reason that I often demand on the 
door of the House that the conditions of the railway workers should be 
improved. Therefore, if sufficient steps are -taken otherwise than by merely 
asking for these penalties and measures of a very drastic character, cerUlinly 
railway re,'enut:8 would improve and this amending Bill would not be 

~ ~S  So far as I am concerned, I can assure the Honourable :Memher 
from the point of view of railway workers t.hat we, who belong to the AIl-
Iudia Railwaymen's F'ederation, are prepared to do propaganda amongst 
thl' railway workers and teU them that stringent measures and punish-
ment. ... will be levied against them if they do not know how to behave 
thE'mselv$ towards passengers or if thE'Y do not do and pf'riorm jh(·i,' 
duty in collecting tickets properly. It may be that in certain apeciaI 
areM ~  travE"1ling is more pr('valE'nt. I have been informed of 
thaI. by some of the railway authoritiCfo;. ~ spl'cial arE'8.<; Rh(}uld be 
roarkI'd out and stringE'nt measures should be taken to haw· a gl'E'atel' 

~  OYP..T the passengers, whether they bought tickets or not. The 
prE's!'nt measure demandR very drastic remedies. It intemls tfl pu1 tho 
onUil on the alleged oif('nder or t.he aecru;;ed to prove his innocence. All 
canons of juriHprudence tell us that. a prisoner Rhould bt:' presumed tn be 
innO(·ent. till the guilt. iR proyed, but here it. iR t.he revel'Re. UnlflAA the 
rft.ilwll.Y arlministration wants to nlle th<> eountry by Ordinanceti aBd 
RRgnlationR, this is against all canollH of criminal juriRprudence, Slid an 
amrndment of this character cannot bE' tolE'rated. On the othf'r hund. 
it St'eb to give power to officials. such as rlckf"t colleoctors. even t.o arrest 
a pr1'tll()D. It iR not at all a ch'sirahle proposition t.o give such wide 
POWP!"R to th(' railway officials. whpn all theS(> could bE' a \'oided by the 
rf"merliaJ m£o8FlUres that T have put forward on the floor of t.he Honse nOw. 
Thp opinions flO far r('ceived are weighty and Rmoe of the officials of the 
Oll\'ernment ha"(' stat(,ll it iR n dUllg"f'rOUs thing to put the onus on the 
a.lJ('gpd ofrpndf'r t.o provf' his innoee.nee. r would only likl' to r!'ff'r to 
onr or two of th(' opinionR that are before us. At ~  29 of Volum!' T of 
the Opinions, the Advocat.e-General of Madras has stated as follows: 

•• 111m afraid the present Hill is too drastic and may result in punilhiJlg 
1nnocont r.erson.. A paaleuger might 10le his ticket by inadvertence or mislay it. 
Jt might not be possible for him to affirmatively establish the purchase of the 
tirk(·t ; lind though it might be open to the Railway Company to demand eXlless 
fare from him it would not be in the interelts of juatice to visit him with ~  

IIleilt. Or ~  take the ease of II. peraon who happen. to Clome to thl' stn.tion 11111t 
wht'n the train is about to steam off and who I'UBhes into the carriage without 
having purchued a ticket. To cut the onul ·of proof on the p&IIenger in the caael 
above referred to might prRl'tieally be tantamount to a denial of defellC'e to him." 
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On p88e 28, there is another weighty opinion of the District Maaistrate 

of Vizappa.tam, a big .Political M.agistrate, whQ ~  me to jail.. He says 
lUI follows, it is very interesting : 
•• 1 strongly diall.greo with ~  proposal to place upon the pUleJl.ier tho burden 

oj proyulg that btl hald no wttlntion of defJ'al,ldiJJ.c the railway acimilliitratioo. 
'l'hl' 8&1(1 of tickets on indian railwaYII ia 10 inemcient and dilatory that a paslleDier 
~  .. tl"('qut>ntty ·the choice between entering the traillwithout ticket and misaiB, 
ttll' tralIl. There are II.lIo other cirenmitanceB in which Ii pusenge1. may travel 
without tieket and yet has no intention to defraud. It will be iInpoeeible for 

~ in the ordinary couree to prove tbe absence of intention; the provision. 
III this /jt'ction ",il1 result. in findings that porsollB who had no intention of de.trau.diq 
uall IlUelt. intention. ,. 

Thu!;. 8ir. I ft'1.'1 that ~ present Bill is abMlutely unneceMaI·.\". that 
til'-' ~ tha1 alr'(,811y ~  il. tII(' law 111'(' ql1ihl enough t.o nlPf't the 
sitlllltion. that t hI' remPIltal llieaKures 1 I!uggt'st. if persistently pr!1eti!led 
by tht' ~  Ildmini!'!tration, would prt'vpnl to a Jrreat ext.pnt ~  licket-
I !"!is tra\,t'lling-. On the otht'r ham), by having It Hill of ~ dralitic 
cilllracter, railway", will bt'l'olO(:: vel'Y unpopuh,.l' and rnmrt prohably many 
of the thirll ehi!;!'! pa.!I!;t'Ilg"erli would rNlort to hURl'S rather than go to trains. 
:\iy feE-ling' is 1Il1tt. illstrad of :taining, the railway administration i ... bound 
TO 11lI'f' hytht' illtl'orll1rtiun of this mt'8S\1l·e. Sir. T snpport thr motion for 
circulation. 

Ill'. P. S. Rau (Central Provinces: Nominated Official) : Mr. Pl'eHi· 
dent., Uw aw.cuding lliU beforc the House ~  ~ wit.h tickt'tless 

~  Sir, I think I am right in tiayiug that in no other tivilized 
country in tJte world is the evil of su(!h magnitude a.<; it iii in India.· What 
great.er proof of this can there be than that the ticketless paSSEnlg"er has 
CO!'lt. the Central Revenues something like 50 lakhs of rupees per year. The 
evil has tended of recent years to increase and that in spitt' of tlw effol'U> 
made by the railway authorities to check it and bl·.ing it ulldpr ('.Ontl·01. 
Tickets are checked both in stations and on trains, but it is felt that any 
increase in expenditure in this direction will not be commensurate with 
the results 1.hl\t are likely to be ohtaillt'tl. TI16 two principaJ ~  

which deal widl 1 ieketlefolS ~  ~ ~  1] 2 and Sf'.ctiun 113. 
Section ] 12 deals with persons who with intent to defraud the railway 
administration travE'1 without tickt>t/;. It plac:et> the onus of proving the 
~  fraudulent intention on Hi.' ra.ilway officials. H01}OUrable 
Members will readily agree that tluAt is not fair. Sir, how can the railway 
official!': prove that any partiCUlar plUIIlengel" who :is trlt\'clling has done 
so with iIltl'nt to defraud the railway admini8tratio.n. If anything, iot· 
should be for thE' passcnger to prove that he wa.<; acting bOlla fide when he 
entered the railway compartment. or was ~ without a ticket. The 
puuishment prmided by the present section 112 iR a finE' of Rs. 100 in 
addition to a single farp for the dil'ltanN' 8ctnally trayelled. That this 
PI'OVed ineffective need surpri"le 110 one who has Itny experience of· admi-
nistering thiA section of the Act. For t.he people who travel without 
tieketK are generally Vf'ry poor people. It is therefore proPQRPd t(l make 
this o11'ence punishable with imprisonment up to two months. in addition to 
the paymt'nt of the fare ; the alternativE' of fine will of COUl'8e remain. 
The procedurp under flection 113 ill E'QWlllv llJlSRti!llfaeiory. It is both 

~ to Govemmfmt and dilat()ry. MOHt C8.'!(>S of tieket.lf'flR palJllengers 
are dE'alt wid, lInder this section 11::1. as ~  112 throw!; the :omisof 
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proving dishonesty on railway officials. Under section 113 the ticketle&& 
passenger has. to pay a small ~  in addition to the fare. A verr 
large majorjty of ticke,t1ess passengerS a.re II&dhll,8, diseased and infirm 
poople. hoping to die in holy places, beggars, thieves and pick-pockets who 
intl'nd to make money in fares and pilgrim centres and so forth. :Most of 
them arc usually pennileSR and they are handed over to the police 
with a view. to ,being placed, before a l\tagistrate.As Sub-Divi-
bjonal Magistrate I ~  to deal with' a large number of such cases 
sud ill a large majority of them, they have to be diacharged 
88 these people u!4ually p08Sl'SS no realisable assetR. This procedure 
involves Gnvernment in considerable expenses with no cOIirmensurate gain. 
It is thib uefect in the law which Goyernment wish to remedy and it is 
propo.:;ed to give power t.o railway officials to arreKt such passengers who 
Ilre unable to pay the penalty incurred and if there are reasonable grounds 
fol' believing that t.hey cannot be placed before a Magistrate without undue 
dt>lny, trouble or expense. One Honourable Member has tried to draw 
a rl'd herring across the track by diverting attention to the case of an 
H(JJlONlry Magistrate in Allahabad. Because an Honorary Magis-
trate sOlnt"wlwre misb('ha.ved doos it follow that dishonl'Bty should 
be' condoned anrl ticketlessnes.'l applauded? The flame Honourable 
Mt"mbe1' launched II goeneral attack against the railway poHcy of Govern-
ment, wlJieh did not strike me ax particularly relevant. The issue before 
the House is not whether railways should ~  general adult educa-
tion 01' give homilies to passengers on civic virtuE'S, such as how to hold an 
umbrella or a stick but whether ticketless travel shOUld be stopped. Sir, 
c,'eryone who has had anything to do with the administration of these 
seetions of the Railwa;vs Act and concerned with tickt'tless passengers 
will weleome this mea.'!Iure as 1m effective solution and t"veryone who has 
the int,erl''lt of the taxpayer at heart will vote with the Government. 
I, therl'forl'. support the motion for reference to Select Committee. 
(.Applause.) 

Mr. G. Morgan (Bengal: European) : HiI', I riMe to oppose the amend-
ment moved by my IIonouMble friend, Dr. Ziauddin Ahmad, and to 
support. the motion moved by the Honourable ,the Commeree Member. It 
doos not. menn that T support the Bill as laid before the House. I support 
the mutioll that t.he Bill be )'eferred to a Selt'ct Committee in order that all 
-tilt" argumt'nts that have bE'en adduced on tht' floor. of the House this after-
noournay bl' thoroughly thr81!hed out. My Honourable friend, 
Dr. Ziauddin Ahmlid,-T do not know what he eXpe(lts to get, by circula-
tion. ~ haye already rt'ceivt'd opinioTL" which sel'rn to cover aU t.he 
grounds for and against this llIl'abUre, and T do not. set' how a.llybody else 
or any other body can possibly give any opinion that is not embodied 
in thesf' two volumE'S. 

An Honourable Member : Question. 
Mr. G. Morga.n. : Thert' is no lIJ'1P of ~ ~  lwellllse all the argu-

mllmts brought forward by my Honourable friend!! are embodied in these 
lists, and, I, therefore, support the motion of the ~  Member 
in ~  that this Bill sllOuld be referred to a Select ~ 

There are some ~  featun's. about which,. if the Select 
Committee sits, I shall be very glad to give my opinion ; there is little or 
,no object. hi giving ,a.ny opinion on the. ~ of the Bill hert;. But ~  
whole thing about the Bill.is what are iIt8 obJeets '-I should like to reacl 
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what the object of this :Bill ia. This, Sir, is an extract from the memo-
-rand,um that was given to the Central Advisory Council for Railway. : 

•• .H .. ,-iew of the pOlition indicatel the delirability of amendiDi the followm, 
loctions of tbe Art: 

tlection ij/j, to permit the removal from a railway oarriare of a perlon without 
a proper tickot; lection 112, to provide for a more deterrellt pUllilhment for a 
penon found without a proper ticket and to place upon him the onUi of ihowinl 
tJaat 110 lIad no intention to defraud; lection 118, to make it clear that a magiltra'. 
dIllAhnr with a ease in which a pauenrer refule. to pay the eXCOII oharle and far. 
liue haa 110 authority to eater into the meritl of the matter and to provide for a 
more IIl.terrent punishment in such calel." 

etc. 
The question for the Select Committee to decide is whether the pWlish-

ment provided for in the Dill as a detCl'rt'nt pUllisluuf'nt id 
the proper one or not. We all have our opinion about that and 
shall be ,'ery glad to state it in Self'et Committee. With l't'j,C8.l'd t(.l the 
onus to prove intention to defraud :-There are a great many against the 
onus being on the tic.ketleS8 traveller and a Kreat many in favour of it. I 
should just like to read, if I may, Sir, what the High Court of Calcutta, 
in its appellate jurisdiction, have to say on t.hiH particular matter. They 
say on page 46 of Opinions received : 

•• 'i'hey lee no objet'tiOD to the provision that the pallenrer Ihould be ealled 
8Fon to ~  the court ~ he had no intention to defraud, rather than that the 
railwl\Y authoritiel Ihould have in each cue to prove intent to defraud, whioh it 
always a ditlicult matter for the proleeution to eltablilh." 

And I think everybody in this IIom.,e must h(' definit.t>ly of opinion 
that it is the most difficult thing on t'arlh to proyf' that. a man without ft 
ticket had intention to defraud. 

The (IUest.ioIl of impl'isonmE'llt will raise a !!,l'f'at rlpnl of (liSo('uNI;ion in 
8f'1t'('t: CommittE'e. But will thp Rill. what.P\·er form it takpR. do what 
it e,-idently is tlll' dl'Hir(' of Go\,prnnlent that it stumM 110_ whieh is to 
bring in ~  money tn thp railways! 'I'ht' quefiltion is, will theRe tj('ket-
leRS travelIerR w'110 are said t.o lose to thf' railway!i\ :}O Jakhlt of rupl'f'S R yea.r, 
buy ticket... and travpl' They tH)('m to })(. mORtly ~  and sadhu8. 
mendicants 8mI Jll'ople like that. If ~  find that they cannot,get 
thl'OuJ!'h a barrier or jump on from the off Aide of a train or hribP a IIllboJ!-
dinate officer with a pice or something of that df'RCription, thfllY ('an get 
along without paying anything. If they travel at all the railways are 
Dot goinl! t{) get anything more. 

Another thing is that, leaving Ilside that class of ticketless travel, it 
is quite possible,-and t.he Honourable MemhP.r ltimfilelf hal' said that 
harassment. mUioit be guarded againl't.-it is quit.e possible and more than 
poAAible t.hat there will b(' con&iderable hal"88SD1ent in the adminis-
tration of a Bill of this description, and you may drive b()M,-fid,e 
travellers from the railways to that felirful comi;etitorcalled 
~  " which position we Ilre JlOW busy in If'gislating against. My 
Honourable fl'if:nd, Mr .. Sri Prakasa, covf!rell such a wide ground that 
I had almost forgotten what the Bill waR abOut. His storips wert> interest-
tifft 1LDd a great dNLl of them, lam perfeetly aware, correct. Bot T want 
my Honourable friend to l'emf.m1aer that'he cannot make peOple hollMt by 

~ ill' no legWation·jn ~ world 'which eRn lbaJce';people 
~  irtd AIr We can ~  ill thlit thl'ire -will be' Wome hottest ~  .... 
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the lot and the administration of the Bill w'ill somehow rather be fairly 
good ; you cannot expect it to be good in eve.ry respect. 

On the question of eirculation.z my Honourable friend, Mr. Giri, hu 
aupported it. Dut it seems to me that we will simply waste a lot of time 
and will come back to exactly the same position as we are in today, with 
,no new advice from anybody, and my Honourable friend, the Commerce 
Member, will put the RaDle Bill on the table after all the opinions have 
been received. I, ~  support the motion for sending it to Select 
Committee, and then we can thresh out all the details there. Whether the 
Bill will be so altered as to necessitate re'-circulation is impossible to say 
at prefJent. Sir, I oppose the motion for circulation, and support the 
original motion for a Select Committee. 

lWfr. Lalchand Nava1r&i (Sind: Non-Muhammadall Hurnl) : Sir, I am 
not in favour of t.hiF; Bill being sent to Select C'ommittt>c ;  I will ask the 
House to reject it and nip it in the bud rather than accept. the principle 
of the Bill. Before I deal with the merits, I should like to say a few words 
with regard to the remarks of the last speaker. Mr. Morgan says that he 
opposes tht' circulation motion because much of the available opinion of 
the public is already before us. That iN not so. It is only the official 
reports that we have got. Provincial GovernmenUi were BBked to give 
certain opinions on thifl Bill. Of course, the respective Provincial 
Government.'! BBked for t.he opinions of some of the non-official associations 
which have been incorporated in the ~  but that does not mean that 
the public opinion or the full opinion or careful opinion or considered 
Ol inion hIlA by this time been made available. Therefore, I do not Ihillk 
that Dr. Ziauddin was wrong in making ~ suggestion, 'When he £ounfl 
that public opinion has not. yet. been secured. But in my own opinion we 
should not ~  to this Bill going to the Select Committee. It is being 
said that if it gocl! to th(' S('lC'Ct. Committee c('liain amendment.s will be 
"lIlde and that will soften the Bill. But it is not so. I object t.o the very 
priuciple of the Bill which is to make it more drastic, in other wOl'ds, t(l 
11/'1\'(' mol'(, onero1L'; legislation for the ~  of stopping thil! ~  

travt'lling'. But I submit that the l'emE'dy is wrong and, therefore, we 
mould not ac(,'t'pt the principle of sending it t() Relect Committee. The 
only necessary ~  rE'quirE'rl is not to aec('pt. these two provisions 
fhnt a'J't' beinp: sought to he enactl'd. 'fht> only proper remMY for the 
railwllY to follow is 10 kt>ep th('ir OWIl lHl11sf' in onlt'r rllthf'l' than ask 1L<; 
to fiend peoplt' to jail and fill up the jails ~  lit If'Hst 2f> lakhs of people 
every year. In short. my objections to this Bill are these: first is that it is 
too drllst.ie. On 1 his point I think there can he no two opinioM. Under 
the prp.sent law tile tieketless travellt'l' hIlS to pay a penalty : if it is proved 
t.hat. he lla.s travelled without a ticket in a fraudull'nt and dishonest 
manner, then only he can be punished with a fine wIdell has bt'<'11 provided 
for. Rut undt>T th(' ~  Rill-and 'that il-i why T call it dra.st.i.c-a man 
w-ho travels without a tieket will be presumed to haye trawllt'd dishonestly 
and fraudulently. Is that right' Th-ere arc many men who travel 
'without a ~  and they have various explanations for ~ RO. But to 
n.iaIe a presumption -agaimrt them is a.bsolutely wrong. It will be to 
oOndPlllD. R man then and there and then ask him to go before a Cou.rt to 
olear hiuulelf. Another amendment is this : any railway man, even If h4t 
_.drawing 15 or 20 rupees, if he finds that. a man is ~  ~ ~  ean 
hold up that man. It is giving a handle to such pel'9Ons to mdlsenmlDately 
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sending to Court travellers on the pretext of intent to defraud. I ·8&1 
that is very drastic. I do not think that there is such a drastic provision 
in any country. Yuu are brivillg these lmlaU subordinates, drawing a few 
rupees, power to arrest without warnmt. Do you think it is just f 
They have already been abusing it-and we have' had already iIlljtanoes of 
it. T() make a law throwing the burden actually upon the man who is 
without a ticket. is absolutely unwarranted. The present section 112 
says : 
If Il person with intent to defraud the railway administration enterl ill 

t!olltrUVl'lltion of lection 68 any carriage on a railway, that is to lay, without a 
ticket, he shull be punished with tine which may extend to one hundred rupeel in 
IlctdltlOu to till' amollut of the Bingle fare for any diBtance." 

:\'ow, what is going to be done' If a higher punishment merdy had 
been proposed, it '\\ ould have been different. But. to Ray that you must 
pres,ume that he has tra,vclled fraudulently ood then pWlish him in the 
way you have propo..'led is not right. The present amendment asked for 
ill this: 

•• .t'or section ~ of the said Act the following section shall be lubBtituted, 
~  : 

• 112. (1) 1f a person enters in eontravention of lleetion 68 any carriage on a 
railway, be sball, unlf'U be satisfies the Court that he had no intention to 
defraud the railway administration, be punished with imprisonment which 
mllY I'xtend to two months, or with tine whil'h may extend to one hundred 
rUJll'l'8 in addition to the amount o.f the single fare for any dilltanN'I he 

~  hll"(' travl'lll'd '." 

Xow. Rir. the ba.<.;ic law says always that a man should not be presumed 
to be ~  unll's!! ~  hring tht' guilt home to him, T cannot unlll't'St.and 
'Why Dlt'rcly hl'catlSl' the raiIwaYH say that here iR a df'ermH!1' ill thpjr income 
on account of th(>St' tickfafleRfi travpllers, tht''' shol1]dnow h8\'p II law 
prm'irling-that such men should he arrested ~ lind thE"n, no mlltter who 
they may be: They will he at thE" mercy of these pE"ople arrf>sting them. 
It is not the Dl:agiFtrate who ~ going to decide. 

Twas Ycry sorry to ~ the Honourable Mr. Morgan saying that thert' 
was no harm in putting thE" burden on tht' 8cclLOJe(l by leaning on thl' aide 
of the opinion of the Calcutta High Court. But he forgot to read the 
otht'l" Uiah ConrtoR opinionR which we find at page 39 ., ..... . 

lWr. G. Morgan : On a point of personal explanation. I ifid not forget 
at nIl. T had no ohjf>('t in qnotinl! An opinion whieh WAR R!?lllnort 

whllt T WIIS snggt'sting. 

Mr. Lalchand NavalraJ. : The Bombay IIigh Court SIlY : 
•• Hut they think it. undesirable to enact R presumption lIOught to be ereated 

in elallSl' :\ I prOI'OIled ,'lnullC 112 (1) 1 which in thtlil' opinion ill too drastic." 

Are we ~ ~ to he A party to thi!! too drutie .proviaioD for ~ 

it to tht' Selt'('t Committee? T submit that every attempt. should be made to 
put it cIt-aT to fhl" House that this is a Bill 'Which will be a prec.E"dent for 
many unprecedented acts and 1&W$. Therefore WI' should try to see that 
this Bill does not go to the Select Cotnmittee ; for if you once admit the 
principle. theSclect Committee may. by a majority or some othaHneau. 
soften the BilJ to a 1ittle extent; hut the rUirour of it ·C8't1not be taken ..... y 
by the Select Committee. ' ~ d ... ~ 
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The next thing is that it is too harmful to the bona fide travellers. No 
one will deny that it is . not· all fraudulent people who travel by train and 
ol1ly fraudulent people are tieketless. 

Then, there are several cases of bona fide travellers who if they ·have 
gr,t. no tickets, pay for the tickets and also the penalty, ~  if for any 
c(llHwil"ntious reaBODS, these passengers refWle to give the tickets, then these 
pa<;'iengers are ndt now arrested, but the Honourable Member in charge 
(If the !Jill wants them to be arrested. What do they do at prMeIlt Y The 
Damp,.., of the passengers are taken down, a complaint is lodged before the 
}[R!!,iliTratc-. the whole thing is sifted in the Court, and if the Magistrate 

~  that the p8B8enger has to pay a penalty, the money is paid. Why 
should you make a general Is'W that tht>Be p8.8St'ngers should he srrpsted 
on the' spot' Why should you make ticke'tless travel acognisahle 
otfem'('? Sir, I will give you an instance of the harast;ment that i!< going 
(In nowaduys, and you will see that if you give more power into till' haml!. 
of t\t,' ;@aller railway people, you will be passing.a legislation whieh will 
pro\'(' extremely harmful to the public at large. Sir, recently a party of 
l'et;pl'('[llble IwopJe were travelling by sel!ond clas!'; and were ~ to 
Ii pI/WI' for picnic. They purchased second class return tickets. When 
the.r reached the station where they wanted. to halt, they gave half tickets 
to the lIlan at the gate and passed out. On t.he return wben they were a.-;ked 
to produce their tickets, three of them saw that tlley had misplaced their 
tickets. and when they pointed out that they hud misplaced their tickets, 
tIll' railway official concerned ~  them  to pay a penalty. Then they 
sajd : " we had travelled in a party, we purchased tickets from this station 
to which we have now returned. It will be very easy for you to find out 
from your books and registers whether we had really purchased our ticl\Cts 
or not, and also from the station to which we had been and where we gave 
halvps of our tickets. Ple8lle make inquiries and you 'Will see that we had 
bou!(ht our tickets ". But the railway subordinnte said: " No, yoou must 
~  t.he penalty then and there, you must have tickets on your person ; if 
you have misplaced your tickets, then you are yourself responsible." 
Then. what happened' They were threatened with pru.,eeution. 
Fortunately it was discovered that some of their companions had those 
ti('kets with them and had passed out of the gate; those tickets which were 
regard(>d as misplaced were really with some of the members of the party. 
Then these three people came back to the station staff and explained that 
the tickets were found; yet they were not satisfied. and these three Jlt'upIe 
Wf"re put 11P before· 8 Magistrate! What will happen if th(' proposed 
legislation is passed T At once this bona. fide ~  traveller may be 
8rr('sted and brought. up before a Magistrate. So. such things do happen 
even now. But after this legislation is passed, the..'Ie officials will be armed 
with much more power to harass passengers. Thf' railway subordinate 
will tllt'n say: " I am the .Judge, I feel that you have ~ ~~ 
fraudulently. and I will arrest you and put you .up ~ 8 ~  . ' 
Of oonrse, I know those who desire to enact 'thl'l le!o!lslatlon feel In theIr 
mind of minds that they 1l'J'e making the Act too drastIC and too ha·rmful. 
. . 
Then, my third point is that the remedy you propose to ~  . is n?t 

the right remedy,-the remedy to make the law harsher fot brInIlJ!l!! In 
more ,revenue to the raih'8YS is not the rlghtremedy. On that POInt, I 
submit. t.hat the people who travel without ticket are mostly beggars or 
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people who are DOt able to purchase tickets because of their povel't7. 
Now, if you arrest such people, will you be able to get more revenue to 
the railways Y I say you will not be able to get more revenue. On the 
contrary, the present practieeis,-and I have seen it in many plaees,-
when these poor ticketle88 travellers are put up before Magistrates, the 
Magistrates feeling pity on these peor people ask the members of the bar 
and othel'li present in the Conrt to subscribe among themselves and pay up 
the fare 8Ild the penalty. Now, will such methods bring in more revenue 
to the ~  or the arrests of needy people will' I submit, Sir, these 
ticketless travellers, who are poor people, cannot pay for their tieketl, 
and will be more ready to go to jail than to pay up the fare and penalty 
even jf they could. The result will be that the jails will be full up in a 
abort time and there will be no room for other prisoners to be lodged in 
them. Of course, the Railway Department does 'not care if the Home 
Department ~  for the ~  of these prisoners ..... . 

'1'he Honourable air ."bammad Zafrullah ltba.D : You might leave 
that to be settlt'd betwet'n t.he Homf! Depart.ment and the Railway Depart-
ment. 

Mr. 8. latyamurti. (Madras City: Non-Muhammadan Urball) : We 
have got to pay. 
The Honourable Sir Muhammad Za.frullah ltha.n : They j!O t.o jail in 

default of payment of fines. and Government ha,'e to pay. 
lIIr. 8. latyamurti : W t' are paying. and not you_ 
Tbe Honourable 8ir lIlubammad Za.frulla.b Khan :  "  W t' ,. should 

equally include you and us. 

Mr. Lalchand Nava1rai: T at least thought that with the tender 
mercies t.hat. the Honourable Membt'r in cha.rge has for the poor. he would 
admit that this Bill is too drastic and that it would not brinp: ill additional 
revenue to the railways. However. it is a mattRr entirely left to him. lIy 
Honourable friend will admit that these peoplE' who are now caujCht for 
ticketleRS travelling are really 1,001' find cannot /l1l'ord t.o pay. I am sure 

~  mUllt ht' many ot.her countries aJso when' tjcketless travel is COllllllon, 
and Tndi.a cannot be the only country, and t.he ext.ent of loss that is 
estimated if! rehutted by Dl,,,V' friend, Dr. Ziauddin Ahmad, when Ill' pointed 
out that the number of per80ns who travel without t.ickets doeR not come to 
even half per cent. ThereforE'. what will happen if this Bill ill passed , 
You wi1l not. hf. ahlp to rpcover any money from theRe poor people, because 
they B·re not in a position to pay; on tht' contrary. the Government will 
hUH' to lod.A't' the,;e pOOl' peopk ill .iails and {ned them. On that point 
Sir, I would like to quote the opinion ..... . 

(It being Four of the Clock.) 

Itr. President (The Honourable Sir ,Abdur Rahim) Order, order_ 
Mr. Satyamurti. 

MOTION FOR ADJOURNMEN.T. 

NEW RULlI'S FOB REcBUITJIENT TO THE INDIAN CIVlL S.VIOB. 

1Ir; S. latyamarti (Mams City: Non-Muhammadan Urban): 
UJ'. PJ'e.sidf!llt,' I rise to move that the Houst' do new adjourn. The speci6.c 
JIIOUA:'r oltlrgent public importanele, which I want to raise on this motIon, 
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is t.he attitude and action of the Uovernlllent of India. in respeot of the new 
lui&. for recruitment to the Indian ~ Service in London and in India. 
'Sir, 1 raise this motion, not as a partisan or 88 any individual motion. I 
seek to raise by this motion, the question of India for Indiaruo, aud 1 iiCck 
not to cloud the issue hr' any other matter. I want to give a m06t cate-
I10rical a.ssurance, Mr. President, to every Honourable Member of tWa 
House that I am not raising directly or indirectly the question of 
communal representation in the public services of this country. That is 
neither here nor there ; it is a matter to which this country has to reconrile 
Itself, until the communities themselves agree to do without it. I, there-
fore, hope that that red herring will not be drawn acro81:1 the line. 'I'be 
point I want to raise is this. In the Government of Ivdia .Act, 1919, now 
under &entence of death, there is a provi.,;ion, I:IeCtion f7 of the Act, which 
lays down categoricaUy that 8J)pointments to the Indian Civil Sel'ViU8 
s\lall be made solely and only on the ground of merit as testified to by 
eXclminers in open competitive examination. There is no 8.wbiguity at all 
dbout it, and my Honourable friend, the Home Member, and many other 
Jibtinguished members of that service are here, because they have paS8ed 
one of the stiffest examinations in the world. And they want now to 
leavc as their successors men who dare not compete with our S ~ in their 
own country, in an examination conducted in their own language, and in 
bubjects prescribed by their own examiners. I want to put it to every 
Indiull sitting in this HOUlse, whether on that side of the House, or on I.h:1> 
Elide, including the Honourable the Law Member and the Honourable the 
lwilways Member, this question. Your son, his son, and anybody ekle's 
~  or brother may go to England, defeat the Englishman in the examina-
tion, eome out first, but he !'hall not be selected, because his skin is brown 
('r black, but. a Tom, Dick or Harry, who cannot hold his own with the 
son." of my country, will be Kclected because, forsooth, they mWlt have 80 
many Europeans whethl'r the.\' are qualified for this post by examination 
or not. That raises a fundamental question. I can understand the 
Government turning round amI saying, " We have conquered this country 
by the sword. You arc not able to drive us out today. Therefore, we 
propose to have some spoils of war and give them to our SOM". That, 
I can understand, but the civil service have claimed, and so far, in D].Y 
opinion, ~  that they are here, because of their superior efficiency, 
and that thiN country needs the services of an efficient civil service. Very 
good. Apart from the ra.eial argument involved in that, granting that you 
want t>fficient men, how are you t.o secure that efficiency by appointing to 
thesp places, men who admittedly cannot compete successfully with 
Indians, in common open examination an/l want to be nominated ? 

Now, Sir. the communique is very signifi(,,snt. I want to raise one 
(.lencraI point, if I may ; Governm!'nt may answer it, or may not allflwer it. 
'j'hey have a funny hI! hit of ~ important eOIDllllluiques a few 
WtvS after this House rises, finishing its Session, and passing final orderR 
thereon, before we ~  again. That probably is the reason why myself 
alld my Honourahl!' fripndR ,have t() npologil'le 10 you and th(' House for 
I.h(' lo;ge number of IIdjournment motions. Il, normally, they discharge 
their functions from fimp to time. we will deal with them, while 'we are in 
Session. but this was T'uhlish!'d on tIle 27th April, and this is the first time 
WP. meet after that. Thp. communique explaining that says, Cl Experience 
nils shown t.hat thf> systf>m hAS be!'n dE"i'ective in two ~  Too few 
vacancies havE" hf'4>n availahle foi' competition at the· Delhi examination ". 
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Who complained of that' Our boys are willing to go to London, BP8I1d 
their money, compete with you ill your own soil, p&88 your examjnatiou 
and defeat you. And you shed croCodile tears that the Delhi examination 
is not large enough for vacancies in this. countI1Y! And then they say, 
.• It has not been pOSlSible to obtain from the Lonuon cxu.mination the 
rtquired number of European recruits". I want to know what is meant 
by that phrase, " required DlIDlber". 1 Ilgree that 50-50 per cent.. W&':I 
pr(;scribed in the belief that the sons of England will be able to compete 
with us, and get at least t.his fifty per cent. seats. But these gentlemen 
,,"ho have lost the art. of government seem also to have lost the art of 
passing competitive examinations. You will notice from the llgures given 
in a recent issue of the Manchester Guardian that i,n 1925 there were 
71 1i:uropellJ'lS and 62 IndiUlls-that is, for the London Examination--in 
1926 it was 93 Europeans and 90 Indians. The.n the EW'opeaJl8 went on 
increMing for S ~ time, but the Indians went on lUuch more rapidly 
increasing, and naturally in 1933 there were 99 Europeans and 229 Indians, 
in 1934, 85 ~ and 262 Indians, and in 1935, 83 Europeans and 
251 Indians. Fair field and no favour. We go and beat you, and yon 
turn round and say, " Because you are cleverer than we, we shall appoint 
mt'n who are dullards in our homes and who cannot compete at the OlJell 
examination". I may be told that they are Honours Graduates of certain 
unh'ersities. Granted that, but if my men are not only Honours 
Graduates, hut also beat them at an examination, ex hypothesi they are 
better, and why do you 1:·hen recruit these people Y 

Then they take advantage of the new Government of India Act, 
seetion 244. I want to tell those of my Honourable friends who say to us 
constantly that this ACft means a new heaven and a new earth, and that we 
~  work this Act for all it is worth, lest we ~  lose the benefita 
therrof-I want to tell them that the fil'9t fruit of passing an Act of this 
kind is that they can do what they cannot do, under the Act of 1919. 
St'Ction 244 gives this power to the Secretary of State. 

Hut the narrow issue I want to raise on this question particularly is 
what is the part'which the Government of India had played in this matter. 
Were they consulted about it' Did they protest agaiJl8t it t Did they 
agree with this? If they agreed, what are their reasons T I cannot. I 
Jare not pierce through the Cabine1 secrets of t.he Viceroy's Executive 
Council, but I think that the HOURe would very mu('h ]ike to know what 
the Law Member and the Commerce Member,-both of them Indians, and 
I ~  hope, patriotic Indian'l.-tbought of these nefariom; attelllpts 
to deprive Indians of their hard-earned rights of filling fifty per cent. of 
a .'>Crvice in their own country, not as a favour but 88 a result of p8.8lling 
a highly difficult competitive examination. The next point I want to 
make is this. You may go round and round, Bnd I know there are 
difil('ulties in examinations. They do not. always yield satisfactory results, 
·but the experience of all civilised countries has shown, and I would ask 
my Honourable friends to read this book, Civil Service in the Modern 
State, hy IJeonard de White, who,. giving the conditions of reeruitment to 
the civil service and others in all countries, European countries and in 
Japan, comeR to the conclusion that '.' universal agreement is in favour of 
open competitive examination as the 88fast mode of recruitment". If 
you are going to dispense with it in England, may I know the reason why 
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you want to keep up thiH number, in spite of the fact that they do not 
come up to the st.andard Y MOl'eover, 1 should like to know why, if tb!' 
Go\ermnent tholl8'ht. thill was a prioper system, they did not consult this 
Honourable House and get their opinion on this matter. We are told 
i'!'elluently that we are non-co-operating, that they are dying for co-opera· 
tion, that they only want to kno'w our opinions, and that they will oblige 
lUi in aU matten; which commend thelllbelve.s to them. I should like to 
know why the Goverrunent did not cow;ult this House on this matter and 
i;.(luveyour opinion to thc Secretary of State. I want to tell the GoveJ,'n-
lDllnt that, if they acquiesce in ~ and if this goes on your standards will 
ge, down. There will be 8, new caste /Sy/Stem in the Indian Civil Ser,vice-
(An HonO'Urable Member: "There is already one. ")-yes, Indian verstts 
European, there 'will be a new caste system, namely, the nominated element, 
.wd the element which comes in by competition aud examination. And 
do you think it will tend to the solidarity or efficiency of the service that 
you should have a clulSB of /Superi(lr men who rather think of tbeDlBelves 
as superiors because they have gone through .8 stiff competitive examina-
tIOn, as against those who have come in by the backdoor or nomination 1 
Hut why is this 50 per cent. sacrosanct 7  I agree, they have recommended 
that and they have accepted it, but surely in a country like India, us our 
IJeader explained some time ago, there is no such thing as Indianisation 
of services. The ",ervice ~ S t<1 us, and we pay, and if Indians can 
~  in through the open door of competition, why shollld they not? But, 
Sir, the reason is given by two men, who, though no longer with lJ.<;, have 
a great d('al to do with us. Lord WilJingdon, although he has left our 
shores, has not left. us yet j and he goes to London and tells the admiring 
boys who are to be recruited for't.he Indian Civil S'er\yice, "  I can say 
wiih sorne knowledge of India that this /Service will go on for a great 1OanI' 
y('ars, because the Indian people want you to stay". .May I know who 
lire these Indian people! I should like to know why Government did 110t 
consllit this Honse, and fiud out what the Indian people want. Another 
gentleman who occupied the HOllle Member's place, Sir .Tames Crerar, wa:,. 
still more explicit. In a very expansive mood he said, 1/ Of course t.he 
Go,crnmt'llt of India Act is there but in every country the civil sen'ict' 
dominates the execution of polic.y and also the laying down of policy and 
I know that the Indian Civil Service will have a great deal to do with the 
laying down of policy". Therefore, ,they are anxious that, whatever the 
form of' tltis Government of India Act may be--it is bad ('nough in all 
r.onscicnce,--even the little transference (If power shall be made nugatory 
hy the.'1f' g<'ntlemen. They are not to carry out the policy of popular 
Hlinisters but to seek t.o ~  their policy up<>n them. That is 'why 
tll<.y want t.o keep this European element. I submit that this is an attempt 
to forr.e down on India a number of less competent Englishmen M against 
JD('l't> competf>nt Indians, and it ~  to be resented by every self-rf!lC\pect-
in" Indian in t.his House. I am not raising the question from any com-
~~  point of view at. all. We have our own difficulties. We shall have 
to accept tht> sYRtem in India, so long. as we .do not agree to give it up. ; 
hilt I ~ of my friends not to .walk mto thM parlou,r. In the ~  
J:xammation in London there U! no communal barrIer. All IndIans go 
then", ITinc111R, ~  and Christians, have gone there, and have 
dij.\,lJlgllished themselves. 

, There is another aspect of this commu.nique, I want t? -r a ~ 011. 
Till now. Tndians enn go to London and SIt for the eXamJnatlon, straIght-
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away, but, here'after, an Indian can sit fol' the examination-they' make 
an exceptlon of one or two yearf>, on account of the transitory provision&-
onIy after spending two years in a British University. That is to sa):. 
the privilege which our SODS and brothers enjoy today of walking straight 
~  to London and sitting for the examination is taken away, and, tbey 
ba'\e got to spend two years in a Britil:lb. University. They not only want 
to recrwt Europeans who do not com,pete successfully in the examination, 
but they also 'want to make it difficult for the few Indians who may come, 
by insu;ting on this qualification. For these two reasol!8, I think thk 
communique ought not to be supported by this Bouse, and I am bringing 
it up iI8 a friendly motion. I want the Government t9 support it. If it 
was an honest Oovenunent, a respoIUlible Government, and an IndiaD: 
Government and not the Secretary of State's foot-stool, they ought to g,et 
up lind support ~ motion. I was agreeably surprised this morning by 
the Honourable the 1I0me Member saying" I do not object". i want him 
to complete the good work by getting up and accepting this motion, 
because that is the only way to prove that he represents a genuine, honest 
anll honourable Government of India. This communique rais,es the ques-
tion of Indian ~  non-Indian, of merit versus nepotism, of qualifications 
versus race. There is no need for it, and it 'Will have disastrow. 
coru;equcnces, not the II'88t of which will be that Great Britain whiclJ 
b\.)3sted that she sends her best till now to govern this country i& now 
~  to send her the second best (An Honourable Membf.:r :  " Not 
t!ven the St'cond best."). [give her the b{'uefit of the doubt. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able llember'8 time is up. 

Mr. 8. Batyamurti : I will finish with one or two sentences. I hope 
all sectiulU; of this H()use will help us to pass this motion, and ~  

the feeling which exists among all Indian parties and communities that, 
011 this question of India versus llon-India, we are all united. Thi.s 
morning we mourned t]le death of Sir Fazl-i-Hussain. As one who 
Imowmg something about him from his most intimate associates, I Call 
say that in tl)is matter of Indian versus non-Indian, Sir Fazl-i-HWlSain 
was the tallest of us all. Let us all honour his memory by supportin!; 
thii> motion. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 

•• That the House do now adjourn." 

Sir Muhammad Yakub (Rohilkund and Kumaun Divisions: Muham-
madan Rural) : The motion of adjuurnment moved by my Honourable 
friend, Mr. Satyamurti, this afternoon, no doubt, gives him the coveted 
firbt position in the long list of motions of adjournment tabled this 
Rt'J>$ion. But if 'we go carefully through the subject matter of the motion, 
we will find that it is much ado over nothing. Sir, the circular of the 
Secretary of State which is sought to be condemned by this motion I.> 

hef')re me, 88 it is before my honourablt· friend, and on going careful!) 
tlu ough the circular I find that there is nothing objectionable in it. I 
6hhU explain just now how it is not objectionable. The only important 
cllangc which it seems to introduce is that the deficiency in the recruit-
DlP.ut of European eandidaf:.e8 for the I. C. S. should be remedied, or 
~ pl':mlented, by mealiS of a selection through a properly constitutel 
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~  board .. (An. Ilonounlble Member:" Jobbery.") I do not 
thInk th.at competltIoll 11; a vcry }Jroper method for selecting pen:.oul! for 
the'lIel'VlceH. 

Ilr. S. Satyamurti : Nor election. You only want nominations? 

~  Iluha.mmad ~~  You can ill ~  ca::;e get an equally 
~  man ~  nOl11Ulation. (InterruptlOllS.) 1 cannot be bullied in 

tiu:;.\'ay. You know that I do not care for these interruptions and I 
IJOJlnot be dit;turbed at all. 

Now, Sir, tht' question that the number of Europeans und Indian& in 
tlle I. C. ~  should be flO·50 Will> decided ten years ago and my friend, 1\11'. 
~ ~  ~  c0!lderrm the (;Qvel'nment for that decision todlt!,Y by 
IlhH'Wg a IllotIon of adJournment. 

Mr. 6. Satyamurti: Why not T 

Sir Muhammad Yakub : .Becaul>e it is not a matter of recent 
occurrence. 'l'hat decision waH arrived at ten yeartS 8gQ. Sir, even if we 
go into the meriUi of the case, what do we find. If We examine the large 
number of applications which are mttde every day in our CourUl 1'01' the 
transfer of casEti, we find that in almost all applicatioD8 in cases relating 
to communal riots, and of religious char8ctel' the parties, whether they 
are Hindus or l\Iussalmans, want thai their case shOUld be tried by an 
European officer. (Cries 0/ "ShaDle ".) Of course we ought to be 
ashamed of it, but facts are facts, and they cannot be denied. W bethel' 
it i::; a case of a mOBque or a burial ground, in 99 per cent. of the CW!cs, 
t.he part.ies want their case to be tried by an European officer. 'fhit. it,; a 
matter for shame and we must hang Our heads down but it cannot be 
helped. As long as religiouH feeliub"8 a 1'(' so high in this country, lIS loilg 
as there are communal riots, IU!I long a.s there is Shahidgunj and Ajodhia, 
so long we must have R sufficientljy large number of European officers in 
the cadre of the 1. C. S. (Cries uf " Shame.") 

Not only that but even in the caHe of police investigations, the parties 
always say that we must have a European officer to investigate their case 
because the Sub.ID.'Ipector is a Hindu and the Inspector is a MlUIS8lmall, 
the one i:s siding with the lIindWl lind tht' othe)' with the :Muhammadans. 
1 t is n great shame that it is so, but the fa('t8 fIre there and must be faced. 
Every year on the occasion of the Id-uz·Zuha, cases of sacrifice are 
brought ~  the Courts and every time a,pplications are made that they 
should not be tried by /I ~  or by a Hindu, t.herefore, we 
must hove a sufficiently large number of European officers in the cadre of 
the I. C. S. (Mr. D. K. Lahirti Chaudhu,'Y :  " Do (YQU think that is the 
only remedy''') Of course, t1ISt is the only remedy. The other remedy 
would be that we, who belong to the minorities in India. should go bag 
and baggage out of this country and leave you alone to bathe on the bank.i 

of the Ganges. 
Now the questiou is th&t if we ca.nuot get an equal number of 
~ ~ officers to fill the vacancies ~ the. I. C. S., how is this ~ ~ 

to be made up' The method of selectIon .IS not ~  or a I}o,,:elty m thiS 
country. We have already got the PublIc ServIce CommISSIOn and. we 
see that a very large number of candidates for important and ~ ~ ~ 
POIiItB is recruited through selection which is ~  by the PublIc S~  
Commission and no objection has ever bee!l !81sed f:hat the ~ ~  
who are selected ~  the Public Service CommIssIon are m any way mferlOr 

Ll71LAD . K 
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1.0 the candidates who pass through a competitive examinatiOll. On the 
other hand, there ill a big voh,lme of ~ in ~ country, lind the 
majorit.y of MW!88.lmallB in India, I can say from the floor of this Houae, 
ate tit o.pinion that t.he machint-ry of open rOl1lpetitive ~  for 
1IC1ectlng candidatf!6 for re!lt)tJnlli1.ile pttblic L'letvicetil is not very et1i.Ment and 
"ery de!iirable, attd the result& have shown that the eandidates who were 
S ~  by the Public Service C'ommUisioll have not in any way proved 
to be ia.£.el'ior. Even in the UMRe of the I. C. S. candidates we see that 
the minority candidates-the M UI!8tllmana, the Sikhs and the Parsi&-if 
their number ia not sufficient through the competitive examination, they 
are, even today, selected by the Public Sierviqe CommWsion. That is a 
selection Bnd I make bold to say that the ~  men who were selected 
by the St'lection Board have not provp.d theJllBelve8 an inch inferior to 
those who plUl!ted the open c()mpetiti"e exulllil1u.iCMl. Sir, 'What is a oomP.8-
titi\te e:nmwation' Wbat does iq show 1 Of OOUftle, ~  ehOWIi 

tbat a ~ mUll is :l "ery good book Cl'&tllnler, that he has got 80me 
knowledge of dUltheblaties lIud 8 certain kaowledp of hwtory. I Dloat 
flHy thut all thiH ~ in the e.se of certain branches of p"bJie 
&ervices is of the }t'ast importamoe. We know that Mllny lndiau who 
~  in the servict'fl of tlae coutltry before this wretched 8.rstem of <lompe-
titi'f'P ~  ... s intt"()duced in India were much 8uprrior ill 

~  in their ca.pacity for admiuiatratin work and in every ~  

~  to some of the officers who JlI'e DO\\' l'geruited through the competitive 
examination. Here i8 my friend, Mr. Shal1kat Ali, if we had recruitm8ut 
t.lu·ough cohipetitive eXattl1nation in those days, how could he get his 
po!.t. T  ( Me '!la'Jta <l.f{'haukat Illi: '0 I would have passed the I'xAmina-
tion.", Vile all know that he provt'd himself an efficient opiwu officel'. 
If thE' !-.ystem of I'!t"lectioll has proved efficient in India, if the ~  of 
~  by II compt"tcnt Board hu proved 8uoces.'1ful in the case of lIltlili1l 
J'ecruits to t.he I. C. S. ill thill country, I do not think how you CHn objt"('t 
to the Bdoption of thl' Slime syst!'m in the case of European candidate:-. in 
England. Aga.in, Sh', llIy fri('nJ, llr. S ~  ohjectf'd to our 
stud.'nb; 110t being t'ligiblt· to Ilppell.l' for the 1. c. S. examination in Lonllon. 
Well, Hir, I should like 1.0 l'e.miJid him that it WIU! the COitgress 
which at filllt ~  about the Civil Service Examination bf'ing held 
only in Londoll and not in Indk. It was the Congre&'1 which wa."1 cryinlt 
for H'ars and veal'S that we !;.hould have simultnneOIUi civil ~  t'xamilla-
tion-in this eOllntrr becaUHe they said t.hat our country wus poor mill 
coulJ nf>t offord 10 !lend her SOllS to England. They aiM) Nail! that when 
our ~ ~  unprotected in England, "MY sometimes go a.<;tra:r. Many 
,)bjeet.iollH wert' ~  by the Congresn to the Indians going to EngJanrt 
for appearing ill the Public Services Examinatioru;. The Congres1 
au\'ocatf>d that the Indians &llOuld be made to appear for the Civil 
Sen'ice!» Examination in their oWn country. Xow, Sir, Wl1l'1l tlli!l requNlt 
is aecf>(lrd to ilittJ whf'n the Government hav!' adopt.ed 1hl' "arne courst> 
",hidl the Congre&'J nd'O'ocat.eil 20 yeaJ"R ago, here comes my friend, the 
/l1'cat champion of the ~  rause, find ~ eondf'mns the Congress 
1tesolution and he condemns the old stlilwllrt leaden of the C()ugresa &rId 
lIays :  " We want our boys t.o go to ~  ft. What a pity! What. a 
paradox! He also ~  why people 8re eompened to stay in. 
England for two years. No"" if 1Ve want to eend our flona to Englar.d. 
il iii because they should get into the Enlrliah lile j ~  must broaden 



their vision. They should pol.i.t.h their manners. If they are not allowed 
to st8jy there even for two years, what will they learn' What is the use 
of sending them to England at all, Give them sufiicient time to stay 
there and to imbibe what is best in the English education in the Englialt 
universities and in the English life. We ·do not want ~ to come back 
as they went. In the language of a Persian poet : 

•• Khare 1sa agar be Mecca rawad 

ChuIl biayad hinoz khar buhad." 

If you want an Indian boy to come back sa uncultured sa rough 
as full of, ~  88 he was before he left the country, then ~  is ~ 
use of spending money and sending him to England , 

1Ir. Prelident (The H()nourable Sir Abdur Rahim) : The Honourable 
Member's time is up. 

Sir Muhammad, Yakub : With tbelle words, I oppose the motion. 

Sir I[ubamma,t Yamin Daa (Agra DiVision: }Iuhammadan 
Rural) : Sir, I do not think that there is any necessity to create any 
heat on a question like this. There u. absolutely no reason to 101e one's 
temper and there is no necessity for any excitement. Here we have to 
Sf'e whetht'r India Rtands to gain by this settlement or whether she is 
going to lose thereby. If India loses by this settlement, then it ia up to 

~  Indian Member in this House to support the motion of my 
Honourable friend, Mr. Satyamurti. If, on the other hand, India has 
gained by this settlement, then every patriotic Indian should oppose this 
motion for adjournment. It is only from this aspect that we hllve to 
look into the settlement arrived at. As my Honourable friends are 
awart'. up till 1920, there was no ratio fixed for Indians to get into the 
Indian Civil Service. Practically this office 1\'as reserved for the English 
people E'Xilept the few Indians who could afford to go to England and sit 
for the ~  examination held in JJondon. The re8ult was that 
very few Indians used to ~  to England to sit for the competitive 
eXllInillation. Tht' number of Indians in the Indian Civil Service was 
therefort> very poor. This question was raised and the Assembly 1\'hich 
had eome into being ill 1921 b('gan to meert ~ influence on the GovE'rnment 
that th(' arrangement for holding the examination only in Eng-land was 
1Iot de'sirable uld on account of pressure of public opinion and on acwount 
of prl'A'lure from the Legislature, the Government entered into a new 
8t'ttlpment. A Committpe was appointed which drafted a report that 
flfty pr;eent. Indians should be recruited, HC?w ~  !OU possibly have 
fifty ]I r et'nt, Indians if you only hold tbe exammatIon In TJondon !. So 
thr:,1' m st 1)(' a drviee by means of wbich 1\'e should have the deSirable 
f'tTE'ct. thatIs of ~ fifty pE'r cent. Indians. ~~  a ~ ~  
WIIS arrh-ed at. by whieh thrrt' was to be a compehtlvt' ~  tn 
London in whi(·h I ndilmR and ~  could both compete and If Ilny 
Indians did 110t ~  through to fulfil !-heir ~~  quota of ~  ~ .cent .. 
thf'n an examination ,vas to be beld lD DelhI In ordpr to ~  facIlt.ty to 
Indian boyS who arr hl'illiant. but cannot afl'o!d to go to ~  to S ~ ~  
the competitive examination. to eome in !n ~ . .Delhi c?mpetltlve 
examination. It was only in order to prOVIde faellttleR for wddle ~ 
indian boys who ('ould not afford to go to ~  that ~ DeIhl 
examination was institnted. Up to the present time the S1Item 1D volr1e 
is this. ~  ~ eODtpetitive examination in England, whatever quot. 

L111LAD 
:d 
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remained for Indians to fulfill the fifty per cent. basi."1 was recruited 
thro\ijlh the competitive ('xamination in Delhi. This gave a loophole fur 
those Indian boys who did not succeed in the Delhi examination to go 
to I.Jondon and 'try their (·ham'e. }I'or the Delhi examination. the arie 
limit for th .. Indian boys is that. they should not have attained more 
than 23 ~  Oil 1st .January. whill' ~  the IJondon ('xamination, it ~ 
24 years on 1st August. Thill waR a JlTeat. handicap for th<' Indian hOY!i 
alitting at the Dplhi ('ompetiti\'e examination. 1\Iost of the boys ~  

do not succeed in the Delhi examination or who have just exceederl their 
age lilDit for the Delhi examination had to go to IJolldon to compl'te fnr 
the examination there. This acted as a great disadvnntage to mn.ny 
Indian boys eompeting in the Delhi t'Xamination, because those who could 
afford to go to IJondon had a chance till t.hey were 24 yrars of ~  

while those boys who could not afford to go to Engl8Jld had no opportunity 
to compete for the e:tamination beyond 23 yparR of agoe. It was thought 
that Jior the sake of Uliifol'tllity, the age limit should be fixed at 24 both 
for the London examination and for the Delhi examination. Now the 
same facilities are intended to be given to Indian boys and Englitlh boys 
np to 24 yea.t'8 of age. By the settlement already arrived at. you haye 
got the fifty per ernt. quota for Indians by examination in Dt'lhi. 
Therefore we must stick to the promise we gave at that time. But we 
are not' bound by that prom.ise for ever. As you find Indian boys are 
coming in larger numbers and that they are quite efficient, then that 
settlement could be revised. But 88 long as that settlement stands you 
ha.ve to abide by it. Now that settlement gives you fifty per cent. lind 
it is for you to devise ways and means of getting it. either through 
competitive examination in Delhi as well as in London or largely through 
competitive examination in Delhi and in less number through the IJolldon 
examination. The balance of fifty per ~  quota is left for English boys 
and you must leave it to the authorities in England to make up this quota 
in whatever way they like. You mwrt leave it to their choice to select 
either by competitive examination or by nomination. As long as the 
boy selected is quite efficient and able to discharge his dutieR 88 an adminis-
trator, it does not matter by what door he comes, either by competitiye 
examination or by nomination. I want to be quite frank about this. I 
do not think that mere examination makes a man an efficient adminis-
trator. Here we do not want clerks, we do not want university 
professors, we want administrators. The people who are selected fot' 
this Indian Civil Service have to administer districts. I do not care 
whether they pass any competitive examination or not. I only want 
them to be tactful and be able to handle situations properly in the 
district. I am wholeheartedly for the principle that proper ratio should 
be fixed for the nomination, for it is very Heidorn yon get suitahle 
candidates through competitive examinations. (Laughter.) I have sel'n 
that a man who comes by competiti"e examination is not able to handle 
difficult situations in the districts and he ~ least fit per!lOn to he 
entroated with admini8trative duties. I think on account of this position 
India is benefiting and everything will be lOAt if the compromiBP that 
"88. entered into in 1925 be doue away with. If my Honourable frieuds 
'Wutl that the examination in London should be open to Indians as ~  

.. w EngUahmen, the necessary corollary will be that the examiuation in 
Delhi will be open to Englishmen as well as to Indians which we do not 
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want. Therefore you ('.annot have a  " HeadR, I 'win, tails, you ~  " 
poJi('.v. India i.s gaining by this arrangf'ment rather than losing anything. 
So I oppose this motion. 

Sa.rdar Bant Singh (West Punjab: Sikh) : Sir, wben I heard the 
tWI, Knights from Moradaharl and Mc(')'ut. advancing the 8J'gumellt that 
cOJ11p(ltith'e examination only produces perlions who know how to sp£'ak 
and do lIot know how to administer the country, J was looking at the 
products oj' the competitive exawination on the front ~  

Honourable t.he HOUle l\lllIllbel', the Defence Secretary, and other ~ 

able I. C. ::;.'Ii . .atiiug Ulere. I should like to know from them how they 
it'lt th£'11. 1 happen to agree with my Honourable friend, Sir Muhammad 
YUll1.in Khan. Ull thili point that the way in which the products of this 
cOJUl'etitivt' examination from England have bt'haved towards Indie,goeit 
to show that flIey are abHOlJutely bad administrators. If a MussoIini i" 
to lw horn 011 the bOl'dl'l's of India anti begins to search for a pretext tGo 
\;0111(, and eonqlH'r luuJa on the ;('1'ouOO that the ~  adminil:ltr8ltion is 
a barbal'oll:; oue. not.hillg can give him a better excuse than this fact that 
they arE' ~ a xystem of nominatiou for competition in theU-
/Services. If the '" hole of the civilje;ed countries of the world agree tbat 
the bes1 administl'aitll'S can be had by the system of competitive examina· 
tion. it is left to India alone to change the system from com,petition to 
nomination. I am rather I!'Iad at this commuruque which has been issued 
from Whit('hall. After all, England has learnt a leswn from India, and. 
thllt lesson is that nominations are bctter than this ~  If 
nominations were not bett.er, onr friend, Sir ~  Yamin Khan.-
would ~  have be£'ll nominated to the Council of State. (Laughter,)· 
If it w("rt- not hettt-J' than competition, JIlany of our Honourable friends 
on th081' Bt'nehes 'would not find seats tlll'l'e. If nomination is not sup-
pOl'tNl ~  these Honourable Knights, who will supporlf; it T Nobody is 
gOilll! to tal<e my son in any service; the system of nomination makes it 
pos."iblt' for the sons of Sir Muhammad Yakllb and Sir Muhammad Yamm 
Khan to enter into Imperial Services, and so they will prefer nomination 
to <'omp£'ti-tion. 

Major Nawab Sir Ahmad Nawaz Khan (Nominated Non-Official) : 
~  1 ~  a qne!o.1ion? A 1''' the GOYl'rnors and the Viceroys ta.ken by 

cOlUpptitioll or by nomillatioll , 

Sardar 8a.nt Singh : The question is quite relevant. At a cert.ain 
lit-all I' a Her )la .. ~ the COD1pf'titiv£' e3:amination the principle of selection' 
do("S enter and a kiud of nomination doe!!! tal.e place. But at what stage 7 
Af1pr the prot1ul't of compt'tition ha!!! come to a stage where his capabilities 
haw bl'£,11 tf'lItpd and proved. All Indian Civil Service  men have not 

~  thE' position of Home Member. Of course. there iH a diifer£'nce 
in capabilities, and s£']ection does occur. But to say. ~  from. ~ vtlrf . 
beginninp: selt"Ction Rhould be preferable to ~  examInatIon 111· 
to SHoy lIomet.hinp: which no man of decency ~  ever ~ ~  My 
FlonoUl'"ble ft'jend, Mr. ~ ~  madf' the ~  of hIS hfe when he 
appt>aled to tbis gide of t.he Hom!!" on !he ~  that after all it ~ , S' 
quebtioll hetween Indialls ~ ~ m. ,,:hlCh we sb?uld all ~  
Mal be.; but once this ~ of selectIon ~  mtroduced ~  the' IndUlD 
Civil Service ,the door wi1l be <lpen to sdmeIDdlaI»l to be nomInated. How 
caathE!y forego . their personal interP.8ts in. the interests' of India ~ a 
whole? That they have never don£' in the pabt a.nd th.y are nGt ~  
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to do that in the future. Tbtllltfore he Deed Bot appeal to them on that 
ground. 
Mr. 8. 8&tyamurti : 1 will still appeal to them. I have still 

sufticient faith in human nature, and particularly in Indian human 
nature. 
8&rdar lant IiDgh : My friend. Sir Muhammad Yakub, talked very 

eloquently on the poillt that. in the Mse of communal riots all communit.ies 
without aeeption demand trial or investigation by a European Oftlcer 
in preferencf' to their Indian brother. Why do they do flO' The 
JletlSOU is obvious. and that is that a European, in whatever position of life 
ht-may be. will not stoop to such degradation all the Indian would. 80 
what be does is that he makes his Indian subordinate do that which he 
woUld not do himself, in order to keep up the superiority complex of 
lW> oommunity. The same Jipeecb which Sir Muhammad Yakub or 
Sir Tam in Khan haa made would not have been made by any membf'f' of 
the European Group, npt t.o talk of any European. The European 
District Magistrate will-,discharge the accused on t.he same ~  on 
.. hieb he will tell the subordinate Indian magistrate to convict the man. 
'l'irereforp, I will submit that this principle is so vicious and so bad that 
no deeent man ean subscribe to it. 
lome Bonoarable _embers: The queMtion ~  now be put. 
Dr. I.. D. :Palal (Nominated Non-Official) : Mr. President, in 1924. 

t,Jle Lee Commission laid down that recruitment for the Indian Chil 
Servioe should be on· a 50 : 50 basis, that is, 50 BritiBhera and 50 Indians. 
But during r('Cent years this proportion ha.'! not been maintained, and the 
SJlcretary of State has found it increasingly difficult to 8('Cure the lull 
complement of BritiKh recruits. In order to remedy thc under-recruit-
ment, ~  S ~  of State has ~ to ap}l(Jint 8 ~  number 
of BritIsh candidates for the IndIan CIVIl Ser\,Ice by selp('hon. What 
~ deterred Britiah recruits bas been an apprehension t'hat future political 
deye]opmentli in India might bring their careE-rs to a prf'lD8ture end. 
An Honourable lIrIember : Then whv are vou so anxious to ha,-e 

them? •  . 

Dr. R. D. DalaI : Of COUrRe no absolute guarant('e can hI' given 
against t.his contingency. But T a.m convinc('d that India will ne('(] the 
rervice. .. (Jf capable and broad-minded Englishmen, and will long continue 
to need them. The new conditions in India require that members of the 
Indian Civil Servicp should possess special gifts of chal'ltcter and :lliapt-
abilitv beRides pnrely intellectual attainment, and t.hey ~  h(' men of 
ontllt;"nliinjf perRonality. .Against this it may be urged that competitive 
examination should be preceded by select.ion ; but good candidates ~  
sby of expolling-themSf>Jves to the pORSibility of reject jon by a ~  
lKltrd on O"ttIer than purely intelleetulll g"1'Ounds. This selection lnethod 
is not a permanent. meaRure. So far as I know it iR adopted only as a 
temporary m8lllJllre, and it is subject. to review five yearR after proviucial 
Ilulrmomv lias been inauffUl'8ted. In this connection may I be llllowed 
to strike"a personal ahord. T am not a member of the Indian Civil Service; 
but I ~ sppointed in England by the Seereta.ry of St. for duty ~ 
r,utia by ~  anli I say this, not 88 a boast, but as a fact, .. that I have 
eaftied apPl"Oval in all poRts that I have held. tn the lilfht of all tblH 
cGnttdMtlbnR I Ree 1\0 objection to tllt! recruitment for the Indi.. Ciril 
8tPri8e by the ~  method. 
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Mr. II. AlaI Ali (Delhi : General) : Sir, I mow that the questipn 
~ now put. . 

'IhI ... cmn.bl .... ReDlY Or .. (Home Member) : Sir this is an 
iutricate and ~  oomplicated matter and I think it i8' el8p £l'OlJIl 
!10m .. of the Rpeeches that have been made that certain Henourable Memb@rs 
do not quite understand the system under wbieh the Indian Civil S ~  

is recruited at present and do not quite follow the re&lfolUl thMt have 
neoo88itated the change. I hope in the short time Itt my disposal 10 do 
my best to make the position clear, but of course in a :matter like ~ it 
is a handicap to be limited to fifteen minutes and I ean only attempt to 
deal with the question in the very broadest outline. 

The examination in India for the Indian Civil Service was iIll>\ituted 
in 1922. It W88 instituted in response to a very general and 1 think "ery 
reasonable demand that Indians ,who could not afford to go to England 
for their education should be allowed to compete in their own couutry, 
and that preference should not continue to be given to those eandidates 
whose parents are rich enough to afford to send them to England. It \¥&1 
intended (and this was very definitely laid dowii when the examipation 
ip Delhi  was inst.ituted) that it should be the principal door for Indian 
recruitment-and I would like the House to keep that in mind-though 
the London examination was not closed to IndiaDB ISO as to allow thosl,; who 
preferred and could afford an English education to enter the service. l\ow, 
what has been the result' As a matter of fact, owing to circumstallces 
"mch I will explain, the result has been that the DeUli eX8lIlination has 
only been a very subsidiary and not the main source of recruitment for 
Indians. Since 1922, 94 Indians have entered the Rt'rvice through Dillhi, 
"'hef:eaIi the number entering through London hali been 194--more than 
double. Thus, less t.han a third of the total number of Indians recruited 
to the Indian Civil Service since 1922 have been recruited t.hrough Delhi 
lind two-thiros ~  I.4ondon. It is milch easier for an Indian to gt·t 
in through the IJ<moon examiJ)ation if they can aiford the ooat of goinl! 
1 (I Enghmd; and f"Vt"ry year Reveral hundn>d young Indians ~  to 

~  to compete in the J.4ondon examination, of whom of COllTr,e only 
R ,;pry small proportion have the faintest bope of success; and that 
iu\"oj"l's /I grf'nt wa.<rtp of ~  and is a grf'at !IOurcf' of anxiety t:, top;}' 
pa.rf'nts. The figures of the average of the last fivt' years are mther 
striking. Thf'Y show thAt 190 to 200 Indians oompe!t" in Del.hi far thre(' or 
j'o11r "8CIUlei('s : w\J('reas in Lonrlon abont 240 IndIan ('ondulates COlii1iCte 
for fiftpell Yac'lnci('s. Obviollf;;1y the scalps Ilre weightt'o vcry ~  in 
fa\,ol1r of thp IJondon examination. This is on(' and pprhaps til(' ~  

·important matter in whil'h tll<' Pl'(,SPllt systrmJ-as failed to achieve its 

ohj<'ct. 

Now thl' ~~  way in wh ieh the present syt;tem has brokell t!P\rJ1 is 
in J·egard to the European rec·ruitment. As ~ S speakers ~ po:nt:-o 
out, it waR arranllPd in ]924 on the recommcndlltlOn ~  the IjpP ~ ~
!-lion thMt rAcruitment should proceed at ~  rate of :)()-50--50 ~ ~  
to ;;0 Indians; and that scheme was deSIgned to brmg about a ~ ~ 
Composed equally of Indi8ll8 and Europeans by the ~  ~  ~ may 
SlY that. there is every pros}leet t.hat that ~  wJlI be ~
that is that three years from now tht' ~  wIll he ~  lu.\ r of 
Inflia»r.and half of ~  r\'ow, tlus ~ ~  of Ole I.e" 
(;:ommiwJou Wllil accepted by . the GOV61'llm<:nt of tIle dllY·; It. WaA endol'<;ed 
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by the statutory commi&lion on India i it was discussed II.t the Round 
Table Conference and again cmdoned by Hia Majesty'8 Govermnent. It 
was embodied in 1he White Paper and it met with the approval of the 
Joint Select Committee. It may be taken that that fifty-llftyrecruitment 
is the settled polioy (If His Majesty's Government and it is not in the least 
1jkely to be revised till the gent'ral inquiry into the problem of recruitment 
thHt is to take place at a date not letPl than five years after the institution 
of provi.u.cial autonomy. I adluit that that system may not be ill lill 
l'e"pects acceptable to all ~ of opinion in this House ; but there it 
is ; you have got to accept it and it it; not open to revision as I hlivt' I!&id 
till thtl statutory inquiry takes place. I do not propo.'ie in those circum-
~  to ~ its lllPrits. We must start with that as a Hettled fact. 
I only propose to show how the present system of rerrnitment hal' hrokcn 
down and has made it impO!l8ible to give full t>ffect to that df'cif.;iou. 

1 8m not going to del\"(' into ancic'ut history hut 1 will take only the 
results of the lru;t five years. In the ~  five ~  WI' shouM have 
rel'.ruited to t.he sen·ice'.n all 350 recruit.b. of whom 175 or half should 
have been IndianH and 115 or the other half should have been Britishers. 
"What are the actual figw'cs f We have Hllcceeded in recruiting, 8.8 against 
the 350 that we ought to have had, only 2fl8, that is to say, there is a total 
d!:ortage of 92 recruits in five years--a very serious shortage indeed. Of 
these 258, only 96 are English and 162 are Indians ..... . 

BIr .. 8, Satyamurti : What is wrong with that T 
The HoJiourable Sir Henry Oraik: It iN wrong in this respect tbat 

we are short of our theoretical requirements by a total number of 92 
(·andidates : we are !!bort of our British element, according to the standa.rcU 
luid down, by a total number of 79, and we are short of OUr Indian 
('ll'ment by a total number of 13. That is what is wrong with it. 

Now, obviously that is, &8 the Hom_e will admit, 8 very serious lltate 
of affairs. It means that we are recruiting, and have been 

.. P.M. ~  for 5 or 6 years, 25 or 30 per cent. below our 
nquirements.-J am speaking of the total requirements nmv,--and that 
means that the ~  aN a wholc is very scriQusly undermauued. 
Practically every Local Government iN complaining of the shortage of 
recruits, they say that it lUak&; it difficult for them to find sufficiently 

~  senior officers to 'hoIc1 what. are called superior posts. It is found 
that even for the Centre it is now extremely difficult otQ get ~  

beeauHe the provinCe!! are 80 hard up that they won't If't their 1111'1\ go. 
bOllle of the provinces have pointed out thRt tllP. lihortage of Brit.Uili· 
Tf'eruits makes it impoK.sihle for tlll'm to provide for f'itllf'r branch of the 
!o,P1Tice thl.' Britis'h clC'ment. thRt is lequired. The shortlijrl.',-anrl 1 am 
sl'l'aking now of the shortage that already accnlf'd, not £If possihlf' future 
:-;ilOrtages,-most ('learly must IJe maul' good fiS ROon all pO,'J8ible jf Wf' are 
tn avoid a seriolls adminiHtrati\'f' hreakdown. Thllt ill why the S('crf'tary 
of Htat.(' has dCl'idl!<1 that the already existing shortage is to be made good 
ae-soon as possiblp ~  mf'an" of 8 Clll"f'ful system of Kf>lection. No\\,. apart 
from the serious administrative ditHcultiea caused by the shortage of 
recruit!>, the failure of tb(' London examination to produce the theoretical 

~  of Britis'l ~  haR han this I"f'action th-'Rt it haR in ·itMelf 
('Ilus{:d 811tOlJlatir'a!h' n ~  in thl' nl1mber of vRefIDcies ~ fop 
the DeUli eXllminlltion. I will explftinhl}w' thil! ~ about. AA!luhliq 
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that our theoretical requirements are 40 ~  and 40 Indians for a 
year but we find that we can only: recruit 15 Britishers, which is a large 
figure in these days, then it follows that only roughly 15 Indians are taken 
fl'om the London examination. 'rhat meaml that only very few vacancies 
cnn be offered for the Delhi examination. As a matter of fact,--t:'vt:'n 
although the 50-50 ratio ~ not been maintained in the last few years 
and in fact the actual ratio has Leen more like one-third to two-thirds-· 
tlIe number of vacancies availuble at the Delhi examination in one year of 
the fi\'e fell as low as 3, and has never exceeded 5  ; that is to say, the 
Delhi examination has failed completely. in its primary object of being 
tht> main door ~ lndian recnlitment and of giving Indi8.Ilfl, except t.hose 
that are of the rIcher cllUlS, a reasonable chane,e of entering the service. 

Now, this last result, that is to say, the breakdown of the Delhi 
I:'x8Dlination, is the reason why it has i:x'en decided,  as is explained in the 
c(lmmllniqut-, to limit the number of vacdllcies offered for competition by 
Inrlialls in the T.Jondon examination. It would not. for obvious reasons, 
be fair to clORe down the London examination altogether for Indians, 
though of course logic might suggest that course, bpcause the J ndian 
examination has always been entirely closerl to Europeans, but it is not 
propost>d to do that, because it would be unfair to those who can afford 
anrl who prefer to take advantage of the educational facilities available 
in the United Kingdom. Therefore although the number has been limited, 
thf' door bns not been dosed altogether. 

Now, it is often asserted that the short.age of British candidates in the 
last few years is due to their apprehension that they would not be able to 
compete in a competitive examination with the better brains from India. 
I do not accept tha.t. as the sole or even the main reason. An inquiry has 
heen made quite recently by the Secretary of State and by a number of 
gentlemen well acquainted with conditions in India in consultation with 
r.be leading University authorities at Home, and the reasons they give as 
baying put BritUihers off the competitive examination are quite different. 
I net'd not detail them, but I will mention them very briefty, ~ of all 
the uncertainty as to the future of the s£')'Vic.e in Il1dia ; secondly, the 
('ountl'r attractions of other services, notably the Colonial Service, and 
till' yen' mudh larger number of appointments offcred in the Home Civil 
SeM'ic.e· in recent yeurs ; thirdly. the fact that appointment.s to other services 
al'e gt>nt'!rally made and fiIlt'd t'!arIit'!r in thf' Yf'ar than t'he Indian Civil Ser-
,'iee examination. Then thl:'re is the very natural disinclination of a boy who 
has probably pa!l8ed a very stiff final Honours examination to sit for 
8nothp1' severe exumination shortly aftC'rwards ; Hnd finally, there is the 
fact thlit tt\t'! re'mIts of the IJondon examinations are not IlnllOunced till 
very late in the year, at thl:' end of September. 

As ref1;ard"l thl' comparativf' nwrits of selection and eompetition. that 
is of ('oursI' a rll:'hatliblt> question, but T may say t.hf'rr is no rlouht that 
("duca.tional opinion in England is vt'!ering stt>ailily a'Yay from ~  
ftud towardM select.ion &.'\ t.he best met.horl of rt>crmtmf'nt. For certam 

~ of the Colonial Service Selection has for some years been the !!(lIe 
tt>"i. not.ably in the Sudan Civil S ~~  wh.ich is certainly as ~  
anel ~  well staffed as the In<lian CIVil ServIce. For many of the IndIan 
fo;ervic("s too selection flas bet>n the sole test, and I was amnsed, wht"n the 
Mover of this Resolution invoked the shade of the mighty ~  notably 
of Sir Fazl-i-H'USRin to FlUpport this Resolution. as it WR8 only thiR year 
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that f:iir ~ own ~  tIlls elltel'ed the Indian Oivil Service by 
llelection, and not by ('ompetition ..... . 
mo, 8, Satyamurti : It proves nothing. 
The lloIlourable Iil' Rem',. Oraik: Nor doel your usertion prove 

anything. 

mo. 8. Satyamurti : But that is another matter. 
Th, BoDourabl. air BeIU'Y Oraik: Every year certain number of 

Illdian» are nominated to the Inwan Civil Service to redress communal 
inequalities. At one time after the war there was an extentlive appoint. 
JPent of Britishers by selection, and in my experience those who were 
iIelected on that occasion, of whom Dlany have worked immediately under 
)De, are better than the compet-itioners of any years &iDee the war ...... . 

!Ir .• ~ Satyam1ll'ti : Then you had better go Home first ! 
'file Baaourabl. Sir B'DrJ Onik : However, I admit that that iI 

really by the way. The rellHOn for the tthortage of European candidlltel 
ia largely a matter of speculation, but the relmlt of that shortage is clear,-
not only is the servic(" seriously undermanned, but there iN also the very 
Imfortunate re!mlt that the more Indians recruited in London the HJDa1.Ier 
is the number that can be re<!ruited in Delhi. Now, obviolUlly it is quite 
impossible to eont("mplate with equanimity's continuous proceRS of further 
deterioration in these two respeci.l;, that is to say, a constantly progressive 
shortage in recruitment and a llrogreSHive diminution in the number of 
\'acaneies available fur Delhi examination. 'rhe conditions required for a 
oomplete solution ar(", of course, that we should secure the total number of 
reeruits of both e1a.'i8eS required, secondly, that the proportion of European 
recruitment should be maintaineu as laid dOwn by His Majesty '8 Govern· 
ment, thirdly, that the maintenance of the proportion of minority 
eommunitie!'l s'houJd be maintaint'd, and lastly, that there should be ~ 

ment by open competition in Delhi of a reasonable number of Indiana. 
VarioU8. snlutionloi were sllgogested lind considered but there were pretty 
ob"ioUF; obj("ctions to most of them. sU('h RM, for instance, of exduding 
Indians alto!!,ether from the London examination. 

Some Honoura.ble Members: The timf' ill up. 
Mr. President (The ll(,llOUrablc Silo Abdllr Hahim) : 'fhe liolloul'able 

Member's time is up. 
The RODoul"8.ble Bir Henry Craik : I wOlllrl only take two lIliulltes 

to coneludt'. 

Some Honoura.ble Members : ~  that is not permissible. 

Mr. S. Satyamurti : On It point of order. Sir. ~  sp:!cch shall 
t'xcet'd 15 minlltes.-thnt is the rule. 

Mr. President (Th(, Honnurable Hir Abdul' Rahim) : The time limit 
'.It 1[) minutes is perf'mptory. 

'!he Bonounhle Sir HeBry Oraik : 1M it completely up, Silo 1 
. AD HODour.bte Member: He has already tatfen 17 mimtt",\. 
Mr. ~  (The Honourable Sir Abdur Rahim) : Th(' time is 

('rllll! Honourable Sir Henry ~  then ~~  :hji ~  
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P&Ddit 00viDd BaJla.bh PDt (Bollilkund &ad ](11&80n' DiviaiOJl8 : 
Non-Muhammadan Rural) : lliatelle4 to tbe speech of the ~  thf 
Home Member ..... . 

The BODOurable lir BIDI'J Oraik: : Yon have only heard half of ii. 

hDcltt Go'riDd. Balla.bb Pant: I listened to the IJpeech of the 
Honoura.ble the Home 'Member with deep interest and a certain degree 
of curiosity in spite of the warning that had been given to u.s by Sir 
Muhammad Yamin Khan and Sir Muhammad Yakub. I know that he 
holds his position here by virtue of his success in the competitive examina-
tion, and I am still orthodox enough to believe that competition has SOIDe 
merit. So, I heard his speech with a certain degree of curiosity, a."i I said, 
mainly because I felt that the issue was 110 plain that nobody could ever 
controvert it. ~  I wanted to see 'What amount of reHOurcc and 
ingenuity the Honourable the llome Member could press into service 
in order to make out some case. I feel, Sir that I am rathe!" disappointed 
118 nothing plausible even has come forward. All the same, I Will> I!Itruck 
by the renlatioll of wisdom which seems to have dawued on the Govern-
ment of India. You, Sir, in your capacity as one of thc memhers of the 
IslilllPon Commission, are fully acquainted with the history of 8ervices 
in India and the co-operatiou and support that the demand i.n this country 
for simultaneous examinations or for the recruitment of a larger nllmber 
of Indians for superior services hBd received, as well as the opposition Ulat 
it met with from the civil service and the bureaucracy. Knowing the stiff 
opposition that they had offered at every stage to the extension of the 
principle of simultaneous examinations, I was Jlf'rplp.xed whp.n I ht>ard the 
Honourable the Homl' Member say that he wa.<; really yery anxious that 
Delhi should hI' the main channel 'of recruitment for the-stipf'rior st'rvices 
in India. Formerly it. was argued, and T remember. you must rt'membf't' 
it.-thp e'VidelH'e that was given befoN' you by Sir WilJiam Marris. Sir 
John Campbell and a number of other important persons who helel wry 
honourable positions in the Indian Civil Service as to the disaswr that was 
SUfI' to follow if Tndian,<; werl' all!mf'd to ('omJl('tp for thf' Illdiao Civil 
Service or to bf' recruited here for those servicps. Ro. I was rather' dis· 
iIIusionpd whl'lI J heard that now it is ~ wish of thl' Go\,('rnment of India 
that nl'lhi should hf> the main ('hannel of re('ruitment. 

The Honourable Sir Henry Craik : It was tbl' wish of t.hl' Congress 
Party some yea rs ag'o. 

Pandit Govind Ba1labh Pant: 'fhat ehllnllel. I1rrording to !rim. '''flS 
tnMnt for t.hp children of t.hf' poor in this country. 'fhllt implies that so 
fllr 8R the rich 8N' concerned, those who can afford, ('"pn when Df'lhi OWHS 

adopted 88 one of the centrM for recruitment, it was l'xpected ~  it WIIS 
implieit in the ~  that a large element of snch ~  would 
Rti1t ~ to be returnerl through t.IH' IJ()J)don channpl. Fill'. the ar!!'ll-
ment has hpl'n put fol'wllrd that 50:50 ratio of tIll' T,I'(' Commission shonld 
hold. T do not know what is exactly melLllt thereby. T remember t.hat 
llHI TJ(>(> CommLq;ion ofi'en·d paS!>8!!c ~  special ~ ~  
several other things, and it WIIB thought that In the new dl ... ~  1Jl 
ordfl! to attract Brit.ishers to the services here they should be ~
thing that could be exacted out of the toiling millions in .this country. But 
1Jt.i}l it seems that t"e wishea of those who want to dommste ~ ~  On 
the exploitation of this country without any sort, of restrIction or 
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~  'have not been fnl1illed,' M:a'y I remind' t'ht' Hon01tr1lbJe the 
Home Member that even when fht' 50-50 arrangement was made there was 
a provision in the Act itself that aU membe1'8 of the Indian Oivit Service 
in England would be recruited by meaIlli of a ~ ~ ~  
So, what is to hold the field' The AGt or the executive order f ,What 
was to be the dOlllineer'irlg factor' In fact, what was arranged ~ this 
that subjt'ct to the pl'ovision."l of thE" s-tatut.e 50 pCI' cent. would be allowed 
entry into the services here. Of course, that arrangement was n\'l\'er 
expected or intended to over-ride the express provisions of the Government 
of InJia Act, 1919. And when the British recruits NlUnot fulfil the (IOll-
dition laid down in thi8 8tatutE', we should not be punishe(l nil that EH:!lOunt. 
Wllt'n you fail to fulfil your part of thE' bargain the 50 per rent.. arrange-

~  falls through and it does not hold water. Who is to blame for it t 
You an' unnblt· to fulfil your mmdit.ion, the condition laid down in the 
statute hook and you must 1)1'81' the consequences. If a nlan 'Were to enter 
inl0 an U/!J'Pt>Illf'nt " ith llH', that he put. .. ill B.s. 50 lind I put in B.s. 50 
and '1'(' Ill'(' to carryon as partners, if the other partner is unable to fulfil 
his part of thE' agI'f'ement, am T to blame for it T Who is l'esl'ollsiLle for it , 
I submit that if the 50 per cent. arrangement has not been fulfilled and 
has broken down. then the reM}>ollsibility ~ on their ~  and 
there' is no reason why India should suffer on account of their inability 
aud incoll1pl'fence to supply the proper kind of mE'n for thc a<1uunistra.-
tion of this land. 

The othl'r day I was reading the Round Table eonference Report, and 
this is what the ChairmaJl of thE' Services Committee said: 

•• If ,vou consider that It il dellirable to retain a European element in the' 
l:IervlCeII, at any rate for a limited time, you will probably all agree that you 
must get thl' right type of .i';uropean element. It ia no good unlellll you get 
them • out of the top drawer '. Therefore you will ha\"(' to eonaider what steps 
mUlt be taken to enBure thill. The principle applies not only to the European 
recruitment, but to thl' Inrlinn Tl'ernitnlent too; you' want to get that' out of the 
top drawl'r '." 

Instead of. the top drawer you are getting them ont of the gutter 
drain, flO we do not want them. If you want to han' Enropranli here thrn 
YOIl may carryon in your own way. hut why try and clf'('eivl' liS ~  saying 
thR.t. w(' arf" bound by an aJ!l'rement '''hrn yon 1Irf' unable to <, .. rry out 
your part? Thr Honourable the Home l\lembf'r tolrl us that it 'W814 in 
the interl'Sts of India that this new arrangement had heen ~ I will 
rearl what his master the Secretary of S ~ flaid all to 'Why this change had 
been made. He said : 

•• III ordC'r to remedy tilt· nnder·recruitment of Europeanl for the Indian 
Civil Mervioe whit'h hlUl o('cnrrl'd in recent yearll, the Seeretary of State propOle.' 
to begin '1l'leetillg this yellr a eertain number of candidate. for "chuillion to tb. 
tS('rviee othl'rwise thlY) by written competitive eXl4mination." 

It is no good telling us that this change has been madt' in o11r interest. 
'In fact, Mr. Churchill welcomed this innovation And conA'ra,tuJa.tecl the 
Secretary of State for this chADgf'. You are aIJ aware that for several 
yeal'l; S·ir Samuel ,Hoare and other Britil'lh stateSmf'D had bt'f'n be'\VaiUng 
the circnmstance that British reeruitA were not available for semce in 
this t',ountry in adl'quate number. Ev,en aooordinp: to, the ~  
tl,e ,Honourablr thp Home Mf'mhl"r. Wt> flndthat 1)0 per CE'rit. 01 th'e total 
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number, that could have been recruited, is actually held by Indians. i;Q, 
the change is not needed for our benefit. It is in the interest of BritiBhers. 
1 will remind the Honourable the Home Member of what one of his 
c:cuJltrvinen !,sid on an occasion like this. As Honourable Members ·Jre 
uWllrc ~ tho IIgt: limit for entry into the Civil I:)ervice was rejucl <1 .In 
Rt'v{'ral occ81lioD!l with a view to keep out Indians. Once this question was 
being argued in the Houlle of Commonll when Lord I:)alillbury remarked 
• What iii t.he uxe of !ill this politICal hypocracy', I 'Would remind Lhe 
Honourable the Home :Member of what Lord Halisbury said. So long as 
you have got the power you will continue to eX8.(·t the last pie from us 
and as you cannot get men through the competition, you want to have the 
back door in order to enable the uun< .. oc to get in. Tlw issue is plain 
enough and I put. it before the House. The issut' is this. These people 
who are being recruited are to serve in our country, They are to l'eceh'e 
as Ralary the money raised by way of taxation from our people, Now, 
Sir, the Indians had the natural and inherent right to be recruited .to 
this Indian RCrvice to the exclusion of every other stranger, including 
the Briti.sher. We were always told that competition was the best method 
and that t.he examination was open to all Indians. Now, it has come to 
this,that for service iIIl our country, 'Where payment is to be made out 
of monl'!Y raised from 0111' people, when Britishers of the required 
standard are not available, then in order to shut out Indians, incom-
petent Europeans should be recruited so that they may have .... 

The HODo1ll'&ble Sir Henry Or&ik : Why inc:ompetent , 

Pandit Govind Ballabh P&nt : Why incompetent, because I believe' 
the Honourable the Home Member does not consider himaelf incompetent 
and he was recruited through competition. If he says that he is incom-
petent., I will revi9C my opinion I know he will not conft'SS that. If 
nominat.ion is the best method, why does not the United Kingdom adopi 
it for its own people T 

The Honourable Sir. Henry Oraik: It does. 

P&ndit Govind BaJl&bh Pant :  I have got before me the manual. It 
says that recruitment to the British Civil Sl'rvicl' is mRde only thro1lRh 
competitive examination Rnd not otherwise. It is so in Cllnarla, Australia 
and in other countries in the world. I am a bit suspicious wht'n peoplp 
tell me that they give us the best of both worlds and that they keep for 
themRclves the ~  of both. I am aware of the Honcmrable Member's 
pal'adi8e-he holds that. Andamans is a ~  He may say that. com-
petition is worse than nomination but taking things generally, that j; 
rather an opinion which would ordinarily be ~  as perver'ted. 
Therc is no qUI'Rtion here of communal representatIon. We are. not 
questioni1ng the method of rl'Cruitment in. this count.ry .. ~  SImple 
question i'l this : whether IndiaIl8 desire that ~ ~  S ~  who 
cannot. competc with Indians in a common exn;mmahon: 1D ~  own 
country, ~  in their O'W"n language, 10 the ~  of ~  and 
uninviting ~  should ~  ~  to O?S't ~  With whom 
they cannot compete in the exammatI?n .. ~  ~ the I1I,'me and ~ hope 
the House will clearly understand It.S ImphcatIons.. A,re. ~  ~  
tell them that we are willing to have good, bad and mdi1ferent (10 th18 
case, bad and indifferent) recruitl!l to be foisted on this C01liDtry. Let the 
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Metiibers of this House remember that this atrangment has been devised 
in order to keep out Indians who call successfully compete with the Britisher 
in the examinatiotl. Our men, h()wever, know hdw to beard the lion i.n 
bis own den and will continue to do 80 ~  in spite of all subterfuges. 

Several Honourable Members: The question be now put . 

.... Pr8liMDt (The Honourable Sir Abdur Rahim) I The que.u.on 
is that the question be now put. 

The Assemhly divided : 

Abdullah, lolr. B. K. 
Aaat Ab, .Mr. M. 
Ayyangar, Mr. K. Aa&athala),&Il&ID. 
Azhar Ali, Mr. Kaham .... 
Badnl HMaa, Kaalvi. 
BJa .. avau. Du, Dr. 
Chaliha, Mr. Kuladhar. 
Chettiar, Mr. T. B. ArinuJaUbl,Ul. 
Du, Paadit Nilakalltha. 
Datta, Mr. Akhil Claaaira. 
Uesai, ltr. Hhulahhai .1. 
Delhmukh, Dr. G. V. 
ElI88k Sait, Mr. B. A. Sathar H. 
Gadgil, IIr. N. V. 
Ghiuuddin, Mr. M. 
Giri, Mr. V. V. 
Govind Dall, Seth. 
Gupta, Mr. Ghanahiam Bin«h. 
Hanl Raj, Baizada. 
Bosmani, Mr. S. ][. 
Ismail Khan, Itaji Chaudhury Muham· 
mad. 
Jedhe, Mr. K. M. 
Jo!!,pndra S ~ Sirdar. 
Joshi, Mr. N. M. 
Kailallh Behari Lal, Babll. 
Khan Rahib, Dr. 
Khare, Dr. N. B. 
l.ahiri Chaullhury, Mr. D. X. 

LaleluUld Navalrai, lb. 
Maitra, Paadit Laklhmi Kant •. 
Kalavi"a, Pandit Krllhu ltaat. 
Xallgal Sin,lI., Satdar. 
lIudaliar, lb. O. N. MatJa_ruaa. 
Muhammad Ahlllad Xazmi, Qui. 
)lurtuza Sahib Bahadar, Kaalvi Byecl. 
Paliwal, Pandit Bri Krillhn. Datta. 
Pant, Pandlt Govillcl Ball.bla. 
P,unla Nad, Bhai. 
~  Narayan Sin,h, Choudhri. 
RaJu, Mr. P. S. Kumaraawami. 
BaD,a, Pret. N. G. 
Sakaena, Mr. Kohan Lal. 
Sant Sineh, Bardar. 
Satyamurtl, Mi'. S. 
Sham Lal, Mr. 
Shaukat Ali, Maulana. 
Hhoodua Daga, Seth. 
Biddiquo Ali Khan, Khan Sahib 
Nawab. 

Aingh, Mr. Ram Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sillba, Mr. lIlatya Narayall. 
8inha, Mr. Ahri Krishna. 
Hom, Mr. Buryya Kalllar. 
SriPrakala, Mr. 
Umar Aly Shah, Kr. 
VarRla, Mr. B.  B. 

NOES-53. 

Abdul Hamid, Khan Bahadur Bir. 
Ar.ott, Mr. A. S. V. 
Ahmad Nawaz Khan, Major Nawab 
Air. 
Ahmed, Mr. K. 
Ayyar, Diwan Bahadar R. V. Krillhna. 
Hajoria, Habu Haijna.th. 
Baj'pai, Sir Gir.ia Shankar. 
Bhagcbnnd Soni, :aai Bahatlar Seth. 
Bhat, Yr. Y. D. 
BUI., Mr. L. C. 

~ Mr. T. 
Craik, The Honoarable Bir Henry. 
Dalal, Dr. :a. D .. 
DDs.Gapta, Mt. 8. K. 
. Dey, lIr. R. N. 

}'azl-i·Haq Piraeba, Khan Baladar 
Shaikh. 
Ghmmavi, Air Abdul Halim. 
Urnnt, Mr. C. F. 
Uriftlths, Mr. P. J. 
Grigg, The Honourable Sir Jalllel. 
Hidayatallah, Sir Ghulom HUlIsain. 
Rutlllon, Flir J.81lie . 
• James, Mr. P. E. 
Jawahar Singh, Sardar Bahadar 
8ardar Sir. 

Khurshllid Muhammad, Khan Bahadur 
Shaikh. 
I,loyd. Mr. A. R. 
lIetnlle, Bir A.brey. 
Milli,aa, Mr. J. A • 



MOTION 1'0& ADS(tUaNUNT. Ijj9 

NOEH--63-clo,,'d. 

*r,.n, .Kr. G. 
Mudie, Mr. B. l!'. 
Jo{I&ldaerjee, Bal Bahaclur Sir Batya 
Charan. 
Murid Houain Qurelhi, Khan Bahadur 
Nlawab Makhdum. 
Naydu, Diwan Bahadur B. V. Sri 
Hari Rao. 

Noyce, The BOllOuable Sir Frank. 
Rajah, Baa Bahr.clu 11. O. 
Rau, Mr. P. S. 
Bobwtllon, lb. G. E. J. 
Boy, Mr. S. N. 
tJUIPa, Sir Sriaiv .... 
8eoU, Mr. J. :&.....,.. 
The motion W88 adopted. 

Sen, Mr. Buei! Chandra. 
Sharma, Mr. D. 
Sher Muhammad Kkan, Captain 
Sarilar. 
Singh, Rai ~  Shyam Narayan. 
Sirear, The Honourable Sir Nripendra. 
I:!pence, Mr. G. H. 
Thorne, Mr. J. A. 
Tottenham, Mr G. :a. F. 
Withel'ington, itr. C. H. 
Yakub, Sir MUhammad. 
Yamin Khan, Sir ~  
Zatruilah Khan, The Honourable Sir 
Muhammad. 
Ziattddin Ahmad, Dr. 

Mr. Preddeiat (The Honourable Sir Abdur Rahim) 
DOW is : 

The question 

•• That tae A.emb!,. do IlOW adjourn." 

The Assembly divided: 

AYEB-66. 

Abdullah, Mr. H. M. 
Allaf Ali, Alr. 1'4. 
Ayyangar, Mr. M. Ananth ... yanam. 
Azhar Ali, Mr. Muhammad. 
Badrul Hasan, Maulvi. 
Bhagavan Das, Dr. 
C'haliha, Mr. Kuladhar. 
Cht'ttiar, Mr. T. B. Avinaehilingam. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
IIt.'Rai, 1\1 r. Hhulllhhni J. 
Dcshmukh, Dr. G. V. 
Essak S:ait, Mr. H. A. 8athar H. 
Gadgil, Mr. N. V. 
Ghil\suddiu, Mr. M. 
Hiri, Mr. V. V. 
GoviDd Das, Seth. 
Gupta, Mr. Ghanshiam Singh. 
Hans Raj, Raizada. 
Hosmani, Mr. S. K. 
18muil Khan, Haji Chaudhury Muham-
mad. 

• Tt'dhe, Mr. K. M. 
Jogendra Singh, Birdar. 
Jpshi, Mr. N. M. 
Kailash Behari Lal, Babu. 
Khan Sahib, Dr. 
Kharc, Dr. N. B. 
Lahiri Chaudhury, Mr. D. K. 

Lalehand Navalrai, Mr. 
Maitra, l'andit Laklhmi Kanta. 
Malaviya, Pandit Krilhna Kant. 
Mangal Singh, Bardat. 
Mudaliar, Mr. C. N. Mutnuranga. 
Muhammad Ahmad Kazmi, Qazi. 
Murtuza Sahib Bahadur, Maulvi Byed. 
Paliwal, Pandit Sri Krishna Dutta. 
Pant, Pandit Govind Ballabh. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri. 
Uaju, Mr. 1'. S. Kumaraswami. 
Rangu, Prof. N. G. 
Haksena, Mr. Mohan La!. 
Hallt :Singh, Sardar. 
Satyamurti, Mr. S. 
I::lham Lal, Mr. 
Hhaukllt. Ali, Maulana. 
8heodns9 Daga, Aeth. 
Si<ldiquc Ali Khan, Khan Bahib 
Nnwab. 
Hingh, Mr. Ram Narayan. 
Sinha, Mr. Anugrah Narayan . 
l'!illhn, Mr. Satya Narayan. 
Sinha, Mr. Shri Krishna. 
Bom, Mr. Buryya Kumar. 
Sri Prakasa, Mr. 
Umllr Aly Shah, Mr. 
Varma, Mr. H. B. 

NOES-51. 

Abllul Hamid, Khan Bahadur Bir. 
Aeott, Mr. A. B. V. 
Ahmad Nawaz Khan, Kajor Nawab 
Bir. 
Ahmed, Mr. K. 
Ayyar, Diwan Bahadur B. V. Krilhna. 

BIlj'pai, Sir Girja Shankar. 
Bhat, Mr. M. D. 
BUBB, Mr. L. C. 
Chapman-Mortimer, Mr. T. 
Craik, The Honourable Bir Henry. 
Dalal, Dr. B. D. 
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Dal·Gupta, Mr. tl. R. 
Dey, Mr. B. N. 
Fazl·i·Haq Piracha, lOuUl Bahadur 
Shaikh. 

Ghuznavi, Sir Abdul Halim. 
Grant, lIb. C. F. 
Griftiths, Mr.!'. J. 
Grigg, The Honourable Bir Jamel. 
Hidayutallll..h, Sir Ghulam Huuain. 
Hudson, ~  Lellie. 
James, Mr. F. E. 
Jawahar Singh, Bardar Bahadur 
8ardar Sir. 
Khurshaid Muhammad, Khan Bahadur 
Shaikh. 

Lloyd, Mr. A. B. 
lIetealfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Mor,u, lIr. G. 
Mudie, Mr. B. F. 
Mukherjee, Rai Bahadur Sir Satya 
Oharan. 
Murid BOISain Qureshi, Khan Bahadur 
Nawab Makhdum. 

The mation was adopted. 

N ayllu, UiW&D Bahadur· B. V. lUi 
Hari Rao. 

.Noy!!e, The BODourabie Sir J'raDk. 
Rajah, Rao Bahadur K. O. 
Rau, ·Mr. P. S. 
UoberteoDl.. Mr. G. E. J. 
Boy, Mr. IS. N. 
Sarwl1, Sir Srini vllIIa. 
I:lcott, Mr. J . .Bamlay. 
Sen, Mr. Susil<Jhaadra. 
ISharma, Mr. D. 
Sher Muhammad Khan, Captain 
tsardar. 

Singh, Rai Bahadur Shyam Nal'll18D. 
Sirear, The Honourable Sir Nripendra. 
Spence, Mr. G. B. 
Thornt'l, Mr. J. A. 
Tottenham, MJ:. O. B. F. 
Witherington, Mr. 0; H. 
Yakub, Sir Muhammad. 
Yamin Khan, Sir Muhammad. 
Zafrullah Khan, The Honourable Sir 
Muhammad. 

Ziauddin Ahmad, Dr. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 1st September, 1936. 
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